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—

The Lok Sabha met at Eleven of the
Clock,

[MR SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Additiona] Fertilixe; Plant at Namrup

*224 SHRI AMAR ROYPRADHAN
SHR] YAGYA DATT
SHARMA

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to siate

(a) whether Government propose
to start an sdditional fertilizer plant
at Namrup using gas from o1l fields 1n
the North East region as feed-stock,
and

(b) if #o, the outline of the proposal
and the time by which it is likely to
be implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b) Yes, Sir It §s proposed to set

2
an investment decimion. M/s. Hindustan
Fertihizers Corporation Ltd. would
implement the project and Fertilizers
(Planning & Development) India Ltd.
would act ag the man contractor,
The feambility report envisages the
complelion of the project within a
period of 38 months from the date of
receipt of all necessary approvals

AN HON MEMBER, Where is Mr,
Bahuguna?

MR SPEAKER Mr Bahuguna is not
well He has taken my permission.
Therefore, the Minister for Parlae
mentary Affairs will reply

SHRI AMAR ROY PRADHAN:
Sir, 1 like to draw your attention to
the news that has been published in
different daily newspapers that on
20th July while addressing the meet-
ing of Hindustan Chamber of Com-
merce in Madras, the hon'ble Minister,

Shr: Bahuguna told to a questioner
that,

‘Fertiliser industry had been sick
because of high prices of feedstocks
and unrelated price of finished pro-
ducts 1n Industry has turned to
corner "

At the same time the decision of
an additional fertilizer plant 1n
Namrup 15 really to be welcomed.
Moreover when the colossal waste of
gas ;n North East region and new olil=
fields and new coal fields were bemng
found then it 13 a precious decision to
have a plant in Namrup to meet the
nation's fertiliser demand. So, I
would like to know how much money
would be required for the installation
of this plant Secondly, how much
foreign money will be required and
what is the total position of matural
§88 In Assarn and East region?
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Sir, in the reply it has been stated
that the feasibility report envisages
the completion of the project within
a period of 38 months from the
of receipt of all necessary approvals.
S0, 1 want also to know when the
approval 13 expected?

SHRI RAVINDRA VARMA Bir, the
preface to the honble Member's
question does not need an answer
from me As far as the capital cost
of the project 15 concerned, the esh-
toated capital cost 18 Rs 171 47 crores
Of this the foreign exchange content
is expected to be Rs %067 crores
The Project Report makes it clear
that the amount of gas required for
use in this particular project would
be available m Assam

S FEW W wOWT Ny
agEm wEalgy qAEE ¥ oW @
LE{ A

MR SPEAKER I haie already per-
mitted him to reply g8 Mr Bahuguna
is not well Order please

SHRI AMAR ROY PRADHAN
Regarding approval, may I know
when the approval i1s expected?

SHRI RAVINDRA VARMA The
papers regarding the project are being
processed The decision of the com-
mittee concerned will be available
very soon It i3 not possible to say
by what date the decision will be
arrived at.

SHR] AMAR ROY PRADHAN On
the 28th July, a news fitem has ap-
peareg in the different newspapers
that British 15 ready to spend ohe-
and-a-half crores poundy for the

know from the hon Minister whether

AUGUST 1. 1978
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SHRI RAVINDRA VARMA: 1i is
not going to be a multi-nationa] pro-
ject But as far as the question of
foreign exchange is concerned, as
assistance, from elsewhere i welcome
in such enterprises, it 15 hoped that a
provision of about 15 milhon pounds
may be available as assistance from
the Overseas Department Ministry of
the United Kingdom

As far ag the implementation of the
project itself 18 concerned, apart from
the foreign exchange requirements,
this avallability may be drawn upon
lor the engineering services and
equipment necessary for the project

As far as the technical know-how
for the erection of the plant itself is
concerned, Sir, thig 1s available in
India jtself with the Fertilisers Plan-
ning and Develupment India There-
{ore, the project does not visualise any
large scale utilisation of forelgn know.
how

SHRI PURNANARAYAN SINHA-
It 18 a proved fact that 40,000 cubic
metre of natural gas is being flared
away every day for the last 10 years
‘We have suggested to the Govt to lay
a big pipeline along the south bank
of the Assam Valley from Dibrugarh
to Gauhatl in order to supply cooking
gas to the people of the different
towns. Will the Government take
steps towards materialisation of this
aspect of the utilisation of natural
gas nstead of only drawing it to
Namrup where there is already a
fertiliser fauctory, using natural gas
from other sources?

latter part of the
g'uﬂmhnhhdmtmm
- question of the best site for
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the area have led to the conclusion
that it is best to locate this plant
along with a captive power plant at
Namrup for various remsong includ-
g the fact that production in the
fertiliser plant at Namrup is at present
affected, among other things, by ir-
regular and inadequate supply of
power and there are various other
factors relating to transport, awail-
ability of gas and

considerations which have to be borne
in mind in deciding on the location of
a plant of this kind.

After taking all these things into
consideration, the Government has
come to the conclusion that the best
location for thig plant 13 Namrup.

st qQWe QWo TEwYeY: Wt Helr oft
amdd for ag came wx qE g W
wraT® FXeTT € ¥R Wt § fwe wtr
& T ardt wiw E g e ¥ ?

SHRI RAVINDRA VARMA: I have
alreacy stated that it will take 38
months for the project to be imple-
mented, for the project to go on
stream. So far as the suggestions
of the Government of Assam are con-

SHRI BEDABRATA BARUA: The
hon. Minister has been brave enough
to try to attempt {o reply questions
handled by another Minister. I would,
therefore, like to give him one infor-
mation that the gas in this project will
only be partly utilised. The project

Oral Atswirs 6

.ten ysdrs wilting at the consideration
stage, or will the Government com-
bing both or take over the entire gas,
it they could, for utilization for the
production of fertilizers since that
area has been suffering for endemic
scarcity, unemployment etc.? Will
the Government clarity ag to what is
its policy in regard to this?

SHRI RAVINDRA VARMA: As far
as this project is concerned, the hon.
Member is right in saying that this
is not an entirely new proposal. The
hon, Member as well as the House,
is aware that there is 5 proposal in
the Ministry to set up four large.size
nitrogenoug fertilizer plants from gas
in the Bombay High South basin
region and one plant in Assam utilis-
ing the gas from the oil fields of Oil
India Ltd. and ONGC. The question
15 whether the entire amount of gas
available may be used for this parti-
culer project. Taking into considera-
tion the various seyuirements, the
feambility study as well as the sub-
sequent review, the Government came
to the conclumon that it will be best at
this moment to plan for a plant which
would produce 600 tonnes per day of
ammonia and 1000 tonnes per day of
urea. The preliminary project report
or the feasibility report was first
finalised by the Planming and Develop-
ment Division of the erstwhile Ferti.
lizer Corporation. Therefore, it is
clear that it has a long history, but
in view of representations from that
areg both about the location and the
utilization of the total quantity of gas
avallable, a subsequent study was
made, That study confirmed the view
that jt is best to locate the plant
there....

MR. SPEAKER: His question is,
whether you are going to do it entirely
in the public sector or also going to
take the assistance of the private
sector,

SHRI RAVINDRA VARMA: There
is no proposal to utilise the private
sector for this plant.
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Reservation Lists in Hiadi

*225. PROF. DILIP CHAKRAVAR-
TY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether he is aware of the fact
that i1n New Delhi and Delhi Railway
Stationg Reservation Lists are being
hung up only in Hindi;

(b) is he also aware of the great
inconvenience caused to the publc
who do not know Hindi. and

(c) if s0, whether any step is con-
templated to see that along with
Hindi, Reservation Lisis are also typ-
ed in other languages so that there 13
no inconvenience caused fo any sec-
tion of the traveling public?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)" (a)
1o (c) Second class Reservation Charts
of 10 trams running exclusively in
Hind: speaking areas and leaving from
Delhi/New Delhi stations on Northern
R-:ilwu are being exhibited in Hind)
only

Steps are being taken to exhibit the
reservation charts of these 10 traing m
English also

PROF DILIP CHAKRAVARTY Is
1t the idea of the hon. Minister that in
the zone of Northern Railway, only
Hindi speaking persons are likely fo be
the passengers? Will he agree with me
that there 1s a danger ot disintegrat-
ing the fabric of unily by insisting too
much on one language and that na-
tional integration is also a psychologi-
cal phenomenon?

PROF. MADHU DANDAVATE: Part
(a): No, Sir, Part (b): national inte.
gration is necessary, that is why, last
part of the answer i there.

PROF. DILIP CHARKRAVARTY:
Is it contemplated to notify the pas-
sengers ‘lists and also the sign boards
on platforms in different parts of the
couniry in different national langua-

AUGUST 1. 1878
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ges, either all the fourteen national
languages or by clubbing the kindred
langusges of India. Being a teacher
mysell, not g 1 would make
the clubbing for the assistance of the
Railway Minister For example, we
could make the grouping one, Marathi-
Gujarati, two, Bengali-Oriya-Assamese
three, Tamul-Telugu-Kannada-Malaya-
lam

MR SPEAKER: You are going out
of the question

PROF DILIP CHAKRAVARTY"
We can make this grouping and potify
in one of the languages in each group.
Would he agree with me?

MR SPEAKER- He will look into
that

PROF
No, Sir
question

MADHU DANDAVATE
There are two parts of the
One question 1s related to
sgn boards I have made it very clear
that as far as the sign-boards of the
stations are concerned, the order of
languages In every station will be
the regional language, Hindi and then
English

SHRI V ARUNACHALAM ALIAS
ALAD] ARUNA In some of the sia-
tions in Tamil Nadu (Interruptions)..

PROF. MADHU DANDAVATE You
are referring only to the old order that

and it will take some time, because
throughout the country there are 7.000
stations; but 1 may assure the hon,
sentiment will be
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are used not only by people from
Hind! speaking areas, as my friend
rightly pointed out, but by Indians and
foreigners When I say ‘foreigners’ 1
mean people like us who are treated
as foreigners in this part of the coun-
try, by his Ministry 1 would, there-
fore, Like to know whether the Minister
is aware that in a siation like Nizam-
uddin, New Delhi and Delhi. announce-
ments about arrivals and departures
are made only in Hindi and not in
other languages 1If I go to recelve a
person | do not understand what
damned train ts coming Will the hon
Minister assure me that he will see to
it that announcements are made both
tn Hindi and Englush” (Intcrrup-
trons)

PROF MADHU DANDAVATE Let
me answer the question As far as
the hon Member 1s concerned, I will
not go by the words that he used but
by the emotions and sentiments which
I want to respect I can assure hum
that as far as this Government is con-
cerned it will not encourage any fissi-
parous or disintegrating tendency, 1n
matters including its athitude towards
language 1 will check up (In‘errup-
tions) Let me complete Therefore, at
the particular station to the announce-
ments wherein he has made a refer
ence (Interruptiona)

SHRI K GOPAL  Not a particular
station, all the stations in Delh

PROF MADHU DANDAVATE Let
me complete the answer You can ask
50 supplementaries. I am prepared to
answer

MR SPEAKER I am not going to
allow it.

PROF. MADHU DANDAVATE Sub-
ject to your approval. Sir Therefore,
T want to tell the hon Member that
firstly . (Interruptions).

N:HRMTI PARVATHI KRISHNAN:

v
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PROF. MADHU DANDAVATE The
other hon. Member has raised the ques-
tion She knows the parhamentary
procedure I would like to inform the
House, Including Mrs Parvathi Krish-
nan, that we will take cognizance of
this complaunt. My information 1s that
i a number of stations, the announce-
ments are made both m Englsh and
Hind:

SOME HON Members No, no

MR SPEAKER Please allow him to
answer, Mr Gopal if you want the
answer

PROF MADHU DANDAVATE I
don't want to challenge the integnty
of any Member, and Mr Gopal knows
that [ am the last man to do it I
accepl what he gaid [ sav that whe-
ther the complaint i1s about only one
particular station, or about a number
of stations, I will check 1t up and he
can rest assured that pursuing our
usual policy, the announcements will
be made m both the languages

ot wa{x fey wtfomr: st
7w figmt & g9 & fasg e
FTRE ) v gy § g frwrar
I p—az e faeslt & vy gt
wat wft ¥ Q¢ a@ smy oy §,
% faw wid ot & sy ond §, OF W
figedr 3 aft smar avar &1 W@ Rt
wgren 34 sweqr w3 fe waoh &
g gy =t § ff wr@ i g,
forgdy MY Y wegfoar 7 1 7

Wo Wy veywk: s, arey
goer o fowme o & wfe 4R
ferdt @7 & Rwew W o foree 2
8% v A mfeat § gt Fasd gt
# 4, A oY atw mifeat § fin oy it
Wi wfam & § @iz gEd mfenr
¢ fod wd®r % §1 wfg &
T w1 i frorar wigar g, wg@ O
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N v vt ey, e
wrei # 4 gy e dINy Q¥ #*
wré o wde )

SHRI RAGAVALU MOHANARAN-
GAM: I understand the Importance
given by the Rallway Minister and that
he is for the unification of the nation.
Whenever he gives the answer, he has
never forgotten to mention the Indian
languages. He has pointed out cer
tain things especially the reservations
in some of the Delhi raillway stations
and said that English 15 also to be used
along with Hindl. But he has also
mentioned throughout his answer that
Hindi will also be introduced and used
in almost all parts of our country. Of
course, according to the Indian Consti=
tution, Hind: is  also necessary. But
what i1s the necessity of just using
Hindi language at Kanyakumari and
some other parts of our country where
the majority of the neglected people
do not understand what exacily the
language is? (Interruptions).

Why should unnecessarily waste the
slationery and all these things? (In-
terruptions) As far as Tamilnadu is
concerned, only English and Tamil is
to be used, not Hindi What is the
attitude of the Railway Minister on
this?

(Interruptions)
MR. SPEAKER. You have mentioned
that.
{Interruptions)

You have mentioned that. He is

answering it.

SHRI RAGAVALU MOHANARAN.
GAM: Con you got some clarification
from him on this?

MR. SPEAKER: You are not allowing
him to give clarification. You are
yoursel! monopolising it.

(Interruptions)

Oral Anpuers 12

GAVAL MOHANARAN-

in this country?
(Interruptions)

I wam you that you consider the north
part of your country; you do not con-
sider the south part of your country,

(Interruptions)

MR SPEAKER Do not record any-
thing

(Interruptions)**
Mr Minister,
PROF MADHU DANDAVATE I

can assure the hon
House that I do not want to convert
this issue into south and north issue
and I can assure him that announce-
ments are, after all for the convenl.
ence of the passengers. For instance,
at Trivandrum station or some other
station or at a village station or at a
mofussil station where people do not
understand even English language or
Hindl language, in that care, the an-
nouncements are made mostly in Ta-
mil language, at some places in Mara-
language and at some places Gujarati
language is more desirable. So, ulti-
mately as far as announcements are
concerned, 1 will give you a conecrete
{llusiration. At some of the molusail
stations in Gujarat, announcements are
not made in English and Hindi at all;
there the announcements are made in
Gujarati language because people
would not follow other languages.
They may follow Gujarat! and Hindi
to some extont. 1 can assure him that
as far as his dificulties are concerned,
announcements are for the convenienre
of the passengers and these will there-
fore be made in a sultable language,

Members in the

_‘:Nat recarded.
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*236 oY W WP ¢ T T qranel o A EL
W AR 15 g W g SR e r;::::;lim!:m

(%) war na arx oql ¥ o W
# faraw Wy @wr & wend
iR M@ FamIgewm ¥
e aw o ferar ¥,

(w) 77 gr, ot 7w ok & awk
fearan & “waay ol Gt Sramyfent
®r Fq & wew wafor fed o aay
ferr § yrmw wiafen fed 93 ;

(v) vr fesdt ®ux
WIAE =2AT ¥ (W GWq qrangEr

(%) ¥ @ feadeft W R
9T Red Fvd B9 Tifer v (Far-
wt) fafudy, ok, o1 @7 'm aw-
fer fog o &

derr W AT W § v RYE ave
¥ guw feadr quit wmrg §, W

(%) w1 a§ wv § i faswlt
#f% T W fandt § wafa
€y &1 7 Ay o s wfae
§ A grangEY Ay W § 7

Tt (sito Wy woww ): (%)
A(v). sferer gaT ET T W
foar war 34

forw

(w) dgr1 ag SETEE 1971
A odpn B it ff 1 W SER
T WA AT W §
Wh qEET 1 s 9Tt AW 1K
Y% S gTO A o fgeargaht

(%) w1k 7% Mg —
¥o® ew & qww (1971 R) WA er ¥ AW TAF O @
. gea & W fritforr feer ot
(v7d)
1 Y U quAT 1 =t o o WA 2000/-
2 o TR TG e | 2 o e Eve W 2000/=
3 ot oty oW 3 = T AT 2000/~
4 off aroy wETE YT 4 S Qo pEIT 2000 -
s. ofY wraT Tw gfcwre 5 off quewy gRTOW 500/—
6 Y xemTl Sawéer ¢ it qedw gl 100/~
7 = gFo oy 7 off AN 200/~
8 oft arareqr 8 ot vy ww 2000/~
9. wft wimr wrw 9. oY Ty 1o Afirmy 200/~
10. oY wraay wAn 10. off iy Gifew 200/
11 & wiix 11. St ¥q g0 500/~
12. off o vy 250/-
13 it e 250/~
14 o Ty fog o 600/-

(w) ot mft



18 Oral Answers

ot g W PN : were Ay,
% % wot o ywr ¥ qor @1 fir § vy
o g @ € ¥ v ¥ wit mad
w1 g wren vt § 1 ¥ vt garg v,
¥4 7 WY ag ?

o AT gt § i o A A
N ran Svmma € v
A% wera w1 f w1a7 § @ wivem) w1
fevrr & ... (wwam) ., .. 9w
&7 faeaa § woff, TweET |

Wt 7576 ¥ QA ¥ awy ¥ feq
g W7 9 wAY ¥ AWT wEd o,
WIT WY X7 HIT A FT AT EOAg
Wi arw wom v fam wfeerfat o
wz ¥ W ggamy a1t e fay o,
v 37 wigwfagi & faors ume

a1 fafrelt w1 e
arxr ¥y fe aok Pl ox
wf =l ¥ ¥ Al B g
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wrft wowre @t Wy oty 23-0-77
wr Wit tw ft R & wov o
worar war § fe g forez # W diax
gt ¥ andt ¥ wx Wil ¥ g pefle
& fag § afewr e ot o coqdfvd
it § fr ag widsz fear am
fewra, 1976 # A 3awY of 7 mwr
¥ qrw § Afew & g v wgar
g % and svwrw me & o e §,
e dramdnr &
w7 § fr formr w1 ot dige-feifen,
i frare fed gt @@m o
wigwr § wer  wdvz oft fawa
wrfge dfer 83 ax ot ¥ @ fr xw
fovz & o & Ay § ag ga¥ wrdwe
w owver ¥ @ sy o W
QuaAfcd wafon av Aot # ot
v wiywew ¥ N ¥ ag7 kg B
RM—Tg WA & g v
w1 AT wgAr g

it gew WX weww: WA
weas wgrEg, § madig ot ¥ ag aiv-
ara oft wigen e o Ay v
¥ s¥% qveret wAmw fear mdm 1 TRt
Rww 9% draw ww w1 o 2w g
WIS X 6T &\ 7% TEET wyET R )
3w (W) ¥ o 98T 9T IR AW
i et oft ¥ Y fam 81 MW
qOT 4T War T% wfwr ¢7 O el
w war vy & FwwT o welt ofv &
fon t—aft mfi—atfs woEY Tww
1 & arvarew W § fe o sonw
g averd W v WG oife
wtwe § o fomd Rewr e )

twE gw-me & wgn wger §
fo waf ¥ v g wgrndt % QY
e ww @ § ) wivwiw oty wove
IR wrdidman g
W forrd o fewar omn § 6 oy
emAafri
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www wiew @ W 8 e
T @ § 1w wheer o

o gow v wwnw ;& amen
e g e o afer oo w2Te wnd
af § wfie gudi & Iw W §, gy,
&) gorT, oW gonT A oY 3E W
{9 § 1T TE AT ¥ a7 TN
g w ow awe & wrEl o v e
s ? w wea § 5 o WA
¥ E 4% v o faw wrer & wg frod
amwar }, dv Hwar feek e g
3t wrgardr faerft § wg fesew ot
¢ o gv whiA—ag fiw wv qen-asy
m# ¥ form? &tw ®7% & @y qaT www
ard | wre a7 wolre awyer § fx e
sl &Y frew # AT ww v 8,
285—30 WV ¥ Qwr wer wr @y |
(verwarw)

We Wy wwd: AR EEE
& oY wiw ot § 3w www #R og@
ffen ) wivsAHamar §
oY, ST Y wrw ar g &% fam &
oY & T O s & vy & wiw
wd wr &Y ofY ) fafod® & nw
st et gt (9 A qrw § 0
asq iy weey ¥ fag § wy o€
aer foid & o § Wit Iwd ey
qe wrdenll ¥ ardf-—ay wrerEw
# ¢ woT w ¥ wEAT o

SHR] YADVENDRA DUTT: The hon.
Minister in his answer stated that the
commitiee which was appointed had
reported and had lald down certain

Oral Answers 18

PROF. MADHU DANDAVATE: 1
need not give all the norms. I shall
give some important features.

One of the norms wall be that there
will be change of procedure in comput-
mg the mze of the unit. It was done
in a very irrational manner and, there-
fore, a number of stslls came to the
same family,

Not more than four units will be

given to a single party—whether it is a
cooperative, unemployed graduate,
member of the scheduled caste or
scheduled tribe or any other category.

As far as famly 15 concerned, it
has beep defined—husband, wife and
minor children As far as they are
concerned they will not hold simultan
eously different stalls and even those
who are distant relations, in that case
also 1t is not the lower officer but the
CCS. who would examine whether by
gving him contract, there is hkely to
be some manipulations

Stall will not be given if these norms
are not fulfilled

ot aw wTw WYY 0y wREEE
foew, MW Ao Wk wy &
farwrr 3 A fredr ae 3 wroY o
war a1, W w¢ ¥ezfor o e §,
wHta W frgrf afomy
oA & A ¥ el whwrrfees
T ¥ WA ¥ HT W AN
Ty 1 & gORT Y wrAT wigar
g—aar wrT W ¢ sraeqr w9
foay wd § foadlt ot @w T @
wrnatfer e g, I & aedi Y
max & o witvw o 3 agw
W arfs dme drarediy & vy W@
i {r aft At Y dfor vic e
w1 wiw faw &% ?

sito wy wwwk : g wrda ®
fad gw & ¢® 9% fiare %@
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Wt & xovar waw § B wdt
«:ﬂ:%twtﬁmwtﬁﬂﬁ
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g9 At N o § fav & Fawrs
Qoo WTe Ao No gz & wan
winl vo Gk 1 A7 wwsm
#fawen vl fwe, wift witw w3-
frat &1 wrak o wara fear §, o
wg f dfe § R QA wirell woafira
¥ 7% v aswr g, fr & faws
T8 I w7 ATAAT GO
t—wiT 8 ww ¥ v A wfal &
T TAwR wifg@ ¥ )

oY wePw ey ;. My, Ak -
e gradvx w1 A1 fewor foqr mar
&, &= i ug wgy v § e werflr Qe
# st fewngr oy fear mar &, Afew
Qo qrTedtofte awe # femmgw firur
7o § av WO & fgna ¥ o w-
fral mt-predw  grIvw A ¥
Ao # wrft 4—3 %Y §ow 1031
t ' ot 1001 Wi & fams
vy forered wr &, o weew
ar wufen Y wr, ¥fww dar fe ¥w
fowesr va # vy war §— afc felt
sfewy w2t & o § madn see
wma wgR A wmIAm gfeR, I ¥

it ® o Iw o g0 waerd &
Y )

sk tod aff f, n we &

o R 5071 fawrae gt ek £ 1
gt oyt ¥ Ot ¥ fal sowwe
2w off it ot § 1 Afer
5071 weaitew gw ww s §ote aw
*t Prwr ey s § e g Qe
forar wur § 1wt srwie we
fird? wrw ot & vt 3 ey iR,
o ol wee & W
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wreor vy @gre: g gl g
L ERIRRICE A KRl
¥ vr wded ww g Wi g1 &
wrc 7 oY qegfeet A §, v N
ArYEr AT IR T0q T 7§ AN
T 14T v § e 3T 6T Ak
g 15t 8 & wewar wgm §
£1 ¥y FO¥ wiarfeqt ® garg #
I F T F T vk frwrr qTATe
s E? N sy S AIAT AL}
fe ey ® v e §, %t Fraw §,
IT & TN IT 67 A9 AR I WY
NEw W Rar g, 9 o ew
Y w LW ot feac g ?

ot wibw gyw: ¥ g fear §,
T HI Ny K gag A g wF
wuqi & I § 9 iy wO¥ Tl
ai g1 &, 37 % gear &1 9 9w ey
% vz feq 5t W ¥ gy
XN . ¥ 5YE A 39 61 A7 gy arar
g

it wrow Fag stger: 37 &7 ooy
wig fear wear &, Awa & oarar W
1 ) ... (vewEm), .,

MR. SPEAKER: It does not arise
from the question,

off gN WA wowmw : W'
¥ vt *1 wrry AgY e &, g &
SEWE!

ot wrew g whgwr - 3 & T
:mmmt,itmmwzm
'

MR. SPEAKER: That question does
not arise reaily.

ot wifle waw: ay fearr ot
Tor “famidde o ¥t §, ay ey
qwe & W greary § 31 Sy Qe
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# o qrwarr & 9w & fog § 1 HiT
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SHRI BLJIOY SINGH NAHAR Wil
the Minister let us know whether these
companies are not paying provident
fund dues for a long time?

SHRI SHANTI BHUSHAN The hon
Member has put the question as to
whether these, companies have not been
paying provident fund. There are thou-
sands of large companies. So Iar as
large industrial houses are concerned,
as defined in the Monopolies Act, even
there the number of undertakings is
as large as 1031 So, unless the ques-
toln is speaific, it is very difficult to
answer

Apart from thus, so far as provident
fund is concerned, provident fund is
the concern of the Labour Ministry. It
is not related to the Company Affairs
Department, Perhaps, the question
could most appropriately be put to
the Labour Ministry.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us, he has
given a figure, horrifying figure of 5071
in one financial year Le. 1976.77 for
such malpractices and crimes, out of
8071 in how many cases the complaints
or charges of allegations have been
established and which are the broad
categories in which they are involved?

SHR] SHANTI BHUSHAN: I can
indicate the broad categories to which
these 5071 complaints relate to, They
are: nonpayment of Public Deposits,
mis.mansgement, non-payment of divi-
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dends, non-recelpt of balance shuwets,
non-receipt of notices, non-registration
of transfer of shares, non-issue of share
certificates, improper holding of meet-
ings, non-holding of annual meetings,
non-receipt of dividend warrants, mis-
appropriation, fraud, mis-application
of funds, improper election of directors,
faillure to allow inspection of minute
books and other complaints which are
mategorised as miscellaneous (Inter=
ruptions)

SHRI JYOTIRMOY BOSU 8ir, he
will answer now part (2) of my ques-
tion.

SHRI SHANTI BHUSHAN While
5071 complaints under different heads
were recelved during the year 1976-77.
ag many ag 5060 were disposed of dur-
ing this period of 1976 77. Obviously,
what action was taken on what com-
panies

MR SPEAKER: You are not in a

position to say.

SHRI JYOTIRMOY BOSU- 1 wanted
to know, out of these 5071, in how many
cases the allegations or the charges
have been established and what action
has been taken. I asked a specific
question. He has given in his reply
that there are figures available. 5071
were received In the year 1876-77. Out
of 5071....

MR. SPEAKER: He said, 5000 and odd
were disposed of. He s notina
position to say which company...

SHR! JYOTIRMOY BOSU: Why are
you replying for the Minister?

MR. SPEAKER: No, he has answer-
ed it. Please see the record. Obvious-
1y he has answered it.

SHRI JYOTIRMOY BOSU: You can-
not run the House like this,

MR. SPEAKER: He hag answered It.

SHRI JYOTIRMOY BOSU: Let him
repeat it.
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MR. SPEAKER He 15 bot required
to repeat it. Flease look into the
record

SHRI JYOTIRMOY BOSU. You
can't say like that Let him say in
how many cases the complaints have
been established He has not answer-
ed that

MR SPEAKER Mr Bosu, he has
answered that 5000 and odd complainis
were receinad He is not in position
to say

SHRI JYOTIRMOY BOSU He has
not sald that Let lum answer

MR SPEAKER Mr Bosu, you are
not to dictate anything Now, Mr
Venkatasubbaiah

SHRI JYOTIRMOY BOSU 1 am on
my legs

MR SPEAKER No nothung Mr Ven-
katasubbaiah

(Interruptions)

SHRI P VENKATASUBBAIAH The
hon Miniser smd that these com-
plaints include allegations including
migapplication of funds also That is
what he hag said And there are 5071
complaints in one year and action on
many of them has been iaken May 1
know m this connection whether any
romplaint or complaints  have been
made to the Minister that taking ad
‘antage of the mscarcity conditions pre-
vaiing in this country with regard to
cement, certain big industrial houses
through fradulent means and misappli-
cation of funds are trying to estab-
hish certain factorles  particularly in
Andhra Pradesh, and also they are
huying up certaln companles. In that
case, I want to know whether any alle-
gations have been made that these big
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SHRI SHANTI BHUSHAN In re-
gard to complaints relating to misapp-
lication of funds, all that I am in &
position to say at the moment is .

MR. SPEAKER You say you regure
notice

SHRI SHANTI BHUSHAN . that
six complamnis of this kind were re-
celved during the year 1876 There
wag one outstanding complant from
before, and out of the seven, three
were disposed of and four were re-
mamning to be disposed of About the
specific nature of complaint which has
been referred to, I would require
notice for 1t

MR SPEAKER Mr Saugata Roy

SHRI SAMAR GUHA For the last
three davs I have been trying to calch
your eye

SHRI SAUGATA ROY I would
Lke to know from the hon Minuster
whether the Sarkar Commussion of In-
quiry set up to probe into the allega-
uons of issue of duplicate shares and
income-tax fraud aganst Birlag have
submutted their report and if so, what
are the conlents of the report, and if
not, why the report has not been sub-
mitted and when 1t will be submutted

SHRI SHANTI BHUSHAN I would
requ re specific notice for it

MR SPEAKER He requires a spe-
ofic notice Now Mr Samar Guha

PROF DILIP
Sir 1 want to ask

CHAKRAVARTY.

MR SPEAKER You have already
put the question You cannot put on
every queshon

PROF DILIP CHAKRAVARTY My
diffculty 15, I am not getting an oppor-
tunity . .

(Interruptions)
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SHRI SAMAR GUHA: 1 want to
know from the hon. Minuster, sbout the
complaints that he received or the steps
taken against those companies, and
how many of these companies belong
to the first 25 of the big industrial
houses

SHRI SHANTI BHUSHAN As I sad
earlier, no separate statistics are kept
in regard to these complaints as to
whether they relate to large industrial
houses or whether they belong to other
companies. But if the hon Member
has any specific companies in mmd,
then if he gives any notice I shall sup-
ply lum the necessary details.

SHRI SAMAR GUHA At least give
us a few names out of the first 25, say.
5, 10, 15 or 20 like Birlas Bajorias,
Tatas etc At least give us a few
names

MR SPEAKER Are you in a pod-
tion to give it?

SHRI SHANTI BHUSHAN If the
hon Member wants to know how
many complaints were received
against Tatas or Birlas, or any other
large industrial house, unless [ get
the figures worked out on that basis,
I cannot supply those figures, because
the question was of a very general
nature It related to large industrial
houses, which included 1,031 under.
takings It 1s not possible to supply
the information without notice

SHRI SAMAR GUHA Would you
kindly agree to supply the details?

SHRI SHANTI BHUSHAN Which-
ever information he wants can be
supplied.

SHRI SAMAR GUHA. My question
was about the first 25 houses,

SHRI SHANTI BHUSHAN It would
be a very large number If you
restrict it to a few numbers it would

be possible

SHRI 3AMAR GUHA- I wa, enquir-
ing about the first 25 houses
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SHRI SHANTI BHUSHAN: BEven
for the first 28 houses, the number of
undertakings would be very large.

PROF DILIP CHAKRAVARTY:

Sir, 1t is an important question 1
want to ask a supplementary

MR SPEAKER Next question.
Shr1 C N. Visvanathan

PROF DILIP CHAKRAVARTY:
Sir, you must be permittmg questions
on this Tatas gnd Birlas are creat-
ing artificial scarcity in soda ash It
is very unfortunate that vou are act.
ing as a baffled wall of this House,
of this Lok Sabha

Amendment to the Representation of
People Act

*231 SHRI SAMAR GUHA Wil
the Minisler of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government are consi-
dering amendment of present Repre-
sentation of People Act;

(b) whether mususe of political
power and abuse of administrative
authority will be considered as an
offence for debarring 5 person from
contesting any election according to
constitutional provisions, and

{c) if so facts thereabout?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

SHANT] BHUSHAN) (a) Yes, Bir.
(b) This matter is also under
examination
(e¢) Does not arise
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They were electad by the people, but
they punished the people by declaring
an Emergency. But the people have
1o right, either through the constitu-
tional provision or the Representation
of the People Act to punish those
people, those political criminals who
punished the people. Now that the
hon. Minister ;s getting so many facts
about how political power has been
misused gnd admunistartive authority
has been abused, knowing the facts
comir ¢ out of the report of the Shah
Comn ission, will the Government et
us know let this House know, what are
the binad principles on the bams of
which an examunation i3 bemg made
for thi amendment of the Representa-
tion ¢ the people Act”

SHRI SHANTI BHUSHAN One
matter under consideration is g gug-
gestion which has been recelved,
namely that if a person 15 found
guity of mususe of political power,
or abuse of admimstrative authority,
whether such a person should be dis-
qualified by making a specific provi-
sion in the Repesentation of the Peo-
ple Act The other matter under
consideration is even when a corrupt
practice is committed during the elec
tions by various candidates, a charge
of corrupt practice can be levelled
only against the winning candidate
and if there is a recriminatory petl-
tion agrinst the petitioner, then again-
st him The question under conmide-
ration 15 whether some procedure
should be evolved by which a cor-
rupt practice charge could be levelled
even against a defeated candidate, ao
that if found guilly he can be dis-
Qualified Both these questions are
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SHRI SHANTI BHUSHAN: As soon
aa Government has taken a decision.

SHRI SAMAR GUHA: What do
you mesn by “as socn as"? Sir, I seek
your protection, because “as soon as”
18 very elastic.

MR SPEAKER' A Resclution be-
fore the House 15 coming this week.

SHRI SAMAR GUHA: Let him
give a specific tume, say, two months
or three months, or the mnext budget
gession, Give us gome idea

MR SPEAKER: He will not be
able to do it No One cannot be hard
and fast in this

SHRI SAMAR GUHA" There should
be some tme Lmit like the next bud-
get session I want an answer from
lhim Let him give that answer

MR SPEAKER [ canmot just
understand so many senior members
standing up all the time

SHRI SAMAR GUHA Are you
satisfied with the words “as soon ms"?
If you are satisfied, I am alsop sats-
fled

MR SPEAKER I dg not know
He can say ‘as early as possible’ if he
wants.

PROF DILIP CHAKRAVARTY:
Would you mind my comment? You
are becoming soft to those who wio-
late the rules every day and you are
becomung soft to those who wiolate
the norms of the House

MR. SPEAKER The difficulty is,
some of them think that they are pro-
fessors in the House also, They cease
to be prolessors here, They must re-
member that.

PROF. DILIP CHAKRAVARTY:
I am very sorry for your comment.
This has been my experience. I will
show you {[llustrations, You aie be-
coming soft towards those who are be-
eoming nasty
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MR SPEAKER. That is all right

8HRI K LAKKAPPA. In ccnnec-
tion with the part (b) of Mr. Guba's
question wz., whether misuse of poli
tical power and abuse of administra-
tive authority will be considered as
an offence for debarring a person
ifrom contesting any election accord-
ing to Constitutional provisions, I
would like to put a pertinent question
10 the hon Mimuster Even earlier
we have discussed thread bare 5 com-
prehenuive amendment to the Repre-
sentation of People Act and sugges-
tions were made and those gougges-
tions are pending I would Lke to
know whether, in keeping view all the
suggestions that were made earlwr,
you will make a sweeping change in
the Representation of People Act |
would also like to know whether you
will tnke into consideration what Mr
Morarji Desai said, when he ame to
power, that there will not be witch
hunting on political grounds 1 would
hke to know whether the amendment
that 18 proposed to be brought i
<gainst any particular person or group
of pervons because of the political
consideration and whéther a compre-
henuive Amendment Bill 15 under the
conmideration of the Government 1If
80, pleasy give the detaily of it

SHIll SHANTI BHUSHAN 1 can
assure the hon Member that this
Goverument does not belleve in
witch-Lunting of anybody This Gov-
ernment fully believes in the commut-
ment to the rule of law Any per-
son, who is dealt with will be dealt
with in sccordance with the princi-
ples of rule of law So far as these
electoral reforms are concerned, in
regard to which a large number of
suggestions have been pending for a
very long time, there was a Joint
Committee of Parliament also, which
had gone into the question of electo-
ral reforms, There have been many
Conimitteeg like Tarkunde Commit-
tes anl s0 on, which have gone into
this wyced problem. A large number
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after all the proposals have been
considered in depth, which are engag-
ing the active conmderation of the
Government, that a comprehensive
measure would be brought

it vawat: wfgsrQ) & qesm
& T 9T warw wifvs WO qren
TR avsurew § fery & eXfafes o
qATY 7ITE 39 97 ¥4 Wi fawe
T P AT A M A & fya afwam
7 wgr & fe avz w7 ofcfenfr £ a0l
wrrersrern feafa, wfy oo wnp
% or weft § 1 afer O sfe g
am & 4T 97 77 fE wrrwey
w1 qfchgfmay agrrgT WY symaeme
f qf wrq w7 of, Qi wafeerd’t wy oy
¥ fag wqrm wifer <@ & far wo
"7 fawre wuly ?

MR SPEAKER That is about
Constitutional Amendment It does
not arise from this

oft mim wew: o ft T Qg
¥ w9 g8 §, ag AT AT § 1 IR
wgr § f fangy wrw Dffewn e
o ¢ wrs qafafasgfen wafolt
¢ 1 wa fwdt oY aeg »1 fraqu ww
qtfafrea ot a1 qoqu ore  qufafa-
€ fex qufEr g & vt 3wk wTOw
frelr ¥1 wavy wi'ew fwar oy, oy
s fewrodTs § 1w goAr srew
o frwrandls § o W wwofin evew
g @ £, vy oY adt & e ar gt
L3
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¢334 WY fedw wr dv: W
T TR T XXX A par v e

(%) war i ¥ wd 1977-78
# 342,10 T AT T X w7
a7 Fwar WY Y8 Wi wigs qqT
3010 g forar o qawr fe g fesk
fYra wrdl 9T ' ¥

(*) et o g # sarr & fad
¥ foeamm IatamaY § waar ag saf
Tx17 wanr fedr w feaqm wr
3yrafam 3, A

(7) fmar aAt @ wfafer
Y 177 fex¥ ary fued fuar o w¥

w?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE). (a)
and (b). In the year 1977-78 Railways
loaded 842.10 lakh tonnes of coal. The
loading of coal by the Railway could
have been better but for cancellation
by consumers of their programmes for
1978 rakes of brick-burning coal and
about 24 rakeg of steam coal, which
together accounted for about 36 lakh
tonnes of coal

(c) 1365 wagons per day.

ot frdw wx ow: waa wiay,
ne fedr g wr vaT g T «ff
foewy wrar &, oY ‘o’ % & i war ww e
# wery ¥ fd w fwarq gorcardt §
wiy; 9 &1 sdrreer wr fedt s
feara wr satafus § ? @ waew
# 8% ¥ W o wer Isner o1 fiee
377 ¥ weady, ¥¥ waw 1@ qY IvC
fear war «r fir 1978 % q¥ g7 wiw
fesdt o Wtwx dunr whafier 900 W,
N wmd, ¥ wps< 11532 wor fosk Y
wt Wit wiw, 1978 # 1266 Wrw
1088 183
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fst @ ot | vt frderlr I
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ot fiier wr & fadg & +ff
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#1

sto Wy wewk : K3 g ot waTr
¢ fr fealdt e F wree oy
4 w 0w Wi 7 W T W TEET
w% W WY guT | W vyt 9 v W
qoelte gt fie wff g 1 e Wi fagre
4 vt i ¥ ey o o @ it
gic g 13,5 X A & | o aw
e ¥ o ¥ wrht § oY e &
wifrg ok & fad ¥ wft § ol
a7 §1F & wror et $or fgre ¥
s agx § 1 et gewt ot Senfde
o ¥ wifww w3 § W< vy wiferwr
iy fie Az, e fofm dic
et wfem s fas § Y #
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oY fewwr dar gk &, S® oW Wy W
wifm w3 )

it fodrer wor b . wTor @ AT
& ¥ 931 § fe U o qivx ¥R o)
gt & ol =, @i, yearn, swrT WX
faeer fawrr & %ot it 1 & ag fAdew
wor wigr § e qg o W agt
q%r vg wray , agt & Israr ALY wwar
W< foraik wror agr o fe Tk fawre
1 woAT W ffew s oot §
v8 afafa & wwmra o €& 9X fawx
feq arm Wik ag wwrer e
Wi 6 ATERT W AT ¥ Yud
o W T e 0N smw wwEt &
3g o o§r & wg W ISET Wiy ?

o Ay tWR : 5 wal W wfafa
wft g€ & g sradr &hw §, wfew
Iuwr 9w qrew afafe w ey wife
oSt w7 wrk fswrer af) & o« wrd &
ug ¥arar wrgm § fe IR 9 geme
fed § ag ot wdalt & fod gure §,
IuET A€ WA # §yAd |

SHHRI VINODBHAI B. SHETH
Dustribulmon of ceal and allotment of
wagons have become a big scandal in
this country, and ultimately the na-
tion’s industry suffers. 1 would ask
a pointed question of the Minister of
Railways, when there is shortage of
wagons, can you nol help improve the
coastal trade, the shipping trade, of
the country”

We have got a vast coastline in our
country So by developing the ship-
ping transport and the Haldia port,
coal from the eastern part of the
country can be transported to the
southern parts of Gujarat and other
places where coal is needed?

PROF. MADHU DANDAVATE: As
far as shipping is concerned, we
would be very happy if part of the
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movement is done through ports by
ships. But, for obvious reasons, there
iz a difference in the freight. Bo whe-
ther it is the private traders or the
public sector units, they alwavs pre-
fer railways, Therefore, we are try-
ing to co-ordinate the activities of
both and at the same time, concen-
trate on providing more wagons.

MR SPEAKER: WQuestion Hour 18
over.

-

WRITTEN ANSWERS TO
QUESTIONS

Delayed running of A.P. Exprems

*223 SHRI G S REDDI: Wil the
Minister of RAILWAYS b, pleazed to
state”

(a) total number of delays caused
in the runming of A.P. Express from
and to Delhi, during the month of
May, 1978,

(b) what were the reasons of these
delays; ang

(c) what action Government pro-
pose to take to run the train in time?

THE MINISTER OF RAILWAYS
{PROF MADHU DANDAVATE). (a)
123/124 Secunderabad-Newt Delhi
Andhra Pradesh Express reach-
ed New Delhi ahd Secunderabad late
on all the § cecasions in May, 1978,

(b) The causes for late running are
alarm chain pulling, sccidents, en.
gine failure, signal failure and cattle
run over.

{e) A special punctuality drive has
been instituted to improve the rumn-
ing of trains and all efforts are belng
made to ensure purictual running of
123/13¢ Andhra Pradesh Express as
a result, in the month of June, 1978
123/124 Becunderabad-New
late only on 5 and 8 days and In the
month of July only on B and 8 days
respectively,
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Eiclency of Zeual Rallways

*228. BHR] C. N. VISVANATHAN:
Wil] the Minister of RAILWAYS be
pleased to state

(a) whether a comparative study
has been made of the efficiency of the
various Zonal Rallways for chieving
quick wagon turn-round and accident-
fiee travel. and

(b) the extent to which the perfor-
mance of the most efficient Zonal
Railway has been brought to the
notice of other Rallways as a model
‘to be followed?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
and (b) No specific compdrative
study of Wagon turn-round on the
Railways has been made mamly owing
to the fact that such a comparison is
not possible in absolute terms due to
varied working condifions on different
Railways However, for each Zonal
Railway, keeping in view its special
features, targets are set ard the p-r
formance watched vis-g-vis ~uch tar-
gets These revigws embrace not only
physical perfoimance but also finan-
aal results.

The performance of each Zonal
Railway in the sphere of safety is
kept under close and constant scru-
tiny Besides, an annual assessment
is made and the Railway with the
best performance m the sphere of
safety duringd a particular year 13
awarded the Railway Mimster's Safe-
ty Shield The Safety Shicld for the
vear 1977 was awarded to Northeast
Frontier Railway and this wnforma.
Lon was communicaled to the other
Rallwayg also,

Dilution of Forelgn equity {0 40 per-
teni by Foreign Drag Companies

*220 SHRI GANANATH PRA-
DHAN: Will the Minister of PET.
ROLEUM, CHEMICALS AND FER.
TILIZERS be pleased to state:

(a) the pumbey and names of the
loreign drag companiey who will be
"equireq to dilute their foreign equity

to 40 per cent in terms of the new
drug policy; and

(by by what period the dilution will
be completed?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA). (a)
According to Foreign Exchange Regu-
lation Act, 1873 the maximum permi.
sstble levels of foreign shareholding
in forgign companies are 74 per cent
or 51 per cent or 40 per cent depend-
ing on the nature and character of
the actwivities of the company How-
ever ag per the New Drug Poliey,
foreign companiés engaged only 1in
the manufacture of formulations or
bulk drugs not involving high tech-
nology or both will be required to
bring down their foreign equty
forthwith to 40 per cent As regards
the remaining companies, the level at
which they could retain {oreign equi-
ty will be examined under the FERA
guidelines as applicable to all other
mdustries

So far as the companies engaged m
the manufacture of formulations are
concerned, Minmistrv pf Finance have
mnstructed the Reserve Bank of India
to 1ssue the necessary directives to
such comrpanies to bring down their

foreign equitv to the level »f 40 per
cent

To identifv the compames engaged
in the manufacture of bulk drugs not
involving high technologv, a High
Level Committee consisting of Secre-
taries to the Government 1n the De-
partmen! of Chemicals and Fertilizers
Industrial Developmeni, Technical De
velopmen{ and Science and Tech-
nology, asusted by experts has been
constituted

In terms of the New Drug Policy,
Minisiry of Finance (Deptt of Econo-
mic Affairs) have calleg for necessary
data to deal with the FERA cases of
all the drug compames The level at
which each foreign drug company
should keep its foreign equitv will be
known only after final decisions on
their FERA applications are taken by
the Government
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In view of the foregoing, it would
be too early to say as to how many
foreign drug compaines are required
to bring down their foreign equity to
the level of 40 per cent in terms of
ithe New Drug Policy

(b) Depending upon the mze of the
tompany the guantum of foreign
equity to be dilutegq and other rele
vant factors, a reasonable period of
say one year for dilution/Indiamsa
tion will be allowed after the Gos
ernment’s decisions on the FFRA ap
plications are communicated o the
concerned parties

Production of bulk drugs in excess by
Foreign Drug Companies

*230 SHRI K MALLANNA W1
the Minister of PETROLEUM CHE
MICALS AND FERTILIZERS be
pleased to state

(a) whether some cases have been
brought to the notie of Governme:t
that the foreign drug companies
operating in India have been produc
ing bulk drugs in excess of theiwr sanc
tioned capacity,

(b) if s0, what 15 the estimated
excess production of bulk drugg by
these companies m terms of va'ue
during the last two years

(e) whether Government propose to

regularise this excess production,
and

(d) 1f so what are the reasons
therefor? '

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) Out of 23 foreign companies, hav-
mg direct foreign equity exceeding
40 per cent, engaged in the production
of bulk drugs, 11 companies, based
on data available so far, have been
rroducing bulk drugs in excess of
licensed capacity

(b) The estimated value of excess

production of bulk drugs by the for-
eign companies during the last 2
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yeass is not readily available. How
ever, the total value of excess pro.
duction of bulk drugs bv thesg for-
egu companies i 1876 and 1976 is
estimated at Rs 22 crores approxi-
matcly

(c) and (d) Keeping in view the
netional need for bulk drugs and to
ens re that shortages do not develop,
Government 1n 1's New Drug Policy
heve decided to regularise excess pro-
duction subject to certain conditions

.le above decision of the Govern-
murt 1y based on the recormenda
tions made by (Hathi) Committee, 1n
i's Meport on Drugs and Pharmaceu-
ticals indusiry on excess production

Steps lp ensure safe and secure
running of trains

*232 SHRI SURENDRA BIKRAM
Wi'l the Minuster of RATLWAYS be
pleased to state

(a) while reviewing the problems
of Railways with Railway Board the
Railway Minister has said in New
Delhi on 30th May 1978 that he ex-
pected immediate action from his
officers regarding punctuality, safety,
chain pulling and overall perfor-
mance of Indian Railways

(b) will he kindly state as to how
much progress has been achieved or
these matters, and

(¢) what future steps the Minister
proposes to ensure more safe and
secure running of trains and provi-
sion of more facilities of food and
drinking water to passengers?

TFE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
Yes, Sir

{t) and (¢) A special punctuality
drive has been instituted from 1at
June, 1978 and the punctuality per-
forrrance of traing has since shown
improvement
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Tn position of train accidents has
tegistered some improvement during
June, 1978 there being 88 accidents in
the categories of collisions, derail-
ments level crossing accidents and
fires 1n trains a8 against 95 such acci-
dente in May, 1978

During the first 20 davs of July,
1978, the position has improved fur-
ther, with a total of 47 tramn acci-
denis as compared to 88 train zecl-
dents during the period 1st May 1978
to 20th May, 1878 and 36 train acel-
dents durmg period 1st June, 1978 to
20th June, 1978,

Eince failure of rallway staff 15 the
largest single factor responsible for
arcidents, Safety Oraginsations on
the Railways have been engaged in a
relentless campaign to create greater
safety consciousness amongst the gtaft
connected with the running of trains
and to ensure that staff do not violate
rules or indulge ;n shortcut inethods
that iray lead to accidents Examina-
ticn of trams and spot checks in car-
riage and wagon derots have been in-
tensified and greater care 15 being
paid to the proper mamntenance of
track In order to reduce dependence
on the human element, various so-
pricticated aids like ultrasonic flaw
detectors for wheels, axles and :ails,
track circuiting, axle counters, auto-
matlic warning svstem etc, are being
introduced progressively

For tackling the menace of glarm
cha.n pulling, clove liaison 1s being
main.ained with the respective State
Goveinments and the local Civil and
Police Officers. The drives to contain
this rvil have been further jntensified
by the Railway Administration.

Drinking water facllities at sta-
tions and on traing are constantly
under review of the Railway Admini-
strations and augmented where neces-
fary, During this gummer season,
this facility was sugmented by dep-
loying additional waterraen. The
tunctioning of water coolers was mo-
nitored. Advance action was taken in

rectifying the defects in mobila water
mmﬂﬂ&mdpmlwmmh
ce.

Failways have taken a number of
steps such as adoption of modern culi-
narv technigques, use of modern kit-
chen Eadgets and equipment's, setting
up of base kitchens to provide ‘Ready
to Serve’ Meals on trains, introduc-
tion of hygienically packed whole.
some low cost food packets known as
‘Janata Khanas' for sale op trains, pro-
curement of raw materals and n-
gre-lients from standard sources,
fraining of catering staff 1 suitable
Tnstituteg etc, to further improve the
quahty of food and service on the
Rallways Checks and surprise ins-
pections are carried out regularly by
Inspectors and Officers {0 ensure ser=
vice of good quality tea coffee etr,
to the travelling public both by de-
partmental as well as privately mana-
ged catering establishments.

The responsibility of ensuring the
peranal safety to passengers angd the
seca1ity of theirr belongings rests wi'h
Government Railway Police function-
ing under the State Governments
Te Government Railway Police have
tighteneq the various preventive mea-
sure, adopted by them

The Minister of Railways has been
m touch with the Chief Ministers of
the effected States viz, Bihar, Uttar
Fradesh, Madhyg Pradesh and West
Bengal and has urge them to take
effective preventive measures {o en-
swe rafety of passengers and their
properties

Op the 18th June, 1078, a high level
meeting was held between the Officers
of Ministries of Railways and Home
Affairs in which several preventive
measures were decided.

Armed Railway Protection Force
ezcorts are being provided an affected
trains running in vulnerable sections
at night to protect rallway property.
This would instil confidence amongst
the travelling public and also deter
criminals from operating on trains.
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Over 1000 armed RP F personngl are
on «scort duty on different railways
fiom the first week of July, 1878

Inspection of Accounts of Swadeshi
Polytex limited

*23 SHRIR L P VERMA Wil
the Mimnuster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleated to
stalg

(a) whether any inspection of the
accuunts of the Swadeshi Polytex
Limited Ghaziabad was ordercd by
the Company Law Board recently,

(b) whether this report has since
been received by Government

(c) if so the broad outhines tncrc
of,

(d) whether he would lay a copy <!
the report on the Table of the House
and if not the reasons therefor, and

(e) action which he proposes L3
take against the Chairman Managing
Director and other top functionaries
of this Company for these serious
irregularities?

riE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHIRT SHANTI BHUSHAN) (a)
Yes Sir

(b) Yes, Sir

(¢) and (d) It will not generally
be 1n public interest to lav a copy of
thg inspection report on the Table of
the House because it might affect the
frce ond frank expression of opinior
by ‘we Inspecting Officers and also
becarze the report contains only one-
sided views as +he companv inspected
hat not been given an opportunity to
meet the points mentioned ip the ins
pectron report However, after the
report has been examined and after
taking all factory into account g
broad oulline of the results of the
inspection, can be furnished
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(¢) After the examination and con-
sideration of the Inspection Report is
comp eted, necessary action as may
be wurranted will be taken

Shortage of Turpentine

*2"5 SHRI K RAMAMURTHY
Wil the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleas 1 tg state

(a) whether there 15 acute domestic
shottage of turpentine and

(h) 1f <0 the steps proposed to be
tuken by Government for improving
the indigenous avallabihity of tur-
pentine®

1iIE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHR! H N BAHUGUNA)
(a) Some shortake of turpentine has
bien roeported

(h) The Mmistiy of Agriculture
hav set uo a Development Commuittes
for oleo-resins, Gums and Eessential
Oils which has observed that the ins-
talled capacity of turpentine is under
utihised due to shortage of raw mate-
rul, viz, resin The Commuttee has
recommended measureg in the short
run like employment of improved
techniques and systematic «xploita-
tiwon of hitherto inaccesmible areas for
resin tapping, in the long run The
Ministry of Commerce has also besn
requested to canalise the oleo-resins
from Bhutan to India so that the in.
dustries can buy it for processing Into
turpentine

Fulfilment of export bond by M/s.
Plser

*23 SHRI RAMJI LAL SUMAN.
SHRI SARAT KAR
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
Dleased to state;

(a) since how ft has come $o
the notice of Government that Phzer
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bave not fulfilled the export bond-——
a major condition of approval of
their second expansion proposal;

(b) the nature of the export bond
sought from M/s Pfizer at the time
of grant of their second expansion,

(¢) what pena}] action has been
taken/or 1s being teken agamnst the
firm for this default, and

(d) what steps Government are
taking to get the export bond ful-
filled by this firm and the anticipated
time to be taken in compliance of the
export bond condition by the firm?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) It 1s presumed the reference by
the Hon'ble Members is to the export
bond for Tetracyclines The fact that
M/s Pfizer had not executed an Ex-
port Bond for Tetracycline came to
the notice of the Government in Octo-
ber ;971

(b) Conditions regarding export
obligation imposed 1n two approvals
dated 21st September 1965 and 13th
Ju'y 1987 were as under

(1) Licence dated 21st September 1965

(i) That additional foreign ex-
change required for the import of
Taw materials 1n connection with
tho manufacture o¢ additional 5000
kgs of Tetracycline would be earn-
ed by export under export incen-
Yive scheme, and

(i1) 23 per cent of the actual pro-

of ne, m value

will be exported annually from

1088-87 A Bond to thix effect should

be executed in consultatior with the
Ministry of Commerce

(2) Licence dated 13th July 1967

(i) At no stage should the plant
be capable of producing more than
:wknwmmumm.

(u) Production mn exces, of 10
tonnes of tetracycline shall be ex-
ported, unless Governrent by prior
approval give permussion to sell any
pert of 1t in +he country, mn the
first year 4 tonnes must be expor'-
€d,

(1) Irrespective of the actual
quantity of Tetracyclines e(portedi
fiom the second yedr onwards, us
above a total of Rs 15 lakhs an-
nually must be export on an aver
age over five years of T-tra.ycline
and gther items of pharmaceuticals
This export of R% 15 lakhs should
be over and above the curreat =s!
ol export,

(1v) The commitment 1o ex orv 43
per cent of the mmtial capar'y of
10 tonnes of tetracyc ines, 1 value,
temains There would however
be no objection to tje Fxvort of
Tetracycline and oth r items cf
pharmaceuticals provided the total
value of 2500 kgs of Tetracyclines
will be calculating factor

(¢) and (d) It hes been verified
that M/s Pfizers have exported
drugs worth Rs 473 57 lakhs by 3lst
Moarch 1978 computed against the ex-
port obligation of Rs 471 lakhs, re-
quired to be fulfilled on account of
the conditions 1mposed m the two ex-
ransion approvals for Tetracyclhines
mentioned above Since the rompany
have discharged their lLability, no
further action is required

Increased Production of fertiliser in
Kandla Plant

*237 SHRI AHMED M PATEL

SHRI AMAR SINGH V
RATHAWA

Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether there is any proposal
to increase the production of fertili-
zers of the Kandla Plant in Gujarat,

(b) if %o, what g the target fixed
for its production; and
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(c) the time by which this expan.
sion will be completed and the pro-
duction will start?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)
la) to (c) Yes, Sir M/s IFFCO have
1ecently submitted a proposal for ex-
panding their existing facilities at
Kandla, Gujarat for the manufa.ture
of complex fertilizers from its present
installed capacity of 1,27,000 tonnes to
2,60,000 tonnes per annum of P, O,
The projeéct 15 expected to be imple
mented within a period of 30 months
from the date of receiving all neces.

sary approvals
Rise in price of life saving drugs

*238 SHRI S G MURUGAIYAN

SHRIMATI PARVAT] KRISH
NAN

Will the Minuster of PETROLEUM
CHEMICALS & FERTILIZERS be
pleased to state

(a) whether it Is a fact that the

prices of some lLife gaving drugs have
goae up following the implementa-
tion of new drug polxy and

(b) i so the detatls thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
{a) No, Sir

(b) Does not arise

Adulteration of Lubricanty

*230 SHRI BALASAHEB VIKHE
PATIL Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased 1o state:

(a) whether he i3 aware that
adulterated and sub-standard lubrl-
canty ure being so0ld on a large scale
in the country,
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(b) if so, what stringent action has
been taken or is proposed to be taken
by Government against those radulg-
ing 1n such malpractices,

(c) if the said malpractices are due
to shortage of lubricants in the
country, ang

(d) what action have Government
taken to increase the production?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR!I H N BAHUGUNA),
{a) The bulk of the lubricating ofl
business in the country is catered for
by the major public sector ol com-
panies through their net work of re-
tail outlets and dealers /distributors
Government have not tome across
any serious complainls abouy the
quality of lubricating oils sold through
the distribution channels of the major
<il companfes Sale of adulterated
and sub-standard lubricants 1z at-
i11butable to the existence of a num.
bei of units which are neither licen-
¢ed nor registered operating in this
buslneu, and marketing their pro-
ducts through their own net work of
distribution such as bazar traders/
Barage owners, autp repair shops/bus
vl truck fleet operators etc

(b) The State Governmenty have
been advised to invoke the powers al-
ready available with them under the
Indian Penal Code and deal aeverely
:m: adulterators of petroleum pro-

ucts

() No, Bir The overall availabi-
bty of lubes has been n ling with
the normal demands Ol Companies
have, ~however, been asked to take
immediate corrective steps in respect
of shortages of lube oil 1n smal] tins
at the retail outlets due to inadequate
availability of tin plates

(d) There are plans to expand the
lube refinery capacity of Hindustan
produce an additional 74000 tonnes of
High Viscomty Index Base Oils,
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Salary ang Allowanees of ten top
Executives of certaln ocompanies

*240 SHR! JYOTIRMOY BOSU
Will the Mmister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to lay a statement showing

(a) total salary, allowance and
perks pard to each of the first ten top
executives mncluding Chairman and
Managing directors of the following
foreign and Indian firms namely (1)
Bata Shoe Company (2) Colgate-
Palmolive India (3) Hindustan Lever,
(#) Cadbury Indha, (5) Tata Iron &
Steel Company (6) Pfizer (7) Glaxo
Laboratories, (8) India Tobacco, and
(9) J K BSynthetics, and

(b) whether the Government are
considering to put a ceiling?

THE MINISTER OF LAW  JUS.
TICE AND COMANY AFFAIRS
(SHR] SHANTI BHUSHAN) (a) A
statement is laid on the Table of the
House [Placed i Library See No
LT-2536/78)

(b) The revision of the guidelines
1t'ating to the remuneration of mana-
gerial Personnel of Public Companies
and Private Companies which are sub
mdiaries of Public Companies ;s under
the consideration of the Govern-
ment

Wagon Turn-Round of Rallways

*241 SHRI C VENUGOPAL
SHRI A BALA PAJANOR:

Will the Minister of RAILWAYS
by pleased to state

(n) the extent to which delay m
Supply of coal and cement to essen-
tial userg is attnbutable to poor
wagon turn-round of railways, and

(b) thg crash measures taken or
Proposes to be teken to bring about
perceptible improvements?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b)
1t is not possible tc separately quans
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tify the extent to which the increase
in wagun turn-round has affected the
loading of coal and cement to essen-
tial users However, the supply of
wagona for the movement of coal and
ccment to essential users 15 being
mamtdined at a satisfactory level

In order to step up coal loading, all
possible efforts are being made by the
Railways including procurement of
additional wagons, deployment of
locomotives released fromr the sum-
mer specials and of new locomotives
coming out of radwav  production
units, organising closed circuit move-
ments for bulk consumers and :pecial
monitoring of coal rake movements
Co-ordination has been strenghtened
with Coal India Limited andq the
Minustry of Energy (Department of
Coal) and the pace of rationalisation
of coal loading points expedited It
has been possible to bring about sub-
stantial improverent 1n coal move-
ment i1n July as compared to May and
June 1878

As far as cement loading 1s concer-
ned, there 18 a marginal vauation in
loading during April June 1978 as
compared to Budget targets Efforts
«re being made to increase loading to
achieve the Budget taiget

Discussion with Chief Minister of
Gujarat regarding Ol royalty

*242 PROF P G MAVALANKAR
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether he visited Gujarat re-
cently,

(b) the purpose of s vimt

(c) whethey he held discussions
with the Chief Minister of Gujarat at
Gandhmnagar on the subject of royalty
on oil to Government of Gujarat pay-
able by Central Government,

(d) the concrete proposals of the
State Chief Mimster in this regard,
and

(e) the
thereto?

Government's  .esponse
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H N BHUGUNA)
fa) and (b) I visited Ahmedabad on
18-5-1978 in connection with the in-
guguration of Institute of Reservoir
Studies

(c) No Sir

(d) and (e) The Chief Minister of
Gujarat has suggested that the 1ate
of royalty on crude o1l aad casing
liead condensate should be enhanced
to Rs 87 per tonne It has been ex-
plained that the existing rate of ro
yalty would cortinue till it becomes
due for review 1e till the year 1980

Donatlens to Polltical Parties by
Public Undertakings

2160 SHRI SUSHIL KUMAR
DHARA Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether it ;2 a fact that many
Public Undertakings have been mak-
ing donations (large sums) to political
parties for political reasons during the
last three years, and

(b) the particulars of such Public
Undertakings?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(BHRI SHANTI BHUSHAN) (a)
Government 1s not aware of any pub-
lLic sector undertaking having made
any donation ag such to any political
party for political reasons and such
an action would amount to an offence
under section 293A of the Companles
Act, 1856 However, 101 Govern-
ment Companies had made payments
for advertisements in the souvenirs
brought out by some politieal par-
ties between 1-1-1974 and 31-3-1977.
The question whether such payments
made for advertisements amounted
to donations within the meaning of
section 203A however iz g controver-
szl one and may depend on the facts
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of each case ang the benefit derived
by the company compared to the
payments made

(b) A statement giving names and
details of payments made by the
above said 101 Government Companies
tc polhtical parties on account of
sdivertisements n Souvenirs etc dur-
ing the period from 1.1-74 to 31-3-77
is laid on the Table of the House.
{Placed in Library. See No LT-2537/
78]
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Demand of Overseas Indiaus for
Casting Voles in Elections

2171, SHRI OM PRAKASH TYAGI:
Will' the Minister of LAW, JUETICE
AND COMPANY AFFAIRE be
pleased to state:

(a) whether Indian citizens living
abroad have demanded the facility to
cast their votes by post in elections to
the Legislatures of India;

(b) what is the reaction of the Gov-
eroment to this demand; and

(¢) what opinion has been given
by the Election Commission in respect
to this demand and with what result?

THE MINISTER OF LAW, JUs-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The Nationai Executive Committee,
Indfans for Democracy, Washington,
has made a suggestion that the Indian
citizens who have settled overseas
should have the right to vote in the
elections held in India.

(b) The Government is not in fa-
vour of accepting the proposal.

(e) The Election Commission is of
the view that the indian citizens who
have settled abroad on their own voli-
tion can hardly be considered as ‘or-
dinarily resident' in India fur the
purpose of exercising their right of
franchise in elections held in India.
The ‘postal ballot’ facility is a special
privilege which ig extended only to
special categories of persoms in India
who are prevented from exercising
their franchise on account of the
nature of their public duties. The
Commission is further of the view
that the present period of about 20—
28 dayz normally allowed between
the last date of withdrawal of candi-
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Bombay Suburban Time-Table

2173 SHRI R K. MHALGI WwWill
the Minuster of RAILWAYS be pleas-
ed iy refer to the reply given to Un-
starred Question Ne 12 on the 21st
February, 1878 regarding Hind: sub-
urban time tables of central and Wes-
tern Railways and state-

(a) whether the Bombay Suburban
Time-Tables of Central and Western
Railways have been published in
Hind: also, along with English,

(b) 1if so, since when and the num-
ber of coples of each,

(c) whether sufficient publicity has
been given to the jssue of such Hindi
Time-Tables and 1f so, the nature
thereof, and

(d) if no such Hindi Suburban
Rallway Time Tables have been pub-
lished go far, the reasons thereof and
when and how thev shall be published
and the proposed number of copies
and pattern of thewr publicity?

THE MINIJSTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) {a)
to (d) Western Railway has brought
out 5,000 copies of Apral 1578 issue
of their Suburban Time Table in
Hind: Adequate publicity through
Station Notice Boards is being given
Central Railway has not published
suburban time tables in April, 1978
and at the time of bringing out the
next edition, Hindy version will also
be published and adequate publicity
will be given,

wrrage s srre ¥ dow gw Ty
wwrg Wiy @t win

2174. WMo TR fag : s W
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(¥) war s<arv Wt qrvery Wi
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wrrag & fax fudl & wnk i freht
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Electrification of Pathauli Rallway
Station

2175. SBHRI SHAMBHU NATH
CHATURVEDI: Will the Minmster of
RAILWAYS be pleased to state:

(a) whether the Electrification ot
Railway Station Pathaull on the Agra
Fort-Bayana Bection of the Western
Rallway was approved and money
sanction for it;
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(b) whether this money was divert-
ed elsewhere and the Station still re-
mains unelectrified, and

(c) if so, when the work is likely
to be taken m band and completed?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
Pathauli station was approved for
electrification during the year 1974-
73 The electrification of this station
was subsequently dropped due to
paucity of funds and enough trains
not gtopping at the station during
mght hours

(b) Yes Station remaing unelectri-

(e) There 1s no programme for
taking up the work immediately since
this station 1s not fulfiling the mini-
mum requirements for electrification
As per extent norms for electrification
at Jeast two trains should halt dur-
ing night at the station and electric
power should be available at reason-
able rates

Carriage Staff for Coaching Trains

2176 SHRI SUDHIR GHOSAL
Will the Minister of RAILWAYS be
pleased to state N

(a) whether it 15 a fact that the
number of coaching traing to be dealt
with by carriage staffl has been In-
creased 100 per cent during the last

25 years without corresponding In-
crease in the staff,

(b) if yo, what steps are being taken
to augment the staff to ensure safety
examination, and

(c) whether the full complement ot
carriage staff are availably at Waltalr
Marshalling Yard for examination of
g00dy trains at this yard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
No, On each Raillway additional staff

in the Carriage/Wagon Depots is
taken on the basis of extra work-
load 1nvolved

(b) Does not arise

{c) Yes, adequate staff has been
provided

Eailway Labour Tribunal

2177 SHRI SAMAR MUKHERJEE
Will the Mimister of RAILWAYS be
pleaseq to state

(a) how many issues have been re-
ferred to the Railway Labour Tribu-
nal, and

(b) what are the 1ssues and who
are the parties to the disputes?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (a)
and (b) The following eight 1issues
were referred to the Rmlway Labour
Tribunal, 1969, the National Federa-
tion of Indian Railwaymen and the
Raillway Board being parties to the
dispute

(1) Night duty Allowance should
be calculated at 1-1/2 times the nor-
mal rate of pay to all employees per-
forming duty at night irrespective of
their classification under the Hours of
Employment Regulations

{2) In respect of workshop staff

(a) all vacancies, which occurred
since the introduction of the incen-
tive scheme should be filled up,

(b) proper proportion of skilled
semi-skilled and unskilled staff
should be mantained and other
measures taken to ensure adequate
scope for promotion to_the semi-
skilled ang unskilled staft,

(c) the posts of supervisory staft
in the mechanical workshops should
be redistnbuted amongst varwous
grades in conformity with theiwr res-
ponmbilities and an adequate chan-
nel of promotion gshould be provid-
ed for them
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(3) Casual labour on the Railways
should be paid wages at the rate of
1{30th of the minimum of the time-
stale plus apropriate  Dearness Al-
lowance applicable to the correspond
ng categories of staff 1n regular emp-
loyment in the Rauways

(4) The dispanty between the
hourg of work and annual gazetted
holidays at present prestitbed for
clerks at railway .tations sheds and
depots on the one hand and those
prescribed for clerks in admnistraine
offices on the other should be remov-
ed by granting the former the privi-
leges available to the latter If this
13 not possible, the former should be
monetary compensated for the extr:
hours and days of work done by
them

(5) The present Hours of Employ-
ment Regulations which govern hours
of work, periodic rest and overtime
in respect of raillway staff, other than
those employed 1n workshopy, falling
under the definition of ‘Factoiies’ in
the Factories Act should be comple-
tely reviewed

(8) All gangmen in the Civil En-
gineering Department of the Ral-
ways should be granted an Arduous
Duty Allowance of Rs 3 per month

(7) The scale of pay of Rangmates
in the Civil Engineering Department
of the Rallwavs should be ralsed 1o
the skilled grade Along with this
the scale of pay of kevmen and head
trolleymen of the Civil Engineering
Department should also be suitably
enhanced

(8) The scale of pay of all running
staff should be enhanced

2 The following five 1ssues were
referred to the Railway Labour Tri-
bunal, 1971, the All India Railway-
men’s Federation and the Railway
Board being parties to the dispute
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(1) All categories of stafl, including
running staff who are disqualified for
thewr duties at their prescribed perio-
dical medical examinations o1 other
medical examinations should be pro-
vided alteinative appointments with
all their emoluments, 1€, pay, dear-
ness allowance and 1unning allowance
protected Their promotion prospects
should also be ensured

(2) The pattern of the authorised
scales of poy was generally bared on
the combination of the  prescribed
scales with the appropriate dearness
ullowance In  respect of Tunning
staff, while dearncss allowance ap-
propriate to the scales was added to
the prescribed scales the dearness al-
lowance which was legitimatelvy due
on pay plus running al owance Wwas
not taken into actount Therefore the
authorised scales of running staff
should be 8o thanged as to reflect
the cominnation of piescribed scales
of pay and the dearness allowance due
on pay plus running allowance

(3) The break in service in the
cate of the Social Guides on the ex-
E P Raillway, who were absorbed n
othe; categories for which they were
considered  suitable after a  shaort
break should be condoned for all
pui poses

(4) On account of the contraction
of cadres after the introduction of
the incentive schemes in workshops,
promotion prospects of workshop staft
have been adversey affected There-
fore, the pre-existing promotional
prospects must be preserved by re-
taining the pre-existing number of
higher grade posts through a scheme
similar to the ‘shadow’ posts schems
which has been introduced in res-
pect of units affected by computerisa-
tion

(8) The number of posts of Mist-
ries in workehops and loco sheds Is
insdequate The number of Mistries
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in the workshops should be so fixed
that the men supervised by each Mis-
try does not exceed 10 Swuitable mo-
dification in the cxisting yardsticks
in respect of loco sheds 1s also re-
quired

Survey into Profiis made by Multi-
national Companies

2178 SHRI § S SOMANI will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government have con-
ducted any survey to find out the
percentage of profits made by multi-
national compames, which are selling
consumer items like tooth paste, tooth
brush, telcum powder and chocolate

(b) it so, the details thereof, and

{c) what steps Government propose
to take to compel these compames to
reduce the prices of these consumer
goods?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a)
and (b) The Department of Company
Affaire has not conducted any special
survey to find out the percentage of
profits made by multinational compa-
nies which are selling consumer items
like tooth pasts, tooth brush, talcum
powder and chocolate However, a
study has been made in this connec-
lion to ascertain the percentage of
profits made by the branches and sub-
adiares of such multinational com-
Tanies operating in India There were
9 subeidiaries and 2 branches of
foreign companies engaged in the ma-
nufacture of tooth paste, tooth brush,
laleumn powder aad chocolate during
1976-77 Of these, the relevant data
lor ane branch are not available The
“’lal aggregate profits before  tax as

of assets and of turnover
°f the @ subsidiaries and 1 branch

taken together for the last three years
are as under —

Year Profits Profiis
before tax  before tax
a¢ peroen- as percens
tage of tage of

total tirn \eF
avects
197475 16 2 9 2
1075-76 181 85
1976 77 . 2.1 00

(¢) Department of Company Affairs
does not deal with price control
However, it has been ascertained from
the Munstry of Industry that
consumer items hike tooth pastc, tooth
brush, talcum powder and chocolate
are not subject to any price control
ang therefore, ths question of com-
pelling the manufacturers of these
itemsg to reduce their prices does
not arise

Number of Estimators on South
Eastern Railway

2179 SHRI SIVAJI PATNAIK
Will the Minister of RAILWAYS be
pleased to state

(a) the total number of Estimators
physically working in Civil Engineer-
ing Department in South Eastern Rail-
way pay-scale-wise,

(b) total number of Estimators 13su-
ed confirmation orders pay-scale-wise,

(¢) total number of estimatore not
vet confrred gay srale.wite and

(d) the reasons for non-i1ssue of
confirmation orders to such Estima-
tors?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
to (¢} A statement iz attached

(d) Due to non-availabiity of per-
manent posts confirmation could not
be ordered Provisional confirmation
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orders have been issued to 51 estima-
tors more as under:

Ry ss0—750 5
R« ja5—j00 35
R 330—_60 . "
Statement
G ad~ Towl N> No
N of con- vet o
esima- firmed  becon
turs firmed
R 00 —gun 29 5 i |
R, 550—750 709 2 R
R« 425700 '49 53 ofi
R+ 330 =50 174 i 101

Late Running of Trains due to oOver-
aged Rolling Stock

2180 SHRI ROBIN SEN 'Will the
Minister of RATLWAYS be pleased
to state

(a) is 1t correct that late running of
trains services 13 mainly due to in-
creased use of over-aged rolling stock
ang sudden incresse in running of
special trains,

(b) is 1t correct that required parts,
stores inventories are not available as
certain types of rolling stock are now
obsolete and there 13 no further pro-
duction;

(c) 1f so, has 1t increased the woik-
load on all categories of railway wor-
kers engaged in maintenance and re-
pairg of the said rolling stock; and

(d) if so, what steps the Govern-
ment is taking for augmenting the
staff strength to avoid late running of
trains?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(BHRI SHEO NARAIN): (a)
No
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(b) No.
(c) and (d). Do not arise.
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Werld Bank studies of prodlenma of
Indian Rallways

2182 SHRI KRISHNA CHANDRA
HALDER' Will the Minister of
RAILWAYS be pleased to state:

(a) whether the World Bank had
studied the problem of Indian Rail-
ways any time during the past 10
years,

(b) what were the main conclusions
of the report or reports; and

(c) whether coples of the reports
mld?h! placed on the Table of the

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
In connection with different Rallway
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Credit Projecty financed by the World
Bank/IDA, Bank Missiong have been
vigiting Indian Railways from time to
time. During these visits the Bank
Missiong have acquainted themselves
with the working of Indian Railways
and have identified areas where Bank
assistance could be useful. However,
no specific study of any railway prob-
jem was entrusted to the World Bank.

(b) and (c). Do not arise,
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Acoumulation of Sieck of Caprolsciam
at Gujarat Staie Fertilisers Company

2184, SHR] F. P, GAEKWAD: Will
the Minister ¢f PETROLEUM CHE-
MICALS AND FERTILIZERS be
pleased (o state

(a) whether it is a fact that there
is a huge accumulation of stock aof
caprolactam at the Gujarat State
Fertilizers Company’s plant;

(b} whether the price of GSFCa
caprolactam is more than the imported
caprolactam which compares favour-
ably in quality;

(c) if g0, what is the price difter-
ence; and

(d) in view of sbove, GSFC does
not propose to reduce its price to bring
it on par with the imported goods?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
Yes, Sir.

(b) and (¢). The difference bet-
ween the price of GSFC caprolactam
and that of the imported product is
very nominal,

(d) Does not arise,
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Oceupancy in Summer Speeiails

2186 SHRI S. R DAMANI Will the
Minister of RAILWAYS be pleased to
state: .

(a) how many summer specials were
run Jurng “1s seais1 Ly the Indian
Ralways and what was the average
occupancy In each zone,

(b) whether 1t is a fuct that the spe-
clal train hetween Delbl Bubzimandi
and Ahmedabad on 22nd May, 1978
started with only about two dozen lst
clags passengers in three coaches and
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not a single passenger in all the Ind
class coaches and that the latter ran
almosi empty throughout its 32 hours
journey;

(c) whether it was also a fact that
most of the staff at the inlermediate
staticus had no adrzne: knowlcdge of
thus train, and

(d) if so, the full facts thercof and
the reasons the administration’s slack-
ness 1n {hig matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN) (ay A total of 1173
special  trains were run during the
summer of 1978 on Indian Railway!.
The overage occupation of these spe-
cials ranged belween 30 per cent to
114 per cent

(h)y Yes This train was voorly
occupied

(¢) No
(dr Doey not anse

Cooking Gas Comnection on Forelgw
Exchange

2187 SHRI AHMED IIUSSAIN, Will
the Minister of PETROLEUM, CHEML
CALS AND FERTILIZERS be pleased
fo state:

(ay 15 there apy provision to give .
fresh cooking gas connection to the
persons depositing foreign exchange
or foreign exchange earners,

(b) If not why a major portion/
quota of fresh gas connection should
not be distributed in the above manner
and when a decision will he taken to
this effect;

(c) have Government aty wcheme (o
assist and lssue gas connection to the
T.B cases on priority hass; and

(d) kindly give the detalls on whick
there is @ reservation to issus fresh
gag conneclion on priority basis?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI~
ZERS (SHRI H. N. BAHUGUNA): (a)
No, Sir,
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(b) It iy not >asmbie to allot Tiq.e-
Petroleum Gas (cook ug gas) &.n-
nections against payment n foreign
exchange, .wicy alig, for tne following
reasonsi—

(i) the demand for LPU is far in ex-
cess of the availability of the product
at present Substantial Increase in
availability of the product is expected
only from 1980,

(1) the amount requred for secur-
ing a gas connection 18 only about
Rs 300/ which, in terms of [orelgn
exchange. is negligible; and

(u) after prowviding imtal LPG
connection, the oil companies have ta
supply refilly of cylnders which 13 a
recurring liabihty.

(¢* No, Sir.

(d) There is no reservation, as such
in granting LPG connections. How:
over, connections &re generally guven
on priotity to Ma>mbers of Parliament
and Siwte Legslatures, other ViPs,
forer ¢ ,mti it cases of hordship,
commercial contacts, Government Or
ganisa‘lons/ Institutions, etc

Electrification of Raliway in Kerala

2188, SHRI VAYALAR RAVI: Wl
the Ml ster of RAILWALS be pleai »
to state

(a) whether the Railways made any
negotiation with the Kerala Govern.
ment for the avallability of electricity
at cheaper rate for the electrification
of Railway line n Kerala;

(b) it so, the outcome of the discus-
sion; and

(c) how far Railway proceeded in
the glectrification of railway line
between Trivandrum and Trichur?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). The
Kerals QGovernment have offered t0
supply power at their industrisl tanifl.
This was negotiated with the State
Government. They have not agreed
to reduce their rates. It has, however,
been suggested that the project report
for electrification, for whuch survey
has been carried out, may be prepared
with two alternatives, viz,

(i' power being made available at
thewr standard commercial
tariff;

(i) power being made availgble
at the rates at which the
scheme could be made finan-
clally justified.

(cy The scheme has not yet been
sanctioned,

Allegeg protest against ‘released soats’
in Train

2185. BHRI R. D, GATTANI W:l
the Minister of RAILWAYS be pleased
to state:

(a) whether there has been a pro-
test against the ‘released  seats’
arrangement or not;

(b) what is the justification of allot-
ting the so called ‘released seats’ after
# P.M. to thurd persons when charges
for the same have already been paid
by passengers who have not completed
their journey;

(c) will Government realise that
the aliotment of the 20 called ‘released
seats’ according to the present practice
not only causes undue inconvenience
to passengers of second class but is
also responsible for the thefts comenit-
ted in the reserved compartments for
second class because the new incomers
are generally of shorter distance; and

(d) whether Government will
abolish the ‘released geats’ arrange-
ment Very goobn?
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THBE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (BHRI
SHEOQ NARAIN) (a) A foew sugges-
tions for discontinuing the practice ol
allotting the seats in second class 2-Uer
sleeper coaches released by the pas-
sengery holding reservation for sleeper
berthg during night hours (21 00 hours
to 800 hours) have been recelved by
the Rallway Adminstration.

(b) As per extant rules, passengers
holding reservation for a sleeper berth
in pecond class 2-tler sleeper coaches,
are provided with sleeping accommo-
dation on upper berth from 21 hours to
¢ hours and sliting accommodation
durning the rest of the period In the
context of limited reserved accommo-
dation available particularly in im-
portant Mail/Express trains and the
heavy demandg for such accommoda-
tion the system of utilising the releas-
ed seats during might hours, <nsures
maximum utilisation of available ac-
commodation ang aflords the facility
of travel in reserved accommodation
{o g larger number of passengers

(c) and (d) Thery is no inconveni-
ence to passengers with the present ar-
rangement ag these coaches gre man-
ned by a Travelling Ticket Examiner
1t bas, however, been decided not to
manufacture such coaches in future

Drifling in Baramurs structure of
Tripara

2190 SHRI SACHINDRALAL SIN-
GHA Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI
LIZERS be pleased to state

(a) whether it iy a fact that the

drilhng in Baramura Structure of
Tripura by ON.G.C, has besn aban-
doned or delayed;

(b) if not, the detalled reasoms

(¢) the detally of the wark done up-
to-date in this structure; and i

(d) the action taken for work to be
completed during the current year?
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ZERS (S8HR; H. N. BAHUGUNA): (a)
and (b) Although there have ceen
numerous complications in drilling of
the wells on the Baramura Structure
of Tripura dug to difficult sub-surface
conditions, aboormally high pressures
and frequent gas cuttings, further
drilling has not been abandoned by
ONGC on this structure

(c) Geological mapping of the
Baramura gtructure was started by the
ONGC in 1962 and completed by 1968.
Based on the geological work the
ONGC has so far completeq driling of
4 wellsg on this structure The first
well way completed ag a gas well 1n
1800 metrey sands In order to ostab-
Lish the commercial potential of the
gas show obtaineq in this well, three
more wells have been completsd and
are presently under production testing.

(d) The drilling work by the ONGC
in Tripura is of continuing nature
Apart from carrving out the produc-
tion testing of the three wells already
completed on the Baramura structure,
driling of another deep well on this
structure i3 also proposed to be taken
up during 197879

Froposal to set up an Unit of IDPL In
Eastern Indyy

2191 SHRI SHAKTI KUMAR SAR-
KAR' Will the Minister of PETRO-
LUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Indian

ticals Limited had propossd

fo set up & unit in Eastern India for

the manufacture of bulk drugs and
forumlations;

(b) if s, the detalls of the proponl:

(c) the detalls of the action taken
up to date regarding this proposal; and

(d) reasons of delay for taking decl-
sion regarding this proposal?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) (a)
to (d) Indian Drugs and Pharmaceu-
ticals Limited have a tentative proposal
to set up a umt i Eastern India for
the manufacture of bulk drugs and
formulations The question whether
a new public sector unit would te
established or in the alternative, ex-
pand and consolidate the facilitier
available in the newly formed under-
taking of M/s Smith Stanistreet Phar-
maceuticalg Limiteg and integrate
these with faculitieg of such other drug
unils g5 have come or may come unaer
Government control 1n future will be
examined i1n due course

Complaint against works dome by
ON.G.C. i the West Bengal

2192 DR BLJOY MONDAL: Will
the Minuster of PETROLEUM, CIIE-
MICALS AND FERTILIZERS be
pleased to state

(a) whether his Ministry received
any complaint about the various
aspects of exploration activities of the
ONGC i1n West Bengal;

(b) 1f s0, the details of the com-
plaint and the names of the persons
involved, and

(c) tbe action taken up to date iIn
this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS ANpD FERTILI-
ZERS (SHRI H. N BAHUGUNA): (@)
Yes, Sir.

(b) and (). A large number of
Members of Parliament had made the
complaint that the exploration for ol
and natural gas was not being proper-
ly conducteq by the ONGC in West
Bengal Shri Chitta Basu and Shri
Kalyan Roy had given me a memoran-
dum dated 22-3-1078 from the ONGC
Workmen’s Association in this regerd.
Shri Dinen Bhattacharyya and a num-
ber of other Members of Parliament

had sent to me g representation from
the ONGC Employees’ Association
Calcutta in which varlous allegatlons
of improper driling by the ONGC
West Bengal were made, ang it was
demanded that an impartial enquiL)
be instatuted into the irregular and
willful o1l well drilling by the ONGC
in West Bengal The detail; of these
complaints were mainly ag follows —

(1) The Headquarterg of some geo-
physical field parties which are pre-
sently located at Calcutta, should rot
be shifted to Mozenga in Assam as
was proposed to be done by the
ONGC management ag that would
adversely affect thgy welfare of these
fleld parties personnel and would
also survey incurring of substantial
additional expenditure in creating
the necessary infrastructure such o8
housing ete at Mozenga.

(i) Varioug experts, both foreign
and of the ONGC have expressed the
opinion from time to fime, that the
West Bengal Basin is hghly pros-
pective for Ainding of oll and natural
gas and yet nothing has so far neen
found, which 13 mamnly due to the
frregular and willful o1l well drilhng
done by the ONGC mn the area.

(i) Wells have not been drilled
upt, the targeted depths and suffi-
cient deep dnlung has not been
done,

(iv) A number of locations al-
ready released such as Barasat and
Patrasar etc, have not been taken up
for drilling.

(v) The well at Bakultala was
drilled with a reduced targeted
depth of 3,500 metres (instead of the
recommended 4,500 metres).

(vl) Only shalllow wells bave been
drilled on the Galsi structure.

(vii) Locations at Bodra No. 8 and
4 were cancelled and drilling of the
location at Lakshmikantpur was
given up in preference to Diamond
Harbour,
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(viii) Targefted depth of the loca-
tion at Diamond Harbour wag first
fixed st 8,000 metres but later on
the target depth was reduceq %o 3,500
metres and was further reduced to

4.500 metres. There was also delay
in the spudding of the wel! at Dia-
mond Harbour.

(ix) In gpite of the fact that a large
number of locations released for
drilling in West Bengal have not
been taken up. six high power
Romanian rigs were being kept idle
in the western region,

(x) In the off-shore Bengal . wun
after the expiry of the contract with
M/s. Carlesberg no further work has
been done by the ONGC,

2. The matter has been examined
carefully and enquries into the
varioug allegationg j5 mentioned above
have been made It may he point-
ed out that the entire Bengal Basin,
because of its deltaic nature, is con-
sidered to be of interest from hydro-
carbon exploration point of view and
it is In this context that opinions have
been expressed from time to time
about jts being highly prospective.
However, it has to he noted that the
deltaic character of the Bengal Basin is
somewhat complex and different from
deltaic Basins In other parts of the
world, where hydrocarbons hove been
found. A large amount of exploratory
work has already been done in this
area, firstly by the Indo.Stanvac Pet-
roleum Project during the period 1949
to 1060 and then by the ONGC since
1863. Apart from conducting svstema~
tic geological and geophysical rurveys
the Stanvac Company drilled 10 wells
fairly evenly distributed over the
Bengal Basin, a Targe number of which
were deep wells. But no commereial
accumulation of hydrocarbons was
found in these wells. The ONGC has
also so far drilled 4 wells, but except
for the gas show in the first well at
Bodra, no commercial accumulation of
hydrocarbons were found in any of
the other wells. Besides, two oxplora-
tory wells on fairly large prospective
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structures in the off-shore area drilled -
by the foreign contractors were also
found to be dry. In fact, selsmic sur-
veys conducted with latest techniques
indicate the absence of large struc-
tures favourable for commercial ac-
cumulation of hydrocarbons in the on-
lang portion of the Bengal Basin Tt
18, therefore, difficult to hold the \jew
that the failure to discover any oil or
gas in West Bengal so far has been
due tp the irregular oil well drilling
done by the ONGC,

3. In regard to the shifting of the
headquartery; of the geophysical fAeld
parties from Calcutta o Mozengys m
Assam, the ONGC is being asked to go
into full details of the problem again.

4 The posilion in regard to the otker
allegation briefly 1y as follows: -

(1) Reasons for not drilling deeper
beyond 5 Kmas.

Most of the objects of interest are
at depths lesg than 5 kms The lalest
assessment report  submitted by the
Indo-Soviet team also  support, this
view ag the major part of the prognos-
ticated reserves Les in the depth
range 3000-5000 metres
(1) Reasons for mot drillirg wells

upto the targetd depths,

Except for Bodry well No. 1, the
three other wells drilled by ONGC.
namely, Bakultala, Galsi-2 and Galsi-3
reached the targeted depths.

(iii) Reasons for profecting the well
at Bakultala to o depth of omly
33500 metres after conducting seis-
mic survey wnith detail seismio-
graphs.

The mapped structure at Bakultala
is reliable only in the wupper part of
Pliocene at a depth of about 2000 met-
res. The data quality at Miocene level
(4000 metres) i{s not as good as at
the Pliocene level. Moreover selsmie
data obtained at the Miocene lavel
with digital seinmo graphs shows no
structure existing at this level
Hence Bakultala No. 1 was releas-
ed to 5 targetied deplh of 3500 metres
lo test the Pliocens gediments,
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{iv) Reasons for the Cancellation of
locati®ns Bodra No 3 and 4 end
keeping i abeyance of the releas-
ed locations Lakshmikuntpur
No L

Bodrg Wells No 3 and 4 wete can-
celled because of the unfavourable
resulls obtained in the dnling of
Budra well No |

‘The reinterpretation of the Diamond
Harbour .tructure was comolett 1 after
Lakshmikantpur Well No | was re-
leased by the Calcutta Explration
Group—Lakshmikant pur No 1 1s on
the northward extension of the Bakul-
tala structure The ptructural <ondy
hons and the level of the uiamond
Harbour stiucture are hetic than
Lakshmikantpur The Diamcnl Har-
bour well 15 located in an cuntirely
different tectonic zone and by dnilhing
to over 5 kms most of the obje.ti e 1 e
Neogene and Paleogene can be tcsted—
for the same depth ¢ Lakshm.<antpur
it may not be possible fo {est all ob-
jecty of the Neogene sediment

(v) Delay wn spudding the Diamonr
Harbour well and reasong for
modifying the targeted depth from
% kms, to Skms.

The targeted depth of Diamond Har-
bour well 13 52 Kms which f rniquired
can bg deepened to 55 km Delay 1n
spudding the well was due to lale
arrival of importeq casing pipes How-
ever, while landing the 18-5/8" cauung,
the casing parted and bukled The
camng was repaired in situ and normal
drilling was retarted on 21-3-1978

The Diamonr Harbour well has
reached a depth of 2500 metres and
the 13-3/8" casing has been suicess-
fully landeq in the well,

(vi) Reasons for releasing and dniling
wells at Galsi when the
interested objects are deeper than

8 kma in the bain

The total gedimentary thickness in
the Galsi area upto the Raimchal trap

is around 1200—1300 m The depth fo
the crystalline basement 1s about
2500 m Galsi-2 was released to test
all objecty upto the Raymahil trap
(encountered at 1238 m) 1n the well
Galsi.3 was released to know the
hthology and prospects of Gonlwana
sediments which he below the Rar
mahal trap Crytalline basement at
thig well wag reached at a acuth of
2483 m
(vn) Reasons for keemng 6 Nos. of
high power Rumamayn rigs in the
Western Regwn.

There are no high powe oJ Ruma-
man ngs idle ;n Western Rego: A
number of 4 LD R\ maman rigs cap~
able of diilling upto 3500 m have been
laid off in the Westcin Region These
are old rgs of more thar, 15 years
service age 1n India

Work by ONGC ia North Easiern
Region States
2193 SHRI M A HANNAN ALHAJ
Will the Minister of PE1ROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether the ONGC has prepl;'\-
ed a plan for work ;n the North
Eastern Region States during the 6th
Plan period,

(b) 1f so the details of the plan and
the work done by the ONGC upto date
m this region, and

(¢} the result achieved and details
of the prospect in this region?

THE MINISTER OF PETROLEITM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA) (a)
Yes, Sir

(b) As per this Plan during the next
five years penod of 1978-79 to 1982-83,
the ONGC plans to drill 489 5 thousang
metres and complete the dnlling of 141
wells in addition to producing 1182
million tonnes of crude o1l and sale of
about 336 mullion cucic metres of
natural gas from the North Eastern
Region States

So far the ONGC has drille? a tetl
of 1061841 metres and completed 314



79 Written Answerg

wells 1n this region in Assam, Megha-
lays, Trpura and Nagaland til the
end of June, 1978.

(c). As a result of the Jriling and
exploration work, the ONGC has been
able to establish a total ol about 49
million tonnes of imtial recoveiable
reserves of crude oil and ahout 10080
mllion cubic metreg of natural gas in
thig region mainly in Assam Besiges,
the ONGC has o far producea a total
of about 64 milllon tonne; of cruue
o1l from there upto 30th June, 1578

Drilling for Oil in Tripura by
Bangiadesh

2194 SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minist'r of PEi-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to stalc

(a) whether working on the results
of the geological surveyg In Tripura
with regard to presence of rich ol
reserves, the Bangladesh Government
have already undertaken massive dril-
ling operations near the sites identified
for the Oil reserves, across the border;

(b) whether it s a fact that f
Bangladesh Government strike upon
and exploit the oil reserves on that
mte, it will adversely affect and may
even empty the resources on this side
of the border, and

(c) the reasons for the slow pace of
explorations in Tripura areas?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N BAHUGUNA): (a)
Presence of oll resarves in Tripura has
not yet been established by the ONGC
We have no information regarding the
Bangladesh Governments activity in
this regard across the border.

(b) No, Bir. The wstructurag
Tripura area being explored by the
ONGC gre well within the Indian terri-

tory,
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(¢) 7he apparent slow pace of ox-
ploration by the ONGC in Tripura has
been mainly due to the remoleness of
the area and difficult sub-surface con-
ditions and high pressurez enrountered
in the drilling of the wells In that area

Appoiniment of Sabstitutey in
my.

2195 SHRI A K ROY Wil the
Minister of RAILWAYS be pleasad to
slate

{a) whether he received the repre-
sontations dated 13-8-78 and telegrams
dated 10-8-78 from two persons regard-
ing indefinite Hunger Sirike before
Divisional Superintendent, Dhanbad
E Rlv for social justice m the matter
of appointment of substitute in Rail-
way,

(b) 1if so, the details of these cases;
and

(c) action taken by Government to
redress their just demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to ¢y The in-
formation is being collecteq and will
be laid on the Table of the House,

wger tad @ew & qrw s

2196. Wt wrfwrf wree iwdt:
®a7 V0 AT o ward oY oy w4 i

(%) ®a1 EvEIY 87 v §
wrear Ind 2w & oz ey vt
¥ qrAT %1 e av Frerek ¥ fir wger
whyr oft §, forglke afvorrserey wwen
W Ay o wrw A wrh ofe
LR

(@) maga@rdgtardramt
F WET W wr) qgwnre g g W w
firdr ww W< W wre dwrwe & abr A
& fe xu Al o hyrd gt Y ondy
L34
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() war x& wee ¥Y AT ¥ fag
€& ¥ € ey v w7 gany i
9% 1 WAy ArAge & e i ¥
qgH 1 T %< frar srder ?

o siwrew ¥ e Wt (st fm
maaw) : (%) wroEm WR €nd
¥ qry frarfr< 89/7-8 a7 W ATH
v fafawr g 4 1320 ww-frwre
At 3% 20" s odF 47 § W oF
armsar  qoarAr qrft § el &
firy aafa & 1 #fiwr, o A ¥ ass
foreft izr (14 ¥%) ¥ fagw wifgw
F4 % 7170 13/14=-7-1978 ¥ TF
w1 wrdY e Y wqayd T w7 W g
& 17 Ty Ay DAY OF oga R AT

(=) #re ¥ ary & afomrwarer
wroresr wgT %t feadr wfr g€, ™
TUTRT 1 A6 wrAFdr A o &fe,
AT QUIHA, WORHT ¥ 17-7-1978
%Y qfres IR & AETTAAE & AW CH
AT AW WA v A 9% ¥ T 2
v & s & ol wat fear &0

() <& gv & Frwme wnt &
Tl firear< t wavaer & wag ¥
[ ST ICT wTw-qEATS WY W Wy
§ faeqe wrwgee S na W
fay forora by

Seclection of Rallway Personne]

2197. SHRI DAYA RAM SIIAKYA®
Will the Minister of RAILWAYS be
pleased to refer to reply given to Un-
starred Question No 9732 on the 9th
May, 1978 and state

(a) reasony for not replying item-
wise the questions raised and will he
do the same now;

(b) reasong for irregularities com-
mitted in non-observance of para

216(d) of the Indian Railway Estab-
hishment manual and G M (P)/N.E

Rajlway Gorakhpur carcular No,
E/301/30/4/20/15(11) dated 25-1-72
regarding field of elgibility and

announcement of the results of the
selection,

(¢) reasons for non-publishing of all
the 16 names 1mtially as requred
under rules and expansion of the panel
after 1 year 11 months without de-
reserving the Scheduled Caste and
Scheduled Tribe vacancies mnstead of
holding fresh selection for the addi-
tional posts, and

(d) will the Minuster institute an
enquiry into the circumstanceg for
selecting umeducated, pon-technmically
qualified junior most persons in wviola-
tion of the manual provisions?

THEZ MINISTER Of J1ATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) The rephes were
given in g narrative form as the Ques-
tions were inter-connected

{b) No irregulanities have been com-
mitted

(c) Efforts are always made to fina-
lise the selections early but delays do
occur in some cases for one reason or
the other In this selection one of
the candidateg was involved in a vigi~
lance case. When he was exonerated,
his name wag included in the final
panel containing the names of 18 per-
sons as against the requirement of 20
persongs which was the contemplated
size even at the beginming The list
of six nameg earlier announced was
only provisional and when selection
was finalised sixteen persons were
found suitable The Scheduleq Caste
candidates did not get the necessaiy
qualifying marks in the selection. The
vacancles reserved for Scheduled
Castes have not so far besn do-reserv-
ed

(d) Does not arise in view of the
reply to (b).
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(7) w&T ¥ SAAT T IATE
FNETF M IR FTETr 7 ¢ fR
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fowow
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—
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Oommission-Bearers/Vendory ip
Service

2189 SBHRI SOMNATH CHATTER-
JEE Wil] the Minister of RAILWAYS
be pleased to state:

(a) how many Commission-bearers
or Vendors are in service for more
than 5 years, zone-wise, and

(b) how many of them have been
regularised in servies, so far? '

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) (a) and (b) A
statement 1s atlached

STATEMFNT

Raulway

No of Cymmusuon No rut of them
Bearers; Venude: s to be regul.rued
with more than
5 Year srivi.e

Ceanal

Fustern

Northern

North Tastern
Nurthe it Trontier
Southern

South Central
South Eastern

Western

49" 124
1y 220
53 106
132 62
] ?
112 236
ry 47
20 157
187 4R

"tw whwifedt ¥ @ afwat fea Wy

2200. it wyw fwrdt : w7 W™
wot ag aaTR & £ v e

(%) wur Wk & gfastw =
wifw, for  ofifacfon fawm &
W% FAWT Awfaww fawm & e
dx ¥ i wierd ok
fegrdd % ard T awT yEAT, ME,
wd s, i waTdy, e
fesy ufe wift qoaw s
wfenfoy §, ® 8w ofemt aft &
amr ¥,

(%) w1 ¥ & ofwar 7 faed
¥ wreo oy Yok e & & afgwor

® wud vy a7 (99 ¥9q, wEord
war, agrrE w9, awdrfe war a9
grar w4 wrfz) #71 AT Adr &) orar A
W T @Y T A & o af sty
(aewm fecd, fawel ot At &
fawr wY rfirar wirsy fafiy & wm,
aare wfyw nifer ¥ gavimar Y e,
SAATT, §T WAK? oE-wAw afr &
g A e, T W E % fe
s ofr ¥ gafemre ¥ feer Wi ¢
iy o gt & Hifvaw & ofe
wifz) * arrerd gt @, Wk

() ufeet, @t wA Wit 6
traafeat s ¥ ard @ omadr Wit
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' v ey fear adm?
tw wwiw ¥ veg Wt (o fow
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WMAHT ¥ Srew faay Fnw fas w
oy fafer gaver &are fear
Zi

(@) & 7 1 vEe  wdwrd
OeaT ¥a% A9 qHy ¥AA famr & A
fx 9% @Ay 4 wa b, ymwH
¥ fom gt wfaai w1 sy fem
e ¥

() s o goar | qx A
et w1 ¥aq femg arht war
ot AWy §) T wafe 39T 9T ufgw
¥ wfaw wiwrfrar & fasmmisy
fafe gara darr fed ardk &t

e i a1 Wt o€ wnanfon 3dos
wrow™

2202. W gim fay : ww
difoaw, vy wite FdTe T
wrx A ot w0 fe

(%) war ag =« § fs sz ¥
wirer ¥ wrpfoedw wwar wwad
o sraTfo TR FTOATT SaTieE WO
wt fvia fear 2 ; WX

(w) afe gf, @ sl @i
wry?

W w1 verew Wit e
Wt (ot el e ) : ()
o (@) wrft gt ofaiemme &
weew ¥ wk e A ¥ T g
ey e aere K

(i) wet 4w svwew §, at o
wiy atw garoe ot §, qwh ofad
a% Rzt av o wfgd )
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(i) va® wrx ¥k B wer
Fre-FTe ¥ wy & sy § ard v fewre
afr feqr amm  ofife aweT Wit
THWTH qqx 87 fe wraw g7 grarfer
t & gwrew wwsi ¥ qfer g arddy
f& smar  ddterer awsfie aqfer
€ 7t R ot oy = g

(i) ¥ qvary e v W
w1 owam wfes faardn ST
aTA ¥4 aren da, afraew agafa,
WAFTAEAT,  SYEEAT  WIfER—aT
o wifgd

(+') FrrezrE ¥ ®7 & dwwy a2
urafm Rridfew  af gy o3
favg fad ard & qvery qiw AR
#gar & fag gdvs dnerw & =
¥ A9qr ® wuht ¥ ATy & e i
waw fawre fsgr wrn wifgd awd fs
ity & o e froersr aweami
®1 g four or 7% ) awrfy dver o
r-ETe & ©F & 5@ § e
o farwre =y qqa & ar? & feqy o
g aw & Feofa faqaars aaa adwrre
% gt e qx faepr mar o
Qe arawd

_ (v)wolr ot afcorTeT & ford damr
ftw %1 T Pre-weTe ¥ w9 ¥ w9

Crimes om the Rallways

2203. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the Zone-wise latest
position of crimes by standard classi-
fication on the Railways and how does
it compare with the previous year
(corresponding period);

(b) what special measures have

been takcen/proposed to be taken to
deal with erimes on Indian Rallways

sffectively; and
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{c) whether Government = have
identified highly crime prone ureas on
Indian Railways and details thereof
with measures taken to deal with
the problem in those areas in parti-
cular?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS® (SHRI
SHEO NARAIN): (a) to (¢). The in-
formation is being collected ang will be
laid on the Table of the House,

Revaluation of Hindalco'y Fixed
Assets

2204. SHRI P. K, KODIYAN: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Birlas have revalueq Hindalco's fixed

(¢) whether this is a move aimed
at extracting several times more com.
pensation than what has actually
been invested in the company in the
event of its take over; and

(d) if so, what Is Government’s re-
action thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a). Schedvie
G pertalning to the detaila of fixed
assets attached to the Ralance Sheet
of Hindustan Aluminium Corporation

on 31-12-1877 shows an addi-

, machinery and equip-
on account of revaluation of
assets at current value as on 1-1.1877.

‘The Schedule referred to above
shows an addition to Rs. 11.18

crores to the total amount of deprecia-
tion during the year 1977 as against
a corresponding amount of Rs, 2.81
crorezs added in the previous year
(1976).

(c) and (d). Irrespective of the
company’s intentions whenever any
question of payment of compensation
arises all relevant factors, including
the correct value of assets are taken
into consideration, for saleguarding
public interest,

Extension of ml;xnrpurm Rail

2206. SHRI BIRENDRA PRASAD:
Wili the Minister of RAILWAYS be
pleased to state:

(a) whether Bakhtiyarpur-Rajgir
broad gauge line in Bjhar State is
mpoud to be extended up to Gaya;

(b) the progress made in this re-
gard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
field work of the Preliminary Eugineer-
ing-cum-Traffic Survey for cxtending
Bakhtiyarpur-Rajgir broag gauge line
upto Gaya has gince been completed
and the survey report is under finali-
sation. A decision regarding construc-
tion of this line will be taken afier the
results of the survey are knowm and
also would depend upon the avaflabill-
ty of resources,

2207. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
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(b) if so, what action has mnce
been taken in this regard;

(c) whether the Archaeclogical
Survey of India, in spite of the views
of the expert commuttee, still feel
strongly about the pollution threat
to Ta) and national monuments in
Mathura from the fast coming up
refinery outside Mathura; and

(d) 1if so the reasons for not pay-
ing any heed to the concern of the
Archaeological Survey of India”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZFRS (SHRI H N BAHUGUNA)
(a) to (d) The Expert Commiitee on
the Environmental Impact of Mathura
Refinery which included a represen-
tative of the Archaeological Survev of
India (ASI) also submitted an unanim
ous report to the Government in De-
cember 14977 The report which inter-
alia deals with the various foundries
railway shunting yards and such other
sources of pollution in and around
Agra also 1s presently under considera
tion of Government
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Read Bridge over Rallway Line In
Nagpur

2209 SHRI RAJE VISHVESHWAR
RAO Will the Minister of RAILWAYS
he pleased to state

(a) is it a fact that Government
had promised to construct a road
bridge over the Railway Lline at
Pachpaeoli in the heart of Nagpur on
the Gondia-Nagpur line, and

(b) 1f it 15 a fact when is it going
to be taken up for construction®

THL MINISTER OF STATE FOR
RAILWAYS (SHRI SHEO NARAIN)
(a) No

(b) Does nol arise

O Drilling Operation in Tamil Nadw

2210 SHRI A BALA PAJANOR.
SHRI K MAYATHEVAR-

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether it is a fact that Oil
exploration dnlling operations in
Tanmul Nsdu region are not baing
prosecuted with the intensity and
urgency commensurate with the po-
mnﬂhtuvfoillndlnmtndm
and

(b) it so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N BAHUGUNA)
{a) No, 8ir. The ONGC has vonducted
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intensive geological and geephysical
surveys in the Cauvery basin in Tamil
Nadu and Pondicherry Based on the
resulis of these surveys, 10 structural
wells and 18 deep wells have already
been driiled in the onshore part There
were shows of oil and ges in certain
wells but they were not of commercial
significance Further dnlling in the
on-shore portion of the basin would
depend upon the results of further sur-
veys which are in progress

In the off shore area also one well
was dnlled bv the Assamera Group of
o1l Companies which proved to be
dry  One off-shore well was recently
drilled |y the ONGC off the Karaikal
comst und driling of another well off
Pondicherry (oast 15 in progress

{b) Does not arise

Efclency practices regarding Con-
sumption of Petrol

2211 SHRI K PRADHANI Wl the
Minmister of PETROLEUM CHEMICALS
AND FERTILIZERS be pleased to
state

(a) whether it 15 3 fact that the
Group which offers free consultations
to users regarding the consumption
of petrol has suggested certain effi-
clency practices to Government, and

(b) if so, the details regarding the
efficiency practices which have been
suggesied by ths group and the reac
tion of Government thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) The Petroleum Conserva
tion Action Group (PCAG) formed by
the Coordination Committee for Con-
servation of Petroleum Products 18
conducting fuel efficiency studies in
selected Industries using furnace oil
of 800 Kis and above per annum and
provides free advice to such indus

trieg on fuel efficiency measures The
Group has, however, not suggested so-
far to the Government efficiency prac-
tices nor offered any free consultations
to users regarding consumption of
petrol. However the Group has made
an assessment of the effectiveness of
fuel savings deviceg in petrol driven
vehicles which have improved air fuel
mixture thereby resulting in better
combustion and fuel efficiency

So far the Petroleum Conservation
Action Group has studied fuel effi-
ciency practices in 746 unils consum
ing over 25 lakh Kls of furnace ol
per annum and has identified a sav-
ing potential of furnace o1l of 3 55 lakh
Kls The PCAG has received acknow-
ledgement of savings in furnace oil of
91 800 Kls valued at Rs 9 18 crores per
annum on a recurring basis

The PCAG 15 conducting conserva-
tion studies m high speed diesel
(HSD) oil 1n 24 State Transport Under-
takings with the object of setting up
Model depots at the rate of one in each
major State Transport Undertaking
Implementation of the recommenda
tions made during the diagnostic phase
studies i1n these undertakings 1s in
progress These studies have idenh-
fled a saving potential of 6 per cent
of the consumption of HSD in these
undertakings

In addition to the above other long-
term fuel efficiency measures such as
creation of a specialised cadre of fuel
efficiency engineers holding technical
workshops and semunars on efficiency,
providing technical assistance to small-
scale umtis development of improved
designs of fuel combustion and moni-
toring equipment etc. have also been
taken up

The PCAG has taken up Research
and Development Projects like develop-
ment of more efficient LPG (cooking
gas) stove better iighting appliances,
ultrasonic burners of tuel oig and con-
sumption of Lght diesel o1l in 1lift
irrigation pump-seis.
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Un-manneg Level Croming in Bihar

2212. SHRI ISHWAR CHAUDHRY:
‘Will the Minister of RAILWAYS be
pleased to state;

(a) the number of un-manned leve]
crossings in the State of Bihar;

(b) the number of railway over-
bridges sanctioned in Bihar State
«during last two years; and

(c) the number of acciflents at
“these crossings during the last three
years?

THE MINISTER OF STATE FOR
RAILWAYS (SHRI SHEO NARAIN)
(a) 1588.

(b) Two.
dc) 197576, 1976-77, 197778

7 4 ]

Reclamation of wsed Lubricants

2213. SHRI C. K. JAFFER SHARIEF:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are of the
view to have proper reclamation of
used lubricants;

(b) whether g large volume of
spurious and substendard Jubricants
was finding its way into the market:
and

(c) if so, the steps proposed to be
taken to check the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SBHRI H. N. BAHUGUNA):
{a) It is proposed 1o Introduce a
scheme of registration with the Depart-
ment of Petroleum of units engaged in
refining of used lubricating oils. This
registration would be on the basls of
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a detalled evaluation of the plan facili-
ty and technical capability available
with the unit for re-refining of used
oll on a scientific basis. Re-refining
units would also have to obtain an ISI
certification mark before they become
entitled for regsiration. Following
this, the major users of lubricating oils
in the publi¢ and private sectors would
be asked not to dispose off the used
eils by open auction but to limit its
sale to one of the approved and regis-
tered re-refiners.

(b) As far as distribution of lubri-
cants through the distribution net work
including retail outlets of the oil com-
panies is concerned, Government have
not come across any serious com-
plaints. The oil companies are requir-
ed to enforce a scheme of discipline in
respect of their retail outlets and
dealers/distributors and are required
to conduct surprise checks, collect
samples and have them tested to deler-
mine whether ther -onform to speci-
fications. Sale of adulterated and sub-
standard lubricants ig attributable to
the existence of a number of units
which are neither licenced mnor regis-
tered, operating in this business, and
marketing their products through their
own net work of distribution such as
harar traders/garage owners auto re-
pair shops/bus and truck fleet opera-
tors etc, The extent of sale of such
substandard and  adulterated lubri-
cants in various parts of the .ountry
is, however, not known.

(¢) The State Governments have
been advised to Invoke the powers al-
ready available with them under the
Indian Pehal Code and deal severely
with adulterators of petroleum produets.
Petroleum products are covered under
the Essential Commodities Act. The
instructions are being reiterated.

Scme of the further steps being
contemplated with the objective of
minimising the circulation of spurious
lubricants are set out below—
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(i) Government propose to make
the use of the ISl mark mandatory
for all manufacturerg of automative
oils, industrial oils and greases, The
detalls in this regard are being work-
ed out in consultation with the ISI
and other concerned organisations.

(ii) Stricter control has been pres-
cribed over allocation of feedstocks
for the purpose of lube manufacture.
The idea is 1o ensure proper ac-
countal of feedstock releases as re.
lated to the output of the end-pro-
duct,

(iil) The oil companies have been
asked to eliminate inter-mediaries
and prevent multiplication of agen-
cies engaged in lube distribution, so
ag not to weaken effective control by
the oil companies over their opera-
tions. They have also been asked
to increasingly take up direct sales
to ail the major consumers.

(iv) Oil companies have been ask-
ed to launch a major publicity drive
to bring about greater consumer
awardness of the need for procure-
ment of quality products from recog-
nised and established distribution
net work.

News regarding increasy in Assets of
Large Industrial Houses

2214. SHR] G. M. BANATWALLA:
SHRI SHYAM SUNDER
GUPTA:
SHRI MUKHTTAR SINGH
MALIK:

SHRI DURGA CHAND:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
lo state:

{a) whether Government's atten-
tion has been drawn to the press re-
ports appeared in The Times of India
dated the 8th July, 1978 wherein it
has been stated that a number of

1958 L8—4.

large Industrial houses have increas-
ed their assets by 50 per cent during
the last 3 years;

(b) if so, the names of such indus-
trial houses; and

(c¢) what is Government's reaction
in regard thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir,
The report referred to is about the in-
crease from 1972 to 1975.

(b) Taking registrations under sec.
tion 26(2) of the Monopolies and Res-
trictive Trade Practices Act, 1869, as
the basis. a statement is annexed giv-
ing a list of large industrial houses
as on 30-6-1978 whose assets have in.
creased by 50 per cent or more from
the year 1872 to 1975,

(c) The increase in assets should be
viewed in the light of the fact that the
M.R.T.P. Act is not aimed at the pre-
vention of growth of undertakings as
such, but is designed to regulate their
expansions in various ways for ensur-
ing that there is no concentration of
economic power to the common detri-
ment. The provisions of Act are being
administered in accordance with the
guidelines laid down in the Act itself.
A High Powered Expert Committee,
appointed by the Government, is also
currently examining the wvarious pro-
visions of the Companies Act ag well
as the M.R.TP. Act to consider and
report on Lhe changes considered neces-
sary in the M.R.T'P, Act in the light of
the experience gained so far. Govern-
ment is also seperately considering the
question of turther curbs to be imposed
on the Monopoly Houses. Decisions in
this regard, which will require amend-
ments to the two Acts mentioned
above,- will be taken after the receipt
of the report of the High Powered
Committee, which Is expected by end
of August 1078,
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Statesnent

Names of the Large Industrial Houses whose assets have incréased by 50%
or more from the year 1972 to 1975

B,

Sl No. Name of the Howe Sl No. Name of the Heuee
1 Birla 16. Godrej
2. J. K Singharia 17. V. S, Dempo
s. Scindia 18.  Rallis
4 Oll Tndia 1. Madura Coats
5 Kirloskar 20,  Ashok Leyland
6. Lasren & Toubre 21, Raunay Singh
7. Khatau (Bombay) 27 Nowroajre Wadia
8 Bhuwandiwala 23.  Salgaccar
9. rrc 4 Jurdine Herdersop
10. Mod 25  Oberos M. 8
. Mahindra & Mahindia 20 B mby Sububen
(1] Baja) 29 Shaw Walace
1. T V S Iyengar ;28. Gornka (K. F)
14 Duulg; 29,  Swedich Match
18. Caltex
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Shortage of Rallway Wagens
Andhry Pradesh -

2216. SHRI P. RAJAGOPAL NAIDU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was any short-
age of railway wagons in the months
of May & June, 1078 in Andhra Pra-
desh to move rice, Jaggery and Man-
goes; and

(b) whether there is any delay in
unloading fertilizer from the wagons
during that perlod?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
(a) Loading of jaggery. mangoes and
rice/paddy/other foodgrains (exclud-
ing wheat) on trade account from
stations on South Central Rallway,
which serves almost the whole of
Andhra Pradesh, registered an increase
of over 60 per cent during May and
June, 1878 as compared to the corres-
ponding months of last year. However,
outstanding indents for these commodi-
ties were higher than last year due to
increased demands.

(b) Yes.

Rallway Link to Kanyakumari

2217. SHRI P, KANNAN: Will the
Minister of RAILWAYE be pleased to
state:

ta) the present position of cons-
truttuon of the Railway link to Xan-
yakumari; and

- {b) the reasons for delay in the pro-

ject together with the steps proposed
for speeding up?

02

THE MINISTER OF STATE IN
THE MINISTRY or RAIL-
WAYS (SHRI SHEQ NARAIN):
(a) and (b) Earthwork and bridge
works . in all the reaches are in good
progress and nearing completion. The
linking of Permanent Way has also
been taken up in the Trivandrum-
Nagercoil section. Overall progress is
about 60 per cent. Trivandrum-Nager-
coil-Kanyakumari section is expected
to be completed by March, 1979 and
Nagercoil-Tirunelveli gection by 1980,
subject to adequate funds belng made
available.

Sale of Sub-standard and Adulterated
Lubricanty

2218. SHRI DHARMA VIR VASI-
SHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government had ask-
ed the Chief Ministers to stop selling
of sub-standard and adulterated lu.
bricant by petrol filling stations; and

(b) if so, the details of the same
together with the State-wise figures
of such racketeering?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (ShRRI H. N. BAHUGUNA):
(a) and (b). As far as distribution of
lubricants through the distribution
net work including retail outlets of
the oil companies is concerned, Govern-
ment have not come across any serious
complaints. The oil companies are
required to enforce a scheme of dis-
cipline in respect of their retail outlets,
and dealers/distributors, and are re-
quired to conduct surprise checks,
collect sample and have them tested
to determine whether they comnform
to specifications, Sale of adulterated
and substandard lubricants is attri-
butable to the existence of a number
of units which are neither lincenced
nor registered, operating in this
business, and marketing their products
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through their own net work of dis-
tribution such as bazar traders/garage
owners aulo repair shops/bus and
truck-fleet operators etc. The extent
of sale of such sub-standard and
adulterated lubricants in various paris
of the country is, however, not known.

The State Government have been
advised to invoke the powers already
available with them under the Indian
Penal Code and deal severely with
adulterators of petroleum  products.
The mstruclions are being reiterated.

Complaints about Adulteration of
Petroleum Preoducts

2219. DR. VASANT KUMAR PANDIT
Will the Mnister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government have
received several complainie about
adulteration of petroleum products of
lower levels of stocking and distribu-
tion;

(b) what are the quality control
measures taken by the Oil production
centres of the oil companies;

(c) whether Governmeny have is-
sued directions to the State Govern-
ments for periodical complete checks
and rigorous penal step; against the
offenders;

(d) whether the ISI Mark is com-
pulsory for lubricants, industrial and
automobile oilg and greases; and

(e) do Government propose to set
up independent machinery to prevent
distribution of adulterated shd spur-
rious petroleum products?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) A few complaints about the
adulteration of petroleum products
sold at the retail outlets have been
received and these have been looked
into.
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(b) Thes oll companies are taking
the following steps by way of quality
control measures: —

(i) Enforcement of quality con-
trol measures at the petrol supply-
ing stock points,

(1) sealing ol tank trucks Carry-
ing petrol at the supplying stock
points;

(ni) cautioning of tank truck
operators to ensure quality of the
products;

(1v) regular {inspection of retail
outletg by the fleld staff of o1l com-
panles;

{v) physical verification of dea-
lers’ stock of petrol together with
the totaliser readings of dispensing
pumps.

(vi) adoption of the filter paper
test to detect adulteration of petrol:
and

(vii) drawing
the retail
testing.

of samples from
outlets for laboratory

(c) The State Governments/Union
Territories have been requested to
invoke the powery available with them
under the Indian Penal Code and deal
severely with the adulterators of petro.
Jeumn products. They have also been
advised to ensurg periodical sample
checks of petrol sold from retall out-
lets and take appropriate action
against the offenders,

(d) Government propose to make use
of the IS] mark mandatory for all
manufacturers of automotive ofls, in-
dustrial oils and greases. The details
In this regard are being worked out
in consultation with the ISI and other
concerned organizations,

(¢) There is no proposal to set up
an independent machinery as such and
the oil companies/State Governments
bhave been advised to ensyre mainten-
ance of proper quality of petroleum
products.
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Chairman, Railway Service Commis-
sion, Allahabad

2220 DR BAPU KALDATE Will the
n:i.mm of RAILWAYS be pleased to
state

(a) the name of the Chairman of
the Railway Service Commussion at
Allahabad in February, 1877,

(b) whether the Chairman wisited
the Railway Board 1n March/Aprnl,
1877 to approve the cancellation of
test held in Agra 1n January, 1977 for
the selection of Hindi Officers, and

(¢) whether the Board accorded
the permission for the cancellation of
this test”

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL
WAYS (8HRI SHEQO NARAIN)
(a) Shri kunwar Ashraf Ali Khan

(b) No
(c) Does not arise
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First Class Passengers on walting list

2223 BHRI G Y. KRISHNAN Will
the Minister of RAILWAYS be pleased
to state

(a) what is the dally average num-
ber of First Class Passengers on the
waiting list of G. T Express and
Dakshin Express at Delhi, Bhopal,
Nagpur, Hyderabad, Vijayawada,
Madrag and Bangalore stations for the
lest six months; and

{b) what steps have been taken by
Government to ease this situation at
these stations?

THE MINISTER OF STATE IN
THE MINISTRY or RATL-
WAYS (SHRI SHEO NARAIN)
(a) The dafly average number of First
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class passengers op, the waiting list at
the time of preparation of charts, dur

110

ing six month period January 1978,
has been as under:

G. T. Express Dalkshin Express
New Dethi-Madras New Delhl-Hyderabad

1s Dn. 16 Up st Dn
from from
Madras New Defhi Hydeiabad

73 §¥§§

a8°5
65 23 66
70 12*0 2*0

. . 40
- 20 ve .. ..
. 0

os e . .o

Norst 1. The above figure of a3+ 5 by 16 Up at New Delhi comprises of 18 for Madras, gfor
Bangalore, 15 for Coschinbrand l%ﬂ Maigalore, ! :

2, Waiting list was heavy onlv during summer months viz. May and June,

(b) A number of fast long distance
traing like Tamil Nadu, Andhra Ex-
press and K. K Express have been
{ntroduced and loads of other impor-
tant traing augmented, thereby increas-
ing the available accommodation This
has eased the position on Delhi-Madras-
Hyderabad-Bangalore/Trivandrum Cen.
tral routes, to a very great extent
During summer months viz. May and
June, Holiday Specials were tun and
additional coaches attached wherever
feasible, to clear the extra rush of
traffic. The occupation and waiting
Lyt position of Important trains hike
G.T./Dakshin Expresses is constantly
kept under close watch And suitable
arrangements are made to ensure that
thiere is no inconveniencé to
at the originating points and enroute

Number of Chie! Engineers

2204 SHRI R. MOHANRANGAM:
Will the Miniyter of RAILWAYS be
pleased to atate:

(a) total number of Chiet Engine-
ers In the (1) Civil, (2) Mechanical

and (3) Electrical branches now work-
ing in the various Railways; ang

(b) the number of Chiet Officers in
(1) Commereial (2) Transportation,
(3) Communication and (4) other
branche; working in the Rallways?

THE MINISTER OF STATE IN
THE MINISTRY OF Mﬂr
WAYS (SHRI SHEO NARAIN):
() and (b) A statement is attached.

[ by
Setatesment '

Sistement shoswing the number of Heads
inbuffﬂaqur(ﬁ Seale

the d
 ayp— m@'&?a G siolag siwieed

Conttruetion)

-

Department Towl
Numbér
General Administration . 18
Penonnel B . . . ]
Chvil Engineering . . N 852
Traffit (Transportation) ) 18
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1 2
Traffic (Commeicial) . 20
Mechanical ' . . 22
Electrical “ i 1t
Signal & Telecommunicanun n
Stures . . . 12
Accounts . M . 1
Meric-1 . . 9

Towar 71

afrelt Tee gin § vy samrem @
g% dw ¥ s

2225. WY wren waw: x fufw,
W Gt WA wEaal gy a6
¥ w5t fe

(%) w1 T ®) ot qwe
R I anaAr e g Ay
W & it & 6 wrer foeny 8
'

(w) afx g, oY x7 ot & wrewre
W war sfafer g 7

fufe, mma Wit woolt wrd Wt

1w v g & Pt wffr & qomg-
AT IO YIS ¥ g vs ofvedy
INT AW X wnfer wor wy wow
forr ¢

(W) & femr & ww gore
W e T mme & g

wrarfyafy  fawrct #T sfiwr & oy
ol

Location of Headguarters of Fertilizer
Corporation of Indis and Natlona)
Fertillzery Lid,

2226 SHRI R P DAS. Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state

(a) whether the question of selec-
tion of final location of the Head-
quarters of 5 different Companies of
the Fertilize:s Corporation of India
and National Fertilizers Limited has
been solved,

(b) whether Calcutta has been gelec-
ted as one of the Headquarters of the
Companies,

(¢) if 50, when the decision wil] be
given eflect to; and

(d) 1f not, the reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ERS (SHR] H N, BAHUGUNA): (a)
The Headquarters of Rashtriya Che-
micals ang Fertilizers Lid. and Fer-
tilizers (P & D) India Ltd. have
been finally located at Bombay and
Sindri respectively. The permanent
locationg for the head offices of
Hindustan Fertihzer  Corporation,
Fectilizer Corporation of India Ltd.
and National Fertilizers Lid. have yet
to be finalised.

(b) to (d). Do not arise.
wiggtew IEOR W1 Iy

2227, o Qo : war W
e site e oy wg war o g
¥ fs .

(%) wat 1978-70 & frvr -
P e ¥ yerer & ek Frwifen
fied wir 25 wrw 20 ¥ Wy € gor
ofw o w§ & oo vt i wrw
T YN *W g o7 o)
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(w) afc gf, ot geavew & gf @
v B gX w7 & fard v o sl
¥ wrirfy offT aft 4@ & wh s
s ¥ 7

Pfemw aq1 A Wit FECE
WY (o Fewdt wem wger) :(w)
at & qreew & Frrartameit & fora 1978~
79 & fat 25 ATa 7 AT A
w1 wreq fraifea far war ar 2t aaat
& wreew g ¥y it fafa, fod,
O ATy arfe ¥ Ireear o szt
wifc %1 @@ & Ty gu ad ¥ fag
qx 22 5 WA I AMEIAA  IWEA
w wy fuffr sy s
wiw, 7t 1978 ¥ T AR W
IERA 2 93 WPY TA 4T |

(w) wiwwf, 1078 &
ATRA & JurEA § W T sTor
quigz, fadeh Wit Wi R B
gifew T & sToU Afew www
o qufe ¥ afg )y e @11 R
wafa & Qv fed w7 qfondw 1Al
¥ wrx & wod frere ¥ wmer § W
oy o wr R fie ot 1978~70 % fardr
fraifer 22 5 wrwr z A I

qUER T WE AT K AT

fufe wrielt & miw & ot & wreliw

we ofeey W whefr W@
R

2228. ot wigwr wifew : wa
fafir, wrw oftc et wnd ey T
wwh Y wor w4 fis .
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et ot s fora & Fis fefi wrdre
wwdw ® fed wghee afr s
wrgfve wfedt & frofe o
weY ¥ e s ¥ e & O ;

(w) afe g, A v o @ W
faer a=at ¥ OF fawrfemy w1 &
wf gz ¥ e f, Wx

(w) afx =&, av 3% w1 For
3?

fafa, mw sitc et wrd vt
(vt mfr waw) (%) o

(w) o (w). fafiew ofeeq &
ey & wgfea anfaat & fag gefmr
WA T W A A W ¥ e WY
sfrwaan & i W 2 ® e A wwi
¢t o fawn wrehg fafuw
afceg Y arerd ¥ |y may ar ey

gfcag & avlw 6 & 7 =k, 1978
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=
i

o
A
i
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2229 SHRI NATHUNI RAM: Wull
the Minister of RAILWAYS be pleas-
ed to state

(a) whether there iy any proposal/
suggestion to attach two bogles for
pasiengers travellng between Cal-
cutta and Nawahda and Nawadha to

(b) if 80, what action has been taken
to implement the above proposal; and
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(¢) how soon the passengers travel-
ling between thesy points will gt
reliet of long waiting ang avoidable
bardship?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN) (a)
to (c¢) Two pairs of passenger trains
are runming between Kiul and
Howrah/Sealdah via  Nawadaha,
There 15 at present no traffic justifi-
cation to introduce any shp coach be-
tween Nawahda and Delhi and bet-
ween Nawadah and Calcutta How-
ever, convenient connections have been
maintained for traveling between
Nawadah and Delhi and between
Nawadah and Calcuttas with a change
over at Kiul or Gaya

Reservation of Crude

2230 SHRI JANARDHANA POO-
JARY Will the Minuster of FETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whether Government have
drawn any plan for 100 million ton-
nes of crude reserve, and

(b) if so, the detmils thereof>

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHR] H N. BAHUGUNA) (a)
and (b) An Indo-Soviet Joint Team
had prepared a report in February
1976 on the prognosilc assessment of
reserves of o1l and gas in the various
sedimentary basins of India, Based on
the recommendations contained in
this report and the past experience,
ONGC has drawn up a “Rolling Plan”
for the period 1976-79 to  1082-83
which  envisages establishment of
about 108 millien tonnes of recover-
able reserves during the plan period.
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The region-wise break-up is as fol-
lows.

(In mullion tonnes)
Recover-
Region able
TesETVES
to be
established
dunng
1978-79
to
1982 B3.
On-vhore
Fmtern Region . ' 3%
Western Repon . . . 19
Centrsl Regnon . . . o8
Toral (Onshore} . 85
OJ-IM 50
" fi-shor
G.1o1AL (Oneshore & O ':&’h‘:c‘uamu
Tewrfyeit & fold SR w1 gefow
wae

2231, ot vy waw fog : W
T oot ay oy o g w R e v
geTe w1 fawre wiew ¥ twemfysy
" WP ¥ 0w & fold B W
gefors warT W W §, afeg, oY m-
i wro W § 7

T e ® T st (ot (o
wrovew ) : W fa & 3@ v frdean
 wree, s e Tl T W
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wor oY st gaw g€ | T
fefr & e guTe § ¢ freffier
T A wyw v fud e )

farww
ot TuT WX AT
Rk
wRY W
®
feai
dwr ¥
m - T s
o 4
I . . 9
qutert 8
qaterT 6
wfiror . 9
xfa my 6
afw qf | . 5
qfiren Q

Change of name of M/s. Phizer
2232. SHRI MOHAN LAL: Will the

etc. On 21st November, 1950 this

was organised as a Private Limited

Company in the name of Dumex Limi-
a

subsidiary of the Danish
firm—East Asiatic Company.

In May, 1858, M/s. Dumex submit-
ted an application for the issue of ca-
pital of Rs. 30 lakhs as preference
capital of M s East Asiatic Com-
pany (I) Pvt. Limited as Rs. 30 lakhs
as equity capital of M/s, Pfizer, Pana-
ma. They stated as reasons for the
issue of capital the facts that Mys.
Pfizey proposed to invest and would
also furnish technical know how etc.
for the manufacture of antibiotics
from the basic stage in India, This
application was caonsidered by the
Government in 1958 and was agreed
to with the approval of the then Mi-
nister of Industry.

On 10th Junme, 1960, Government
agreed to the issue of shares worth
Rs. 25.10 lakhs to M/s, Pfizer Corpo-
ratlon, Panama by M/s. Dumex Li-
mited, Bombay for the establishment
of a plant in Chandigarh for manu-
facture of Oxtetracycline and Tetra-
eycline,

In July, 1960 the East Asiatic Com-
pany (I) Pvt Ltd. Intimated that
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Rs. 15,000 preference shares sut of the
80,000 preference shares held by them
in M/s. Dumex Limited were redeem-
ed out of the accumulated profits on
the 3rd June, 1860. Hence, the East
Asiatic Company (1) Pvt Ltd. were
feft with only Rs. 15.000 preference
shares with a value of Rs. 15 lakhs
only. Thus M/s. Pfizer acquired con-,
trolling to Mis. Pfizer at Rs. 200 per
share.

Later in 1960, a proposal was made
by East Asiatic Co. (I) Pvi. Lid. and
East Asiatic Co. Ltd. Denmark want-
ing to sell all thelr shares holding in
Dumex Limited amounting to Rs. 9.9
lakhs in the form of Rs. 100 per share
to M/s. Pfizer at Rs 200 per share.

This proposal was agreed to In con-
sultation with the then Ministry of
Commerce and Industry and Depart-
ment of Company Law Administra-
tion. Department of Company Law
Administration considered the price
of Rs, 200 as fair and reasonable. The
procedure at that time regarding con-
sulting the concerned Administrative
Ministry about association of foreign
equity and the Department of Com-
pany Law Administration to check up
the reasonableness of the price at
which the shares would be transfer-
red was duly observed in this case.
Hence by the end of 1960 M/s. Pizer
acquired the entire share-holding of
Mi|s. Dumex and the name of the com-
pany was alsg changed to M/s. Pfizerl.
The Industrial Licences and the regis-
tration certificates held in the name
of Dumex were also similarly chang-
ed to Phizer.

(¢) The information asked for is not
readily svailable. However, all the
factors will be taken into considera-
tion while {ssuing consolidated licence
in sccordance with the New Drug

Policy,
Director (Commereial) Rallway Board

2233, SHRI BATESHWAR HEM-
RAM: Wil the Minister of RAIL-
WAYS be pleased to state the de-
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tails of complaints received in his
Ministry regarding the malpractices
indulged by the officer, who is work-
ing a3 Director (Commercial), Rail-
way Board?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN): (a)
No complaint has been recelved in
this Ministry regarding malpractices
indulged in by the Director Traffic,
Commercial, Railway Board. flowever,
two complaints regarding violation of
priority in registration of indents in
loading of Gypsum and some prefer-
ential treatment to the contractorsand
the discriminatory attitude in the
matter of registration, allotment and
supply of wagons for loading salt from
Jodhpur, were received whilg the
present incumbent was working as
Divisional Superintendent, Jodhpur,
Northern Railway. The allegations
made in both the complaints remain-
ed unsubstantiated during investiga-
tions and the cases were cloged in
consultation with the Central Vigi-
lance Commission,

Sale of need Tickets

2234. SHRI D. AMAT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that 5 gang
has been unearthed which was found

selling used tickels;

(b) if 30, whether it is also a fact
that Rallway Staff are involved as
member of the gung; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(8HRI SHEO NARAIN): (a)
Yes.

(b) and (c). (i) After developing
a source information that a racket of
resale of used tickets was being ope-
rated at New Delhi by an Inspector of
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check on 4-7-78 and apprehended a
private person who had sold a II Class
ticket exNew Delhi to Raja-ki-
Mandi. 11 more tickets, which had
been sold from New Delhi Booking
Office on eariier dates were recovered
from his possession on search, On
interrogation he gave the name of
his lady accomplice and Il similar re-
dated tickets were recovered from
her possession. Both the persons were
arrested and cases regiitered against
them under Section 120-B, 420/468/
471 LP.C. read with Sections 114/118
of 1L.RA. One dating roller and 80
used ynecancelled tickets were also
recovered from the place from
where these persons operated the rac-
ket.

According io the information given
by the apprehended person the dating
rollar was taken out from a dating
machine from Raja-ki-Mandi Booking
Office by a Tickei Collector of Raja-ki
Mandi who was also involved in the
racket. The T.C. was also apprehend-
ed and 0 collected uncancelled tickets
were recovered from his possession
and further 79 tickets were recovered
during the house search of T.C.

The Central Rallway administration
has placed the T.C. under suspen-
sion,

Investigation in the case are under
progress by Delhi Railway Police.

(i) In addition to above following
other cases have come to notice on
Northern, Eastern and S.E. Railways:

Northern Railway—(A) During
February, 1978 one private person
and two booking clerks were arres-
ted for re-sale of used tickets over
Etawah-Kanpur Section., A case has
been registered with the GRP/Kan-
pur,

(B) On 17-2-78 a private person
was apprehended st Etawah while

selling used fickets and a case has
been registered with GRP/Etawah.

(C) On 17-8-18 a private person
was detected selling a redated ticket
at Algarh and was handed over lo
GRP for prosecution. The Railway
Magistrate imposed a fine of Rs. 250
on him.

Eastern Rmiway—(A) On 6-1-78,
509 used railway tickets and dating
implements were recovered from
a private residence near Ranaghat.
One person was arrested in this
connection,

(B) On 21-3-78, 3§ private persons
were arrested st Krishnanagar
Station while attempting to gell used
tickets. 25 such ticket issued on
Lalgola section to Sealdah were
recovered from hum.

(Cy On 27-4-78, 2 more persons
were arrested from the same offence
and g used tickets were also reco-
vered.

(D) On 23-5-78 a gang of seven
private persons who were engaged
in reselling of tickets were ar-
rested at Tarakeswar and & used
tickets recovered from their posses-
slon.

Southern Eastern Railway—In
November, 1877 one case of sale of
used rallway ticket by a private
person wag detected by GRP Inspec-
tor at Rajakharswan. A case was
registered by the GRP.

Railway Service Commission,
Allababad

2235. SHRI L. L. KAPOOR: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Railway Service Commission, Allaha-
bad " had been holding admission
tegts;

{b) whether an admission test for
the Hindl Officer was held at Agra
in Pebruary, 1977;
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(c) whether it is also a fact that
before announcing the results of the
test the saig test was cancelled;

(@) it so, the reasons thereof;

(e) steps taken to select candidates
irom among those appeared for this
examination;

(1) whether the posts for which the
examination was held had been filled;
and

(g) it so, how?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ  NARAIN)- (a)
Yes

(b) to (g) The Railway Service
Commission, Allshabad, has not made
any recruitment for the post of Hind1
Officer A test for the post of Hindi
Superintendent in the scale of Rs 700-
800 was, however, held at Agra and
other centres by the Rallway Service
Commission The result has not yet
besn announced The panel iy meant
for all zonal rallways who are asses-
sing the number of vacancies which
cannot be fllled by promotion, since
this 15 a category exclusively filled by
promotion of serving employees,

Allotment of Indane Gas Agencies (o
BScheduled Castes and Scheduled Tribes

2236, SHAI 8, R. REDDY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state*

{a) whether any priority is given
to the members of the Scheduled
Castes/Scheduled Tribes in the allot-
ment of dustributing agencles of
Indane gas;

(b) if so, ta what extent; and

{c) the number of Indane gas
agencies  distributed amongs; the
Scheduled Castes/Scheduled Tribes in
the State of Karnataka during last
two years?

AUGUST 1, 1978
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ERS (BHRI H. N, BAHUGUNA): (a)
and (b). According to the guidelines
issued by Government to all public
sector oil companies, 25 per cent of
the distributorships for the marketing
of Liquified Petroleum Gas (LPG)
including Indane gas, are to be award-
ed to persons belonging to Scheduled
Castes’Scheduled Tribes.

(¢) No Indare distributorship has
so far been awarded in the State of
Karnataka to belonging to
Scheduled Castes/Scheduled Tribes
during last two years

Esnlisting help of studeniy to put an
end to malpractices in Reservation.

2237 SHRI K. MAYATHEVAR'
Will the Mimster for RAILWAYS be
pleased to state:

(a) whether 1t is a fact that despite
all the measures said to have been
taken, the public continue to be con
fronted with difficulties in reservation
due to malpractices, infiltration of
goond, elements ip queues etc; and

(b) whether Government have
thought of enlisting the aid of stu-
dents, soclal organisstions etc, to put
an end to such malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHED  NARAIN): (a)
A large number of fast long distance
and inter-city trains have been intro-
duced, extended ang diesslised on im-
portant busy trunk routes, augment-
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(b) Btudents and social organisa-
tions have been associated in check-
ing ticketless travel and supplying
drinking water at stations etc, Ade-
quate machinery already exists to
check the evil of corrupt practices in
booking and reservation of tickets
and the same has been further activi-
sed to contain the menace. Sugges-
tionsg to improve the system are al-
ways welcome and are given due
consideration for adoption, wherever
feasible,

Situdsals regisiered with Indian Insti-
tute of Company Becrataries

2238. SHR1 M. ARUNACHALAM:
Will the Mmister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state

(a) how many students are regis-
tered with the Indian Institute of
Company Secretariey of India under
the old syllabus prior to the 1078
June examination; -

(b) whether he is aware of the fact
that all of them will be affected by
the unilateral decision of this inatitute
to ghift to a new syllabus; and

(c) whether it is proposed to advise
the institute to continue this old
system for the benefit of the students
who are on already its rolls?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
From 1Ist April, 1976 onwards regis-
tration of students is affected only
under the new syllabus. Of the stu-
denta registereq earlier the registration
of 10527 studenty iy current and they
are eligible to appeur for the examina-
tions under the glg syliabus,

(b) The decision of the Institute
hag not been arbitrary or unilateral
as gufficient
to all registered students from April
1978 onwards about the change of
syllabus to be effective from July
1978. Students registered with this

Institute are eligible to appear in the

only aftey completion
of the postal tuition, According to the
information furnisheq by the Insti-
tule the number of studenty who
have completed postal tution upto
25th July, 1878 and who might be
affected if they fail to pass the exa-
minations under the old syllabus will
be about 2200 for the Intermediate
Examination and 700 for the Final
Examination,

(c) In view of the representations
received from some students register-
ed under the old syllabus, the Insti-
tute has already extended the period
for completing the examination upto
December 1978 and June 1979 for
Intermediate and Final examinations
respectively.

Conversion Programme of M.G. into

ly

2239 SHRI P. THIAGARAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the programmg for conversiop, of
metre gauge into broad gauge; and

(b) whether Government are aware
of this urgency of the problem for
achieving quick wagon turn round?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). The total length of metre
fiuge and narrow gauge lines in the
country is 25512 Kms. and 4280 Kms.
respectively and conversion of all
these lines to broag gauge would re-
quire investment fo more than Rs.
4000 crores. Conversion of all these
lines would, therefore. have to remain
a long-term objective.

Under the present policy a gauge
conversion projeci is taken up:

(1) when a section becomes sa-
turated and is incapable of hand-
ling additional traffic.
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(1) when the magnitude of the
transhipment involved is such
that it is uneconomical or is not
feasible at all

(12) when they are needed for
providing speedy and umnterrupt-
ed means of communication to areas
which have rotential for growth

At present 14 gauge conversion
projects involving coversion of 3880
Kms and estimated to cost Rs 423
crores are mn  hand (Statement
attached) About Rs 300 crores are
required for completing these pro
jects against which the allotment n
the current year 13 Rs 27 crores The
policy at present is to concentrate on
some of the projects and to complete
them Under this policy the Surat-
garh-Bhatinda and Ernakulam Tri-
vandrum projecty have since been
completed and only residual works
are in progress

Statement

CONVERSION PROJECTS
IN PROGRESS

1 Suratgarh-Bhatinda MG to BG

2 Barabanki-Samastipur MG to
BG

3 Varanasi-Bhatni MG to BG

4 Samastipur-Darbhanga MG to
BG

8 Moradabad-Ramnagar
8 Kashipur-Lalkua MG to BG

7 New Bongagson-Gauhati
(Parallel BG line)

8 Guntakal-Dharamawaram
(Parallel BG line)

9 Ernakulam-Trivandrum MG to
BG
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10 Manmad-Parbhani-Purli Vaij-
nath MG to BG

11 Guntur-Macherla

12  Virambam-Okha
MG to BG

Porbandar

13 Delh-Sabarmati MG to BG
14 Barauni-Katthar

Setting up of Drug Firms in West
Beagal

2240 SHR; DINEN BHATTA.
CHARYA

SHRI KRISHNA CHANDRA
HALDER

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) 18 1t a fact that the proposal of
setting up of two new drug manulac-
turing Company in West Bengal given
by the Government of West Bengal,
has been rejected by the Centre,

{b) if so the reasons thereof, and

(c) whethe; Government will eon-
sider 1t again in view of unemploy
iment of the State problem which fs
highest P2 the country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERSB (SHRI H N BAHUGUNA)* (a)
to (¢) Though no proposal for set-
ting up of drug manulactuning com-
panies in West Bengal has been re-
celved from Government of Wes! |
Bengal, Government have approved .
the establishment of a new yndertak
ing for the manufacture of Salicyeli
Acid and varioug chemicaly end druf
intermediates by West Bengal Phar
maceutical and Phytochemica] Deve
lopment Corporation Limited and
coal-tar based basic chemicals by
Durgepur Chemicals Limited,
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Reorganisation of Fertilizer Corpora-
tion of India

2241. SHRI D. N. TIWARY: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the restructuring and
reorganisation of the Fertilizer Cor-
poration of India has been complete;

(b) the number of various Compa-
nies registered with their Head
Offices;

(c) whether the Offices of
Corporation have begun to
at their new headquarters;

new
function

(d) the number of personne] trans-
ferred to new Corporations from
Dalhi (wvarious categories);

SRAVANA 10, 1900 (SAKA)
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(e) whether after ghifting of the
Fertilizers Corporations any space

has been declareg surplus;

(f) if so, the utility of the surplus
space; and

(g) the number of staff in various
categories still working in Delhi?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) Yes, Sir.

(b) and (c). Consequent on the re-
organisation of FCI|NFL the follow-
ing five companies have been formed
with head offices as indicated against
wise:—

Name of the Company

Location of Head Office

1. Fertilizer Corporation of India Limited
2, National Fertilizers Limited

.

3. Hindustan Fertilizer Corporaticn Ltd.

4. Rashtriya Chemicals and Fertilizers Limited

5. Fertilizer (P & D) India Limited

Delki.
Delh:
Delhi
Bombay
Sindri

The Companies have started func-
tioning at the above places w. e, £
1-4-1978. Out of these Companies,
the last three are newly registered
companies. The head offices of Rash-
triya Chemicals and Fertilizers Ltd.
and Fertilizer (P & D) India Ltd.
have been finally located at Bombay

the permanent location of the head-
offices of the other three Companies
no final decision has yet been taken.

(d) and (g). The number of staff al-
located from FCI Delhi to different
companies is given below categori-

ang Sindri respectively. As regards wisc_:: o
Class Class Class Class Total
I 11 TII v
1. National Fertilizers Limited . I 6 36 8 61
2. Rashtriva Chemicals and Terti-
lizers, Ltd. . " ; i 14 3 19 6 42
indust: Nizer Corporation
3. Hi'ntgu td“. Fert- zer . ('ﬂ'w. i - » - i =
4. Fertilizer (P & D) Indin Ltd, 24 11 36 1 72
64 il 103 17 218

1958 LS—5.
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The entire staff allocated to Ferti-
lizer (P and D) India Ltd, 13 work-
ing 1n the front-end office of that
Company in Delht The entire staff
except that allocaled to Rastriya Che-
micals and Fertilizers Ltd would
remain 1n Delht for the present 18
persons of Rashtriya Chemicals and
Fertilizers Ltd have gone to Trom-
bax 4nd the remaining persons will
move as soon av accommodation foi
them becomes available at Trombay

(e) No gpace hay been geclared sur-
plus btcause the head quarters of the
Hindustan Fertihzer Corporation Ltd
Fertibzer Corporation of India Ltd
and National Fertiizers are still
located in Delhi

(f) Does not anse

feeeft-wagy Terami ) T AW R W
LA A AL A

2242, &Y HWETATY 9¥A ¢ aqy
™ oY o T ¥ FOT w6l fe e

(%) wayager ¥ ferdft-spmaran
W qark ArevgT-orag Az iy At
# wft ¥ e ¥ et & #
afem fiw & S &,

(@) afx of, M waddt st v
o

»

() afc wft, ot quet wwarew §
't awr srawr & ufow fol wn aw
wt famr oty ?

o siwrw W oo Wy (W forw
wromw ) : (%) & (7) s T g
¥ uw, feeflanpraae diee wier
& xft aven ¥ wfowin & ofc
wror ow sepifer faaieasrd § dfer
sy oY fifvg Jowmar & o
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197879 ¥ wo fal arw Ywy ank
¥ eqgueqr WYt § 1w aficon
g ¥ ¥R Wi g0 w0 & My,
19 ®w 9T st fAfinr wafia vt eomdt
aF FHAY | \ATE ATEITT AT WET
aTER w7 W WY A aEed % SereY
ot frwne fear ar @%ar ow faesi-
HEATTATY HIZT ATER W1 AT ®TOA
¥ gquT qfaaa ¥1 19 9O gronden

WA wfegrr w1 gman

2245 S TR e g
fafu, =y Wi wegAt wvg 94T 77 IATH
w1 yay ¥ T

(v) ¥ wreilg sfegm
WTATT F1 W AT WAT W9
soifwr fro @@

o ¥

() afr g1, @ fr-fasy W}
¥, W

() whegrr ¥ wepfer dewver Wy

gfwam & w=wra arTar v 6T WTIw T
# w3 ow wetiey fear wvaey @

‘fafd, wrvw it weadlt wnd st

- (ot wfew wEw) : (%) oY @t )

(w) st () wew & ofisr
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e xer Wi & AT grar wark ond
wreft arfient

2244 WY wraay wrf o wqT W
7T oy ¥y #r wor w4y e
-8 A qifear Voey gaAT AT
«TE 71 g & W Wt Ay e
WIT & T 9T QAT ¥ 1 TE B 7

tx marva & Tow way (s for
moma)  EYAS FUU ¥ 9TA S9A
ar=ir wifemr # amar s ow fagow
T g2 93 vy famr mar § 1 [
¥ <t wa [2fag @wargA Y25 38/ 78)
Tl AT T -qu RS A & g,
TAO-3 Ak AYA-HYHIIATT, LTAAT-
w1,  grrAn-{on Wit owm-
frergm  fawfivs aet or T
vt Far<r wrfear faoet & geer &
wot ¥ 1 weT Ay A owrfear ey
oo ¥ mwiy v E

writfux = (wy smaw) wr ganw
W s

2245. &Y K gmTT A0t ¢ AT

Jo(w) v X o quifuw AW @
e ¥ v

(w) 39% w1 s1Or €,

(¥) 2w wwifey 3w & or-
v vty & forg s gret war St
wmEm g ?

wifeaa oqr AR WIT AR
wit (st gt wer g (%)
T g

(w) sor sy szam o

() = (v) i Refer Seames
qafer At & gafag soifae A T
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oW, e ¥ ogT WY, ey,
ST, Wugy, ¥t oY femh
¥ & weafra) gra glew 4 w1 faawn
¥ wr quew  fedr qur &0 Aw
eaforgt & wrey et & WLATT TrveRT
¥ 50,000 ¥ wfww wryear ardrfrenT,
Wy, he we e wye d o oxger
& ¥ gfewr ofi §

(@) xF 1980 & v ¥ am
Wi dn (gfewda ) ¥ Iy
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w ol & v OR W G X
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(1) wmfow Fvvimer dear

{2 ) =o€ & Wy & wrare o Preeey
e
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Casep Pending in Sugreme Osurt gid
' High Ceurts

2247, SHRI M. RAM GOPAL RED-
DY. Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the total pumber of oases pend-
g n Supreme Court and High Courts
as on lst July, 1978 and the number
of caseg between 1 to 3 years,
3 to 5 years ang over 7 years; and

(b) stepy proposed to be taken fer
their early disposal?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b) Information in respect of High
Courty ag on 1st July, 1978 is nob

5
i
i
|

tor tious disposal thereot
(s ) dwre anait ot sqagnider ) gin:xr:uhummm "
Sladonet{
(a) Number of cases pending i than but leas than 3 years,
Sgrene Court as on 1-7-1978 and mzn'rmmum (]
High Courts as on 31.12-1977 and the years, more thas § yédts bat Lids thas
swmbar of casss pending for more years and more than 7 years.
+ Hugeemg Osurt

;
i
1

T SRR

:‘73‘.';'.1‘ '.:.’nt I'::.”. 1991 &

70 o35 s Ll
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HIGH COURTS
Nomber of snse pendwng n the Figh Courts as om 31-10-1977

Number of eams pending for
Name of the High Court Total .

B EE T e e

one
femthan less thm tham
8 ymans 3 years  yean

Allghabed . . . . L3040 43904 23573 IM¥IS 14463
Andhrs Pradesh . . 15,887 51431 119 ] a
Pambey . . . . . sasgm 183y 11,816 5199 8,195
Calcutta - o . . . TageB  25,702% 12,916°  4mP® 13.900°,
Delhd T =& = = = 26,587 7,698 4847 987 seig
Gavhati . . 6,548 2,998 1,590 B¢ i50
Gujarat . n,yae #6582 1,738 270 20
Himacha! Pradesh . s.ot9 1,588 Gy2 437 145
Jamsmy and Kashmr SR 4977 1,857 15 s 8
Karnetaka . R A .
Kerala 42739 19,588 e 39 2
Madhyy Pradesh #Hois gt e 2841% 15570
Madras K 21,393 7:304 1,399 439
Ones . " 6oq2 374 483 egt 16a
Patna . . . « + 29433% Baigt 3s4b0* 3:345° 3m04°
Punjsh and Haryana <« 48083 14998 7398 8179 arg
Rajasthan 20,558 5370  44%* L9790 11000
Sikkim - L)
oMan cases only
(b) The following steps have well ap two mewly cresipd posta
r“hlrhwup&edw have been filled.

Sup-

reme been raised from taken by the Cenizal Ggvernment
13 to I7 (excluding the Chief Jus- to call for from the Sipte
:l:)l:"ﬂ‘-um!mm A ant

3 by amending the Sup- Wherever required reminders have
reme Court (Number of Judges) been issued to the concerned Btate
Act 1966. The vacantley gccursing Authorities/Chie? Justices. During
en Ist Jemuary 1978, gnd a4 Febr- the period from 1wt Apell, IW7? to
uary, 1978 on the retivement of Jus- 34th July, 178 ag tmany a8 73 fresh
Rice Goswami and Justics H. M. Bag as appointments have betn made.
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(iii) The Judge strength have also
been incressed since lst April 1977

posts are filled up
Name of the Incresed by
High Oourt Pmt.  Addl
Allshabad — [
Madhya Pradesh —_— 6
Karnataka 1 S
Himachal Pradesh —_ 1
Paina - 3
TOTAL 1 19 -

(1v) Letters have been addressed

to the Bar Councils and Bar Associa-
tions of varioug states requesting
them for cooperation and also for
suggestions for speedy disposal of
cases.

(v) The Law Commission have
been requested to suggest suitable
measures to tackle the general
problem of arrears. They are seiz-
ed of the matter, °

(vi) The Supreme Court, with the
approval of the President, has re-
cently amended the Supreme Court
Rules to facilitate early disposal of
cases in the Supreme Court.

Complainis reganding Traln Bogies
‘withest Light or Faa

2348, BHRIMATI AHILYA P, RAN-
annum Wil the Minister of RAIL.
WAYS he pleased to state:

(a) in how many cases both in Class

IMClmhmhv:h' run without
Jight or fan right from starting
mzmmmmn
far;
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(b) whether it is correct that in such
cases compiaints from Membery of
Parliameny travelling in the said cos-
ches also are ignored and defects are
not rectified;

(c) whether the Government have
made any enquirieg in this regard and
1 so, with what result; gnd

(d) what steps the Government pro-
Pose to take to gvoid recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEQ NARAIN): (a) Nil.

(b) to (d). Does not arise.

Tk A F fpt Zwet W dwn

2249. Wt Travey fawerdt : v
™ gt g e Mrpar R fr

(%) T aré ¥ g fearr Foely
Tww § v § frsr femr e & Frger
# ot 3 ¥ ferdr safierat w1 790
ficdY zvw & ford fegr o £ ot
fory zvnY o Famar w7 Iewi dww
¥q % fad 7 w0k wiw wit i o
¥rady uif &1 w17 FTTar ot wr ¢ ;

fa) war a% aw § fir P fiesfr
FFmr Ry aql hewwr et wd Yy fogr
a7 T &, TANY dww oy ¥ ffemar
Lus ¥

(w) afr wt A1 w&r gOHRTT w T
fowrt ¢ ey ¥%Y &Y Tara) wr
gy Fww fegnll dmw & e i frd
wrkar § ; uY

(w) afie o, aY 3 wrRw ww Wy
fed wdd oic ofe off, o) swk w
wror k1

o siwrowr o Trow st (oft fire
o) : (%) tod wvd ey ¥
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fipdr Zefiree i wE wife Y & 4
¥ grafeg & Faw gF A WA
v ffirn W) § Frgd firg wierdt
ST NIRRT QAT Y " Wi wifhw
fatrir qurar aifer Sl # A
Wil arfit § 1 Twow @ oqgd g
TErEATy WY O &) GO & 3 wee
wfr faaz o ar fily % 25 waz wfr
fawz e orefaw aQur are woft gt
v,
- vk W g e fed wd wrafeo
Prawraelt & sreaet & oqEre
vy fafoeT & a ¥wwr arefim
mmmmmﬁtmww
Wmﬁmtﬁmm
G, ofEAT weT W wier
- ffmed Wy vw-ouTy, wwrar fuxvoiy
w1 &arc s wife ofy | AP,
11 ¥ agr ov & wigy wax
o &, encfierad W) s
oF turd g Tt & ow W deer Zrefir
ww A gem ek gt
L3 as aifrw w97 dwr WY
wwet ¥ wewrr afiwrd [ sl
st M w oW om
wivra w@-& fix afe feefer & eme
wravaE g, At gqwrr sfrerd /e
Wﬂ-mﬂqufﬁlﬁw
& B QW gy e

(w), 5%, STRIRR T wrErh ¥
Wwrap o

() ot (%), 1976 & ¢ frt
Trifrer ook wrare T ot fed 2 @
forwif @ wrr e & wefrer t ke §
Wy e ¥ & o felr Prlwrerr
ot wr v ¥ e g eerer e
¥ 1 e o Yareit et figedy Prdwrere
% qoqa xwdw fexr oo &

I.

arat o o Frmepar ¥ frgwr fem
wagd g fEd e Faw A
wuer Jwrwy wr qogo v fer

ATET

mmmwimm

“m
2250 SHRI&&WM'
Will the Mimster of RAILWAYS be
ploased to stabe:

(a) whether 1t 15 a fact that there is
wagon shortage in the country,

{b) if 1t 18 so, the reasoms ang de-
tails thereof, and

(c) how far the wagon shorjage hag
hut the jndustry in general?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
No. However, as g result of upsche-
duled movements on the Railways
on account of increaseq imports of
fertilizers and cement, Rallways have
been called upon to ‘undertake the
movement of long lead m 3
ing 1n incressed nOR-
gons The turn.round ;
affected adversely due l.o de‘!antlom
for loading, unloging etc;, Jeadimg to
marginal shortfalls amd mlm
regarding vvagon gupplieg from certain
sectors

T

Demang for Runtiing a Train frem
Bangalore to Talaguppe

2251, SHRI A R, BADRL NARA-
TAN: Wil the Minister of RAIL-
WAYS be pleased to state.

* (a) whethey there is 3 public re-
quest for runmning 5 through train
from Bangalore to Talaguppa:

(b) whether the traffic doesn’t wiir-
Mthorunnmgotlﬁmnth‘h'dn;

lo)whoﬂur this  throtigh trdin
doesn't connect the western sea coast
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with the Malnad hinterland gnd on
the capital of Karnataka?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes.

(c) Does not arise,

Production of L.P.G. in varicus
Refineries

2252, SHRIMATI MRINAL GORE:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state.

(a) the total production of L.P.G. in
various refineries;

(b) the tetal number of L.P.G. Con-
SUMETS;

(c) total capacity of Gas Cylinders
production; '

(d) whether the Government have

workeg out the net cost of Gas filled
cylinder;

(e) and the cost of labour, filling up
and distribution charges;

(f) the amount of deposit of cylin-
ders at the time of introduction and
‘at present;

(g) the reasons for the increase in
-the deposits; and

(h) whethey fresh deposit is taken
by the dealers whep the Gas is trans-
ferred in the name of son, daughter
or any blood relation?

THE MINISTER OF PETROLEUM
"AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The total production of LPG in
various refineries in the country dur-
ing the year 1978-79, is expected to be
around 4.2 lakhs MTs.

(b) The total number of domestic
- LPG consumers in the country is
- about 28 lakhs,

(c) The total ecapacity of gas cylin-
der production in the country is esti-

AUGUST 1, 1978

Written Answers 144

mated to be around 1.5 million eylin-
ders per annumi.

(d) and (e). On the recommenda-
tiong of the Oil Prices Committee,
Government has fixed certain norms
for different elements of cost (includ-
ing cost of labour, filling up, distribu-
tion charges, etc.) going into the price
build up of LPG.

(f) and (g). The deposit for gas cy-
linder and pressure regulator, when
marketing of cooking gas gistribution
was infroduced in the country around
1955, was Rs. 25|- The deposit for gas
cylinder now is Rs. 250|- and 30|- for
pressure regulator. The deposits are
linked to the price of gas cylinder
and pressure regulator. With the es-
calation in the cost of steel and cost
of manufacture, and increases in the
duties and taxes over the years the
prices of cylinders and regulators
have increased neceassitating an in-
crease in deposit rates.

(h) The oil companies generally do
not allow the transfer of gas connec-
tions from one name to another. How-
ever, in casegs where the oil compa-
nies have acceded tp the requests of
customers, the difference in the rates
prevailing at that particular time and
the amount paid at the time of instal-
lation of the gas connection is recov-
ereq from such customers.

=tfeal ud zifaay & difea 513 arel 21
war w1 A erfeafa

2253. =t orstar Fag w3t : ar
I FAT 7z FaTT FT AT F49 F o

(%) qTFTT § 1 9. 1977 &
1 97, 1978 % &1 n3fy § Fifeav
a7 TARfFAT & I¥feT 2 arer I #1
afgafa & =7 & fFadr aaafr v 2 ;

(@) w2, 1977 & 97, 1978
TH R AT § 37 FHATOAT 11 ATTLATE
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& vy wifed! & 0 of vhy &
fomtt wonrdf g |, wix

(¥) v wi2 Wrger otk & frg

wowrT vt wen ssv Y R ?

tw dwrew & cow Wt (o few
wromm) : (%) & (7). f@ wix
ohfedt & g, frrdy arfed) &

T gt e T % it smfveeY
= W oqumd w1 qearw s L

wf, 1077 ¥ y%, 1978 o% W
wefw % ¥ wiwfall & W
% orew Y wie vl wv OF AT
wift ws mifew & wff wrar g

146

{b) what are the details of railway
crossing on this line which are manu-
ally managed;

(c) whether there is any preposal

(d) of 50, what are the details
thereof and by when the work will
start, and

(e) if not, what are the zecasons

(b) A statement is laid on the teble
of the House.

(c) Ne.

(d) Does not arise.

propasals have so far been received
‘varioug level crossing on Pathankot- ¥rom the Btate Government in res-
Jaginder Nager zeldway limm, the tra- pect of the level crossing; memtiomed
fic j» jemmed, when the crossing are in the Siatement referred to im reply
jodked for rumming trains; to part (b) of the Question
Statomant
8. fe. Level Croning No. Location  Clam of level
crossing
. & Km of¢-5 B
e ' . . - ” QJ'"G C
> & -_‘_‘:—_ . - » ..ﬂ,‘. C
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S No Level Croming No., Location C'I-l-of l.;vd
Crosing
4 BA Km. 3/3-4 A
5 A » B/56 [}
6 19-A » 18]001 ]
2 35 s 2ofo-1 [ 4]
8 40 » 22[2-3 Cc
g 68 - n *30j0-1 [
(TN . » 4910 [+
1t 84 . » 4867 c
w88 v 48lg-1o0 c
17 g0 »  48/6-7 B
14 151 » B3fi-a C
15 b , 108[g-10 C
16 228 w 12f78 A
17 b4 »n  19%/9-10 A g
18 370 126/0 1 A
19 274 . 127194 c
20 296 133/g-10 Cc
at 318 » 140[8 [
22 323 » 148[2-3 C
23 8ay - o plES C
¥ 39 y hasBp A
%5 335 w158/ A L.

awermy & W & wentfun wofe- g

2256 oit wry Tay : war twaify
oy wark ¥ por w3} fiw -

(%) ovwegrr ¥ fea-fier vt
wr 3fe-re g o frerfor fear o ;.

(&) T & firerr quiy w1 Frafer
w7 NTew §1 YFT &, 37 9v firen s
T sc It wa aw qvr we fear
g, sl

(w) war wage # frez Qe
et mfar g Fafegor o w7 fwre

k. afe ut, oY wx ot afe mff, «t
ek T § 7

o shyrover F Treer Wit (ot for
wrerw ) (%) e (@), qw fonw
Lo &

(7) et & auir SO0 W
gt & Frsttor & fory Prfrwrey e oo
goerdi/ave afewrfal grosmafee
woir O § ford’ webarrr Praral & o
army w7 agar fgear agr woiy ofr aww
O WY qre wour prarg . e
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¥ T Gk awlraeT 0@ & frafe
% faq sy fawre Fe7 o & qTe-
firsfeafu i I ¥ woww ¥ oY

g & ¥9 fafrsr st a« & fag
wgT g AT fF TIT wowrT ¥ AWt aw
svor At gmr &

ferew

TWEAT & ;qiey  goary & ww a5 ory ey
seonfas ayw S0 oo

= g W aroew s far spanfirer avey qt
®o  gw wT AT war § (wrersvdy #) ¥ awife
arle

WR AT U g

feer o figear

1: wWieramey, sy

s farew 16 61
Tt & wadre et fed an o s
wTqrENeTC e 1

67 ¥ ¥ )

2 wRIL,MNA RS @ uF T wW 29 04
AWEHRT AW 7T fa® 1978-79 &
. ®ANTTHo 107 %  md woe & wifirer
L T four ¥
WY W ®TH €

35.54 31-12-79

42 89 31=-12-80

Y fearmar g

ww-paiarfen W A

L

2257 «t ofwow wiw - w7
W bt 7w & 5 ¥R f
yerrfa wrar-d€r, W Taga-
&wmifter T s faer wte Mifear-
FAWYT WTCT W WA AT F Twy
T fireg wrewTe ¥ way s gETd € 7

Tor swrww & e it (aft
wremw) ¢ Tt & wigran aw O
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¥ wioer ww ow o wrer & g
e efey frar &1 g &
wertfies aTer oY 38 1 fir o wro wwlY

R 7T es 68 wOF TP W AR 9
¥ WX IW& o Ho qEe [
2 48% sfrrrFrofa srugma &1
waTgAY 6 wfeare @ & s, -
¥ £g qfewar & frafo o e
FA %1 w7E sFary A &

-y SV ATeA STA
oTeR ¥ mrTA-afordE R ar ¥ oE 94-
o ST IR o g
¥ firafer & form ww sefierr wret fivmrfoor
qu avramey aderer QX o frd ok § o
s qficraaT a7 55 Wy wof o W
ay w1 W § 1 oW ofEaTr 1
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fefor 0% @5 w1y T (g Fargay
F SAGE AT T T FIAT |

wifzar-s
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- _-
g &d ’T EPEd

2258, 5 uw faaw : 77 ¥

-, . o

(%) =ar fafqs @, Faza0 qan
faama®l &1 gv% & aMT . FIGT F
Y= OF T AIET T F ﬂ-»rq AETTIZT
Sit gq § #WiT uf7 &f, /7 9% 97 Far
fao forar 7 &

(@) FaT ZETT, GG, FAYT TAT
N FHATT TIAT T I T 9T
uE fadoit Tz w &7 7 F‘Er'_}']'-'f'l.—:'.'f,‘ e
qIEar F I ﬁ'.o-‘-[""" =‘f._=|', Q_ : 7T

(1) =FaT9ded a9T BEFATAATT §
afg ¥ atasz wq@ 20 F9f § 712 9%
AT MET 7@ AT TEF 7

W HAwWE | W w0 (=0 fam
M) ¢ (F) FT AL | WETA BIE
T ST @Rl 97 zfgae afram
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Inconvenience to Long Distance
Passengers

2259, SHRI D. D. DESAI; Will the
Minister of RAILWAYS be pleased 30
state:

(a) whether long distance passen-

gers have complaineq that as the traing |

approach their destination a large
number of shori distance passengers
get into the long-distance coaches an -&
inconvenience long-distance passen-.:
gers; and

R

(b) if so, the steps being taken to |

prevent this? s

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Cases
of commuters entering long distance

- reserved coaches around metropolifan

cities and other important stations

have come to the notice of the Rail-

way Administration,

e

(b) Staff % ‘dnmng long-distance re-
served coaches have instructions to
ensure that unauthorised passengers
do not enter these coaches. At times
however, it becomeg difficult to con-
trol such passengers. Surprise checks
are conducted and unauthorised pas-
sengers travelling in thesg coaches
are dealt with as per rules. f
deliberate negligence on the part of
staff manning these coaches are taken

up.

Steps taken by State Governments fo
Prevent Thefts in  Railways

2260. SHRI PRASANNBHAI MEH-

TA: Will the Minister of RAILWAYS _

be pleased to state:

(a) whether State Governments
have been requested by the Central
Government to prevent thefts in the
Railways in their States; and

(b) what kind of assistance the
State Governments have assureg to
give?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS.
(a) Yes.

Cases of =,
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The Covernment Railway Po-
ﬁnnﬂmmmm
méasures which are given below.—

{I) Escorting of important trains
ntni.hthqu:uuﬂldﬁov

erhment Railway of the
cencerned State Guvmt.
(2) Beat patrolling at stations’

platforms/waiting halls

(3) Surveillance over criminals
and known bad characters

(4) Checking of night treins by
supervisory officers

(6) Armed pickets at vulnerable
stigions.

(8) Special Squads of the CID of
the State Governments take up in-
vestigation of important cases to
spprehcnd the gangs responsible for
these crimes.

‘These measures have been intenm-
fied by Government Railway Police

Supply of Ges by ONGC te Industrisi
Ovmplex in Baroda

SM1 SHRI ANANT DAVE. Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state,

(=) whether 1t is a fact that Oil and
Nataral Gas Commission bhas Been

ZPRS (SHRI H. N BAHUGUNA): (l)
No, Sir  Imitial contracts for supply
o!mhmmﬂumhm&r

of about 8 years which expir-
ed on 31st December, 1975. There-
after, the contracts were renewed on
year to year basis, after takmng stock
of the avalability of gus

ONRGC has not stopped supplying gas-
to these units mnce March, 1978

(by and (¢) Do not arwe

v w w0 fewrew

2262, it wmwTWm @ WT W
dft oy =ty ¥ v w6 fis

(%) ™ @ wil Twk W
wfall & fod Wd ¥ Wl &
fire fawrow swfe fisd |,

Tw s & Tow sl (ot fewr
weam) (%) & (7). gen el
P lidfran e T wd®
wriefy

e oy wpons ey weitm & bl
ot ae

2263. wit g W ot SV,
vor e gles A o st & g
@ fiv 3w qo wgfs v el
¥ winfali & ffew 3Pl @O
mmwumnlﬁ

?
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st (s PRt wew owagpn)
¥ awr wegfee e wri & fafaw
¥ waw

wrTorg /et ey
gfr/dmsr v v o § formdt 8
gfrar meem wrw & 1 fadew

g TS Wil T - o o § o
g AT qEeTT HT A 0k §

Acquisition o AgHeultural Lana for
Hindustan Organic Chemicals
Limfted

2264, SHRI D. B. PATIL: Wil] the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether 1500 gcres of fertile
pad land was gcquired in 1960 for

dyustnn Organic Chemicals Limited,
Rasaylni Mgharashtra State;

(b) whether it is a fact that ag all
these lands were  mot required by
HO.C, some of the lands have been
given to private industriey instead of
returning thess lands to the agricul-
turists whp have beenr rendered
less because of this acquisition;

(c) whiether it is a fact that all the
-agriculturists whose Ja have been
acquirég in 1960 for HO.C., have not
‘been rehabiiitated’ till ‘now; i

(d) it 8o, what are the reasonsy’

s R
ZERS (SHRI H.-'N. ‘BBAHUGUNA):
(a)ﬂ&.wdhﬂdwmmﬁnﬂ

e 2
“was curtailed #

rendered. ta the omt ut]ﬂhi
rashira - by HOC and: the former -in
turn have given this land to MAIDO,
MSEB, MIDC AND HIL. hnd has
been ﬂm to prlvnt.e tndu -

developed nbout 15 acres out of und
in its possession, for setting up ancil.
lary industries.

() md_ (d). Hindustan Organic
Chemicals Ltd., have till date employ-
ed about 238 gffected persons. In ad-
dition to this the Company has allotted
plois of land to affecteq persons for
starting their own business, =

wAgtEAan G R mE & diw
T W s

2265, W wdisg wif w@n: .-y
wWalogamA Ny s fw:

(%) snagawife 1w, 1978
¥ W wwn qroft ¥ wEre W AW
NN & e
ok fver Yoy e iR

(@) mmm T s
WTETT ZTCr YW AR ¥ S mr W
W TR TANT WA T NWTET WY
wrar g § ; afe wt, oY su¥ way fomey
& wrcw g7 ot ¥ o wrbwrk o of
oo g oy N.oww
n‘!t‘l\wmvn e

{w) maer - gorc -
inhwg-r et o ovtd iR
thﬂmmmmﬂﬁt
wewr wy'weir § 7

Yoy e W ‘evew ot {
wreww) ; t-)-ﬁd-fﬁ

Linsiaas Gl g
wrevex s S tﬁtﬂh
wewf i
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W)W (), o afwer st
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W ol witw 9T e wd & ) oy
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T 9T N 1-7-1978 ¥ wiewy &
wiY www g Ay e el ol § ot ik,
1978 & ¥ =7y ¥

e § glearal o swme

2266. Wt uifay wif odw
Y o el Ty oy ¥ v w6 fE

(%) w7 o § f5 prowr &
g Rw ® vy fad & waew
amrw o gfeg Ty b X faond,
o & o, s W Rewnt S
gfoaa o sweqr Ay §, afe @, @
gt & gfumy v e fieg Sere I
SO, W

(w) wr ag ot qw § e oo
Triw g ¥ frd s 9 sara
Wt @ww ¥ Tl g Sww 9T
At o drmenn § der v e
T g wfomet e ¥ M
aw dhwwrd we wwfont Qo &, ofc
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gfrwrorne samr Yreaniy e wor ot
s A o § ots ofc ot Bt e
waple fre s 7,

TR ik & e ot (ot Ty
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Runw wx ¥ e {1 ¥ R
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W ohAT FAaw we ) wafe,
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2267. wit v fay wif @w. w1
o sy g R A pur w8 fe
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fe mar &, afz g, & a7 =% feam,
afe 7, 91 3% 7 Fe E a9
e Aaras 3 & gewET & aun
Fq TF ;

() oa maar =T g5 A &
Atferl F am F7 & qur 3 G-t
TH F [T AT £ AR

(%) s ool & w97 afas &
fa gomas o s & qar o
ag FHTEET F9 foar 9 o7 oty 7=
T AT T FarwEr &1 9 .
T e e s qur feg e
q fam s ?

W Aem & wew qar (o
TRAW: (F) ¥ (7). 39 9L 4T
fet arzar Y e 7 ar qeiET qur
dfeaw @uat & o Wit @
faet & 5k 7 & weew e T
& I & & T E

Representation from Grampanchayat,
Goregaon

2268. SHRI R. K, MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Government have received g represen-
tation from the Grampanchavat Gore-
gaop (Tal: Ulhasnagar District Thana;
Maharashtra) in the first quarte, of
1978 requesting to build up a new
Railway sStation oa Central Railway;
and

(b) if so, the action taken by the
Government or propose to be taken
in regard to the said representation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes. Thig proposal is under
examinstion.

AUGUST 1, 1978
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Transfer of Sholapur Division

2269, SHRI HUKAM CHAND KACH-
WAIL Will the Minister of RAILWAYVYS
be pleased to state:

(2) is it a faet that along with the
transfer of Sholapur Division from
the South Central Railway to Central
Railway, some staff have been trans-
ferred to the Central Railway from
South Central Head Quarters;

(b) it so, the number of staff cate-
gory-wise, and whether the number
transferred is directly in proportion
to the work load transferred; gnd

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Dces not arise.

(c) Staff of the Headquarters Office
of the South Central Railway, who had
originally come from the Sholapur
Division at the time of formation of
the South Central Railway, have only
been given option for their transfer to
the Headquarters Office of the Central
Railway. The options are under pro«
cess. Their transfer to Central Rail-
way will however, depend on the
number of posts transferred from the
Headguarters Office of the South
Central Railway to the Headquarters
Office of the Central Railway on the
basis of actual workload.

IFq AT 9T TIET R AEar

2270. To TR 1&g : a1 I
HET qg aA FT FA FA OB

(%) 3 & ffaT WE Lot |
‘TF wa & AR WE F A9 FA
foraet  wreeT 21§ ;

(=) 1 §TR ST I AT

arfeen &1 extas fasht F @& &1 gaadr

%J
(m) afz &, a T AR F
B STRTAHT I 5 9 &5 AR
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(v) wer wifigw ¥ T ¥ fod
St w9 “wifw v '™’
Wy § e wr Do W) oy e
T wrp WO w1 fawre 7

or diwres & Twe wxl (it fore
wremw) ¢ (%) wrohiw W ¥ 696
2w 7 4% wTE § wwen § gk
t ! o wE & agw A el oweEe
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wiwt twed fed ar 7 § ot awr =
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gfufadt & zemr ot 97 @t o¢
T TzTA w1 axvee frdee s &

(9) 41 Swr 9x il gw
'™ fe fed 0@ & w9 *ver
93X witforr = & fag wopd ot o
o & wr o Wk wiie 2w
q¢ wafey qF  wTE AT sEedr w1y
* Wt ¥ wrder st B & I 9%
o & wrure 9T fare fiear omar
t
Proposal to run a Train defween Agra

Fort and Bikaner

Agra Fort and Bikaner on the meter
geuge;

(b) If 50, whan was it sanctioned
and by when Is it hikely to be imple-
mented, and

(c) what are the reasons for its non
implementation go far, in view of the
increasing trafic demand?

THE MINISTER OF
IN THE MINISTRY
WAYS
(a) No

STATE
OF RAIL-
(8HRI BHEO NARAIN):

(b) Does not arise

(c) Introduction of a train between
Agra Fort and Bikaner is operationally
not feasible at present for want of
spare Line capacity enroute However,
two through coaches beiween Agra
Fort and Bikener are running by
85/8v Marwar Mail and 7/8 Jodhpur-
Agra Fort Express Besides the new
237/238 Bikaner Jaipur Express also
provides connection to 7/8 Express af
Jaipur for the conventence of through
p 1ssLngers

Vacancles of Office Clerks

2272 SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state

(a) how many vacancies of Office
clerks were filled in during the past
three years zone-wise, and

(b) by direct recruitment either
through Railway Service Commission
or by the authorities directly, pro-
motion of Class IV to Clasg III, regu-
larising Apprentice Clerks in regular
service?

THE MINISTER or STATE
IN THE MINISTRY OF RAIL-~
WAYS (SHRI SHEQ NARAIN):
(a) and (b) Information is being
collected and will be laid on the Table
of the House
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Shifting of Hendquarters of Indusizial
Howse te Siates of their Tuiusivial

Operstiens

2278. BHRI DURGA CHAND: Wil
¢he Minigter of LAW, JUBTICE &
COMPANY AFFAIRS be pleased o
state:

(a) whether it is a fact that certain
State Governments are urging the va-
rious industrial houses and other com-
panies to shift their headguarters to
the States whether they are having
theilr major industrial operations;

(b) if s0, what are the names of the
States;

{c) whether it is a fact that the in-
dustrial houses under the law can have
their headquarters anywhere in the
country;

(d) if so, whether Government pro-
pose to amend the law requiring the
industrial houses and other companies
to shift their headquarters to the
States where they are having their
industries; and

(¢) if not what are the reasons
therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b) The Department of Company
Affairs does not have the Televant
information in regard to these paris
of the Question as the information, if
any, will be availible with the State
Governments It may, however, be
stated that whenever any company
applies to the Company Law Board for
amending their Memorandum of
Association under section 17 of the
Companies Act to change the place of
its registered office from one State to
another, tbe Company Law Board
jnvariably asks for the comments of
the Government of the Btate from
which the registered office is proposed
to be shifted and thess comments are
taken into account before orders are
passed on the company's application,

AUGUST 1, 1978

(w) fagre & 7w, 1078 W%
WA A% ¥ maAfTRT ¥ wwar frr
o;

(w) x1 wafedr ¥ formmare,
swr femy § ; Wi
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Wt (ot et oY agen) : (%)
ot (w). foote 31-3-1978 W
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T gt frr ey § —

333333?
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2273 BHR! SURENDRA BIKRAM
Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state

(a) whether it is a fact that Mis
Plizer have been allowed released of
Vitsmin Bl and B2 for the manu-

facture of Protinex’,
(b) whether Pfizer are licensed to
‘Protinex’ the compod-

company to Government {n thetr ap-
plication for industrial loence; and

(c) # composition of Protinex was
not intimated, on what basiy release

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) and (c) Salient features of the old
and new policies for the release of
canalised raw materials including
Vit B1 and Vit B2 and the position
with regard to release of these ma-
terals of M|z Pfizer for manufacture
of protinex have been indicated in
reply to Lok Sabha Unstarred Ques-
tion No 1354 answered on 25th July,
1978 The releases of canalised raw
materials to M|s Pfizer have been
made within the framework of the
prevalent policies

(b) M/s. Pfizer Ltd are licensed to
manufacture Protein Hydrolysate based
on which they are also producing
Protinex their contention being, that
they are entitled to do so under the
said licence Government is yet to
take a decision on this.

No composition of ‘Protinex’, as
such, was given by the company i
their original industrial licence appl-
cation for grant of licence for takung
up the manufacture of Protein Hy-
drolysate However, while applying for
expanded capacity of the above
licence, 1n 1962, the company indicated
that Protinex, apart from containing
Proteins, is fortified with vitamins,
carbohydrates and munerals

Advertisement given to Political
Parties by M/s. Synthetics & Chemi-
eals Ltd Bareilly/Bombay

2276 SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state what are the detalls
of each and every advertise-
ment given to political parties and



1687 Writtén Awswers

YHE MINISTER OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(BHR! SHANTI BHUSHAN): Messrs.
Synthetics ang Chemicaly Ltd, Bom-
bay has made the following payments

AUGUST |1, 1978

Writon Anpoen 16§
political partiey the period
from 1.1.1974 to 31.3.77 adveirtise-

ments in Souvenires published or to
be published by them:—

Name of the Party

U. P. Congress Traimng Camp in the namc
of ** President Reception Commitiee Pas-
chmi Uttar Pradesh Congress Karyakartha
Prashikshan Shibir."

75th All India Congress Committece & g3t on

All India Congress Commattec

Amount Accountirg year
January-December
Rs 2,000~ 1975
Re 500 - 1976
Rs 4,75,000'- 1957

=

As regards advertisements  given
to Institutions other than political
parties, the information ig not availa-
ble.

Representation by All India Petro-
Chemical, Labour Union, Bombay

2277. SHRI R. L. MHALGI. Will the
Minister of PETORLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that Go-

confronting the workmen in Bharat
Petroleum Corporation Ltd.;

(b) it s0, what is the nature of

— o —— EI—

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) Yes, Sir

(b) and (c). The issues referred to
in the representation mainly relate to
bonus, long term settlements, medical
assistance, dearness allowance, pro-
motion policy, retirement benefits and
workers' participation ete.

The Msanagement of Bharat Petro-
lsum Corporation have been discuss.
ng with the representatives of the
Union and the various issues involved
In the representations are being pur-
sued in line with over-all policy of
the Government in respect of the
same.

Prices of Bulk Drugy since scepiion of
Drug Prieg Oontrol Ordey

2278. SHRI SURENDRA BIKRAM:

(a) prices of how many pulk drugs
were declared since the inoeption of
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Drug Price Control Orler; in how
many cases they were acoepted during
the last three years; and the basis for
accepting these prices;

(b) details of the changes effected
in the declared prices-increaselde-
crease and status quo during last
three year, the names of the drugs
names of the firms prices declared and
changes effected with dates, and

(¢) m how many cases prices of
bulk drugg declared by Indian com-
panies were not accepted by Govern-
ment, with reasons for not accepting
them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)
(a) to (c) Prices of imported and
indigenoug bulk drugs were declared
by a large number of companies with-
in 15 days of commencement of the
Drugs (Prices Control) Order, 1870
Time and effort involveg in compiling
the details of prices of bulk drugs
declared by the companies since the
inception of Drugs (Prices Control)
Order, 1070 are not likely to be com-
mensurate with the results to be
achieved

A Statement indicating name of
the company name of the bulk drug,
price declared, changes made, i any,
during the last three years is laid on
the Table of the House. [Placed in
Library See, No LT 2538/78]
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Froposal to make Drug Industry
Self Reliant and upgraded

" 2984. SHRI K. MALLANNA: Will
the Munister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a} whether there is any proposal
under the considerstion of Govern-
ment to make the Drug Industry self-
reliant and upgraded; and

(b) it so, the efforts of Govern-
ment in this regard?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). While there is no such spe-
cific proposal under consideration of
Government but self-rellance in the
manufacture of drugs and pharmaceu-
ticals and upgradation of technology
are the primary objectives of Gov-
eroment in terms of the new Drugs
Policy. A statement on the policy
hag already been laid on the Table of
this House on 29th March 1978, Areas
of responsibilitie; between the wvari-
oug sectors have been, inter alia,
identifled and indicated,

Finalisation of Petro-Chemical
Complex at Haldia

2285. SHRI SAMAR GUHA:
SHRI CHITTA BASU:

(a) whether the plan for setting up
of a petro-chemical complex at
Haldia has been finalised and cleared
by the Central Government;

(b} if =0, facts theresabout; and
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(c) facts about other developments
regarding setting up of the proposed
petro-chemical complex at Haldia im
West Bengal?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (e). A letter of intent was issued
to the West Bengal Industrial Deve.
lopment Corporation Limited, in
November 1077 for the setling up of
a petro-chemical complex gt Haldis.
The Corporation have vet to come up
with the feasibility reports.

Cost of Production of Rubber by .
Syntheticy and Chemicaly Limited

2286 SHRI SURENDRA BIKRAM:
Wili the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZFRS be pleased to refer to the rep-
ly to Unstarreq Question No. 8754
dated the 2nd May, 1078 regarding
cost of rubber production by Syntbe-
tic and Chemicals Limited and state:

(a) the cost of production of Syn-
thetic Rubbers of various qualities Wy
Bynthetics and Chemicals Limited
grade-wise gales price;

(b) in what proportions the prices
of synthetic rubbers are being conti-
nuously increased by the manufee-
turers during the last three years; and

(¢) in view of high ssle price of
synthetic rubbers produced by the
above company gand wastage of
finances on various heads to conceal
excessive profitability, will Govern-
ment take immediate steps to reduce
the prices by at least rupee one per
kilogram?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILL
ZERS (SHRI H. N. BAHUGUNA): (a)
end (b). The information is being
collected and will be laid on the table
¢f the House, when received.

(¢) At present there is no price
control on synthetic rubber.
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Sals of Ghares held by Swadesh!
Cotton Ml tn Swadeshi Polytex
Limited

2287 SHRI R L P VERMA will
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pieased to
refer to the replv given to Unstarred
Question No 1785 on the 28th Novem-
ber, 1977 regarding attachment of
shareg of Swadeshi Cotton Mills and
state

(a) the stage at which the sale of
shares held by Swadesh: Cotton Mulls
Limited, Kanpur jn Swadesh: FPoly-
tex Lamited of the face value of Rs 90
lakhs or so stands, and

(b) whether Government after
take over of Swadeshi Cotton Mills
appointed any Director on the Swa-
deshi Polytex Limited, if not, the
reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN) (a)
As already stated in reply to Unstar-
red Question No 2723 answered on
14th March, 1978, from the available
{nformation it appears that the Col-
lector, Kanpur who had seized 10
lakh equity shares of Swadesh Poly-
tex Ltd, held by Swadesh Cotton
Mills Co Ltd, for realisation of elec-
ity dues had accepted the offer of

petition filed by Bhri Ashok Jaipuria,
son of Shr1 Sitarar Jaipuria, Char-
man of M/s Bwadeshi Polytex Lid,
in the Allahabad High Court.

(b) The matter 15 under the exs-
mination of the Government
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Import of Wendon Bieopery

2200. BHR!I K. RAMAMURTHY:
Wili the Minister of RAILWAYS be
pleased to state:

(a) what is the tota]l requirement
of wooden sleepers of Rallways
annually;

(b) whether we are gelf-sufficient in
this regard; and

(e) if not, what 1s the annual
worth of imported wooden sleepers
and from which countries these are
imported®

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]1 BHEO NARAIN) (a) Thea
requrement of wooden sleepers and
specials (cromisng and bridge timber)
during the current financial year is

MG « 16 lakh Nos
NG . 2 lskh “os
Specials 50 ooo Cums

(b) No
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(b) if go, the reason thereni?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). No proposal for a Circular Rail-
way In Madrag City has becn investi-
gated so fur.

Products indicated In Registration
Certificates

2292, SHRI RAMIJILAL SUMAN
Wil lthe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) details of productg indicated by
M/s. Boots, Burrough Wellcome Wyeth
and Ciba Gaigy in Form A and B for
<obtaining Registration Certificates; and

(b) what agre the products manufac-
tured at present by these firms under
Registration Certificates; date of intro.
duction of each product, production
during last three years, jmported raw
materials allowed for each product,
their sales value and the dates from
which trade-mark for each drug was
registered?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). As the Registration
Certificates were issued in the filties
the details asked for are not immedia-
tely avallable. However, the exer-
cise that would be done at the tume
of grant of consolidated Ingustrial
Licences t{o drug manufacturing units,
as contamned in para 37 of the State-
ment containing Government's deci-
siong on the recommendations of the
(Hathi) Committee on Drugs and
Pharmaceuticals, a copy of which was
laid on the Table of the House on 20th
March 1878, would enable the Gov-
ernment to scrutinize the items taken
up Yor manufacture by thesg compa-
niesg subsequent to the grant of Regis.
tretion Certificates. M/s. Wyeth do
not however, held a Registration Cer-
tificate,
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Ropreseattation by AN Dol Distiliesy
Amssoclation

2293. SHRI BALA SAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether he has received any
representation from the All India Dis-
tille1s' Association asking for inlerim
increase in the price of industirl
aleohol based on the Tariff Commis-
slon’s recommendations;

(b) if so, what is the reaction of
Government; and

(c) how much quantity of industrial
alcohol 15 consumed by pharmaceuti-
cal and drug industry each year?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):

(a) Yes, Sir.

(b) The representation 1s being
examined in all its aspects including
the effects gn the industrieg using al-
cohol as raw-material.

(¢) Approximately 25 million litres.

Allotment of Paraffin wax

22905. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether it is a fact that a
capacity of 180 tonnes per year of
parafin wax was approved for M/s.
Bharat Chemical Industries, Delhi for
the manufacture of chlorinated paraffin

(b) whether it is also a fact that
the consumption ¢ of Mls. Sar-
agwati Oftset Printers, Naraina, New
Dethi for paraffin wax wag ar
raised from 78 tonnes to 128 tonnes per
Year;

(b) if s0, details thereof and reasony
therefor; and
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
The Central Government only alloca-
tes State-wise quotas of paraffin wax
an dindividual allocationg to various
actual users are determined by the
competent Authority in each State
Replies as furnushed below are on the
basis of information gurmished by the
Direclor of Industries, Delhu Admimis-
tration

(a) Yes, Sir

(b) Capacity of M/s Saraswat1 Off-
sct Ihinters was revised from 7T M T
to 129 MT per year on merits on
the basig of an appeal from the unit

M/s BHARAT CHEMICALS

(c) M/s Bharat Chemuicals have
installed a reactor having capacity of
1000 Kgs This capacity has been fix-
ed to enable the unit to work for 300
days at the rate of 800 Kgs of Paraffin
Wax per gay

M/s SARASWATI OFFSET PRIN
TERS

The capacity of 7T MT was fixed
on the basis of printing machines pos-
sessed by them The unit filed an ap-
peal stating that their printing sector
was independent fromr thewr waxing
tection and the capacity of waxing
machines should be independently as-
sested as they were free to get this
printing work done on 2 shift bams
and alsp from gutside ynits Assis-

capacity works out to 1858 M.T, per
year and there was calrulstion error
in the work of the Assistant Director
of Industries However, further re-
vision of capacity has not been sanc-
ticned by Delhi Administration on
account of the material bewng in short
supply It has been reported that the
entire quantity of wax supplied to the
party has gone into Wrapperg sup-
plied by them to M/s Modern Bake-
ries

(d) The accounts of M/s Bharat
Chemicals Industries for the perod
1st October 1876 to 31st March 1977
were got checked by Director of In.
dustries Delhi The cost of the end
product works out to Rs 375 per
Kg while the sale price was of the
order of Rs 426 per kg including
by product of hydrochloric acid The
gross profit of the firm works out to
136 per cent Sale price of chiorina-
teu paraffin wax has now been fixed
oy the Delhi Admimstration gnd
entire supphes are sold to units nomi-
nated by the Directorate of Industries
through Delhi Small Industries Deve-
lopment Corporation The cost ac-
count of Ms Saraswaty Offset Prin-
teis, for the period 76-77 were also
got checked, by Delhi Administration
It has been found that the firm was
scling wrapping papers to M/s Mod-
err. Bakerics on an average price of
Rs 8/- pet kg The cost per kg of
the end product works out to Rs 865
per kg The gioss piofit of the firm
works out to about 4 per cent

Gas in Bengal Basin as Reported by
ONGC

2286 SHRI JYOTIRMOY BOSU:
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months has presénted its report on
the 9th June, 1978;

(¢) whether the Soviet team has
recommended intensification of ex-
. ploration surveys specially in the area
South of Sunderbans; and

(d) if so, the details thereof and
action taken thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (e). Yes, Sir.

(d) The Soviet team has recom-
mended conducting of seismic sur-
veys in the area south of Suderbans.
Thig area is, however, marshy and
is one of the most difficult areas for
conducting seismic surveys, and re-
quires specialised equipment which
is currently not available with the
ONGC. It is, therefore, proposed to
get the seismic survey done quickly
through foreign contractors and for
this purpose, tender enquiries to va-
rious reputed firms abroad capable of
doing this job have already been
fioated by the ONGC,

Customers releasing wagons in time

2297. SHRI C. VENUGOPAL: Will
the Minister of RAILWAYS be pleas-
ed to state: "

(a) whether it is a fact that a com-
mon malaise in the Railway transport
ig the failure of the customers to
release wagons in time;

(b) the names of the principal
customerg and the excess period for

which they held the wagons frozen
during 1977-78; and
(¢) action taken for rationalising

and streamlining the position?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (c¢). The information is being col-
lected and will be laid on the table
of the Sabha.
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Proposal to introduce fast traip bet-
ween Ahmedabad ang Barodg

2298. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are active-
ly considering any proposal for intro-
ducing fast daily trains between
Ahmedabad and Baroda as also
between Baroda and Surat with a view
to helping the thousands of daily com-
muters like employees, students,
workers, ete.;

(b) if so, when will the Government,
begin operating such trains and how;
and

(c) if not, Why not?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No. i

(b) Does not arise.

(¢) Introduction of new trains bet-
ween Ahmadabad-Vadodara and Vad-
odara-Surat is at present not opera-
tionally feasible due to strained line
capacity on Ahmedabad-Vadodara and
Vadodara-Surat sections.

Proposal to increase Frequency of
Navjivan Express

2299. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose to
increase the frequency of the Nav-
jivan Express running between
Ahmedabad and Madras;

(b) if so, when and how;
(c) if not, why not; and

(d) whether it is a fact that the
present weekly service from the said
two stations result into considerable
percentage of unused railway rackes
and if it is so, how much is it in what
way it is proposed to be utilised to
the maximum?

a
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mm  OF STATS N
MINISTRY ' OF RAILWAYS
-m SHEOD NARAIN): (a)

vrxth it is not possible to increase
the frequency of 145/148 Navajivan

Responsibility of Junlor Administra-
tive rank Officers

2300. SHRI DAYA RAM SHAKYA:
‘Wil the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarreq Question No. 3702 on the
21st, March 1878 regarding selection
«of Grade-1 works inspectors and
state:

(a) when the extent rules were
framed; dutie; snd responsibilitieg of
Junior Administrative rank officers
prior to Revised Pay Commission and
that of the Additional Heads now;

(b) has old Junior Administrative
post been up-graded with same old
functions; what was number of J.A.
post in various departments of the
NE. Rallway prior to Revised Pay
Commission and after mMcluding
Additional Heads and temporary
‘posts; and

(c) will he institute a Committee
of Railway trade unionists and officers
to go Into these extant rules and
revisy same In light of various pay
commission recommendations, creation
ﬂmmwmmuumm.

prone t0 favouritism, grouplsm and
communalism which is rampant en
N.E. Ballway; if'ﬂl.mthu‘-

THR, MINISTRY QOF  RAILWAYS
(BERY- -BHEO NARAIN): (@)
The extent rules have been in foros

They were of a higher level involv-
fng higher responsibilities. Their
number is as follows: —

Prior to After
restruc- restruc-
turing turing-
LA « . . o -
Adil, Hends . .. '

I

(e) It is not proposed t, institute
any Committee as selectiong are conti-
nuing to be conducted by officers
whose duties and responsibilities have
not undergone any change.

Peading' indemts for Wagous

2301, SHRI DAYA RAM SHAK-
YA: Will the Minister of RAILWAYS
be pleased to state:

(a) the number of pending in-

stuffs, specially wheat, in the various
Motthecounm.
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THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(8HRI SHED NARAIN): (a)
to (¢). In July 1978 there were pend-
ing indents for about 7,678 wagons
for movement of wheat by rail, inclu-
ding indents for 5,811 wagons on tha
Northern Railway, which serves the
principal wheat-belt in the country.
Apart from this, thers were pending
indents of 366858 wagons for other
foodgrains Most of these indents
were on trade account, which moves
under a comparatively lower priority.
This trafic is being cleared to the
maximum extent possible consistent
with the demands of higher priority
traffic, such as sponsored foodgrains,
cement, steel, coal, fertilisers, etc.
This Ministry is not aware of anv da-
mage to foodgrains for want of rail
transport

Import of Soda Ash

2302 SHR] DAYA RAM SHAK-
YA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased t, state

(a) whether Government have
decided to import soda ash, and

(b) if so, the value and quantity
of the soda-ash proposed to be im-

ported country-wise, and the time by
which the same is hkely to reach the

country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{(a) and (b). To give immediate re-
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Casey of Deralimants

2308. SHRI A. BALA PAJANOR:
Will thy Minister of RAILWAYS be
pleased to siate:

(a) the number of ceses of derail-
ment that occurred during the last
three months;

(b) how many of these are @ttri~
butahle to sabotage; and

(c) the reasons for recurrence of
cases despile tight measures report-
ed to have been taken to avoid acci-
dents of any type?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a)
During the period Apnl to June, 78,
there werg 207 train derailments on
the Indian Government Railways.

(b) Nil.

(¢) Human failurc continues to be
the largest single factor responsible
for accidents Safety Organisations
on the Raillways have been engaged
in a rclentles, campaign 1o create
greater safety consciousness amongst
the stalf econneceted with the running
of trains and to ensure that staff do
not violate rules or indulge in short-
cut methods Exammation of trains
and spot checks in carirage and wagon
depots have been intensified and gre-
ater care is being paig to the proper
maintenance of track.

In order to reduce dependence on
the human element, various sophisti-
cated aids like ultcasonic flow detec-
tors for wheels, axles and rails, track
circuiting, axle counters, automatic
warning system etc. are being intro-
duced progressively.

Btatatory Rallway Canieens

2304. BHRI SOMNATH CEATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(e) how many statutory ecanteens
are in existance in thy railways and
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what 4 the number of employess
smployed in the same;

(b) what are their scales of pay
and conditions of service;

{c) whether there Is any court de-
cision to treat the workers as rallway
employees; and

(d) it so0, what steps the Gowvern-
ment have taken to honour the court
judgement?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRIL SHEQ NARAIN): (a)
to (d) The information is being col-
lected and will be laxd on the Table
of the House

Central Rallway Employees removed
from gervice

2305 SHR} SOMNATH CHATTER-
JEE Will the Minster of RAIL-
WAYS be pleased iy state-

(a) how many workers of Jhanal
(Central Railway) had been (i) re-
moved from service and (i) imposed
with other punishments for particl-
pation in the May, '14 strike;

(b) how many of them have not
been taken back on duty,

(¢) how many court cases are pend-
ing in connection with May, IO’M

e,

(d) whether any case bas reached
the trial stage; and

(e) it not, why these cases are not
being withdrawn?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(8HRY SHEO . NARAIN) (a)

(1) 68 employees.
(i) NI
() NiL

(¢) & cases involving 89 emplayees.

{d) All casey sre Pending trial.
1958 LSV,

(¢) The cases werg filad by State
authoritiey and it is for them to comsi-
der withdrawal. The State Govern-
ment have slready been askad to
view the cases and the matter is
ceiving attention.

i1

o iyl F wiollTeli ¥ ot sfiee
st

2306, wit frue dtwd : w7 ¥
AT ag waTy oy g w4 fr

(%) 7 & wftaf ¥ ¥ mfent
# ajefr & wr o weamay wt afy
Are whaw war @ ; W

(w) amme feafer ¥ oy e
e« ?

T viwrer § v S (o fow
aTTEaw) : (%) wlr & W,
1978 % ¥r uafiy & wad & ol
i arr & weamt w1 arfaw st
12150 &1

(@) 1976 ®YT 1977 & aaT ¥
aepedt ¥ wg arfew olew
W 7142 WX 6716 W1

Adulteration in Petroleum Produsls

2307 SHRI C K. JAFFER SHA-
RIEF: Will the Minster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Central Government
have received some complaints about
the ulleaed adulteration of petroleum

(b)ﬁn,wiﬂlhnmdknﬁvuh
companies for strict enforcement
of quality control measures at the
petrol supplying stock pownts and

tnf'--».mmmmum



LIZERS (SHRI H. N. BAHUGUNA
(a) to (c). Complaints about the al-
leged adulteration of petroleum pro-
ducts, whenever received, are looked
into ymmediately for talking remedial
action As per the existing instruc-
tions, oil companies are taking steps
for strict enforcement of quality cont-
rol measures at the petrol-supplying
stock points and sealing of tank lor-
ries. The companies have also been
advised to conduct periodical checks
of the retail outlets, take samples of
petroleum producty for testing and

against thoge jndulging in
adulteration.

Froposal to increase Capacity of Oll
Redineries

2308, SHRI C. K. JAFFER SHA-
RIEF: Will the Mmnister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the refining capacity
of oil refineries is proposed to be in-
creased;

(b) if g0, the names of the refineries
and the likely increase in thelr
capecity;

(c) how far it is gaing to ennance
the total refining capacity of crude ofl
in the country; and

(d) bow far it will meet the re-
qQuirements of refining capacity in the
country?

THE MINISTER OF PETROLEUM,
AND CIEMICALS AND FERTILI-
ZERS (YHRI H. N. BAHUGUNA):
(a) to (1), A Btudy Group was ap-
pointed on 14-12-77 to examine the
additional refining/secondary process-
ing capacity to be set uplinitiated
during the Sixth Plan (1078—83) and
for tw‘:lb-qm years. The re-
port of the majq has
of the Government in consultation
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with the working on Patro-
leum set up by the ing Comn-
mission,

Use of Bumbay High Gag for fn-
dustrisl Purposes

2300, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETHO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state.

{a) whether the crude and gas from
Bombay High has now reached the
shore terminul at Uran through pipe-
lines; and

(b) if so, the steps taken to use the
gas for industrial purposes and the
steps taken or proposed to be taken
to process the crude at coastal refine-
ries and the total quantity of crude
allotted to each reflnery, refinery-
wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA):
(a) Yes. Bir

(b) Presently an average quantity
of approximately 08 million cubic
metres per day of gas is being receiv-
ed from Bombay High. Of this appro-
ximately 06 million cubic metres per
day of gas is being supplied to Tata
Power station. Suplies to the fertili-
ser plants of Rastriya Chemicals and
Fertilizers are expected to commence
in August 1978,

Allocation of crude ofl from Bom-
bay High will be made to various re-
finaries ang would depend upon the
best economic utilisation of the crude

the § miilion tonnes per annum
level of crude production, it s
expected that about 3.5 millien tonnes
would be allocated to the Bharat Pet-
roleum Corporation Limited's refi-
nery, 1 million tonne to Cochin Re-
finery and 0.5 million tonnes to Visa-
khapatnam reflnery, i1l the Kaysl
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erude, 1t is expected that about 16
million tonnes would be allotted to it
by making necessary adjustments in
the allocation of erude to other re-
fineries

2310 SHR] G M BANATWALLA
SHRI SHYAM SUNDER
GUPTA

SHRI MUKHTIAR SINGH
MALIK

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state

(a) whether Government have since
investigated the findings of the Re-
port on Bird and Company submitted
:n‘lhe Government as reparted 1n

sinesg Standard dated t
Apnl, 1978, and he d

(b) if so what action Government
have taken in regard thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSIIAN) (a) and

ined Alongwith M/s
Company, wnvestigation nto the af-
aire of several other companies of
Bird and Heilgera Group of compa-
nies was ordered, but the report i

British Oompanics i Infils

2311 SHRI G, M, BANATWALLA:
SHRI EHYAM SUNDER
GUPTA
SHRI MUKHTIAR SINGH
MALIK

wﬂmmuuw,ms’ﬂﬂ
AND COMPANY AFFAIRS be pleas-
ed fo state

(l)thcnumbutndmnf&i-
tish controlled business companies
which are still carrymg on business
in India,

(b) what is money invested by each
company, and

(c) what 15 profit earned during the
memodmdthopmmnm
mmmummwm
comgmydudnsthehnaym'

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
(0t (e)

sets of these British controlled com-
panles mg on 3lst March, 1977 are
gnen n the statemnent lmd on the
Table of the House (Placed wm Lab-
rary See No 1T-2540/18) The
statement also gives the detals of the

earned by these compames in
India during the three years 1074-75
to 1976-11 The information about
the amount of profits transferred by
sndividual compames to the Umted
Kingdom during this period ig not
available However, the total profits
and dividends remitted by the private
sector to the United Kingdom during
the years 1873-74, 197475 and 1678~
78, as furnmshed by the Ministry of
Finance, were as under —

197374 107475 191576
2757 1550 e763

ofits &
1dends
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Tiripathl Railwey Sintien

2812 SHRI P. RAJAGOPAL NAL
DU: Will the Minister of RAILWAYS
be pleased to state;

(a) whether there is shortage of
shelters for pilgrims at Tirupathi
railway station especially on broad
gauge islang platform; and

(b) if so, the action taken by Gov-
ernment to provide sufficient num-
ber of shelters?

THE MINISTER OF STATE IN
THFE MINISTRY OF RAILWAYS
(SHR] SHED NARAIN) (a) and (b).
The work of providing additional
shelters on platforms Nos. 2 and 3
(M.G.) and 4 & 5 (B.G.) of Tirupathi
railway statron on South Central Rail-
way is in hand. When completed,
adequate shelter facility to the Pil-
grims at Tirupathi railway station
will be available. The question of
sugmentation of this facility is kept
constantly under review.

fafaw wisf & wios o7 wit & wron
iyt w1 g femr won

2313 oft gow my gy :
it siny waw Foy :

w7 ¥m Y ag AT WY ar w6
fr:

(%) war zg aw § fr wan o
¥5Y % wrrep wf Terfeny o) aer far
wmr ¥

(@) s 9 ¥ x@ wwre foahy
oY ¥ ¥ W arfeqy wy gex frar rar
t;

(w) I g o WY WEATAAT
L
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(%) war Wty oy apht gt WY
WY VT I ond g TR Wi § war
wrdr VAt & eqvr g Frowar fueaefy
§ vt R vt 1 geEm wor
® wgr aAredY ; s

(%) afx @, &Y wemeavdY woter
s d?

o dwrwn & Trew st (o firne
arerw) @ (%) o gt

(w) mw faaoor gar 2w 97 ™
fagr awar & | [orereg § v wav )
2fge qwar LT 2541/78)

(n) # &1 Frad 7 wArE W
feafa & qare g1 Aoy ¢oF fev & o=y
fegqr wmam )

(=) =Y (¥). ma 2w & w9 arfaer
@ W sl W o g A7 Kt ®
TR AT AT e ATE AT R AW
fram wx faoeh wifew 3w Eas @
2t gt Wiw wifew s %Y
qauT TAHT T Y 7T Y §

Rail Contract from Irag

2314. SHRI DHARMA VIR VASI-
SHT: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether India wus likely to bag
rail contract from Iraq Government;
and

(b)unwawhw



L i wmm mvmw.m rm; mm

Mimal
m

213 SHRI DHARMA VIR VASL
SHT: Wil the Minister of RAIL-
"WAYS be plested to state:

(a) the probable period in which

the over-bridge near Neelam Cinema,

- Faridabag would be completed and
would be open te Traffic; -

(b) whether the progress of this
work is per schedule; angd

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THHE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
pribable date of completion is by the
erd of thia year.

(b) Yes.
{c) Does not arise.

FPetroleum Products during 1977-78

2316. SHRI DHARMA VIR VASI-
SHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS Dbe pleased to state:

(a) the domestic production of
g;lr:l;amu products in India in 1877~

(b) the imports during the same

ERS (SHRI H. N. MUGUNJ\) (a)
The total production, of various petro-
Jeum products in the country during
the year 1077-78 was of the arder of
about 284 million tonnes.
*{b) The imports of various petro-
leum products during 1977-78 were of
tho orde;- oz 2.8 million tonnes.

mnm Pam-
mcmmm

ﬂﬂ DH.VMAMMPAN'
DIT: Will the Minister o7 RAIL.
WAYS be pleased to-state;:
anhnuuﬂh
M«rmum”

muldm&m.mhm
available under Tariff 50 to- the stu~

Mwhnduk.mnw_ﬂ
. kflometers;
o=

() wh-ﬂm- Government lmm'

bona fide students even beyond 50
Kms, from the station; and

(c) what action Government have
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) and (c). Representationg have
been receiveq from various gquarters
for relaxing the existing distance limit
of 50 Kms. for issuing season tickets
to the students but they have not

been agreed to due to the financial
implications involved.

srpfoee dw ¥ o qwrAd Wt dw e
forwret ar

2318. Wi werw ywTe  dfw :
wr Wfeew, wmEw st e
weft oy warh ¥ g W 8R fn

(%) e oy o & fis wraer ¢hear
fufide & wifiper de & e qwy
areft der Frrert o w1 Rorr ok §
wire aft g, o ag e fer w9t o
T Q4 ;

() v @i & sfirfer s e
xwwwmmml;;

(1) ¥ W it é'r.-
mm*ﬁwmiwm
Mt? '

h\ﬁnmmm ulw
'!“ (sh Bt wowe agw): (w)
W (). s ¢fear fefréy gt
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& ¥ whwd 60,000 Wo T7 W™
Wfwew fxr (wrm wwrk  dw)
frereny & fag , 9T NAN
¥ wdw ¥y eqroAT WO ¥ forg o
arfew wrvrsaar feE farcwcapr 8

(7) = &u ¥ faww wr yuow
weft faar arr

Monopoly in Agency of Burshase L.F
Gas

2319 DR BAPU KALDATE. Will
the Mmnuster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether 1t is a fact that the
Government have decided to end the
monopoly regarding the agency of
Burshane L. P Gas in the different
cities all over India;

(b) whether it js a fact that this
decision has not been implemented
in the State of Maharashtra in Pune
City; and

(c) if so, what are the reasons for
continuing the monopoly only in
Pune, Maharashtra?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
LIZERS (SHRI H. N. BAHUGUNA).
(a) to (¢). The Government policy re-
gurding restructuring of existing
Liguified Petroleum Gas (LPG) agen-
cies of the Oil Companies has been
made clear in the Statement made in
Lok Sabha on 15th May, 1078. It was
indwated therein that Indian Oil Oor-
poration and Bharat Petroleum Cor-
poration who market cooking gas
directly through their distributors
have been advised to restructure the
existing agencies on the basis of new
ceilings fixed. Hindustan Petroleum

be possibly only wfter these Conces-

|

Bharat Petroleum Corporstion are
progressing with plans in accordance
with the policy indicated above,

regarding working of
Public Bector Undertakings

2320 DR BAPU KALDATE: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether 1t is a fact that the
Public Sector Undertakings have been
reportedly defying the directives of
the Company Law Board in respect
of Working of the Companies:

{b) if so, what i5 the nature of com-
plaints 1n the working of these Public
Sactor Companies; and

(c) what legal action has peen taken
by Government for such defiance by
the Public Sector Undertakings?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN)* (a) No
directives in respect of working of
Public Sector Undertakings have been
fasued by the Company Law Board

b) and (c) Do not arise

fipyem Quiwritfoew, ferdt gree
Jerfen bt & whem

k

2321. We WY WY ¢ waT
W, wmw it gk Wl
g wary oY gar w0 fin

(%) war ay qw § fiv ot fwer
fegare (aritfews g sewrfoe
il W wne ¥ wfier e g
v o &

(@) wr woerc ¥ Ay -
wniifewr W sehedt & gt ¥ oy
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& wree? wy quranry & fimg o€ efafly
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8. WRTIYwT 907
10. freergrfroayr o 0%
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Goods piifered at Delhi, New Delhi
Mughalsarai and Howrh Rallway
Stations

2326 SHRI G Y KRISHNAN- Will
the Mimister of RAILWAYS be pleas-
ed to state:

(a) what has been the value of
goods pilfered at Delhy, New Delhi,
Mugha]l Serai and Howrah Raillway
Stations during the last two years;
and

(b) whether the pilferage cases
have been reduced while comparing
with the Emergency period®

THE MINISTER OF BTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
value of goody pilfered at Delhi, New
Delhi, Mughalsarai and Howrah Rall-
way Stations during the last 2 yesrs
is given below:—

wen o8

———n

R, Rs.
Delbi . . . #4652 17,88
New Dethl myse  gofgA
Mughalsaral . 11,438 1,10 544
Howrsh 87,280 4,58:00¢
® N



s
i

(c) whether it was also decided to
fix responsibility in every case of
such future happening?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
Yes

(b) The following measures were
decided —

(1) State Governmentg of UP
Bihar, MP, West Bengal and Maha-
rashira will ‘sunch vigorous drive
against crimes 1n runnig trains by n-

creasing the strength of the armed
escorts,

(2) Prompt communication to the
armed police escort whenever the
alarm chain is pulled at night,

(3) Accommodate the armed po-
lice escorts in the centre of the
train so that, apprehending danger,
they can break into two groups and
get down on either mde of the train
to apprehend the criminals,

(4) Provide the police escorts
with powerful torches/very light

pistols and flares, and

(3) Provide powerful lights
with Guard and Brakesman to light
up the area on both sides of the
train
(c) The responaibility of ensuring

the personal safety of the passengers
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charge of duties required to be per-
formed by them

Less production by Fertilizer Units
due to power constraintg

2328 SHRI 8 R DAMANI Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) the names of public sector fertl-
lizer units which are suffering pro-
duction losses due to power con-
straints, the number of working hours
lost and actual production losses in
each case 1n 1977-78 and April-June
in current year,

(b) whether steps have been takem
to equip all of them with captive po-
wer plants and 1f 50, the details there-
d) and

(c) if not, the reasons therefar?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) The requusite jetails are furnished

below —
of production
("ooo M.T of nitrogen)
Name of plants 1977-78 :?m
June)
Naogal , . . 24°04 .
Trombay . 3’4 o6
Gorakhpur . a6 50 28y
Durgspur . . 050 o'ge
Barauni . . 5'g0 o'g8
Npmrup . .  ar'y0 g9
Coctln. . . L3} .
Rewdela . . t'an n* 86
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As the Joss of production on  ase- generation system (o mest the rye-
count of problems is not quirements of the critical sections.

only due to total shut-down of plants
arising out of & total power-cut but 1s
also due to voltage dips/fluctuations,
partial power-cuts, ete, it is difficult
to quantify the number of working

hours lost,

(b) and (c). Government have al-
ready approved the setting up of cap-
tive power generatioin facilities at
Gorakhpur, Trombay and Durgapur
plants to enable them to meet their
critical power requirements It is also
proposed to consider the setting up
of captive power generation facilities
at Barauni while the critical power
requirements of the existing Namrup
I and II plants would be met from
the facilites that are proposed to
be created as part of the Namrum III
project envisaged to be set up dur-
ing the Sixth plan peniod. The power
requirement of Nanga]l umts which
uses electricity as feedstock would
be reduced substantially with the
stabilisation of Nangal expansion pro-
ject which hag alresdy been commis-
sions; this project which iz based on
fuel oil as feedstock will make avail-
able adequate ammonia to the exist-
ing Nangal unit. The Cochin plant
of FACT hes already a captive power

In Rourkela, power constraimt is not
a majer impediment to production.

Impory of Crude

2329 SHR] CHITTA BASU: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) whether it 15 a fact thet import
of Crude has been on the increased
despite prospects of higher availabili-
ty of indigeneous Crude;

(b) 1t so, the reasong thereof;

(c) what 1s the recoverable reserve
of Crude oil in the country ang the
extent of its recovery so far achiev-
ed; and

(d) further steps to optimise the
exploration?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N. BAHUGUNA): (a)
and (b). The position the
import of crude oil, the gvailablity
of indigenous crude and the demand
for petroleum products during the
lagt few years has been gy under:—

(Quantity in Million Toanes)

Year Indigenous crude Dme:m 8 et Crude imports.
2 77 0 2 - e -_
g8 . . . g o3 159y
197677 . 89 241 141
19y . . oy 238 14°¢
989 . . 1g'8 oy 13 oo

(expectad)
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The import of crude oll each yesr
is planned sn the basis of the expect~
ed indigenous orude oll availsbility
and the total demand for petroleum
producty after reckonung the require-
ments for import of deficit petroleum
products

(cy and (d).

(Quantity in Miltion Tonnes)

Imtsal recoverable
TCRCTVES

Balance 'ecoverable
rescTVES
ONGC 3172 266 37
OIlL 8z 15 40,78

Apart from intenmfying geoligical
and geophysical surveyg and explora=
tory drilhing, the development of dis.
coveries 18 8'so being expedited

Coustructioy of Haldia Fertilizer
Plant

2330 SHRI CHITTA BASU Wil
the Minicler of PETROLEUM CHE.

(®) the present stage of the cons-
truction of the Haldia Fertiliser plant;

(b) whether 1t is behind the sche-
dule of work programme,

(c) it 30, the reasons therefor,

(d) whether iy will be commisston-
€4 in December 1977 as scheduled, and

(e) if not, the reasong therefar?

THE MINISTER OF PETROLEU.
AND CHEMICALS AND FERTILI-
(SHRI HO N BAHUGUNA):
(a) to (e), The Haldia fertiliger pro-
ject companies facilities for the manu-

wiplt ¥ rp fek W & miwt W
¥R it wiewrrnt

2331 ot T dww gordt : |y
o sieft o v o por WG i

(%) wr wr 3o 7AW ¥ wiw
nfed & @ 68 aR & e wG
w sufiea) w Wil s g€ &

(w) afe g, 1 st o
srow wy ;Wi

¥ wleare st g e o @ ?
tWw smww & Tew Wt (WY fe

2332 SHRI SUDHIR GHOSHAL:
Will the Minister of RAILWAYS be
pleased to wiate:

{n) s it » Pac that the machines of
the heavy repaly shop for electriowl
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works started at Kharagpur with sn
expenditure of ghout Bs 20 khs were
after May, 1074 strike ang particular-
ly during emergency, shifteq to Tata-
nagar,

(b) if so, for whay reasons,

(c) is it not 4 fact that such trans-
fey of machines to Tatanagar has 1e-
stricteg the scope of employment at
Kharagpur, ghd

(d) whether any action has been
taken on the suggestion of two M Ps
of West Bengal that a confidential in-
vestigation be conducted to find out
whether thig 13 a result of corrupt
practice or political pressure please
state what stepg have been taken®

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN)
(a) No Some machines which were
received for Traction Repair Shop
Tatanagar were Initially installeg at
Heavy Repair Shop at Kharagpur be-
cauge Traction Repair Shop Tarasnagar
was stll under comstruction  After
construction of Traction Repair Shop
Tatanagar was completed these machi
nes were shifted to Tatanagar

(b) Does not arise
(¢) No
(d) Does not arise

Wwd av quom ofowge feaw o
2 Wiy vl wt wewn ofer

2333. Wt gitfagnf odw : wr
Wl g werk o g S fiw

(%) war Tad T o afongr
Former o oy widtw woi ¥ offir weTer }
wire afy of, ot v ofr wx & sy
B war feq wrow wemr §;

(w) o owr wpw oy
firrr W Ivr @ w0y W@ W gy
v oitc #¥ fiear wildwr;
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(7) quow wowt e ﬂ;l
qfcagw ey o woere & owr i
¥ yram & frg we ¥ wiow s
i, vk

(w) vvr ufiw w1 v aw wam
# fd i & war wizor § 7

tw diwrww & Cwr W (ot fer
wroae) : (%) $w goec (k)
v g & o 9wy afcangr frem
wfufram, 1950 ¥ wrar 23 (1) &
s 16 7o gaw TfomgT feor W,
R s e wew sfogy fiem
Wrmfiw g, o w1 s sl
¥ 1 o frrst & fritwr ¥ farg fiefir oY
AT AT WA QI WA ® www
wwz ¥ o arfr &

7§ 1977-78 ¥ faq ¥ Ao
(=) g qareny www gfcage e
W 182 80 W TIF ¥ Tl wgor &
AT

(@) & (w)_ 1977 & wwTm
eI WX qATE wew afcegy frm
¥ werr T wr qrarr s & fag
figer dararg [ QYAT wrdvr £ frar §
o oY QYA WRNT ST ¥ AATY
Y wftforr fafiw € @y, wemr of
w1 e w T fear andar

Rallway Bervice

2334 SHRI VABANT SBATHE Wil
the Minister of RAILWAYS be pleased
to state

(a) whether the Rallway gervice
Commisslon have been permifieg
cancel the test organised by it for

Canosllation of Test Organised by
Commission,
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THE MINISTER OF STATE
IN ‘THE MINISTRY OF RAIL-
WAYS (B8HRI SHEQO NARAIN):
(a) No Rallway Service Commission
has sought permission to cancel any
test.

(h) No.
. (¢) Does not arise. -

Shortage of Cooking Gas in Nagpur

2335. SHRI VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that there is
acute shortage of cooking Gas in Nag-
pur and other regions of Maharashtra
State and that the problems has assu-
med serious proporticn recently;

(b) if so, what Is the monthly re-
quiremnt of Gas cylinders for im-
portant cities/townships in Mahara-
shira and the supply arranged month-
wise during the past one year;

(¢) whethey the consumers and the
State Government have appraised the
authorities of the hardships experieric-
ed by them ip this regard and detnils
thereof;

(d) whﬂt i:umedut, and long term
wction is taken/proposed to ensure re-
gular gnd adequaty - distribution of
gas cyclinders to the consumers of
Nagpur region in particular; and

(e) what is the total number of
agencies with names, gas connectiohs
alioited to each of such agencies ope-
rating in Maharashtra and whether
there is proposal to grant new agen-
;iu o the mmployad technical gra-

lllth

mamm armo:;:m

AND CHEMICALS AND FERTILI-
ZERS'(SHRI H. N. BAHUGUNA): ()
Iullmmhm sm-. gauls

Limited

poration Lid. rvm numaq Unit)

HPCL (VMU) (erstwhile Caltex) and
Bharat Petmhm

tra, till recently, all other HPCL/BPCL
markets were normal but HPCL(VMU)
markets were having a backlog in the
case of refill supplies due to some
transportation difficulties.

(b) The information is being collec-
ted and will be laid on the Table of
the Babha.

(c) and (d). Government have
appointed State Level Coordinators to-
keep close liaison with State authori-
ties in order to ensure that the sup-
plies of petroleum products are made
in full

(e) The information is being collec~
ted and will be laid on the Table of
the Sabha.

Merger of M/s. Allenbury and Glaxe

2336. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) under which provisiong of the
Industries Act the merger of M/s.
Allenbury and Glaxo was permitted;

(b) whether it it a fact that all
items of M/s. Allenbury are being pro-
duced by M/s. Glaxo as ‘New Arti-
cles’; and :

(¢) if go, whether such a practice is
permissible under Industries (D & R)
Act; if pot, what sction iz proposed to
be taken for thig violation of Act?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-

- ZERS (SHR! H. N. BARUGUNA): (a)

to' .(c). Information is bheing collectad
-ndwmbolaﬂnnh'hhhdtht
Boua.
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Demandg of Traimesy of Unite o
Fertiliser Cosporstim of India

2837. SBHRI R. P. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what gre the demands of the
trainees of the Units of Fertilizer Cor-
poration, of India of Sindri; and

(b) whether the Corporation is
thinking ip terms of absorbirg the
trainees as regular employees of the
Corporation after completion of thewr
training?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA). (a)
The apprentices recruited in the vanous
categories in the Sindn  Unit of the
FCI, on completion of their training,
have been agitating for their perma-
nent absorption, irrespective of the
availabihity of vacancies The Gradu-
ate Apprentices wanted their absorp
tion without being interviewed

(b) The FCI has informed the Ap-
prentices that they will be given pre-
ference over outside candidates in fil-
ling up the vacancies at Sindri, con-
sistent with the statutory reservation
for SC/ST if they appear for the in-
terview and pass the test as per the
recruitment rules.

trd Wt @i Wi W Wi

2338 WY QUOW : VT W ly
g xy A w7 w4 fe:

(%) war @ vy sfifer &hw wvw
¥ Wit gark At ¥ qEww g §;

(@) w1 ok faww ool
wwway & forg W Wy O
w7 ware w< oy &;

() war ferth wawr @ ¥
12.5 v =t g W W wh
“soyTe war &Y qar § o Xk oY win o
g0 vy & faq e §;

30

(w) war swrfondt ot solt bl
o wift W qeem oy v ;W

(¥) afe o, o wr Yt foufty &
wwi ¥ firg Fra?t weraw 2y o taarfell
W A W ¥ T agr 9T, ok
swew firgT o v afk f, v e
o afe afY, @ ca® wv wror £

o iy W e Wt (ot frw
wremw) ¢ (%) o 7 ) Wt ¥ fag
sififeer wlft s & 1 600 Wiy A
foom P ST wwr &

(w) oftoft

(7) 30-6-78 ¥ feuflr ¥ wrpTx
farar At wie wY § wxw & qgR a%
W wT € 11.8 MW el
%) ag e e & Anpe ar afus
§ 1 xait ¥} gra I ¥ fag &
BT s aT e E

(t) i (). wni’ﬁn

;
i

qifere ted F whed W odeeht

2339. Wt Wwrk wifew : wy
i 3y T W o R R

(%) war FTeTC W ™ ¥ awr
o wre fewrar may § fie qufec et &
v tyaerr 3 ey vk iy sfiedt o
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fiowr fowe o WOk e Ty e e
¥wT T wor ok werfor Aol ¥

st W b

(@) war fewz wr frbore wok

W ey ¥ ve sy (R Ty
wrerew) : (w) ¥ (w) . swifo w
&7 T B e et oy o ok
fawran  wft et § 1 gwife 1-4-78
¥ soe7s ¥ wafe ¥ ow
qitere ok & ofreh wer & qey W

F Wl T e WY ey i o s ey e e T e
§; ok wiw Tef OX gAET W & @ AT Y
R 1 v wrdark & fag fafer Wi
(w) afe g, @ woeT ¥ W ant qfers st & TE @ AT
¥ oW ey ¥y § ? Poir? forar
NN A o ool ¥ g e lfe W daR Rz Ovew ¥
wfwary ¥ vk feor€ ff et § :
1—«-;;77 1-4-1978
¥ ¥
30-6-77 30-6-78
e ¥ wufir & o aw ¥ unfy ¥
e
1. WY mfy wiw ¥ s 1,275 1,351

2 far foewz aqur oy sl a2
gmT w gy g v wfern
WY st . .

mmﬁmm!ﬁwm

4 wwhu‘rﬁdmhwm
wnT AT,

s.vuwﬁmﬁlﬁdmw iw
R .

i.ﬂl'lﬁ'l’ W!ﬁmlﬁ wh

13,074 10,943

%o 1,71,339 %o 1,53,408

946 1,371

636 904

¥o 15680 %o 332,386

™ Wiy wiwmel & ofomn.
ey ot o sepedy wefir o goen
# 1-41078 ¥ 30-6-78 ¥ wnfi
& o fewet O el Wit oud

—

wh ow % wiw ey g€ & o

fewz wiw grmlt w1 ¥ i &
wrly wiY §
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Impact of Shoriage of Sedy Ak on
Indysivics

22340, SHRI YAGYA DATT SHAR.
1 the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(s) whether the nﬂm rise in the
manufacture of glassware,
paper, pulp textile, nﬂum silicate
and bichronstes was due to the sca-
reity of soda ash, and

(b) if so, the steps taken or pro-
posed to be taken by Government to
check the same and provide soda ash
to the manufacturers of the above
items at reasonably prices?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) It has
come to the notice of this Ministry that
consequent on the difficulties in the
availabnlity of soda ash some soda ash
consuming industries including sodium
silicate, soap and detergent powder in
the small scale sector, are unable to
obtain their full requirements of soda
ash. This Ministry 1s, however not
aware of any significant price rise in
the manufacture of glass, giassware,
paper, pulp textile sodium silicate and
bichromates due to the scarcity of
soda ash

(b) There is no statutory control on
price or distribution of soda ash The
soda ash consuming indusiries are get
ting most of their requirements of
soda ash directly from the manufac-
turers of this chemical.

To give immediate relief to the con-
sumers of soda ash, this Ministry, in
congultation with the DGTD has re-
guested the State Chemicalg and Phar-
maceuticals Corporation of Indla Lid,
to make immediate arrangements for
importing 20,000 tonnes of soda ash to
supplement the indigenous production
with a view to improve the svaflability
of this chemical and bring down its
price Custom duty o such imports
has also been walved. Additional pro-
duction of soda ash during the year Is

AUGUST 1, 1978 Writien Avewers g

alsh axpertsd  from  the sRpawsin
schemes which alopady stand appeamed
by Government.

The above steps are expected to im-
prove the supply of soda ssh and bring
down its prices.

Wit w1 31 AR WY nfiem

2341 it wwwer wwf
ot gwar sngee :

wr et sl oy vy o g
s s

(%) TR Rwar aT d0w warr
T g awqe v & fag ot 3% Rl
o ¢ @ A ferdy e & fag
fad ax §, Wi

(@) srary ot & o @R
3% T Y FTTT A IRy 3% X % fag
afeqr ot sTerd W Ao
arér ¥ ot forgir e wrfer wo & fred
w1 & W7 o 36T WY wrArh ¥ wre w7
% ?

T s @ A Tew oy (ot fre
wreraw) : () e o siraET ¥
vt mfg v g el e &%
5 ot ot swfw ¥ forg amifew fed
wy § 1 afe s doieeone o @ O

(7) 97, 1976 % R filw wrlt
fird v & fo wpgfenr arfivY/sopgfieer
s it wvafun sufieia) areafies,
m*ﬁmmﬂﬂ] ’lﬂi’ 'lhl‘-
gt o agrr wfifivah, sfger afefir,
wtwor Jviid ofiT v el
duslt ¥t wrm/Rfen & % wniftn
weh awg aclg ol
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Surett & dur it o woo we ek
w wot & wt ¥ fownd

2342. ot wwew wt :
ot gww wgw

wat Agtfvaw, o e e
ooy ag Tk ot por w6 e

(%) war wewre wt A fivwradt
fi § i freo 3 giew &g foerew
w0y Ay qifaat IewreT ® TE
wwa qt dg gor€ aff s ot £,
Wk

(w) ofc gt, @ 39 ¢ # of
st st st s 47

Wmmﬂ!m
welt (ot ol swew yeqwn) @ (w)
oY,

(@) fuort® 1-1-1078% 30~6~

78 % ¥ wafy & o “sew &
forwrae dw” ¥ gw 12 ferad qrow
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» 1T ¥ geark o ¥ freray WY
o fawa) W whe o ok 81
w3 ferwrad by aoy & drw aff o€
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ot gww wen
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fi:

(%) ¥ g Tk wTed wiy wed
Fy ywwofr §,

(@) ofe g N w4, o

(w) wn e ferrzaean
Fe felg ek e 7

Tw viwrwa ® e Aot (ot faw
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qfieorm &1 wvaT afew ¥ w afem
w7 ¥ % are oY frgr wrr B s
AT 9 o Y Jgeww gt | S
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(@) sz () wer ot 3z 0

Eesclution Pessed by A-I Station
Mastery’ Association, New Delhl

2344 SHRIMATI PARVATHI
KRISHNAN Wil the Minister of
RAILWAYS be pleased to state:

(a) whether Government ure aware

(b) whether they bhave put forward
some suggestion to mmke the Re-
fresher course more objective and
realistic,
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(¢) whether have re-
celved any i this re-
gard; and

(d) what are the détails and Gov-
ernmant's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yes.

(b) No concrete proposal has been
made.

(c) Yes

(d) In the representation a demand
bad been made by Station Masters/
Asstt, Station Masters that the exami-
nation conducted at the end of their
refresher course may be dispensed
with

The representation was examined
carefully The Station Masters/Asstt
Station Masters, Guards, etc., who are
employed in traln  passing/operation
duties, are required to undergo periodi-
cal Refresher Courses and have to pass
only an oral/practical test at the end
therec! These categories of staft are
responsible for safety in railway work-
ing Tberefore, the oral/practical
test cannot be dispensed with as in that
case there will be no means to adjudge
whether the trainees have acqured the
requisite knowledge for efficient dis-
charge of their duties

Resolutions passed by Central Rail-
way Ticket Chesking Blaff

2345 SHRIMATI PARVATHI
KRISHNAN Will the Minster of
RAILWAYS be pleased to state

unasvay of IALWAYS i

SHEO NARAIN): (s) Yes,

(b) and (¢) In accordance with
Governmenf's poliky, staffl representa.
tions recelved from any source are
§iven due consideration and such action
as is necessary taken The demands
of all calegories of staff, including
Ticket Checking Staft, are considered
and solved through the various tiers
of the collective bargaining machine-
ry—~the Permanent Negotiating Machi-
nery and the Joint Consultative Machi-

2346 SHRIMATI PARVATH!
KRISHNAN Wil the Minister of
PETROLEUM. CHEMICALS AND
PERTILIZERS be pleased to state

(a) whether Government have a
proposal under consideration to muke
suitable amendments to the provisions
of the Industries (Development and
Regulations) Act to prevent the pur-
chase of bulk drugs from local sources

by foreign drug companies for the
production of their formulation, and

(b) if so, the details thereof?

THE MINISTER OP PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N, BAHUGUNA) (a)
No, Sir

(b) Does not arise

Proposal to sot up Nitrogensus Fer-



8§ Wristd sidiodts’' SRAVANK 10, 106 clliixa)

fectiligny Plante
0 meed in
farmers; ang

’b) it so, the detalls thereot?

demend from

tra sod Gujarat,
available from the Bombay High/Bas-
sein structure and ons plant at Namrup
in Assam based on the gas available
the oil fields of ONGC and Oil
Limited. A letter of intent has
been granted to M/s. Indian Ex-
plozsives Ltd, for expamsion of their
existing capacity at Kanpur.

based on the gis

41

Consumplion of Pelrolewin Preducts

2348. SHRI SUKHENDRA SINGH.

(b) what ls the present refining
capacity and whether it is enough to
meet the need; and

(e) if mot, the steps Government
have taken in this regard?

Whitidn AliiNrs 4§D

(b) The Aotal refiniyg  gepacity in
the country today isiabout 3248 milllon
tonnes per annum. Taking into

million tomnes After allowing for im-
ports of products which are about 2.8
milion tonnes, the existing refining
capucity is marginally short of our re-
quirements. The extent of short-fall,
however, varies from time to time
depending upon the

stiutdown programme of the refineries
and the demand for products which
are seasonal in nature

(c) Following steps bave been taken
to brudge the gap between the current
refining capacity and the requirements,

(i) Necessary product imports are
being made to meet the current
shortfall in refining capacity

(ii) Koyali Refinery capacity s
expanded by 3 muillion tonnes.
Additional capacity will be avail-
able for operation trom October,
1978

(iil) Bongaigaon Refinery having
capacity of 1.0 milhon tonnes per
anoum is being set up which is ex-
pectad to be commerciailly opera-
tional from January, 1979 at a
throughput of 05 million tonnes per
annum.

Proposal to start a new Traln to
relleve over crowding in Utkal
Express

2349. SHRI SARAT KAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware
that there is great rush in the Utkal
Express;

(b) whather there Is any proposal
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(c) i 00, by when the train b
likely to be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢) At pre-
sent 77/78 Utkal Express ryns on four
days a week between Purl and Niza-
muddin. In order to meet the traffic
demand between these points, a weekly
service namely 143/144 Kalinga Ex-
press has been introduced from 1st
Apnl, 1977, which hag reduced the over-
crowding on Utkal Express considera-
bly. The present occupation of pas-
sengers on various sections enroute
does not justify increase in the fre.
quency of Utkal/Kalinga Express at
present,

A proposal to divert Kalinga Ex-
press and 161/162 Tata Amritsar Ex-
press via Asansol has been examined
but not found operationally feasible for
want to capacity on Eastern Railway.

Production by Mrs. SKF. and E
Merck without Indusirial Licences

2350 SHRI SARAT KXAR: Will the
Munister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether it is a fact that M/s
8. K. F. and E. Merck were detected
to be producing Ampicillin formula-
tions and Dolo Nurobion without any
industrial licences;

(b) if so, the action taken or
to be taken by Governmant
in this regard;

(c) whether it iz also & fact that
inspite of Directives from Government
to both these companies to the effect

companies are still -um these
drugs in the market; and

(d) how do Government proposs to
yestrict their illegal activities?

THE MINISTER oOF

AND CHEMICALS AND
ZERS (SHRI H. N. BAHUGUNA): (x)
Yes, Sir. :

(b) to (d) M/s. BKJF. were pro-

the case, while past production was
condoned, instructions were issued to
the canalising agencies not to release
or allocate any Ampicillin fo the firm
to prevent continued production there-
of,

M/s E. Merck who were licensed to
manufacture “Neurobion”, a combins-
tion of Vit. Bl, B8 and B12 were found
to be manufacturing “Dolo-Neurobion™,
which contained in additfon Analgin,
without an Industrial Licence. An
Inter-Ministerial Study Group examin-
ed the case and came to the conclu-
sion that the Irregularity was of a
technical nature. As such it was de-
cided to condone it and the company
was asked on 27th November, 1075 to
apply for grant of an Industrial ap-
proval for this item to regularise this
activity. The company did so on 9th
February, 1976, and their application,
which was earlier kept in abeyance
pending policy decision on the recom-
mendations made by Committee
(Hathi) on Drugs and Pbarmaceuticals
Industry, will now be examined in the
light of the New Drug Policy.

Prodnction of Indusirial Aloshel
2851, SHRI SARAT KAR: Will the
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(&) Whit stage ure beliig taken to
production of industrial al-

ZERS SHRI H N. BAHUGUNA):
{n) The production of alcohol in the
country in the last fow yoars has been
as folows:—

til
Yem Enn ty
Litwren
1974°7% . 98700
197576 40819
1976-77 4523

1977-78 (Extimated) 489" 4¢

The major aleohol producing States
are UP., Maharashtra, Tamil Nadu,
Karnataka, Bihar and Haryana. A
statement showing 71 distilieries pro-
ducing industrial alcohol in the
organisgd sector is laid on the Tuble
of the House. [Placed in Library.
See No. LT-2842/78.]

(by The main industries using
alcohol are synthetic rubber, polye-
thylane, styrens, PVC, acgtic acid,
acetic anhydride, ethyl.acetate and

2352. SHRI SARAT EAR; Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether M/s. Pfizer have been
found indulging in a number of mal-

industrial licences, not reducing
foreign equity, not executing export
bond and treating Protinex sometime
as a drug and sometime as non-drug
item to suit their convenience;

(b) if so, details thereof and what
action Government have taken in
this regard; and

(c) whether Government proposed
to lay fact; of all these irregularities
on the Table of the House?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Unauthorised/excess pro-
duction:

It hag been observed that M/s.
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(2) Non reduction of Joreign
equity:

M/s. Pizer were requireg to in-
crease the Indian participation in the
equity capital of the company to 40
per cent by June, 1970. On 17-3-T0.
the company approsched the
ment with a disinvestment
As the amount to be repatriated on
the sale proceeds on the ghares would
have entuled foreign exchange outgo
of more thap Rs. 1 crore, it was de-

In Jum, 1075 the company peported
that they had a cash surplus of Rs 2
crores ani with further issue of eapital
to the Indian publie to incresse Indian

(3) Non execution
in respact of

The deislls in this respact
t»

ek

Teking ever OR Todle

ZERS (SHRIH N BAHUGUNA)-
(a) and (b) Negotiations for the take
over of Burmah Oil Company's
shares jn Ofl India Limited are con-
tinuing It will not be in the public
mterest to disclose the getaily thereof
at this stage

e qw ot wolt & wrow @Y Fefe
ewt w1 wx g

2354 wo Tt oy :

Wfew, waw Wiv wie o
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(%) w feesr, 1077 & oy
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;’:‘"‘*WWQ"W L

(%) wr wxerc gl pw e
g xak 2wy vwh wourd o fedfiey
O ¥ frg W Pl ooy o gt
;ﬁ?‘f W O el Wt
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fem a1 T Wit g
w1 (=0 Rt A ageron ) (F) ad,
1978 & 38 warag #1 3w & fafqw
qET & @rEr uw Fr oFAT &0 fond
qreq g1 @Y & | dver o & Fawtaray
F AFAIT qET FET1E F59 {IF H1qt
AT AAF FI BT IqT qF A qA
FITAGTATT R HHET T T 93 & g
¥ fezal #r w47 F T TearzT AV
gifag 4 & A+g FT07 § I1FAT BT
qiET 1 mwIafy Igwsgdr A (ii)
FHIFE FV @A, Sa1 fF Qo9
fratarsy § swo aqrar 2

W F HIST G KT FEIAfaF FHT
fRraaT & 30 wras F Fi2 TTTHT AL
g1 O9%F ¥4 E |4, 1978 F 2191T
295408 ®lo 29 # TAINT IeqIad
(=Y i faodr ad #1 =4 wafa § 9ier
afas &) qar 1 sAEdr, 1978
nrefen s werw F1 famre i w@ige awar
srar 2 fF @zr oo Y FF IwAsgar
TAITT WIT /A AIAAT FH Z |

(m) arEruw ¥ gea qar faaan
gz F15 FAAT fAgaw 48 g1 9wg
gy Afeaizaaard frae
fagaial § FHT FT AT IBIFLT 5T
agr fza &

() #rzrow Frgear Fa A F
FIO07 B12 Ay ¥ Aifeqw fafadz @gq,
gare F1 qU33T FATH A1F IfAE W
TATAA R HTAT G ATTVTFHAT ST FLA
T goag 2 ¥ | 39 qFTA7 1 A
a7 219 AT AT §EAT § FIF FH ATA
AR & AFTT ZT AH &7 15 forwraa
AgF S g€ @

(1) @rer oW & qex a1 faaaw
93 FI1% FAAT fraao 78 g 9
g WAIAT § IWF A1 F /G A
fe=at/mifeat #r zagzar @ w1 ARAT
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51T 8 | 29 garg A faatamn &
ag ot mady frar § fr wgr =
WewT g qIT QU KT {EF & TE
gfeaga fear sg afs @@ @t
g9l IS BT AT &0

HIST T & SIHFATHT HT AU
7gd 3T & fag, Fro sfTo o o &Y
qURY § TUAHF WA ¢F g faare
&I 20. 00 HI2EY A FIST T FT AT
FH FT AT4T fFar o wAr 1 IW
FIATE 9 HYAT I § G2 &7 A0 |

FEFRTTF T AqA IR faeqre waier-
a1t & &Y 3% aw nfafey gamT ST
T EI BT HIAT

19T FHY AET 2 geEa surEl
aF @rer oo 7y qund fegfa frgfaa
ZRIT BT 38 geql § | w47 g e

Fras ' AK F ®TCA IWA B
g% ofa

2355. ¥o AN fag : a1 I
WET Gg aqTH BT FAT F7 (F

() F@a F FJIKA F FW
teg fawrr &1 sfa a9 faar afa &5
aifr g @ o 9wE o e wv
¥ fezie w9 8

(@) ¥ IMFT  FIEAT IBTE-
4 =T Fraarey o aafsagl st
¥ are F 9eET gANTT €9 § @
Fr saafa & wudr & we afe gl @
za¥ g Fwartan w7 famw w9
¥ YW grear e ¥ wwfaE
fFq @mT qF |BAE @HAE 7

e st § T w0 fw
qemer) @ (%) FrEA Y B
F FIOT NG CF a9, & AT AT F
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7,81,400 O o g gt 1 tw

o & @ty oy Wi safieroer ad

,;mn wr fag qew sewnd
I

(W) o mft

Roquirement of Fertilisers

2356 SHRI AMARSINH V.
RATHAWA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what 1s the annual require-
ment of fertilizers of the country,

(b) the estimated production, and

(c) the steps takem by Govern-
ment to meet the requirement”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA):
(a) The estimated consumption of
fertilizers in the country for 1977-78
wag as under,

(In lakh trnne)

N P K NPK

«8-88 827 4 69 41 B¢

The estimated requirement [ r Kbarifo
1978-"g i{s as unde~ '—

- i —

N P. K NPK

13 Bg 4 46 e 63 TR

The mequirements for Rabl—1978-79
ire Dding assessdd

(W) The production of fertilizers in
thc?:ofm during 1977-78 and the

pstimmbed produstion furing TIN-T9
i3 given below:
1o buich
(Quandty
Trem RLE P Lot}

N 20 0 215
P 6 70 7%
K (There tc no indigenous productron of K')

(e) Imports are being organised to
meet the shortfall in the production
of Nitrogen and P O The entire
requirement of Potassic fertilizery in
the country 15 met through imports
as there is no indigenous production
of Potassic fertilizers in the country.

Coutinuance of Chairmen and Direc-
tors of Public Ssctor Undertakings in
viclation of Company Law

2887 SHRI R K MHALGI Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state,

(a) whether it is a fact that a
number of officials wviz., Chairmen,
Managing Directors, Managers in the
Public Sector Undertakings have
bean continuing over the period be-
yong the Company Law Boardy direc-
tive to replace them;

(b) if so, what are the names of
such public sector undertakings which
have defled this directive of the
Board; and

(c) the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFTAIRS (SHRI
SHANTI BHUSHAN): (a). The

Public Sector U
(b) atd (c). Do not arise.
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Health Hazard to the Bird Sanctuary
at Bharatpur due to Pollution by
Mathura Refinery

2358. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether the Government have
taken a firm decision on the question
of atmospheric pollution from the
Mathura Oil Refinery damaging the
Taj at Agra/or being a health hazard
to the Bird Sanctuary at Bharatpur;
and

(b) if so, what it is and does it
clear the way for the construction
work on the refinery to proceed
apace?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The report of the
Expert Committee which has examin-
ed the environmental impact of the
Mathura Refinery is under considera-
tion and Government's decision on
this report is yet to be taken.

AFet d" fasaves

2359. =Y AMTR W A
st o AWIT

Fa1 W foae qqr WA AT IAE
afr 7g IATX FT FaT F4 F

() ;ar gz F argw g &
adc Tro dF ITFFITH FT1 THFAT
T faaed § oFo qro g 31 T
g faa% oformeasr w97 goea
g 2

() afz gf, a1 99, 1978
FFA, 1978 F a9 of fHaa aFT
dq fagqeer gord 57 o faax
FIO gHeAW gL
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() F=r FEETTA qFwAT faeed
FTqAT FATT HIT Ig T FT FI A
Y FIE  STIEAT FT g, WIC

(%) #ar AT CHT FEO(AAl
¥ favg s #FrgamEl #T @rg
aFdr §q faavet awrs FIE g 7

Rifqan 71 w@@a ST IqE
wEY (o T A=A Agm): (7)) 72
(). wamg ¥ fosrag &9 wqar
T FEqAT F Affew § A% faeoeTi
7 giew dg gerd @, foaq aga
dr ggead g€ 4%, FT FE SERW
g At g e A e maw
FIORAT F FGT JF  FTHT 643
AFAT TAUE FT 99T FATAT @

() =wT (5). = 9% ghead
qIGT FIQRAA iﬁf?rq wg:aam'}
faorvsxr #r FTE F HIT FT 94T
Fatar gvwg AggET &0 oar fw
of faqeext &1 gors w7 FTe
Frafaar | zafsaal & fasg sarg
TEY &1 ST qFr g | alefaw gaer &
gra faduedt &1 9@ § qF "wrAET
9T (T AT WG F 1 Qa7 fawvsx
fsg 97 & W gm@r & I8 UF 9%
w@ fear Far § 7T ITHT TFg 90T
ore gl fear ATt & 1 Q¥
fadoet F1 99 ug Tz fear srar
3 zr sfafea frdr aw afe
Fr¢ awar fqoveT  grdfegs g
I ¥ ARG TSI FF 0T qT IH
wId AT IHFT ST AT OFET )
gy fadvet mrafes zarg & From
#F AT AT g AT § HIT gAwy
q: 99%  FF  Flz  fzar sar
o FIE T (FAEI F g FTOFT
% faw  aar fatree<t &1 garFT Swey
FC fearsar g wgal @FAF
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Iq 7% TFSl ¥ F1z fear smar &
7&g fawre®  ged frasw gra

fadoez frafarai #1 wRw o s
fFr m@ & fo& awt 7 faquey,
3 g dare AfEr gt "
e dIkaT w 3T fed a7 E
T gF1 faga &< fear s anfen
arfs qF F1E TT THST w18 faaoex
A FATAT AT FF |

Foreign drug firms getting drugs ma-
nufactured from small firms and mar-
keting under their own organisation

2360. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it ig a fact that taking
clue from M/s.
getting number of drugs manufac-
tured from small scale units and
marketing under their own organisa-
tion, a number of foreign firms like
Sandoz, Pfizer, Searle and others have
started similar activity;

(b) whether this practice is legal
and if not, action proposed to be
taken in the matter; and

(¢) what is the effect of such
activity on foreign exchange position
of the country and whether Govern-
ment have any intention to ban such
activities by making suitable amend-
ments of laws, if necessary?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Government is not
aware whether M/s. Sandox, Pfizers
etc. are marketing a number of drugs
manufactured through small scale

units in their own (brand) names.
However, M/s. Searle are selling
products being produced by M/s.

Sarala Pvt. Ltd. and M/s. Hoechst
are selling products of M/s. Inga
Labs, Pvt. Ltd, through marketing
arrangements entered into between
these firms, which are Smal] Scale

Units,

AUGUST 1, 1978
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For entering into marketing
arrangements, companies do not
require approval under I(D&R) Act.

(c) For use of brand names of
foreign companies, where direct or
indirect outgo of foreign exchange is
involved, prior permission under
F.E.R.A. is requireq to be obtained.

feeelt T Y@ &1 fagdtmeo

2361. =t fawm FmT wegrar -
1 I [AT 7g FATY FT FT FXG
fF .

(%) feeelt & for 39 & faodr-
FLOTF FISAT 7 qF I g w1AAY;
71T

(@) feeeit & z1gTo1a #7 3f5-
EAT T I@T U TF W F fawd-
FW F FEH JSAT AN F foro Fav
FEATET FY 5T ErE

W wAATTE A UsE "Ar (=t fira
1) - (%) @ waww ¥
ey watha afimar 9w &
arg faweiga I STy Far Wim
w0 & faw oF Fremr awd g we
FraAt w8 gawl famfioa 9
fr g7 ofearmr a1 fior sgrme
@ oftggy  of@iear & sy & oo
fear  srawr miT zE oFg & ﬁ:;q'
qavgF  gAafy IgaEy & qEr
g HAWA  FAmAr w97 5 FisweT
w1 @Efa faed wix gaw fawiy
FIAT TIT FIT ITHT [T F 215
& foe g7 afer Yy szgear gr o v
W AW # wafy ¥ AT seqaa
Efqs Fa1 Tomd W gEAT &1 AT
wiaw & faorg #Y gever &1 S g

g

ak
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Police which functions under the

The GRP under the State Govern.
ment being alive to the problem
adopt several regular preventive
measures which are given below:

(1) Escorting of important trains
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-held and it was decided (1) that Btate
«Governments of U. P, Bihar, M. P,
Waest Bengal and Maharashtra will

chain ig pulled at night; (3) to ac-
commodate the armed police escorts
in the centre of the train s that, ap.
Jprehending danger, they can break
into two groups and get down wn
either side of the train to apprehend
the criminals, (4) to provide the
JPolice escorts with powerful torches/
very light pistols and flares; and (5)
providing powerful lights with Guard
and Braksman to light up the area
on both gides of the trains.

Zonal Railways have launched a
drive to ensure strict adherence to the
Yollowing preventive measures ip the
coaches:—

1. Vestibuled doors are kept locked
between 22.00 hrs. and 06.00 hrs oy
the TTEs/ Coach Attendants,

2 TTEs gnd Coach Attendants re-
main vigilant during night time and
prevent entry of intruder, hawkers

wnd unautheriged persons into the
coaches.

3. In case of non-vestibuled trains
the vestibuled doors are permanently
closed or dummied.

Armed Rallway Protection Force

sscorts are being provided on selected
traing running in vulnerable sections
at night to protect railway property.
“This would also help to instil con-
fidence amongst the travelling public
and also deter criminals from operat-
ing on trains. Ower 1,000 armed RPF
personne| are on escort duty on diffe-
rent Rallways from the first wesk of
July, 1978.

Looting of a train on Meradabad-
Ramunagar Section

2863. SHRI YADVENDRA DUTT:
Will the Minister of RATILWAYS be
plesaed to atate:

(a): whether his #ttention hak been
<drawn.to te lootihg of g Joesl passen-

AUGUST 1, 1078
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gor train on Moredabad Remnagar
branch section of North Rastern Rail-
way;

(b) the amount of looted property as
reported by the passengers; and

(c) the stepa proposed to be taken
to preveat the rising trend of crime of
looting?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. On 20th
June, 1978, 10 persong entered passen-
ger train No. 127 Up between Gaushala
and Peeru-Madara and soatched be-
longing of 5 passengers at pisiol point
GRPS/Kathgodam (U.P.) have regis-
tered a case of dacolty and the investi-
gation is in progress. No accused has
s0 far been arrested.

(b) Re. 8,227/,

(c) The responsibllity ol ensuring
the personal salety of the passengers
and the security of their belongings
rests with Covernment Railway Police
which functions under the administra-
tive and diseiplinary control of the
State Governments. Crime prevention
and detection in respect of passenger
safety and security of thelr belongings
fall ynder the category of ‘law and
order’ which is a State subject under
the Constitution

The GRP under the State Govern-
ment being alive to the problem adopt
several regular preventive measures
which are given below:

(1) Escorting of important trains
at night by armed guards of Govern~
ment Rallway Police of the concerned
State Government.
(2) Beat patrolling at stations’
platforms/waiting halls
(3) Surveillance over criminals
and known bad characisrs.
(4) Chacking of night iraing by
supervisory officers.
(5) Armed pickets st vulnerable

stations.
(8) Specia) of the CID of
mmaevtmmu up Investl-

ffation of the tmportint emes to ApHIe
L
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These messures haye been intensified
by GRP.

The Minister of Railways has been

Affairg was held and it was decided
(1) that State Governments of UP.
Bibar, MP, West Bengal and Maha-
rashtra will launch vigorous drive
against such crime by increaming the
strength of the armed escorts, (2) to
ensure prompt communication to the
armed police escort whenever the alarm
chain 1s pulled at night, (3) to accom-
modate the armed police escorts in the
centre of the train so that, apprehend-
ing danger, they can break into two
groups and get down on either side of
the tramm to apprebend the criminals,
(4) to provide the police esorts with
powerful  torches/very light pistols
and flares, and (5) providing power-
ful lights with Guard and Brakesman
to hght up the area on both sides of the
train,

Zonal Railways bave launched a
drive to ensure strict adherence to the
following preventive measures in the
coaches —

1. Vestibuled doors are kept lock-
ed betwesnm 2200 hrs and 0600 hrs
by the TTEs/Coach Attendants.

2 TTEs and Coach Afttendants
remain vigilant during night time
and prevent entry of intruders, haw-
kers and unauthorised persons into

3 In case of non.vestibuled trains
the vestibuled doors are permanent-
1y closed or d

E

dence amongst the travelling public
and also deter criminals from operat~
ing to trains, Over 1000 armed RFF"
personnel are on escort duty on diffe-
rent Railways from the first week of
July, 1978.

Propoma] to accord Statutery Btatws to-
Iindian Institute of Company Secre-

2364. SBHRI M ARUNACHALAM:

Will the Minister of LAW, JUBTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether his Ministry is consder-
ing any proposal to accord statutory
status to the Indian Institute of
Company Secretanes,

(b) if so, how long it will take to-
give effect to the proposal, and

(c) at what stage is the considera-
tion?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) Yes, Sir

(b) Efforts are being made to intro-
duce a Bill for the purpose of convert~
ing the Institute of Company Secre-
taries of India into a statutory body in
the Winter Session of Parhament.

(c) The proposal 15 being examined
and processed by the Department of
Company Affairs 1n consultation with
the Legislative Department

Guruvayur-Kuthipuram Line

2365 SHRI K A RAJAN: Will the

Minister of RAILWAYS be pleased to
state.

{a) whether Government have since
taken any decision on the construction.
of Guruvayur-Kuthipuram Railway
line in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b)' The
examination of the survey report for
the Kuttipuram-Guruvayur-Trichur
rallway line which has been com-
pleted, FHas revealed thet fthe
proposed line is not lkely fto
attract sufficient traffic to make
it viable, In view of the existing severe
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conytraint of resources, it will not be
posyible to take up this project at pre-
sent.

Shooting of Film “Barning Train™

2308 BHRI K. A RAJAN Will e
Minister of RAILWAYS be pleased to
state

(a) whether it Iz a fact that heavy

«damage was caused to the Rallway

coaches in  Baroda-Godhra Sectlon

of Western Ralway during the
course of shooting of a fllm titled

“Buring Train” by B R Films,

Avotef 1, 1hhs  welieed nidobh  4ga

() 1 50, whai are the defalls
thereof,

{¢) whether the maflway has put
up the cisim for damage from B. R
Plims, and

(d) if so the details thereof®

THE MINISTER OP STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN) () and (b) Yes, Six
coaches were damaged during the
shooting The details of the damage
to these coaches are as under —

8 No Coach  Code Brief deseription of damages
1 6:33 WEC Omplcu)mul&rwl {7 Nos ) Teeke (Ao

and nside pancliwg twrt
damaged

losde moulding
61 WFC Complete window pockets totslirg 10
* “ Nos. (Alumintum) and twnsde penel-
ling burat Muror  folding  table
damaged
6 WFC Compitte window pockets (6 Nos ) inmde
3 “ ﬁ:nllnn ourror, folding table, meamt
support and rest  cushion were
4 6138 WFC  Oelling 9 pancls shghtly damaged
BoBA Window pockets (s Nos ) interlor It
» AL WDAG Wil et e e L o
window were damaged
6 aBoBA 'WCDAC Lookout glass and exterior glass were

broken

(b) whether this i3 in contravention
of the policy of the Government to
rename monopoly in the distribution
of LP Gas; and

(¢) if so, what are the reasons for
continuing this single agency?
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thiy  distribmbion; 40 ot 0 the

sl el Coporsaion. (HPC)

bowéver, distribifes it LPG & Dethi/
Nuw threugh its emlﬁ'
nmmaum in
turned have appointed Delii Gas Com-
pany a3 thelr main sgent Delhl Gas
Company has self-operated agency as
“well as sub-agencies Attention s
invited in this connéction to the State-
ment made in the Lok Ssbha on 15th
May 1978 regarding restructuring of

fully taken over by Government, steps
for which have already been initiated.

Tow et ae i} & fag 3%

2368. Wt gWw wwer : W
T ol oy xar N g G e
1 wim, 1877 ¥Y W WA O
oy & feed & w8
-

T e F Cow sy (ot fere

aTere) : g eegdt o ot ot
YT awr qew o T @ anfy )

15.01 hrs

RE. HAL¥-AN-HOUR DISCUSSIGN
ON 318T JULY, 1978

(Inufrupelou)

BERI (Modak):
Mr. Speaker, Sic, ...

MR SPEAKER- You heve not
humm. It will pot go

o

o §1-71% as4

SOME HON MEMBERS rose

SHRI K. GOPAL (Karur)- Ths
bas not happened for the first time

was to put my question (Interrup-
tions)
i
MR SPEAKER. If you are allow.

S8HRI D. G. GAWAI (Buldhana)+*

e

*Nat recorded,



Member, Shri Jyctirmoy Bosu, raised
a point with regard to the half.an-
hour discussion of yesterday.

After Shri Jyotirmoy Bosu had
made his speech and all other hon.
members had asked certain questions,
the time was over .(Interruptions)

SHRI K LAKKAPPA Mr Speak-
e1, Sir, 1 have not spoken .

MR. SPEAKER Let me hear him.
You cannot have one speech now and
another later

SHR] SHANTI BHUSHAN: Before
1 could give a reply, the House was
adjourned Bir, 1 propose, with your
leave, 10 lay a statement on the Table

AUGUST 1, 1978

on 34.708 246

ot gow wx woww ¢ (wein)
weroue st e ¥ 2T
wer amencw Q §
(wewwr) .. oy W T W
twar wit wow e ww
wr ww q¢ feke s g §7

MR, SPEAKER: The Minister
merely said that he would lay the
statement, (Interruptions)

SHRI K. LAKKAPPA: My name
was ballotted and accepted to put &
question on that subject We all, for
one hour, participated and the debate
wag going on. But, at that time there
were some discussions going on a cer-
tain matter raised by Shri Kanwar
Lal Gupta It was round about 5.30
or 6§ PM The Chair duly called
upon Shri Jyotirmoy Bosu to go ahead
with his giscussion
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behaving not only towards the Op-
position but also towards the Chair
yesterday was actually ap wmsult tfo
Parliament The manner in which
some of the Ministers behaved, i you
were here, I think you would have
reprimanded suitably This is the
siate of affairs of Parliament towards
the Members of the Oppomtion who
participated in the debate What hap.
pened was that I had my right to put
& question on that subject and I
would have made out a new pont
The way in which they were preven-
ting the active participation of Mem-
bers of the House and the filibustering
of the Treasury Benches in the de-
bate which was duly representative
should be taken pote of and a proper
opportunity for the discussion given

PROF P G MAVALANKAR
(Gandhinagar) Mr Speaker, Sir the
Half an.Hour Discussion which was
raised by my hon friend, Shri Jyotir-
mov Bosu was scheduled to begin at
8 yesterday but because of the fact
that Shri Kanwar Lal Gupta who was
talking on some matter took five
minutes more, by the sense of the
House the House agreed to his tak-
ing five more minutes

Then there was some procedural
wrangle and the discussion went on
upto 645 PM At 6-45 PM BShrn Bosu
was on his legs to begin his half-an-
hour discussion Then at 6-15 hours,
as far as I know, the Law Minister
was abeolutelv ready and prepared
and willing to answer But it so hap-
pened that about five minutes before
the Half-an-Hour discussion was ab-
out tg end that is, ten mniutes past
seven, I am gorty to tell you a mem-
ber from the Janata Party sought in
his wisdom to raise the question of
quorum It is not done It is not
falr At that time of the day it 15
not expected that all members would
be present I objected to it I must
also say that the Law Minister imme.
diately asked that frignd of his not to
ask for quorum 8o, that was with-
drawn. Then at 714 sharp

1058 LS9,

on 31-7-78 2538

MR SPEAKER Mr Mavalankar,
do you remember you also ramse the
1ssue of quorum?

PROF P G MAVALANKAR Mr
Speaker, I am glad you have sad
that 1 do raise the question of quo-
rum occasionally because ramsing a
matter of quorum 1s & tonstitutional
duty of the members of the House
Therefore, 1 have a right to do it But
I wil' not do 1t frivolously But yes-
terday 1t was done frivolously For-
tunately, the Law Minister stopped
him It was all done and withdrawn
At 711 pm one minutes before the
Half-an Hour discussion was about to
be over, I stood up on my legs and
requested the Chair to kindly see that
only one mnute 15 left and the Chair
may take the sense of the House for
extension so that Shri Lakkappa come
pletes hus question and the Mimster
gives his answer and then the dis-
cussion will be gver I repeated thuis
But 1in the meantime my plea went
without any success and the Chair
was pleased to adjourn the House
quarter past ssven That 18 what
happened

SHRI K GOPAL Mr Speaker, Sir,
we are thankful to you that you re-
cently decided to allow three Half-
an-Hour discussions g week But what
15 npow happening 1g that the Govern-
ment 15 trying to scuttle Half-an-Hour
discussion On Friday there was Half-
an-Hour discussion which wag raised
by my frniond Shr; Ram Vilas Pas-
wan regmding nregularities of DDA
It stnited tem minuteg late He rased
the discussion Before other mem-
bers could put questions the Minister-
in-charge Shri Sikandar Bakht went
up to a member—I do not know what
he told him—but at 555 the member
suddenlv jumped up and challenged
the quarum  Unfortunately, there
was no quorum Then members came
and the House had quorum In the
meanwhile it was 6 O'clock and the
House was adjourned The dwscussion
did not take place.
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Yesterday also—ag Mr. Mavalankar
has explained it was supposed to
start at 6.5 pm. Then the motion
moveqd by Mr. Kanwar Lal Gupta
was adopted as the Government was
caught napping. What happened was
the Chairman put the motion to vote,
We said ‘Ayes’. Nobody saic ‘Noes’.
Therefore, Mr. Ram Murti itting 4n
the Chair said that the motion is
adopted, Then after the motion was
adopted, Mr. Jyotirmoy Bosu was
called. He started speaking  After
three minutes some of the friends
from that side came and starteq rais-
ing pomnts of order. It went on for
forty minutes. At 645 the Half-an-
Hour discussion started, But 1 wam-
&d my friends before that. [ know
the mind of the ruling party friends.
When you address the Chair you
please address one of the gentleman

him. I think he went to him and re-
quested him not to raise quorum
Now, when the discussion was half
way through, I am sorry to find, one

again challenged gquorum. It never
beppened earlier,

MR. SPEAKER: Please be brief,

BHRI K. GOPAL: What 1 submit
is, S8ir, even when you have allowed

business of the Houes does not
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interested in running the House ac-
cording to Parliamentary convestions
and practices. That is the point here,

Sir, for two days continuously, ob-
structions were raised from their side.
They challeged the quorum. They
created scenes in which the Minis-
ters directly participated and they
chaliengeq the ruling of the Chair
repeatedly,

1 want to know whether this can
be permitted in the House. I want to
know whether you will be good
eough to make certain gbsrvations
on thig matter. This is the only sub-
mission that I would respectfuliy like
to make.

MR. SPEAKER- Now Mr. Sudhee-
ran....

SHRI V. M SUDHEERAN (Allep-
pey): ] have given notice of un
Adjournment Motion.

MR. SPEAKER: That ig not the
point now. We are on a different
point.

SHRI JYOTIRMOY BOSU: He b
obliging you, Sir.

SHRI EDUARDO FALEIRO (Mor-
mugeo): What Mr. Gopal eaid is
absolutely cortect. 1 am on two
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SHRI P. VENKATASUBBAIAH
(Nandyal): I am not going to repeat
what Mr, Gopal has sald. Ii is a fact
that for the last 3 days continuously

on 31-778 36

|
3
i
A
]
Z

THE MINISTER OF LAW JUS.
TICE AND COMPANY AFFAIRS
(BHRI SHANT! BHUSHAN): Sir 1
am gorry, the hon, Members from the
opposition benches have not been
quite fair in referring to the procesd-
ings relating to the balf-an-hour dis-
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cussion yesterday. It is quite true
that an hon. Member did raise the
question of quorum, but as Shri Mava-
lankar has very fairly pointed out,
immediately he was requested not to
press the question of guorum and he
immediately withdrew, so that that
matter did not take any time, In
spite of whatever time the earlier
motion had faken, ful] half-an-hour
from 645 to 715 was allotted for this
half-an-hour discussion, If the hon.
Members would like to find out as to
why the Minister could not reply ves-
terday within that period of hulf-an
hour, they would know that even
though the rules use the word ‘short’,
the word ‘short’ is not there in Shri
Jyotirmoy Bosu's gictionary There-
fore, when he made that statement,
though 1t was supposed to be a short
statement under the rules......

SHRI JYOTIRMOY BOSU: Sir, if
you kindly send for the timing chart
from the table, you will see that I
took minimum time amongst all mov-
ers of half-an-hour discussign in re-
cent times.

EHR] SHANTI BHUSHAN: The
result was that even though the Mi-
aister's reply was supposed to be
within that 30 minutes, the 30 minu-
{es were taken by BShri Jyotirmoy
Bosu and other hon Members....

(Interruptions)

MR. SPEAKER: I have heard you
Mr. Lakkappa,

SHRI SBHANTI BHUSHAN: Shri
Lakkappa was not even able to put
the question Of course, Direction 19
is there; as I just said if the Minis.
ter is unable fo reply on account of
want of time or Want of guorum, a
statement could be laid, with r
permission, on the Table of the H?u:e
and I propose to lay a statement on
the Table of the House....

(Interuptions) **

‘UL, e

N TTR———

MR. SPEAKER: I have heard all
of you; no further discussion on this.
Do not record,

PROF, DILIP CHAKRAVARTY
(Calcutta-South): 8ir, I want to
make g submission. You have shown
sufficient patience to hear everybody
and also we have just heard the Law
Minister. The Law Ministey has pro-
mised very correctly that he would
lay a stalement before the House, He
hag also stated that Shri Lakkappa
had npt the time to put his question.
Now, you would be giving permission
to Shri Lakkappa to put the question
so that the Law Minister could reply
to that in the statement. ..

(Interruptions)

SHRI K. LAKKAPPA: Shall 1
send the question t{p the Minister?

MR. SPEAKER: 1If jt is only a
question, yoy can send it to him.

SHRI JYOTIRMOY BOSU: I have
a submission arising out of the state<
ment made by hon, Law Minigher,
Shri Mavalankar had twice brought a
motion on the floor of the House re-
questing the House to extend the
time. What happened to that? That
311 has been conveniently lost sight

(Interruptions)

SHRI K. GOPAL: Even though it
is called balf-an.hour discussion, a
motron js moved for extension of
time and it is agreed....

MR. SPEAKER: Now, it is the duty
of all the Members tp be present in
House,

Wt witm e (mgT ) e

wur wgea, 37 wd ugh g sifwg,
fo7 wm wen fiola @ifag

**Not recorded.
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wouw s ;. ok qgE A
fawwrd, fre e & o oy am g
§ 1

It is the quty of all the Members of
the House to be present in the House.

con-
vention is that the question of quo-
rum i{s not raised at the fag-end of
the day. It is desirable that that con.
vention is respected; but if any hon.
Member asserts his nght the Speak-
er has no jurisdiction to refuse to
consider that, according to the rules,

Now Mr. Bagri.

wt wftere amyt : weTe SR
w7 g wwr Pk oww &
T ¥% ¢ w7 A §O & AT I e
sty Fer amar gy gafao § Ay
& TEAT X

SHRI V. M. SUDHEERAN (Aliep-
pey): I had given notice of an ad-
journment motion regarding the se-
rious situation prevalling in Kanjha-
wala, where the lives and properties
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of this type. We have discussed them
in this House.

SHR] KANWAR LAL GUPTA
(Delhi Sadar): I endorse what he
says, There is a serious temsion bet-
ween Harijans and some gther castes
in Kanjhawala village in Delad. Un.
less proper attention is given and
timely action is taken, I am afraid a
serious situation may develop. You
may ask the Minister,

MR. SPEAKER: I am allowing a
Calling Attention on the subject. No-
thing more than that will be allowed.

SHRI JYOTIRMOY BOSU: Yester-
day you assured that a Calling Atten-
tion will be admitted on the National
Dairy Development Board placing an
order 90 per cent mark-up price
hag been allowed tp Union Carbide,
superseding the quotation of IBP,
which, is a public sector undertaking.
It js a very serious matter, because
the total business exceeds Rs. 15 cro-
res, and the money is going tp be
swallowed by a notorious multi-na-
tional corporation which happens to
be a CIA agent also.

MR. SPEAKER: Mr Bosu I gave
you ng assurance; but I said it will
consider. Today I have not selected
any Calling Attention, hecause yester-
day's Calling Attention is still pend-
ing.

SHR] JYOTIRMOY BOSU: Kindly
select it for tomorrow.

MR. SPEAKER: I do not give any
assurance; do not say tomorrow that I
have admitted it.

SHRI JYOTIRMOY BOSU: 1 wrote
to you about the Indian Express pub-
lishing the news about there being a
lobby for the polyester company.

MR, SPEAKER: I have seen it. I
have already jnformed you. It |a
with me. (R4 1]

SHRI JYOTIRMOY BOSU: For
how many days can you keep it?
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MR. SPEAKER: Yes, ] am locking
into the matter,

SHR! JYOTIRMOY BOSU: Yester-
day I was told that MPs are running
a lobby for the polyester company of
Ahmedabad. It is a gerious aspersion
on the House. It is a demand dero-
gatory thing for the House. I had
given a notice saying that this is 5
question. .. (Interruptions)

MR. SPEAKER: I have already in-
formed you that 1 am looking into
the matter Your to-day's letter came
to me at 10.45.

SHRI JYOTIRMOY BOSU: The
material was given to you yesterday.
I reached you the material.

SHRI K. LAKKAPPA: How many
caseg of mine are pending?

MR, SPEAKER: That will also be
looked into.

SHRI MOHD. SHAFI QURESHI
(Anantnag): I gent a notice wunder
rule 377. There is a serious situation
developing in Mattan. Firing has
taken place; many people have died
as a result of the firing People from
all over the country have gathered
to perform the yetra to Amarnath
“gufa’. People will be travelling from
Srinagar to Pahslgam; and Matton
falls in between. I had requested the
Home Minister to kindly look into this
and see that the yatris are given pro-
tection. Because there is communal
tension in the whole area, unless the
yatris who have come from all over
the country are given protection, I
think things will be rather diffeult
for them. They may not be able to
perform the patra. (Interruptions)

SHRI JYOTIRMOY BOSU: What
about my lssue regarding what was
published in a leading national daily?
I sent it yesterday. You are sitting
over this, (Interruptions) You want
to convert this House into a House of
iobbles. You ignore such g report,

MR. SPEAKER: Mr, Bosu, you
canmot fry to monopolize the Houpe,

AUGUST 1, 1978
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SHRI JYOTIRMOY BOSU: 1 sm
not, Bir; you are monopolizing the

House,

MR, SPEAKER: Yesterdey you
made certain allegations. I asked you
to give the basis for it

SHRI JYOTIRMOY BOSU: I have
given it,

MR. SPEAKER: Today at 10.48.

SHRI JYOTIRMOY BOSU: No; I
gave the materigl yesterday.

MR. SPEAKER: Some Members
seem to think that they hesve mono-
poly of the House. You must under-
rtand that this House belongs to 544
Members. Now Mr, Sathe.

SHRI P. VENKATASUBBAIAH:
We have also given many notices. If
he begine to rise, we are under a
handicap

MR. SPEAKER: Let us not add to
the handicap.

SHRI SAMAR GUHA (Contal):
rose

MR. SPEAKER: 1 have told him
that T am allowing it under rule 377.

SHR] SAMAR GUHA: No; not that
Bir. The matter is very urgent. From
all over the country, people are go-
ing to Kashmir,

MR, SPEAKER: There are hund-
reds of urgent matters.
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1o be gathersd there People from
all over the country are there A

Mr Quresh: has
put is very strongly That is why no
further argument iz necessary in the

%

BHRI SAMAR GUHA You kindly
uktlheﬂomhnukoam-
men

(Interruptions)

SBHRI C K CHANDRAPPAN (Can-
nanore) The point is that if some-
thing happens in that place, then
more tension will develop

(Interruptions)

It may create communal tension all
over the country
(Interruptions)

SHRI SAMAR GUHA We are
getting trunk-calls from  wvarious
arsas What happened to these
traipg® Therefore, 1t iz the duty of
the Government to make a statement

(Interruptions)

MR SPEAKER The Prime Minister
is hearing all

(Interruptions)

SHRI SAMAR GUHA You give
lon

(Interruptions)
ME. SPEAKER [ am not able to
{Tnterruptions)

on 31778 270

Prof Dilip Chakravarty, in svery
thung you think that you have a

(Interruptions)
PROF  DILIP CHARKRAVARTY

(Calcutta South) Just now you had
assured Mr Jyotirmoy Bosu

(Interruptions)
Please listen to me one minute
Just now you had assured that you

were considering about calling atten.
tion with regard to

MR SPEAKER I am not assuring
anythung I cannot give any assurance.

PROF DILIP CHAKRAVARTY Is
there some monopoly” You had assured
one Member Should I take it that you
have

(Interruptions)
MR SPEAKER Do not record
anything

{Interruptions)

oYt wto wo wwf : (wewwrar ) -
g fa¥ S Foana gaR & o
g TR WY QMg T awd ¥
T I e gar frafr

W APET : e aeRy
™=wm o

WMo workw WwTw . (WET )
Y gy oY tare ST @ SA¥
¥ Fromw ¥ for aifor wve
gww fwmr g1 oW ¥ vwas
ErEs N amE 4w ArRee
wiar wiffg o1 7T wme wm ¥ g
F, owa Flag wgoram o
You have no knowledge of it It

lapses without our knowledge and
information

**Not recorded
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[wTc awgx gvH)
o gy e fear @ wEw ¥ owd
Haz me & A grem)
They should be taken up for tomor-
row's business.
a0 frede & T W wiw & fag fear
nr qr wifay TEMT g mA
MR. SPEAKER: You have men-
tioned that.

st #o oto mef - wfmsrtm
w4 wpx ¥ fean w1 & wv 87 377
& weftr gow! g i v A
arer feadfe F Ay qE et 1 WO
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qT T A g Ay amt 82 ge
# owam qdf %3 g B Wt #T
FEA7N A 1 A-TAP T o1 W
topa suw et 4 o
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qTEATR ¥ WraTg | T AR gy
qarry foa T w1 e &0 A
qTEY QA TN FT O WILET GAE
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sriar s g fr agt o7 feafa qTwm
a4 ¥ fag @ sredrar oftm &) Rur
e WY ATEATT W AN Y |
HIEATAT & iy oY sme T w6,
g T
MR. SPEAKER: Now the Members
themselves have seen how many ur-
gent matters are before us, Therefore,

it is a very difficult task for the Spea-
ker to selact. As for tomorrow, also, 1

mmmwtmnmummmm
in northern India are one of the most
devastating things. I thought it was &
most important matter that we should
take up

(Interruptions)

Therefore, I thought it was neces-
sary that priority should be given to
that At the same time, I am thinking
of giving a 377 statement to Mr.
Qureshi because that is also an urgent
matter. I have not been able to allow
a caling attention because I thought
floods were more important than this
matier

(Interruptions)

I have heard all of you Now, Mr.

Sathe

1235 brs.

‘TIMES OF INDIA" CORRESPON-

DENT RE, ALLEGED MIS-REPOR-

TING OF CERTAIN PROCEEDINGS
OF LOK SABHA

SHRI VASANT SATHE (Akola): 1
am thankful to you for giving vour
kind consent under rule 222 to a matter,
which 1 must say 1 feel deeply pained
to raise as & privilege matter. 1 had
thought, if you would recall, that 1
would bring this to your kind notice,
to the notice of the House, so thut even
without bringing {t as a privilege
matter, it couly be set right because it
is no pleasure to me that a matter
should be raised against the members
of the fourth estate a journalist of an
eminent paper like the Times of India.
But unfortunately the Times of India
thought it fit not to correct itself In
spite of the fact that when 1 brought
the omissions and commissions, the
honestly thought that it
must have been an inadvertent mis-
take, very much asg my bon. friend,
Shri Jyotirmoy Bosu tried to show,
it may be in the din and noise mem-
bers rise and people in the gallery
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may nol be able to know; they are
not magicians, I believed honestly that
it might be g mistake and it
would be corrected. Therefore, I
had pointed out on the 2lst the
omission. Unfortunately it so happen-
ed that words which were never used
by you were put in your mouth. In
fact it {3 embarrassing for me because
I was the person who was supposed to
be castigated by you. But the words
which you have used were, that is on
the 19th: “Let me make it plain to the
hon. Members that no threat will
deter me. I have said that 1 will cer-
tainlly go according to the rules,
according to my interpretation, sub-
ject to any resolution jn the House,
Therefore, there is no use making a
threat. I am selecting call attention
notices according to what I consider
r.; :30 important and decide about
that "

Now you will see that in this there
is no mention of any particular mem-
ber. It was not directed to me. There-
fore, the next day when in the front
page report of theTimes of India the
learncd special correspondent repor-
ted, “At one stage the Speaker Mr.
K. 8. tiegde had to remind Mr. Sathe
that he should refrain from making
threats in the House"—now this was
an unfortunate statement which was
never made. I have quoted what you
stated. I therefore had pointed it out
to you and you were pleased, when I
pointed it out, to say on the 21st; “Mr.
Sathe, you are right, I think the report-
ing Is wrong and the paper should
correct itself.” I had hoped that after
this the paper would correct iself. Un-
fortunately although it was pointed
out to the correspondent and to the
newspaper editor, they had not correc-
ted it. Therefore, 1 sought your per-
mission to raise it. It is really em-
barrassing for me and also for you to
be very frank because both of us are
involved. -

' MR. SPEAKER: I am not involved.
_SHRI VASANT SATHE: Involved in

the sense that you have been quoted
wrongly. Therefore, [ would request

against Times of 74
you to consider that to report the
proceedings of the House incorrectly—
which had never happened, which had
never taken place, which tends to
malign a Member—is per sea breach
of privilege.

AN HON. MEMBER: Then who gave
the threat?

SHRI VASANT SATHE: Actually it.
was not mentioned here at all.

So, therefore, I am not taking it as-
a matter of my personal concern. I
leave it to the hon. colleague—the-
Prime Minister who is our lesder in
this House—the House and all the-
members who may feel that I have
been wrongly maligned by this guota-
tion which was put in your mouth and
which inspite of your saying that that
should be corrected has not been done.
I feel it is for the House to decide
whether a breach of privilege has been
committed or not and I leave it to the
House.

1 beg for permission of the House
to grant leave.

MR. SPEAKER: Anybody objecting
it? Only those who object to the
Motion.

(Interruptions)

SHRI JYOTIRMOY BOSU: I do,
Sir. I do, Sir.

"SHRI KANWAR LAL GUPTA.
(Delhi Sadar): Will you kindly permit
me? I have objected. 1 Will take only
two minutes.

MR. SPEAKER: In this matter all
that is to be said is—"I am object~
ing”. Nothing more than that.

SHRI JYOTIRMOY BOSU; I am
objecting, I have rome prepared.

MR. SPEAKER: It is not a debate
that you have to come prepared. It is
not a debate. You can state your mere
abjection,
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SHRI JYOTIRMOY BOSU: I shall SHRI JYOTIRMOY BOBU; Bafere

be failing in my duty If I donot point
out certain inaccuracies.

MR. SPEAKER, Mr Bosu, the Rules
of Procedure are very clear When s
Privilege Motion is moved, normally
is ia put to the House. When It is ob-
jected to. no debate is allowed 1t Ia
the objection that is needed You just
say—I object to it.

SHRI JYOTIRMOY BOSU. I object
because

MR. SPEAKER No, no It is not
necessary. It is not a debate.

SHRI JYOTIRMOY BOSU:
2,000, 2001, 2002.

MR. SPEAKER May be 2,000 or
4,000,

The procedure adopted up till now
is other people merely object and then
it is put to the House If 25 members
support it, it has leave of the House.

SHRI KANWAR LAL GUPTA 1
obect because it 18 an objective report-
ing. Therefore, I want to object.

MR. SPEAKER Al right Anybody
can raise objection.

SHRI JYOTIRMOY BOSU My ob-
jection has gone on record. I object to
this privilege motion

MR. SPEAKER Yes, all right.

SHRI GAURI SHANKAR RAI
(Ghazipur) I have no objection but I
would like to...

MR. SPREAKER:
allowed.

SHRI KANWAR LAL GUPTA:
Other people also object to it.
MR. SPEAKER: Those who are in

favour of leave being granted may
please rise in their seats

Pager

No, no It iz not

The required number Is there.

Now it wil go to the Privilege
Committee for consideration.

admitting this should have
through, you e

MR SPEAKER' Leave has been
granted. Mr Sethe may move the
motion

(Interruptions)

SHRI VASANT SATHE
move-

“That this matter be referred to
the Committee of Privileges™

SHRI KANWAR LAL GUPTA:
What 13 the procedure that you have
adopted?

MR SPEAKER. Rule 223.

I beg to

When leave fs granted by the Spes-
ker and a request is made that the
matter may be referred to the Privi-
leges Commutiee

SHRI KANWAR ILAL GUPTA-
Under the Rule you are competent to
refer it to the Privileges Committee.

MR. SPEAKER That I bave not
exercised

SHRI KANWAR LAL GUPTA
Then the House can

MR SPEAKER No, no Under rule
225 When you raise an objection, why
do you not get yourself familiar with
the rules?

225—-".... "If objection to leave
being granted is taken, the Speaker
shall request those members who
are in favour of leave being granted
to rise in their places, and it not less
than (wenty five members rise acodr-
dingly, the Speaker shall declare
that leave is granied.”

SHR] KANWAR LAL GUPTA:
1 am on & point of order under Rule
222.

This Rule 225 says—“The Bpeaker.
i he gives consent under rule 223.."

Bo, 1 take it that you have given
consent.
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MR. SPEAKER: I hapve not given
consent.

SHR1 JYOTIRMOY BOSU: I may
be permitted to point out certain in-
pocurancies in thig statement.

MR, SPEAKER: No, no
not . .

That is
(Interruptions)

SHRI JYOTIRMOY BOSU: You
cannot grant....(Interruptions) I
regret to say that you are glving
permission on a contention which is
based on inaccurate facts.

MR. SPEAKER: That is all right
There the matter ends.

BHRI JYOTIRMOY BOSU. Why are
Fou so generous! We have been very
unkind to the journalists, It 13 a very
difficult job that they do and on the top
of that we are going to be so unfair, I
would request you to kindly go
through the uncorrected report of the
debate and see what is there on pages
2,000, 2,001 and 2,002, May I read out?

MR SPEAKER: Mr. Bosu.

SHRI JYOTIRMOY BOSU: You are
doing great injustice to the country

MR. SPEAKER. So far as my con-
sent is concerned, it is noi open to
discussion.

SHRI JYOTIRMOY BOSU: I am
making the submission with your per-
mission.

MR. SPEAKER: No, you are not,

because ] have not permitted you to

my consent. In repect of

rule 222, the Speaker has merely to

consent, nothing more than that. The

rest is for the House according to the
procedure.

(Interruptions)

SHRI JYOTIRMOY BOSU: The law
makers should be the law breakers.

M. SPEAKER: I am 2ot s law
maker, 41l of us ave the law makers.
That is all right

agoinst Times of T8
corregpondent

job here. We are seeing for the lmst
12 years, it is not an easy task to do.
When your permission is based on in-
accurate gubmussion. ...

MR SPEAKER' It is not open for
discussion at all

SHRI JYOTIRMOY BOSU: Why?

MR. SPEAKER: No The motion is
before the House, that 1z all. The
motion is that the matter may be refer-
red to the Commuttee of Privileges.

SHRI KANWAR LAL GUPTA:
We want to oppose it, Sir.

MR. SPEAKER: You are opposing,
that is why 25 Members rose

SHRI DINEN BHATTACHARYA
(Serampore): You have not mention-
the matter. What 1s the matter” What
ed the matter. What 15 the matter?

(Interruptions)

SHRI C. M. STEPHEN (ldukki):
According to the rules, let me clarify
wih your permission, there are three
stages. One, you giving the consent,
second, the House giving the leave to
move for the privilege motion. That
comes under 225, The third 18 226
where, once the leave jy granted, the
House will have to decide, unless the
Bpaaker on his own refers it to the
Privileges Commuittee, whether it be
referred to the Privileges Commuttee
After leave 18  granted, Mr Sathe
has made a motion thal the maiter may
go to the Privileges Commuttee. At
this stage, the House can discuss it:
the House can immediately come to
voting about it or alternatively, you
can refer it to the Privileges Commitiee
by exerciung your right.

{Interruptions)

Let me clarify; I am not making any
speech. I am holding the ficor now.
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Therefore, Sir, because my friends
were wking what we are about, under,
226, the motion 18 before the House.
It can be discussed and the final de-
casion can be taken (Interruptions)
Now, he ig entitled to speak on that

SHRI VASANT SATHE Now kindly
consider Rule 226 If leave under 225
is granted which has been done, the
House may consider the question of
breach of privilege itself and come to
a decision itself Two things, the House
has io become a Privilege Committee
by itself, consider the motion, have 1t
debated and take a decision Either
this has to be done or it can refer it
to the Committee of Privileges on a
motion made by the member Who has
raised the question of privelege of any
other member [ have raised that it
should be referred to the Ppivilages
Commuttee There is no third alterna-
tive Either 1t goes io the Commiliee
or it must be discussed here by the
whole House and now, it 18 for the
House, there 15 no  other molion
whether it is to be considered

SHRI JYOTIRMOY BOSU What 18
rule 226" Mr Sathe hag convenienily
put the cart before the horse 226
says “If leave under rule 225 is gran-
ted the House may consider the ques-
tion and come to a decision” That is

the first thing

MR SPEAKER
motion

SHRI JYOTIRMOY BOSU And the
second thing 1s ‘or refer it to a Com-
mittee of Privileges on a motion made
either by the member who has ralsed

the question of privilege or by any
other member " Therefore, it is manda-
tory and obligatory on your part to
bring the question of motion before the
House
MR SPEAKER That {s what I have
been saying sll the time
(Interruptions)
EHR! KRISHAN KANT (Chandi-

garh): Let us know whether the hon
Vfember has moved the motion to refer

That 18 on the
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fo to the Committee or to put it before
the House—what is the motion.

SHRI VASANT SATHE 1 have mov-
ed that it should be sent to the Com-
mittee

SHRI KRISHAN KANT Then, if it
is to be sent to te Committee, the
House 18 not to discuss It Rule 226
says that if leave under Rule 225 is
granted, then there are two options
The House may consider the question
and come to a decision, or refer it to
the Committee of Privileges on a
motion made either by the member
who has raised the question of privi-
lege or by any other Member

SHRI K LAKKAPPA (Tumkur)*
He is a member of the Privileges
Committee

MR SPEAKER He is merely telling
the legal position

SHRI KRISHAN KANT Mr, Speaker,
Sir 1 am not discussing the issue of
privilege at all I am not discussing the
pros and cong of it 1 am on a proce-
dural matter When the motion has
peen put and as you earlicr did it, now
it has been referred to the Privileges
Committee

MR SPEAKER No Pleare under-
stand the position clearly There are
three stages of the Privilege motion.
The first stage is the consent to ba
given by tbe Speaker under Rule 222
The second stage is that leave be
granted under Rule 225 The third
stage 18 the motion before the House
It is up to the House o decide on one

it " because the House is the master
of the situation The Privileges Com-
mittee is only an agent of it or it is
mhtheﬂmhm:“wwmﬂd
we refer 1t*" The House has only two
alternatives now—elther to say: “W
are seized of it, we dispose of it” ©
“ﬂmmmntolhm
Commitiee,” Now, the prectice is. .

(Interruptions)

L. ]

{




-before the House is to refer it to the
Privilages Committee.

MR. SPEAKER: But the House may
say: “No, we are not going to.”

SHRI KRISHAN KANT: The dis-
-cussion will be limited.

(Interruptions)

The discusion will be limited to
whether it should be referred to the
Privileges Committee or should be
discussed in the House. There is no
other discussion on the motion.

MR. SPEAKER: Quite right, the
discuseion before the House is....

SHRI KRISHAN KANT: Only limi.
ted.

(Interruptions)

SHRI GAURI SHANKAR RAI: 1
am on a point of order. Now, the legal
and constitutional position is that the
House has got two options and these
two options require two substantive
motions. Now, only one motion of Mr.
Sathe is before the House. No amend-
ment or no alternative motion has
been moved before the House, There
is only one motion and in absence of
the other motion....

MR. SPEAKER: Anyone can move
a mption for amendment.

SHRI KANWAR LAL GUPTA: Let
me read Rule 226, Rule 226 says that
it leave ynder Rule 225 has been gran-
ted, then after granting the leave, the
House may consider the question and
come to a decision. That is one alter-
nstiveé that the House may consider.
The other alternative is: “or, refer it
it to the Committee of Privilege on a
motion made elther by the Member
who has raised the question of privi-
lege or by any other member.” Eo,
there are only two alternatives.

MR. SPEAKER: Everybody ‘says
that. . ;
SHR! KANWARLAL = GUPTA: We
want to say something on th!l. Kind-
1y permit us.

com
MR. SPEAKER: No, no. You can
move a motion.
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SHRI KANWAR LAL GUPTA: I
want to move a meotion, Sir, that we
want 1p consider this molion.

MR. SPEAKER: All right, you can
do that. It is open to you to move.

SHRI JYOTIRMOY BOSU: I want
to move an amendment to the motion.
I move:

“That the House may consider the
question and come to a decision
with regard to this question of
privilege”

MR. SPEAKER: That you are en-
titled to.

SHRI KANWAR LAL GUPTA: Now
you can permil us to speak.

SHRI C. M. STEPHEN: I rise on a
point of order, Now. one motion is
already before the House. That motion
has got to be disposed of. Two motions
cannot be considered simultaneoisly
by the House. There can be an amend-
ment to the molion before the House.
This Is not an amendment. There is
like a substitute motion and nothing
like that. Two motions cannot be
considered by the House at the same
time. So, the motion which is already
before the House must take prece-
dence. Now the point si, if somebody
wanig the House itself to considr this
matter, he should have brought in a
motion initially and the desire of the
House should have been tested, whe
ther it must be considered or not.
Once this motion is before the House,
an amendment. ...

SHRI JYOTIRMOY BOSU: Is it
put in the List of Business?

SHRI- C. M. STEPHEN: I am here
on a point of order. I have also a
right, not Shri Joytirmoy Bosu alone.



a83 Qn. of Privilege

[Shri C. M. Stephen]

An amendment to the motion cannot
be in the nature of rejecting the
motion, or negativing that motion,
The gecond motion which (s moved
cannot be an amend t, b it
is 10 the nature of negativing the
motion. Therefore, this molion has
g£ot to be decided, and the other motion
cannot be taken up and considered at
all. Two motions cannot be consider-
ed together.

MR. SPEAKER: I am not accepting
this contention.

SHRI SHYAMNANDAN MISHRA:
(Begusarai). May I explain what I
understand by rule 2267 According to
rule 228, only when a prima facie
case has already been established for
rule 226, only when a prima facie
is granted. Now, that being the case,
the matter can be disposed of in two
ways For the first case, where the
House itself should decide, no motion
is required, because the words used
are that the guestion shall be decided;
it is not sald “on a motion” but only
that the question shall be decided.

SHRI SHYAMNANDAN MISHRA:
Because, in that very rule, you will
find two kinds of expressions—"the
House may consider the question and

AUGUST 1, 1978

the matter and decide itself, or whether
it will refer the matter to the Privi-
leges Commttee.

my consent under rule 222. The House
bas granted leave under rule 235. Now
it is open to the House to say elther
it will duscuss 1t itself at present or
refer the matter to the Privileges
Committee. Shri Sathe has given a
motion, proposing that the matter be
referred to the Committee of Privi-
leges.

MR. BPEAKER: It is open to a
Member to move an amandment fo

mal convention of the Houss has
always been, in a matter like this, to
refer it 1o the Privileges Committee.
But that convention does not bind
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against Times of India
SHRI P. K DEO (Kalahandi): I
would like to gubmit in this regard..
MR. SPEAKER' Not after my de-
cision. (Interruptions). Is it the

of the House to duspense
with the lunch hour and dispose of it

today?
BEVERAL HON MEMBERS No.

SHRI KANWAR LAL GQUPTA: I
want to speak on that. .

MR. SPEAKER: 1 will fix it for
some other day.

SHRI KANWAR LAL GUPTA: 1
wouid speak gn that after lunch,

MR. SPEAKER: No. after lunch,
we are taking up a different matter.

13.01 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

Popers Laid 286

Now, the statement showing sup.
plementary Demands for Granis.

ARY DEMANDS FOR
GRANTS (GENERAL), 1878-79

THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to present a statement showing Sup-
plementsry Demandg for Grants in
respect of the Budget (General) for
1978-79.

14.05 hrs.
PAPERS LAID ON THE TABLE

NOLUIFICATION UNDER REPRESENTATION
or THE ProrPLE ACT AND REPORT OF LAW
COMMISSION re¢, CRIMINAL LIABILITY FOR
FAILURE BY HUSBAND TO PAY MAINTEN-
ANCE ETC,, TO WIFE Ag GRANTED BY COURY

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): 1 beg
to lay:

(1) A copy of Notification No.
S.0, 303(E) (Hindi and Enghsh ver-
s1ons) published in Gazette of India
dated the 19th June, 1878 making
certain amendment in the gescrip-
tion of the 12-Champhai constituen-
¢y in Schedule XXVII of the Deli.
mitation of Parliamentary and As-
sembly Constituencies Order, 1876
under sub-section (2) of section 9
of the Representation of the People
Act, 1950 [Placed in Library. See
No. LT-2519/78).

(2) A copy of the Seventy-third
Report (Hind; and English vergions)
of the Law Commission an Crimi.
nal Uability for fellure by husband
to pay mantenance or permansnt
alimony granted to the wife by the
Court under certain enactment or
rules of law [Placed in Library.
See No. LT-2520/78].
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INQUIRY INTO THE ALLEGATION BY A GOV-
ERNMENT SERVANT AGAINSET A MINISTER
OF PONDICHERRY AND THREE OTHERS

SHRR] VAYALAR RAVI (Chirayin-
kil): I cail the uttention of the
Minisier of Home Affawrs tp the fol-
lowing matter of urgent public ima
portance and request that he may
make a statement thereon:—

“The reported decision of the
Governor of Tamil Nadu to order
an inquiry into the allegation made
by a Government servant against a
Minister of Pondicherry and three
others without seeking the opinion
of the Cebinet of Pondicherry.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Sir,

Shri Prabhu Das Patwari, the Gov-
ernor of Tamil Nady had been ap-
pointed as Administrator Pondicherry
under Article 239(2) of the Constitu-
tion during the absence on leave of
Shri B. T. Kuikarni, Lt. Governor of
Pondicherry, According to information
received from the Government of
Pondicherry, one Miss Radhabal, an
Assistant Director in the Local Admi-
nistration Department, Pondicherry,
had addressed a representation tp the
Administrator Pondicherry, levelling
charges of molestion by certain per-
sons named in the representation in-
cluding a Minister. On 22nd July,
1978, the Administrator passed an
order on the said representation that
8 Judicial Officer of the rank District
Judpe be appointed to hold an inguiry
into the allegations of attempt to mo-
lest her.

" Aceording to the information fur-
nished by he Government of Pondi-
‘cherry no notification appointing any
Judicial Officer to hold the Inquiry

Tous, servany
againet @ Pondicherry lﬁnuur ate. (CA)

hubommdaum. A turthar re-
port is awalted from thermt
of Pondlcherry,

SHRI VAYALAR RAVI: Mr. De.
puty-Speaker, Sir, at the outset I
want to make it very clear that 1 go
not want to go into the merits of he
case but only into the Constitutional
problems of impropriety ang other
Constitutionai prog.caas iyl grise in
the matter. | uisg want ‘0 make it
clear that 1 am not 1n a position to
pay any compliment to the Govern-
ment of Pondicherry for its perform-
ance. By this reported Order of the
acting Administrator of Pondicherry,
& new situation has been created. Ac-
tually., Mr. Patwari, the Governor of
Tamilnadu was acting as Lt. Governor
according to Act 239 [Here the Gov-
ernment have quoted Art. 23%(2) in
the letter]. This order that has
been issued was an order for an en-
quiry against a Minister by a Magis-
trate, and that created wvery long-
renge politica] repercussions because
of the present political conditions of
India. Also, it js a real threat to our
federalism and the flexibllity of the
Indian Constitution.

Now, what is the status of a Lt.
Governor? It is almost the same as
that of a Governor of a Sta'e—with
the exception of the Governor of As-
sam and some border Union Territn.
ries. This august House had the pri.
vilere of discussing this mat*er of the
constitutional problem of the status
of a Governor, early in 1967 when s
eminent Parliamentarian Shri Nath
Pal raised the issued on the Floor of
the House in November 1977. Shri
Nath Pal had ralsed three very imp-
ortant and pertinent points. namely,
what iz the constitutions) status of
the Governor, the power of discretion
of the Governor and the mode of ap-
pointment of the Governor. This hws
been dabated in the House snd, on
that occasion, the peaple who suppot-
ted Mr, Nath Pal were sitting on this
side. Today they are sitting on the
other side. But what are they doing?
They are doing the same thing.- -



President does not act upon
will

grata with people and not the Chief
Minister’....”
This was the debate. The question
cams

Therefore, 1t i3 very clear that their
opinion was that the Governor should
not be elected, he should only be ap-
pointed as Head of the State, Ths
has been supported by Dr Alladi
Krishnaswam Iyer, if I can quote
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appointed by the President with the
convention growing up that the
Cabinet at the Centre would also be
guided by the advice of the provin-
cial Cabinet.”

It is very clear that the makers of
the Constitution, very great and emi-
nent jurists, assembled here in this
august hall, decided that the Gover-
nor will only be a head of the State,
he should not act on his own and that
he should act only on the advice of
the Chief Minister and the Council of
Minisfers.

This question was raised here also
on the floor of the House and the then
Home Minister, Shri Y. B. Chavan,
made clear the stand of the Congress
Party which was then in power in
those days. I quote what Mr. Cha-
van said.

. This is what Mr, Chavan said:

“I can tell very clearly that neither
the Law Ministry nor the Home
Ministry believes that the Governor
has a right to summon the legisla-
ture, we have never said that. There
he cannot use his discretion,
Naturally, he has to accept the ad-
vice of the Chief Minister.”

This is the position taken by the Con-
gress those days that the Governor
should not act on his own, he should
be only guided by the advice of the
Cabinet. This has also been made
amply clear by Dr. Ambedkar while
replying to certain points.. . ..

SHRI C. SUBRAMANIAM (Palani):
It is an accepted fact.

MR, DEPUTY-SPEAKER: Why go
into all those facts?

SHRI VAYALAR RAVI:
to strengthen my point.

Only just

I think the position is very clear.
Now what comes? The point that

comes here js about the status of the -

tories Act, 1963. He cannot go beyond
that at all. He completely comes with-
in the purview of Sec. 44 Part IV of

the said Act, T quote Wlth your per-
misgion,

“44(1) There 'shall be a Council
of Ministers in each Union territory
with the Chief Minister at the head
to aid and advise the Administrator
in the exercise of his functions in
relation to .matters with respect to
which the Legislative Assembly of
the Union Territory has power to
make laws except in so far as he is
reguired by or under this Aect to
act in hig discretion or by or under
any law to exercise any judicial or
quasi-judicial functions:

Provided that in case of difference
of opinion between the Administra-
tor and his Minisfers on any matter,
the Administrator shall refer it to
the President..

This is very important.

..shall refer it to the President
for decision and act according to the
decision given thereon by the
President, and pending such decision
it shall be competent for the Ad-
ministrator in any case where the
matter ig in his opinion so urgent
that it is necessary for him to take
immediate action, to take such
action or to give such direction in

the matter as he deems necessary.”
.-

There may be some amendments.
Only 2 or 3 amendments. That came
later. We ourselves passed them. That
was regarding the border States,

The hon. Minister in his statement
says that he hag acted under
Art. 239(2). Art. 239(2) never comes.
Art 239(1) says:

“Save as otherwise provided by
Parliament by law, every Union
territory shall be administered by
the President acting to such extent
as he thinks fit, through an adminis-
trator to be appointed by him with
such designation as he may specify.”

servant 2
Lt. Governor, It is governed by Seg,
44 of the Government of Union Terri-

| R s

o
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(2) Notwithstanding anything con-
tained in Part IV, the President
may appoint the Governor of a State
as the administrator of an adjoining
Union territory, and where a Gover-
nor is so appointed, he shall exercise
his tunctions as such administrator
independently of his Council of
Ministers.”

Here the reference to the Council of
Ministers is to the Council of Minis-
ters of Tamil Nadu. I agree. But
when he is functioning as an adminis-
irator, he comes within the purview
of Sec. 44 of the Government of Union
Territories Act. He is bound by the
advice of the Council of Ministers of
Pondicherry. So Art. 239(2) is not
applicable and the stand taken by the
hon. Minister is absolutely baseless
and connot be sustained.

Then coming to the point of discre-

MR. DEPUTY-SPEAKER: Now, you
will have to end.

SHRI VAYALAR RAVI: Can he use
the discretion? What are the discre-
tionary powers? His discretionary
powers are limited and they are com-
pletely limited. I can quote any num-
ber of authority on the subject, either
Basu or Seervai or even Supreme
Court Judgments, I can quote. M.
Shanti Bhushan knows. The discretion
is limited. It is not unlimited. Even
Dr. Ambedkar has said it in the Con-
stituent Assembly that the discretion
is limited. I can quote other authori-
lies also but for want of time, I will
not do that. I hope the Law Minister
will agree with me that even accord-
ing to the judgment of the Supreme
Court this discretion is limited. They
only said that the Governor of Assam
may have some discretionary powers
hecause there are border Union Terri-
tories. This discretion in regard to
Goa and Pondicherry is not unlimited.
It is limited for a specific purpose.
You will agree with me.

Now, here is a statement by the
Chief Minister of Pondicherry. I quote
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from the Hindu, a very Very responsi-

ble and leading newspaper of the
south, It say:

“Mr, Ramasamy said he felt that
the order reported to have been issu-
ed by Mr. Patwari had come out
without  consulting him  (Chief
Minister)....”

So, what is the urgency?
the discretion here?
the Minister that Governor issued
an order. It is only allegation. What
is that allegation? That was sent by
Miss Radha Bai. Copies sent to
whom? Copies were sent to the
President of India, the Prime Minis-
ter, Defence Minister, Minister for
Parliamentary Affairs, Shri Ravindra
Varma, the Minister for Tourism,
Shri C. M. Stephen and everybody
including Shri E. M. S. Namboodiripad.
I do not want to go into the merits of
the complaint. Here what the Minis=-
ter says is: there are allegations
where the Prime Minister has taken
a stand, rightly or wrongly, about the
merit of it, that the allegation cannot
be looked intp where there is not a
specific charge. What is the allega-
tion wand to whom it is made? Mr.
Deputy-Speaker, Sir, it wil] be in-
teresting to read from the complaint
sent by Miss Radha Bai. The com-
plaint says ‘Illegal acts of the Lieu-
tenant Governor’. The complaint is
not only against the Minister but it
iy against the Lieutenant Governor
also in protest against the illegal
actions of the Lieutenant Governor,
Home Minister and the Chief Secre-
tary and against the failure of the
Central Government to pull up the
Lieutenant Governor. Therefore, the
complaint is against the Lieutenant
Governor also and the Central Gov-
ernment’s failure. The Hon. Lieu-
tenant Governor of Pondicherry, the
Home Minister of Pondicherry and
the Chief Secretary, al] these people,
are responsible if she dies. Shri
Mandal made a statement saying that
the complaint has been sent by
Radha Bai, Assistant Director in
the Local Administration Depart-
ment, Pondicherry. She addressed

What is
It is not against
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a representation dated 18th July
to the Administration, Pondicherry
lovelling charges of molestation. This
is the complaint.

MR. DEPUTY-SPEAKER: You
will have to conclude, Mr., Ravi

SHRI VAYALAR RAVI: I am
concluding. It was on 31st May that
a complaint was made. I! was gone
through by Shri Patwari. Or there
was g complaint earller. The com-
plaint wag against the Lt. Governor
and copies were sent to the President
India and the Prime Minister
complaints are made levelling
, the Acting Administra-
under Art. 289 of the
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MR. DEPUTY-SPEAKER: What
is the clarification you want now?

SHR] VAYALAR RAVI; If the
Governor, as gn intrument makes guch
an order, whet will happen to the
body politic of democracy in the
country,

MR. DEPUTY-SPEAKER: Your
time is up.

SHRI VAYALAR RAVI: [ ghall
conclude, Sir. 1 ask clarification from
the Janata Government. I want fo
know on what authority the Tamil-
nadu Governor, Mr. Patwari, issued
the order? Second, what is com-
stitutional validity and what will be
its impact on the Indian body politie.
Whetheyr it will not lesd to political

Governor's powersy is not very re-
levant because Governors of States
arp different from Lt Governots of
Union Territories. Under the Union
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The 1lit. Govemnor repwesents the
Central Government {n Union terri-
tories and, therefore, hag been given
powers The Governor also repre-
senis the Centra]l Government but
Governorg have no other powers
under the Constitution as Lt Gover-
nors have If my hon'ble friend re-
fers to the Lt Governor's powers
under the Union Territorieg Act then
he will find that there js g diffc ence
and this j; what we are examuning
All the legal aspects will be looked
into whepn the report comec here
Then we will be 1n a position to give
our definite views

Mr. Venkatasubbalah

SHRI A BALA PAJANOR (Pondi-
charry) Mr Deputy Speaker, T will

take one minute Please allow
the only member coming
area
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They were al} Meities (Non-tribal
Manipuris), some of whom are be=
lieved to have returned here some-
time ago with the intention to create
pame and disrupt the law and order
situation ‘to popularise their demand
for mn independent Mampur” The
statement of the Education Mimster
of Manipur 1s that the recent murders
of Policemen and looting of a bank in
Manipur are no lesg crimes Their
nature 1ndicated the band of an oOr-
gamsed group which needed both
arms and money The killing of two
policemen, in Imphal with the obvious
purpose of taking away arms, the
looting of a bank jn the town imme-
diately thereafter, and the subsequent
killing of two more rifiemen near the
Burma border, which was the point
of croasing over to the other gide by
the underground elements, could well
be linked up

MR. DEPUTY-SPEAKER Dr.
Vatant Kumar Pandit—not here.
Shri Nathu Singh.

(ii) RErORTED LOSS OF LIFE AND PRO-
PERTY CAUSED BY FLOODg IN SOME
DISTRICYS OF RAJASTHAN

T oy B () ¢ IR
e, & W Y sy & fisy 377
¥ ogw Prenfafa s axw 3 SemT

gt 1

TATATT TN ¥T A WWTr s &
gt ey g, ol ay, wofy sreerer e
qui fr e £ frodtr wf o ¥ gt
wg w1 ofr & 1 wf Prdr wry ¥ wrearfine
swrfier i §1 ¥few o v Wt
o off o aw v ol gw W
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[+t 79 fag]
faraT mr 1 el ' g A gET
TR T4 & W 9% a7 @ {67 919 § |
af< I8 ®qT T FI9HT &1 H< @ FHaT
ST T AT TF IH qHEAT AT AT
AT EY AT GIAT | §9 99 oY qg
& wifs & ooeaw ¥ wefaw e
AT § afET g ax oF fafaa feafa
AT FT AT TE & | 59 q7L I €41
93 Y, IF el d W q@ 77T ol
o @R 9 & faw gy ¥ oS
ga, st far gdam g9 &1 feafq
JIAAT FA T AT S9 el a1 94
TG FT HTHAT FTAT TS WIE | ToIEqTT
F auaT 8 far av 3w A & T
Afew gwifaa g1 2% & 5 agi o=
T S & W i g 81 araEt A
gwifeaq g & 1 afaat a8 W@ §)
gaTdl Wt f T wEwT w7 T o
99 g9 T | HHA o€ g W AT
qit ¥ ¥ Q| Fig T= A0 Al
IHT W & | TR AR, 9 99 G
qEET WX AT & 1 AT O & faR g
g1 odr feafa 1 ameT TSR @Y
gz FWT TG FET =T 1924 F
X 99 ¥ AFH IR TTIRATEY | T
&L @ a1 | F1r faf<a &1 55
FX ot <@ &1 AP F9w a7 @i
T E L H o A AT R F
oar g1 dgHle 43S, Wy, Hle-
< Y, TTTG, GTEET, STHAT, TG AT(S
FAl § AT THAE AT 1 TR
FuT & FTOT @A qed & FAT T8
A WE 7O & F% G & fAdew
ot § fadw war § T 3 =@ =w
forr e ¥ s TEW R W
watas feafy 9 & sarw F fao fadg
LM FF IO FL N A GE W
TR PAT I AR FAC o &
T-gR FY g & F FEAT AT G )
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(iii) NEED FOR OLD AGE PENSION TQ
AGRICULTURAL LABOURERS AND LAND-
LESS POOR FARMERS

SHRI RAJ KRISHNA DAWN
(Burdwan): Mr. Deputy Speaker,
Sir, I am raising under Rule 377 the
following matter of urgent public
importance for the consideration of .
the House.

India js basically a country of agri-
culture but millions of agricultural
labourers have to earn their daily
bread by doing inhuman labour 4l
death. Though India is an agricul-
tural country, members of the other
communities, workers, Government
employees and others in big establish-
ments, apart from the poor farmers
and agricultural labourers, enjoy pri-
vilege of pension and handsome
monetary benefits like provident
fund, gratuity, etc. at the old age
which supports them at the fag end
of their lives.

So far, hoth State and Central Go-
vernments have framed rules to help
only the people belonging to the non-
farmers group, resulting in the true
ownerg of our agricultural country,
the farmers, becoming neglected and
deprived of al] necessities of life. In
every village thug numerous help-
less overaged farmer brethern are
struggling hard to survive in a very
painful way till the last day of their
lives decided by the Almighty. Some-
times they pass their days with half
meal and sometimes they do not get it
even. In order to rub off such seri-
ous disparity in our society and to
usher in a new life to the agricul-
tural labourers, the Central Govern-
ment should frame a rule to imple-
ment the minimum old age pension,
ncessary at the fag end of their lives,
to agricultura} farmers and labourers
after 65 years of age. Otherwise we
will not be able to stop the death of
thousands of farmers and agricultural
labourers due to starvation. The far-
mers and agricultural labourers
of our country  are  placing
this demand to the Janata Govern-
ment through their elected represen-
tatives to eliminate such disparity.
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[Shri Vasant Sathe]
a right national perspactive. We can-
not be over-charged by emotional
congiderations. After all, a language
esscntially and primarily is a medium
of communication of thoughts of
ideas, a link of dealing with others,
and that is why it becomes important

Now that India, that 1s Bharat, has,
for the first tume, after our indepen-
dence emerged as a nation in the

harmonious, united and
strong nation or not? Once we accept
this basic premise, then obiviously all
those factors which lead towards this
unity, towards this harmony must

J
E

AUGUST 1, 1078

C.M's Conferpice
re. Language Poliey (Motw,) e
1 per cent of the population. (Inter-
ruptions) You will bave to think of
one common link lgnguage for this
country. And that language, in my
humble opinion, has a utility and =

not think of any other, And when I
talk of Hindj (interruptiom). I am
not thinking of Hindi as a poly
of any particular people. Hindi it-
selt can evolve and grow; and I am
thinking of Hind: as expressed

Gandhiji—he used to call it Hindus-
tani. Common words can be used or
retained [ feel that the greatest
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Res. possed at
SHR] VASANT SATHE: The signa-
ture is in Nnglish; the geutieman who
signed ths comymmicstion dves not
know Hindi; somebody had drafted it.

307

He is some Nahata or somebody. Then

Bombay. This is the type of Hindi.

A
mMummM~uw
mw Mwmmm
it
3
mmm
LAY

um

m
mMmm
£5.%

3 mm
nwm

.mm
m

mm_mMummmmwmm

L] bmum

ik mm
“muWMm m»mMu

mhmm ~mmmm

ot urpdey oo (afbrye)  Aw ¥

¥ w1y e st )
oY N wR T W P

ot www W@ : fegw drw ap

wi o af feer gur &1
Is it not like the famous Dr Raghu-

vin's: ®e5 ®ME for the necktie,
gfire, srwder enfe wer efr wrer 3
For signal, You cannot have signal;
you must bave: wyfior v wawTewr
quw MNgatsr dfger

whlt oy wgr wed ¥ fis Wi e, w1,
wr ot ot war fawwn 8

T
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): In

gcmu-:mmn
‘Tamil.

Hemarna- SHRT RAGAVALY MOBAN.

in those fime
Weé adopt Hemame-

VASANT BATHEE
in Eingi

4



GAM: Afier all we cannot ask you to
shif; Parliament from Delhi to Madres.

(Interruptions)

MR, DEPUTY-SPEAKER: Do not
got exeited,

SHRI VASANT SATHE: In Tamil
Nadu you have asked all officers (you
cap correct me) to sign, I am fold in
Tamil. ¥, that correet? '

SHRI A, BALA PAJANOR: Do pot
compare Bifhar with Tamil Nadu,

BHRI RAGAVALU MOHANARAN-
GAM: Mr Sathe cannot be a lero of



an Res passed at

[Shr; Vasant Sathe]
15 hra,
Therefore, thig i the view of the Kar-
nataka Chiet Minister, this is the view
of the Andhra Chief Minister and this
13 the view of the Keralg Chief Min-
wster Now 1 would plead with my
Tamil colleagues let thiy issue not be
politicalised Do not think that this
wssue will help [ think, they also
should accept that today or tomorrow,
Hind; should grow and devclop as a
link language Let it take its own
time, I am not saying that you rush
it Let 1t grow from the children taill
they become graduates

1 can understand their fear because

Therefore, throughout the country, if
ag a natlonal cadre of administiators
or inter-State cadrg of adminstrators
or we draw from the Btate cadre, they

here from the South can speak and will
speak Hindl better than those who are
born in the so-called belt. That

BHRI RAGAVALU MOHANARAN-
GAM: Can anyone of you here from

North India compete with me in Tamil?
You cannot because this is my mother

tongue., I cammot compete with a per~
son. whose mother tongue is Hindi,
MR DEPUTY-SPEAKER' Byt these
tdeag you cap put when you will be
speaking.

SHR! VASANT SATHE: I have been
practising three-language formula. I
come from Maharastra, a Marathi
speaking aren. My mother tongue is

Marethi,

AUGUST 1, 1878
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SHR1 C. SUBRAMANIAM (Pslani):
It ia a sister language.

SHRI VASANT BATHE: It is nol at
all

I can speak as gonc ne a8 bad or as
I do in Engligh e in Hindl,

SHRI A BALA PAJANORE Mr.

Deputy-Spraker what he says must be
understandable to othirs You under-
stand me when I gay Somethung ln
Tamil Mr Speaker also can unasr-
stand me For 30 years we have been

fighting for our rights

MR DEPUTY-SPEAKER 1 am
understanding you FPlease resume
your seat

*SHRI A BALA PAJANORE Why
should my “brothe-- ~-laws"” be aftaid
of what we afy sayfig¥

*Bpoke in Tamil
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o\ ¥ GORR ® o quer wely ¥ oy
I wreren foar & gey I
vl g, WwEr ey

“There has been otlempt In cer
tain Ministries of the Union Govern-
ment to covertly impose Hindi and

this Conterence is strongly opposed
to attempts o impose Hindi"™
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ek wrT wifs W o ¥ fe
W19 ¥7 Ser wgr Sdeveire § o W
¥ W¥T 9 G AW Tz FT woOw )
war | gy wrew & dfeery Fafer
wr o fr gy sy O v ¥ wwew
X wawtn ok S ey ca e
%Y I ANT O TEATY o HITETeRTY
wrire X fean | ®Wo  GEIEET AY
e ¥ gAw sgwfe R W )
¥ FETEHT F w7 wEr-geT qogt
¥ s wray g g€ | 3T wATET
¥ 19 W, 1047 W1 FE T *

“I am of the opinion that Hindus-
tani shall be the language of the
State, e, of the Union, as well as
of the units. 1f each unit is given
the liberty as the clause does, to
mske any language as the official
language, the objection of having a
national diversity will make Indian
administration impossible.

“The units shall be put under an
obligation to adopt Hindustanl as an
official language at the very start.”

% M o wETwT w few g
awat § dfew aw WY ¥ ag s § e
g ¥ Iy woft wrar gy wifeg
wrogad wrare T g am & fafaey
sferw &1 fmfor et d 1T §
wTHT 9% W) W Sfedr o, w
afwwamy, WM, ¥ Wi wAiew X
¥z mf 1 WraT ¥ WTETT 97 SUTeT WO
F worer Y sorder sy T W v |
W ot wrpner & s & fowr &
ot § ot firerr T Y oTd ¥ )
e & “edRr wmr fferw W
Ce” w1048 ¥t o, oY ol
oW ¥ ;o ATUWR, AT ¥To WITo
- A aqrer, sTend wer
AW, No Vo qHe  WhOTR, wx W

KOTUST 1, 1078
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Language Policy (Motw.)

Y weney, we Py Y, We
Jwo quifie, ate wfergle, wife
»

LB R

“English as the medium of instrue-
tion should be replaced within five
years "

famfamy & Faw v af &
weT 97 u'iT rHifan wHd agr ar -

“The university should adopt the
. language of the region or province"

Aerar wrng A sew foer wef
¥, THY g

“We have accepted the recommen-
dation of the University Commis-
sion. The higher education should

be imparted through the regiomal
languages.”

W WAt A qade Wi
oA, 9 o wre o o off, I
gw ary oy vt oft Fe arlr far W
amerw Y et e g wifigg o
Y ereg & WY ¥ o wyr § o e
e ¥ wTE QRN o 1956
# wr w1 ot foiid e fegrdedy
wiftew wr cfogre oY Y o &
w9 W Iew fglt Wl ¥
ot e wigdtwrnlt § 1w
a7 f% wroy wt a9 i #
wir a1 T 3@ witer ¥ oY
et war et fvner wrf ¥ @
AR qu g § e, Kot ek o
vy & oy Pt o iy o wremr
ft, fe 1068 ¥ iy o fawry
wwr 3 S vy wa ot fie Sww ot
wrerg el | et wreewd it o iy
firaret amfl o ww o Y oftrerry
¥ Qur wff w1 1
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“The medium of instruction of
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“Tht must be the logical evolu.
tion of our policy.” ’

ars faqer .@w, & W7 gl Wit
Wl ¥, ¥ ww forw wel giwR WY,
I wyr o

-

_'"ni-no.ood:rmuommm
instruction for young peopls which
is Dot thelr mothertongus The: big
gulf between 90 per cent of the
mam..ndzorzsperuntofthc
English-oriented people “exists.”

FATY CTUTAT W7 AT WY R
i & O fiet & X8 o Ik
g ¥ forwerer oY wrer o ) wwdlt

axAETATNTE & o) Featrfir
& droret wreor feat ', S TR
'F(T'l'l o
“ am onp of those who.is of con-
firmed opinfon that.  the students’

mdhcrmus:hwtdth.uuﬂh.ut-
1ulmwhn

u'tnmq_ﬁnﬁm* niqtt
| wETe ¥, S IW aw W) e
wrewr feat ar, 3@ ¥ I vy o
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" aemam a@u, g @ o AW
wrate gl S fidt WY b o,

Tw W Yt miskw X a
gl

‘Itwudiﬂlml:tomhowtho

people which compelled India to
match the states with linguistic
houndaries makes it more ° urgent
that Hindi should become establish-
ed as a common language to all—
while English will remain a great
help- to Indlans, parity for English
and Hindi would bave gobe hgalnst
the Indian feeling of natienhood’.

JUER  REIEN, U WAWeET
mfswa’ »T sgar &1 vE ERTC ATy
wgi & gfewr gt aa od
faeft ot ghewiw § Wy W, AW
eRzwo & g wwrd £ fieqw stwifire
h*mﬂwﬂmﬁm
Mﬂf{t{l v

~“Damocratic Government cannot
continue to functon in the language

which is understood by only a small
fraction of the population’.
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[are Troroft fin)
w1 firr | Bw wogeaT oF TRRT WX
¥ drar § WX £X TIT ®ITET A oy
aaway far 3o & fgedy w1 wer o )

e wEEq, W fadt ol
& W L, o g5 an Ty ot o ooft
¥ fe e a7 AQ g 9 el W
facra & 1 g o g 2R & fr afamany
& o gt formr § 9 oY gt & e e
& « wavsawr sy, iy sre Feefeataw
wi Fad  gaT 97 | 39 6% 7 fwey
wa ey $1 el W
foid & §fw —

wgt ¥ 54 v wrel ¥ wgr—
Hindi should be optional

27 TTHE o WP
Hindi should be compulsory.

68 quife Wwi 3 wgr
Hindi is necessary.

nurE SR ¥ 7S o i wyr
f figds s §1 SNW A,
SaT TG QO A & wred eger o R

AUGUST 1, 1978 CM."s cqung.
re. Janguage Policy (Mpfy. o

& o § 1 xa ur & Forerefy AT W
et ofawmd ¥, Fwrer dqaforr
£ 1 Wfwr o1 ww % A€ qw faw Faqer,
w1k wee v ot T wifeg | v A
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wrar gl ) (WY W 0§ ¥ e
w1, el ot ¥ wyr wr e et emaee
sk sgrer fspwdw ¥ wnwr &
w7 W gl %) wow wed K xafoy
figedy fr wered wrer ) Wt ) @
figdr %Y woni o oo § g
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w1 WY Wy wfeg
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wartew fawfuareg & sogwafo ¥
g § fo o Qo aw & wyk wivh
wh et 1 vafer ww Jf: fenfo
oYy ¥ el wr ¥t vy wifyy ¢
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tfx wy drwcgw e qrfeerest?
Y i fignbr v sl dobr wrerw Y
woft wrar wftwre wear gior )

1530 brs.

[Mg. Brzaxen in the Chair]

SHRI C. BUBRAMANIAM (Palani):
Mr. Bpeaket, Sir, I rise to
in thig débate with a setiss of reppon~
sibility because we are Gesling with

i



Mr Sathe was pleased to say

while I speak for the non-Hindi-speak-
ing people, I am not speaking as an
anti-Hindiwala. I have been associa-
ted with Gandhiji's movement even
from the 19203 and later on as a hum
ble freedom fighter, for the spread of
what Mahatmajl called Hindustany
being the common link language for
India But unfortunately we have
strayed away from Gandhi)i as far as
language is concerned because 1t is
not the Hindustani which Gandhij{
concelved which is now becoming the
vfficial language but something else,
something completely different. But
that is beside the point Apart from
that, I want to tell particularly my
Hind: friends here that, for more than
15 years, I have been, and I continue
to be, the President of the Dakshin
Bharat Hindi Prachar Sabha, Tamil
Nadu Branch, even though I had to

consider me as anti-Hindi, 8till the
case of the non-Hindi-speaking peopls
will have to be put forward in this
House, particularly in this Parliament,
aa comprehensively as possible so
that there might be no missunder.
standing about it

thing. It i8 not so.

‘This was one of the most controver-
sl subjects which were discussed in
the Constituent Assembly of which I
had the privilege of being a Member

meetings And it was not as if the Con-
gress Party itself was umted on this;
there were sharp divimons within the
Congress Party with rcgard to the ap-
preach Ultimately, a compromise de-
cision was taken—not a unanimous de-
cision but a compromise decision—and
that is now found in Part XVII of the
Constitution read with the Eighth
Scheduls of the Constitution We are
dealing with a multi-lingual nation,
which is hkely to persist for a long
time to come; I do not see the end of
it in the foreseeable future. It is not,
as in other cases, a question of two or
three or four langumges. We have

important in its own region, rich in
history, rich in culture and rich in lite,
rature, Therefore, we had to take a
practical decision with regard to the
official language . and also the sta-
tus of the other languages and the
first decision was that all the Indian
languages were natiomal languages
and in the VIII Schedule the more
important national languages were lis-
ted in the alphabetical order Some-
thing was added later on.. .

SHR] A, BALA PAJANOR: Fifteen
are fhere now,

SHRI C. SUBRAMANIAM: Those
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{Shei C. Subramaniam)

Then the question srose as to whmt
should be the official language of the
Union, It was easy to décide the
official langue for the State because
each State had its own language;
particularly later on after the divi-
sion of the States on the linguistic
besic, it became an sasy matter even
though before that, there were some
problems. Now, it way a question of
deciding what should be the official
language of the Union and we came
to the conclusion and the Constituent
Assembly accepteq it and 1t is now 1
the Constitution, that Hindi shall be
the official language of the Union.
do not think any Chief Minuster
anybody bere is now pleading. Let
get rid of this provision 1n the Consti-
tution. It is not my stand anvhow and
I do not think that anybody has taken
that stand ang even the Chief Ministers
have not taken that stand including
Mr. M G. Ramachandran ...

ES -

SHRI A BALA PAJANOR. T do
not think.

SHR1 C. BUBRAMANIAM: There-
fore, when we took that decision, we
had to face certain practical realities
Two factors we had to fake into con-
sideration One was that Hindi had
o develop adequately to take the place
of English in administration. Second-
ly—this is more important and
!his fs the subject matter we have to
deal with now the disability which
would be faced by the non-Hind{
speaking people when Hindi is adop-
teduﬂielolanﬂjcinlanlum. This
1s the second important factor and this
is what we are discussing today.. ..

SHRI A, BALA PAJANOR: That is
the crux

in, .
ability to the non-Hindi knowing
areas. I say it will undoubtedly be
a dizability. Let us face that. Let
ug not try to get over it and say,
‘anybody can learn it m a fortnight
or in a month or 1n a year’, It will
be a disability for a considerable
time 1 say a rule must be laid
now by which we do absolutely mo-
thing which creates a disabllity to
the non-Hind: speaking areas Ih re-
gard to services and like matters.
Let that be quite clear.”

Therefore. this was the problem that
faced us and, therefore, another com.
promise decision was taken thaf, for
the next fAfteen years English shall
continue to be used for the purpose for
which it was being used earlier.

After that what would happen? It
It was left as it was, automatically
after fifteen years Hindi would become
the sole officlal language and English
would drop out of the picture. But the
framers of the Constitution were not
sure that such a thing was possible
and, therefore, they went further and
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regard to Public Servi-
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Bo, thase were the points which were
takeh into account by the Constituent
Assembly when they framed the
Constitution and put down these pro-
visions with regard to the languages
“Then the next mlestone came when
ibe first Language Commission was
appointed and it made 1ts recommen-
«ations I am sure the hon Prnime
Minister is aware of the discusaion ol
the First Language Commussion's Re-
port 1n the Gaubati Congress meet
The Commussion had made a recom
mendation that the time had come to
restrict the use of English at least in
seme areas and we should begin with
that and the atiempt was

ttorm 1 put forward, on behalf of
’t:m-mwwmmph that
this thing should not happen. 1 cate-
gorically demanded that Englsh
ahoulq continue to be
for administoa

the Hindi That was
how this peint of view of the non-
Hindi wpeaking people wes put for-
ward on the Congress platform. Forti.
nately, the Prime Minister, Pandit
Netwy, and variows other statesmen
| thery were good gliough to aerept this
point of view and that ‘was howi later
on, you woullt find {8 Jenuzanch was
fivex hy therthen Prithe Minisie at
varlous torums. [ wWill come o that

C.M’s Tonference 330
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So, the question arose even then—if
there was yestriction 1in the use of
English. It was gomng to create diffi-
culties lor the non-Hindi speaking
people It was on that basis, apart
from the development of Hindi, that a
decimon wag taken It was in that
connection that Pandit 1 gave the
assurance in various places. The first
assurance was given in a meeting at
Madras—naturally, because that was
the place where the sentiment was
very much in evidence

Some points were raised with regard
to the medium of mstruction There
18 no controversy with regard to the
medium of Instruction I had been
Educstion Mmmster for nearly ten
years in my State and there was no
question of any controversy in regard
to the medium of instruction Kindly
don't try to confuse this issue by
bringing in the medium of instruction
As a matter of fact, it was the Taml
Nadu Government Madras Govern-
ment which took the first step to
make the Tami] the official langu-
age and also made Tamil, the medium
of instructien So let us not get con-
fused bv that T am quoting Panditn
again  “What is important it seems
10 me quite ¢lear is that having decid-
ed on the medium of instruction in
schools the argument 1s really hmited
to the language of commynication
between the States The Constitution
has lajd down that after a certamn
period Findi should replace English
In this respect the question that ,s be-
ing considered in Parhament and else
where 13 this I am quoting from
Jawaharlal Nehru's speeches, Vo.ume
IV page 40

‘We should avoid ngidity in our
approach to the question of langu-
age We have 0 proceed with a
certain flexhility and with a very
large measure ol common congent
There can be no compulsion in a
matter like this. We cannot compel
Jarge numbery of people to do some-
thung which, they, do not like to do
1 bave, no doubt that dificadt. as the
problem s, it wili be golved, step by



331 Res. passed at

[Shri C, Bubramaniam)

step. It iz important that no deci-
sion should be arrived st which
creates any kind of disability for
people of one part of India in compa-
rison with those of another. In re-
gard to Hindj it is quite natursl for
pecple in the non-Hindj speaking
areas to feel that it might create
disabnlity for them in the services
and in other ways. It is legi-
timate for them to express their
fears. The matter should therefore,
be considered bearing in ming that
there really can be no compulsion.
Whatever vur decision, jt should be
arrived at through general consent
and it gshould be flexible™

This was the first statement he made
after the Gauhati Congress It was
made in Madrag when he was releasing
the Tamil Encyclopsedia, Fifth Volume,
Then, there was a resolution in this
Parliament by Shri Frank Anthony that
English should be included in the

Schedule. I am not g nto
Efgﬂt. of that whether u'::uld be
included or not. 1 will deal with
Enghish a Lttle later. But, in that
connection, this question of assurance
came and Panditji has put It quite
categorically in his speech on the floor
of this House. Ang thig is on page
55 of the sams vofume.

“1 suggest two things. Firstly, as

Mianister to
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and 1 would leave the decision not
to the Hindl knowing people but to
the non-Hindi knowing people.”

This was the firsi categorical assurance
given on the Floor of the House by
the Prime Minister. Then the ques-
about the future when
these 15 years ended, what would be
the position. So, an official Lanuage
Act had to be passed in 1963 in which
the provision was made that even
after the completion of 15 years
English could continue to be used for
all the purposes for which It was
being used st that time. This was the
essence of the 1963 Act,

Therefore, the comstitutional obsta-
cle for the use of Hindi had been re-
moved by this House by an Act of
Parliament. Even at that time fears
were raised Would the assurance
given by the then Prime Minister
would be honoured later on. If some
enthusiastic person  takes into his
head to push Hindl what will be the
pomtion? These questions were rals-
ed but Panditfl categorically gave the
assurance but that it would be wrong
to put it in the Act itself. He thought it
would be better to leave it to the good
sense of the government regarding its
implementation. But we found in
1965 when Lal Bahadur came to power
a8 Prime Minister and there was, if 1
may say so, an  enthusiastic Home
Minister—an over enthusiastic Home
Minister—he tried to force the pace
of Hindi and this was bow we had
anti-Hindl eruptions in Tamil Nadu
It was at that time that myselt and

to
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them—DMK gy Anhh DME—are hav-
ing sll the sdvanteges by the anti-
Hindi posture in Tamil Nadu That ls
mainly becsuse of an attempt by an
mr-mhmiﬂnﬂ.:ltllhbt‘zw

to consider this,—particularly in 1967,—
when we considered an Amendment
to the Language Act of 1063,

the two language formula, Tamil and
English only. But leave that alone
Have the other Hindi States followed,

Now, Sir, that Resolution specifically
says that the Third Language should
be one of the Modern Indian Langu.
the South Indian
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would have all the advantages in the
Services. The Hindi people should re-
slise that when they press for Hindi

age, in the gense that it is not akin to
our language; but still we have attained
this proficiency. And, in spite of the



ple for the fault of the Qovernthent

Z
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that in the initial stage you need not
have the knowledge of Hindl has no
meaning because what would he do
there> He goes there and there
should be a language which is being
used which he knows Unfortunate-
ly, 1t 1 onlv the English language

I could very well understand the
views of Shri Raj Narain and other
people like him that English is a foreign
langunge I also concede that this is
a foreign language

SHRI A BALA PAJANOR No, no

SHRI C SBUBRAMANIAM 1 am
prepared to comcede this, wait, I am
coming to the point How many peo-
ple know English® They say, it is
one and & half per cent or two per cent
or whatever it is. But this is the only

more fagn  uny other
language, move widely knows then apy
other lIanguage. Even now it contl.
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sSHAILC SURBRAMANIAM: I woul
like to know from the Prime Minister
where his grand children are having
thelr. aducation, |

SHRI A. BALA PAJANOR: As also
from fhe other Ministers. I have all
the siatistics.

SHRI C, SUBRAMANIAM: There-
fore, there is no use of just pushing it
aside by saying that this is a foreign
language. Whethar this is a foreign
language or that iz the instrument
available WM We have learnt it,
our sons and grand-sons gre learning
it and it is necessary to learn it to keep
abreast of world developments. Are
You going to be secluded in an exclu-
sive area without keeping track of the
events and happenings outside® There.
fore, the knowledge of , foreign
language is absolutely necessary. Are
Yyou going tosay that we will bring
Russian In place of English or French
or some o#ier language leaving all the

the functioning of this House, Suppose
i’ your enthusiasm, you say that Hindi

4
?
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Administration for you also. You can
go home.” Unfortunately you can-
nothlual.lthclihn‘ulmuihl
official languages and start translation
into all the 14 languages. That is the
unfortunate position,

168 hrs.

SHRI RAM DHAN (Lalganj): You
very easily see Hindi filmg and sng
Hindi songs; and your actor cts mn
Hindi films

SHRI C. SUBRAMANIAM: Unfor.
tunately, we arq Dot acting in flms
here. We are transacting business As
hrumnﬂmmlmm,mn
if we don’t understand them, we see
some beautiful faces Do you want to
reduce this House into a cinema? I
hope!hntllmtthemmtlmofthe
Janata Party.

This is the thing which w, will

have to take into consideration in
coming to a decision in the matter of
making Hindj as the sole official Jan-
guage

Coming to the next level, nemely
mmﬂmdmmu
i all in Hindi. I ym toMd it is all In
Rmdlxdonothowhwmxh'hndm.
Ramachandran manages {t there, (In-
terruptions). And, therefore, 1t be-
comes difficult for a non~Hindi-know-
ing person. It means we all becomea
:lhq?aluag;uhutamm-
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business to give this assurance. These

sy all real spprehensibiis in the minds
of the peopla.

mm
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would again berome & dumb House

the

You
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cannot have any discussion. You can

And, therefore,
t and the

officials who enter the

{Shri C. Subramaniam]
function here?

happening in the Administration, haw

339  Bes. possed gt
service, even with reference to
Cabinet, unless there is some language
which would at least for some time
be gvailable to enable people to
understand what is happening,
ang a dumb opposition; and you can
have gn authoritarian regime.

go on taking decisions, This, in effect
would be what it would be reduced

do We
leave alone the

I R
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T ey w7 wwr § fe
wawlor wer gy oY wawt wiwy ¥
fawra g § | o TfeRiz e
§ o gfer fr o wc Wik
wifefaan pradta wa o

You have got no authority to expunge
them, (Interruptions) It iz May's
parliamentary practice,

MR. SPEAKER: Mr., Raj Narain
may please resume hig seat. I am on
my lege. The instructiong given are:
if more than one person simultaneous-

wers also given that interjections are
part of the proceedings; they have to
get in. But if interjections are made
by twenty people, it cannot be record.
ed.

PROF. P, G. MAVALANKAR:
They can write ‘Interruptions’.

ot g () - Row
R WFATE | AT WTE e
fE¥rmT

MR. SPEAKER: I; it a point of
order” Under what rule you want
clarification?

oot e W ey
wigar § wioe agy § e o & W E
W & wwT Tawl FTRifaw @
frorm  fmr  wrm 1 ww & Wer -
o4 wva et sz affstaar r
fow & § o% ww oo O A §ETR
wT g 97 | Fu P § s gee
ur foerd & A faeifatar

MR. SPEAKER: Yours was not an
interruption of a speech; yours wa
& speach and not an interruption,

A a—
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n‘tm S R |
freTé £Fm wifgn

MR SPEAKER Your speech 1
not going to be recorded; you will be
called 1n your own time

8 At b Y

. W ; ®TE W, §2T
graygeiomr st aft £ g
o whra o 1 ¥ oTzoma
a7 1 gzowr Frare glar wifid
s ¢ oo s afrgar Alaesw
wfy g

MR. SPEAKER- You can make an
jmterruption

PROP. DILIF CHAKRAVARTY
(Caleutts Soiath): Y.am had just now
stated two things: firstly, in case of
unnecessary interruption, you are not
to record ...

MR. SPEAKER Who has said?
Where 4id you get that,

PROF. DILIP CHAKRAVARTY:
Who is going to decide what is a ne-
cessary interruption or what is an un-
necessary Interruption? Secondly, you
have stated that if the gama member
Interrupts more than onbe, tha* also

«fhould not be recorded (Interrup-
tions)

MR. SPEAKER: Neithey of these
things had been said by me

PROF. DILIP CHAKRAVARTY-
These arey things on whish sheuld
like to draw your attention and re.
quest you to give proper girection.

MR, SPEAKER: That is not my
direction; you have not heard it

BHRI PURNANARAYAN BSINHA
& dpesking

AUGUST 1, 1978
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SHRI O. V. ALARERAN (&ske-
nam): Today you have lald down a
dangerous proposition. Yon have
that if it is necessary interrup.
it will be recorded.

MR SPEAKER: I have never said
that; I do not know where you get it.

1 0. V. ALAGESAN: Who is

to be the jndge? Iz the Repor-
going to decide” ,d{iInterruptions;

iz going to be the judge® The
Reporters cannot be the judges of
what to record and what not to record
It 1z a dangerous thing Either you
shoulqd sav, ‘don't record’—you can say
that—or you may expunge it In
other words you are giving the right
of expunction to the poor Reporters.

MR. SPEAKER' You have eviden-
1 never said, ne-
I do not
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[8bri Kanwar Lal Gupta]
mdhﬂrwnﬂh fngish by

Haste only gave rise to
.dvuuuldiommlm:lm-
Hindi speaking people who wanted
time to learn the language.

English was a good language
which could teach ys many things
but it could never be pur mother.
tongue nor could it be continued
eternally. It had to be replaced
eventaally by Hindi”

AN HON, MEMBER: From where
the quotation is?

SHRI KANWAR LAL GUPTA: This
is from the Debates of Thud Lok
Sabha, 1982—A4th Session

I o€ W% AT ¥ 1962 &
o B ¥ 3z wgr ) v W
ot Y ¥ oW o gy ¥ —

“Hindi had been suggested by
our Constitution as the link lang-
uage for Central and officlal pur-
poses. It was hot because of any
superiority of that language but for
the simple reason that it was the
most feasible for that purpose, The
normal link language could not be
English for a long time though it
might continue to be a link lang.-
::1: between thinkers, authors,

T wgw gy & agh aw
o %1 wavw §, wam o @&
AT 0T WY, W Wy wredt
®, i ogt ow o et chedr
;i'd’r w1 W, o Nl et wrk

e "y T "
S8HRI VAYALAR RAVI: But yon
::pll:tlmnl!!indionm“uthm

BHRI KANWAR LAL GUPTA: I
mrrn;w&ammum
ot sl It official , policy. Let
the Prime Mipigter zeply. If there

T "

orderg here and there, if
that is bound to come gnd that

Monister of Bihar in paying that sven
for inter-Btate  correspondence it
should be only in Hindi, and not even

SHRI RAGAVALU MOHANARA-

—



Hindl, thay sre supplementing end
.wa::hm othir, So fir ms
we m#mww
concerned

MR. SPEAKER: Hg should con-
clude now,

SHRY] KANWAR LAL GUPTA:
Give me another ten minutes.

MR. SPEAKER: Ten minutes? You
have already taken 15 minutes.

SHRI KANWAR LAL GUPTA: We
have two nationa] anthems—Janagang
mana and Bande Mataram. Is there
any person in the whole country who
will raise & question of language
about them? We all respect them,
whether we belong to Tamil Nadu or
other States whether we speak Tamil,
Telugu, Marathi, Malayalam or Hindi
It is not a questron of language. We
all  belong to one country It is
people like Shri Devraj Urs who
want to make political capital out of
it. I can understand $Shr1 Rama-
chandran. 1 have read the press re-
ports.... . (Interruphons). When
the pressmen asked him. “Is this any
confrontation between the Centre and
the States over the Mnguage issue?”’
he saig “there is no confrontation;
there are certain grievances; we have
expresseqd it." has a right
to express hiy grievances. So, I have
nothing to say against jt. But what
Shri Devraj Urs has said, you cannot

te. Laviguags Pollcy (Mbit.Y"
You have failed, Your programme
failed and you Bave been yéjecied
the people. All other things
over; cnly language is left.

SHRI VASANT SATHE: Do

try to play with this.... (Mnterrup-
tioms),

B 54gE

ot ol wew oY wAEw AR,
wHaeed s ff g @ o
FarE i sdiwnr ot & 1 W
awE AY ¥ fag qw o geowr oy
gubfr xR ? agEw §

q¥ g% e e figlt & A &
ot wft § i figedh et g wrr ¢
& ¥ sl & v oY wr wel 8w
TumNaraR ) W e
2w © Q8 AEw Tt o v
warar, w6 ot awwW ¥ ol oo, Afer
W AT §% I & fay ¥y foar @
et & ) ¥ aph gk
W weedt wnfigg w5 Wi e dur
ot won wifgy forer @ g5 Wl ¥
ag whe faer | & onare g wor sy
w1 R 1 wTfRwE & W %) sy
ot &

I have been to Andhra, I have been to
Kamataka during elections.

W W W e ol & wr O ¥
ey @Bea § N OF Wiw £, ¥e
Tefiferw ¥y Waw f, 9 O
dzw § o) o fror vy swrmm g £
& wrgar forft wr¥r T el wy Hfewer
a1 & Wi qu Aot off ad fs
it swtfooft awr, fowd qgreaw
ATEW 15 WTW 0% Ve T, TAw) g
fwfy vz € anit 1, fimft s
¥ fag ot uw fewh & ot § o
Wy o wreww Wi & f owvsw WY
wxw # figed, ¥ were ¥ g st samer
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o e ww qwj
a1 o wifge otc o) figly g
wigd gAY g fer T wifygg, ame)
foa® ¥t wifgg, vl w1 qredtw
wor wifgy, ey ¥ wrerr wifex ¢
s {F (W ¢ are s e g fe
€ TOTT ¥ ey o s wft
fear 1 o ardt Y FTETT ¥ Ay
OET sar Bar wifeg 1 g xw b oy
CEfedy W Faft ot frun a3 gew
aff FETR 1 W 4T wATA WY FR
gy Y At | wTar F warer €Y
e Ot ar St qrft wr awre oft
warar wifgy, ag &Y ¥w 61 gATH R
T s wff 7T WAy g1 o) werr
safy of oo AP # wTET 4w WY

W
It they have certain objectiors and
grievances, and if they genunely feel
let them contact the Prime
and get their grievances
am sure that the Prime
will redress their gcievan-
ces. There is absolutely no doubt
this. May I request Mr. Hiten-

SHRI HITENDRA DEBAI (Godhrs):
Let the Prime Minister call them.
That will be better,

SHR KANWAR LAL GUFTA: Yes.
Let him call. But, may I reques; you
not to play up this issue?

is a certain gsection. So far as Mr.

oY queaT ¥ e o | -
MR. SPEAKER: Mr. Mohanaragam.

SHR] A, BALA PAJANOR: 1 have
given you intimation that I will
speak first,

S8HRI RAGAVALU MOHANARAN-
GAM: Tomorrow, I will speak.

SHRI A. BALA PAJANORE: What
about CPM? They are not speaking.

MR. SPEAKER: I will can them.
You are more interested in this,

SHRI A. BALA PAJANOR: Ithought
that I will get my chance a bit later
because we usually maintain an order.

MR. SPEAKER: If you want, [ will
call you later,

SHRI A, BALA PAJANOR: No, no.
Certainly not,

SHR; KANWAR LAL GUPTA: We
want to listen to you,

SHRI A, BALA PAJANOR: Noi only
listening, but if you understani my
foelings. I will be very happy.

" w wonde weew : o ot W
O forad STy Wt wiwy
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SHRI A,  BALA .- PAJANOH: Mr.
Speaker Sir, 1 thank you for giving
me this opportunity of participat'ng in
the discussion on the motlon moved
by Mr, Sathe. Praciically, it was a
question of Calling Attention on the
Conference held by southern Chief
Ministerg last month,

I am not going to take the advice of
the other member to express my natio-
pality or my affection or my sincerity
or my conviction in the unity of this
country. Let the hon. member also
understand that I have not come to thig
House on his oath bul on the orth ot
the people on our side in the southern
corner.

Let me recall the speech 1 made
immediately after Mr. Morarii Desal
took over thig Government. Sore hon,
members and, I think, it was Mr. C.
Subramaniam who sald, south va.
north hag been decided. But on that
daty when I made the speech—some
said that it was a classic statement--
I said, there iy a division between
Vindhyas. I never said, a cultural
division—a turn of things between us,

Even before I started the hon. mem-
ber there called me to speak ia Tamil
What for? Let him understond. 1

siood Tagore in English, I understood
Pandit Jawaharlal Nehru in English 1
understood Mrg, Indira Gandhi in Eng-
Hsh, I followed Lal Bahadur Shastri
in English, 1 still follow Mr, Morarji
Desai in English, Mr. Kaushik in Eng-

Mr, Biju Patnaik in Englisn and
y others in Buoglish, Rightly
y, I had an opportunity to
the Official Languages Act.
of the members has touched it.
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out the resolution first and come to
1 Bope, you will give me some time,
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understood once and for all, to put an
end to any misunderstanding of the
august House. You know pretty well
mlinmymmwm_lnm
Seven of them cannot follow; others
can follow to an extent and express
either in English or in Hindi also. We
are putting up with this kind of a thing
for the simple reason that one Jday
there will be a chance for us to express
ourfeelings, not only feelings but voice
the people’s views in this House. But
we have not made an agitation. All
throughout we have been seeing foc the
past 15 months. What is the reaction?
They provoke us. Many members
come and ask me, why it is. As the
representatives of the people natural-
ly, they are bound to represent to our
Chief Minister, the General Secretary
of the All India Anna-DMK--Mr,
MGR naturally expressed the same
view to the other Chief Minsters of
the southern States and they, in turn,

consulted many of the members.

Mr, Sathe wag very vocal But he
cannot ask Mr Ramamurti to speak on
the ssme lines. This is a ticklish
issue. We are not politicalising it.
Today, [ must confess before you that
I am going to be very straight and
-gimple, When I camg to thig House,
1 remember what Mr. Sharad Yadav
sald. But people never listened to his
views. I still remember, Mrs. Indira
Gandhi tolg Mr, Sharad Yadav “I van
understand your feelings." But later
on, Mr. Sharad Yadav was taken in.
And the country paid for it, the Cong-
ress party paid for it.
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When you taks the reyolution of the
Conference, what is stated there?
Some people tried o analyse it accord-
ing to their convenlence and they
wanted to interpret it a; if the soulh-
ern Chief Ministers were not pware of
certaip things, 1 want {o go on record
saying that Mr, MGR is not that sim-
ple, hg is quite intelligent. Not only
that. The other Chief Ministerg of the
southern States also understood it
corectly This 18 what the resoluion
says:

“On language issue, this Conte-
rence of the Chief Ministers of Tamil
Nadu, Kamataka....regret to note
that notwi the assurance
given by the late Prime Minuster,
Jawaharlal Nebru, to the effect that
English would continue as an asso-
clate additional language and that
the decimion for the change-over tn
Hindi should be left Lo the pon-
Hindi knowing people and not to the
Hindi-knowing people and also the
assurance of he late Lal Bahadur
Shastri, the former Prime Minister,
Mrs Indira Gandhi and the present
Prime Minister, Mr Morar); Desai..

~]1 hope Mr. Desa| is listening to my
speech in his room at leagt—

“that Hindi will not be Imposed
on  non-Hindi speaking people,
unremb'mamwt:ymﬂam
Unlnnmnlmuuvnﬂrimm
m.mmmmwy
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Likelr io erode the confidence of the
non-Hindiapeaking peoply in' e
Union Government”, !
That is what we wanted. That ig why
I said that the Tamilnadu Chief
Minister and others are very clear
about the statement: for that simple
reason, pobody touched it,

As 1 sald earlier, we take indepen~
dent judgments, Whenever you are
right we come and congratulate you;
whenever you are wrong we point it
out and if you are not prepared to
listen, we oppose it: we strongly and
vehemently oppose it

In the peak of Emergency, these
rules were made In the ysar 1967,
thig Act was passed, in 1067 it was
amended, in 1909 once again they gave
colour to it and kept quiet, in 1971
they had g thumping maiorny and
nothing was done and, in the year
1976, in the peak of Emergency, Par-
liament was not taken into considera
tion because, in the official Languages
Act, Section 3 gives power 1o make
Rules. So, they made Rulc: What
Rules? Let me ask this patriotic
Member who wants me to spesk in
Tamil what is the Rule he speaks
about? This Rule is not applicable to
Tamilnadu. Why? Is it like Kash-
mir? It was so covert even during the
period of Emergency: even during the
period of emergency this was done. I
know what

f
|



MINES (SHRI BLIU PATNAIK):
‘What is that book”

SHRI A, BALA PAJANOR: Ths
is the official Languages Act and tre
Rules framed thereunder. These
Rules were made under scction 82 of
the Officlal Languages Act,

SHRI KANWAR LAL GUPTA 1In
which year?

SHRI A BALA PAJANOR: In
1976, in the peak of Emergency, m
the month of June, You are suppor-
ting without knowing what Is what
4 Interruptions)

The Hon. Member, who 1g very
enthusiastic, 18 going to dig the grave
of the very cause hgy is enthusastic
about. We are not even 1 per cent
less than him in patrotism.

(Interrup-
tions) Not only I but many Mem-
berg from this side have done that.
Membersg who talk like this and create
cheos in the country don't know
t are the Rules. It is the tragedy
this country that, without know-
Rules, people speak about

R
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reminded of Shri Krishna Me-
‘Let not people speak

|
i
:
é
!

SRAVANA 10, 1900 (SAKA)

C'.I.’; Conference 363
re. Language Policy (Motn,)

country is a question of relative
theory. It need not always be a ma-
arity. Your community may be

or majority. I recal]l] my statement:
‘Downstream, beyond the Vindhyas,
the people gave different resulty in
the last elections’. Take note of 1it;
beware of it

I have also reminded last time—
this is something which I told Mrs.
Indira Gandhi a number of times—
that, by praising and shouting, patriot-

ism will not grow, we have to show
by action

Now, why has it been said in the
Conference, that covertly Hindl
should not be imposed on those peo-
ple” We want to protect the people
of our area in the sense of people of
non-Hindi-speaking areas. For ex-
ample, from these rules, you have ex-
cepted Tamil Nadv out of Year. IP
you had the gutts, 1t you had the
sense of responsibllity for governing

thig nation, you ought to have mclu.
ded Tamil Nadu....

SHRI KANWAR LAL GUPTA:
What has the Janata Party done? (In-
terruptions)

SHRI A. BALA PAJANOR: Just
now Mr. Kanwar Lal Gupta gaid that
thhwunotamlttu!wnmﬂeuhr
political party. I do agree with him,
:::;::mtinmlpmbhm. What I say

t, now, the Janata Party
ruling this’ ey
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and other big people, and whatever
is inconvenient to you, you delete
that I say, you are the mbst dis-
hopest pecple on the earth, 1t should
not be a question of convenience. It
should be a question of conviction It
you go by conviction, I am prepared
to surrender and prostrate before
you But if you say that it is a ques-
tion of convemence, then you are
going to balkanize thig country,
and 1t 18 only on our blood
that you will do 1t We will not
allow you to blakanize this country
Our beloved leader, Shrn M G Rama-
chandran, 15 for the unification of
this country, npothing less than that
Therefore, do not force these circum-
stances out of enthusiasm  (IntPrrup-
tions)

Now, what does the rule say? For
a particular time, proficlency qualifi-
cations are made A peison 1s Sup-
posed ty have proficiency in Hind: if
he has passed the Matriculation exami-
nation with Hindi as the medium of
instruction An employee shall be
deemed to have acquired working
knowledge of Hindi if he has passed
Matriculation with Hind] as one of
the subjects After gome time he can
also pass they Pragya examination.
Then it 15 sa1d that his knowledge of
Hindi 1s enough If 80 per cent of the
staff working in a particular office
under the supervision of the Central
Government have acquireq working
knowledge of Hindi, then yoy can say
that that particular region or area
has full knowledge of Hindi and vou
can declare 1t ag a Hindi-speaking
area This 1s what the rule says

This 13 covert imposition. You have
excluded Tamil Nadu from this.
These are the Rules:

“The Official Languages (Use of
Official Purposes of the Union)

Ministry of Law Justice and Com-
pany Affairs (Department of Ofi.
clal Language)

AUGUST 1, 1978

C.M.'s CORJorenses
. Levgusgs o > T
“GBA. 1082—In exsreise of the
powers conferred by Section 8 vead
with sub-section (4) of sectiom 3 of
the Official Langusges Act, 1983 (19
of 1963), the Central Government
hereby makes the following rules,
namely
1 Short title, extent and com-
mencement—

(1) These rules may be called
the Official Languages (Use for
Official Purposes of the Union)
Rules, 1978

(2) They shall extend to the
whole of India except the State of
Tamil Nadu

(3) They shall come intg force
on the date of thei: publication
in the Official Cazette " ete

Then I refer tp paragraph 6

“Use of both Hindi and English—
Both Hinds and English shall be
useq for aoll documents referred to
n " ete, ete.

“Any application, appeal or rep-
resentation referred to in sub-rule
(1) when made or signed in Hindi
shall be rephied to in Hind:

“Where an employee desires any
order or notice relating to service
matters (Including disciplinary pro.
ceedings) required to be served on
him to be m Hindi, or, as the case
may be, n Enghsh, it shall be given
to him 1n that language ."

You have omitted Tamil Nadu I am
corung to the question of Central
Government offices and public sector
undertakings in Tamil Nadu They
are all transferrable posts. They will
be serving in Tamil Nadu for five
years, not permanently. Then they
may be transferred to Bihar or Orissa.
Then what will happen? By that
time that area would have becoma a
Hindi-knowing area.

Why do I spesk for bilingualisn?
Because that it contemplated in the
Act of 1963, This assuranog has been
given by Pandit Jawaharlel Nehru
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that, they could not have continued.
The assurance was given because they
wanted to maintain the unity of this
country.

Now 1 will come to another point.
I hope they have followed this classi-
fication principle. Take that a person
is located in a non-Hindi area and
the State is considered a 'C’ State—
now they have classified the States.
‘A' States are those States where
Hindi alone is the major language.
‘B States are States like Gujarat,
Maharashtra, Punjab, etc, ‘C’' States
are Bengal, Andhra, Karnatoka and
Kerala, excluding Tamil Nadu. Tamil
Nadu 1s not at all a ‘C’ State. I do
not know in what category they are
now going to put Tamil Nadu. ..

SHRI XK. P UNNIKRISHNAN
(Badagara): ‘D"

SHRI A BALA PAJANOR: They
need not have it, It is a workable
thing, This is Hindustani coming in
in a pecullar manner. Now what
heppened m 19657 There was an agl-
tation, Why? Because jn the Consti-
tution you have contemplated 15 lan-
guages. That was well explained by
Mr Subramaniam. He salg it was
found not practical and g0 for that,
there was an Act in 1963 and in 1967
it was amended after an agitation,
You know how? My friend over
there, Dr. Ramji said that people have
accepted it, the Congress Party has
accepteg it, but perhaps he has for-
gotten the history of Tamil Nadu and
our past efforts We have sacrificed
seven souls in 1939, Agitation dunng
the Rajajl regime against the imposi-

C.M.'s Conference
Policy (Motn.) a6

kam’, 'Namaskaram’ and ‘Varuhiren'.
But, Sir, what Mr. Raj Narain did
in the Rajya Babha was an insult to

ter could speak for two minutes im
any one of the South Indian languag-
es? Name one of them. I ask you. I
do not want him to speak in Tamil
Not one of them could speak. Any
one of yoy could gpeak? Show your
courage by action and not by words, .
(Interruptions) I know, Mr. Ravindra
Varma is a man from Kerala. He is
a man of the south. He contested
from Ranchi. Hg can speak beautiful
Tamil. 1 know Mr. George Fernan-
des. I do not go by constituencies
If you take my constituency, I have
to speak flve languages. My consti-
tuency 1s not from Tamil Nadu, I
have to speak Tamil in Pondicherry.
But when I go to other places in my
constituency, say, to Kallarai in Kera-
la, I have to speak Malayalam. In
Yanam I have to speak Telugu. Our
official language was not English, It
wag French, Baba, it was French.
Bon Matin, But do I speak French
here” I speak English. Thodg, thoda
Hindi also I know. I am trying to
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side also. We are very frank, When
1 speak out of emotion, I have no ill
feeling towards ‘you, because all of us
1 have seen Mr. Morarn

country. Now I am proud to see him
sitting thery as the Prime Minister of
the country. That is the reason why

m'ﬁhﬂmrwuyﬁnﬂ' ‘What I
spoke he could not follow. Then 1
told him, Plense make a provision

golng to cut short off me. 1 cannot
advoogte my cause: I cannot be that
sinpgre. And so 1 stall be happy only

AUGUST 1, 1978

17.01 hrs.
{Mr DeruTY-SPEAKER in the Chasr]

SHRI A BALA PAJANOR: Mr.
Deputy-Speaker, Sir, the difficulty for
the people, especially coming from
non-Hind: speaking areas, is thus, It
iz g question of our being understood
here. When we say that we have to
give respect of Nehru's assurance you
all think that you are going to Ma-
caulay and other people of London.
We are not taking shelter. 1 want to
ask—many of you are sincere. Then
why are you having English pants
and English shirts? Why do you take
bread and butter? It is not a ques-
tion of taste. It is a question of being
understood. When I speak English
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airport you know what she g0t out of
that. Kumari Anandam, Mr. Dhan-
dayudapani and Shr1 P Ramachan-
dran are three membersg from South
Did they open their mouth in South.
‘Why don't you convince your party?
Let them go to Cape Comorin or
Madura and say what they want to do
about the language. They cannot. Be-
<ause the feelings of the peaple are tgo
much there. You mty say that we are
capitalising. Don't say that. Our
Yeader MGR is not an air-conditioned
politiclan. He and others like him
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I tell you in this
country there iz no mother manus-
cript. There was only mother ton-
gue. Eighty per cent of our people
were {lliterate and they never had
the chance. The other duy it i a
joke and a fact glso one Member
siid: I want to see Andhra. Where
is 7 Then he said: I want o see
Andhra and learn Malayalam. See
the knowledge! Now, Maluyalam is
spoken 1n Kerala and not Andhra, T
do not want to have an intelligence
test with you people but it is a fact.
Such people when they come to this

country they will be second class citi-
zens of this country.

Now, Mr. Deputy-Speaker, jplease
{ake Article 14 of the Constitution—
Equality before Law, Even now that
is going to happen. Article 14 of the
Constitution clently states that all of
us are equal before law. What will
hlppmhmceyoutmmit for the
first fifteen years thep after mome
years you switch over to gome other
language, That is the reason you are
covertly introducing and debarring
us to take the equal advantage as per
the Article of the Constitutfon as
framed by forefathers of this country.

Sir, I give you another example,
To be a Union Minister you take the
present position. For me to become
the Union Minister I must
either in English or Hindi whereag for
a member from Bihar, Uttar Pradesh
and Madhya Pradesh he need not
learn anything. It is enough that he
can put his thumb-impression because
he can answer the questions in Hindi,
Is it possible for any one of the mem-
bers on this side to do 50 unless he
learny English or Hindi? Is it equa-

not

g
4
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Treason my leadsr sayy that even
Prime Ministership should be by
rotation, The composition of this
country i8 not that simple. Do not
under-estimate my Chief Minister,
MGR He knows Perhaps he hus not
gone through the college education as
many of us have and got degrees.
These degreeg are only initlals I
can tell you 1t 15 out of experience
and educatiop, thet he knows what it
is He 13 now saying what 1s this
country's fate Only a man from Uttar
Pradesh can become Prime Munister
of thig country I do not want to
name the Member but even in this
Cabinet one hon'ble Minister told me
Uttar Pradesh is the Pradesh that is
India (Bharat) So, he alone can
lead this country snd not Morary I
differ from him  (Interruptions)

I will name him Do not provoke
me to that (Interruptions)

SOME HON'BLE MEMBERS
Name him

SHRI A BALA PAJANOR: I do
not want to do it Now, Morarji
Dess1 ig from Gujarat He 1s also to
be taken of because he js not from
the main ares. But fortunately he
is able to speak Hindustani or
Hind: because he had the privilege
to be wunder Gandhijl But
for MGR to become Prime Minis-
ster of this country or for Mr. An-
thony to become Prime Minister of
this country or for Mr, Dev Raj Urs
to become Prime Minister of this
couniry—ag things stand on the politi-
cal position of this country—it Is
next to jmpossible. Do not  claim
that the Janhata purty is a national
party. You are nwhr:;e n Ml:.f
You are & regional party consisting

Madhys Pradesh,

introduced it with the help of these
people in the year 1976 and  your
have taken shelter under of it. What
is t? I go in the Official Languages
Committey and T can tell you this.
There are some over enthusiastic
Members (Interruptions) We don?t re-
quire your certificate because my per-
formance and my affection is to be
seen and my All India nature is to
be seen bv our activitles, by our
actions and we are proving it We
ure not tl'klish We are not politi-
calising the f3sues We are not taking
sheiter as conveniently ag you are
doing it, may I say? We are very
honest; we are very sincere: we sup-
port you whenever you do Food
things

Is 1t not a fact, Sir, that ™ the Cen-
ral Hall we did this 1n the Joint Ses-
sion of Parliament? Did we not
support you? We are not bargaining.
We are no; on that I gay this because
You say about the letters that have
come in the HinfBustan Times I
don’t have the time because the hon.
Deputy Speaker 15 pointing out tothe
time. Out of the eight Yetiers how
many pedble are there from the nor-
thern States? Therefore, Sir, English
has unified us We are wsking for
it because we want to unify this
country. When it way pointad out
that the 1976 rules were badly made
and that you arg taking advantage of
them, some of the over-enthusiastic



L PARRE &8 BRAVANA 10, 1900 (SAKA) C.M.
™ re. Language

& sy Ny () : Aoroqw
¢z ar wrdtd 1 qQw der W
¥ waY var fear wiar §, get oY o
fowz fieqr omar & 1 ww WY WY
won fean T aifgg © @ oY At
wigd §, qut ot Fiww gy £

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Same time should
be given to others also, Sir,

SHRI A. BALA PAJANOR: Time
will be extended.

So, I told the people there that it is
not & question of imposng Hindi.

MR DEPUTY-SPEAKER: You
please wind up now.

SHRI A BALA PAJANOR: It s
a question of reviewing the progress
made for the future switch-over But
the future gwitch-over is a thing to
be decided later gn by the Parliament
and the people pf this country. And
1 said to them: I am there; people
from non-Hindi speaking States are
there, we are to protect their interests,
as per the Constitution. We have to
respect it. Sir, I have no disrespect
for it. We honour the constitution,
but at the same time, we believe in
the democratic process of persuasion
and change. i

Therefore, if you ask me, what is
your policy, 1 say, this country must
have multi-language national langu-
ages. I my, why don't you take one
of the South Indiap languasges and
make it a national language? Why
cannot you do it, ag it is done in
Switzerland or in Canada? Why are
you faking always the USSR or any
communist country dictated by gome-
body else? 1 cannot unedrstand why

Conference "
Policy (Motn,) e

Hindl spesking sreas. How many of
us.... (Interruptions) You need not
teach me, The Chair iy there to re-
gulate. Mr. Patwary, we are having
one Patwary in Madras. One Put-
wary ig giving us enough problems.
Patwarys afé a problem for us. So,
Sir, 1t is & question of taking note of
these things.

I want %o ask: How many members
from thig side can speak two or three
sentences in Tamil or in Malayalam?
1 want you fo come to the SBouth. I
request you to travel on that side.
You go to the villages, Even if it
takeg 100 years, I say, Bilingualism in
Tamilnadu is correct. We have only
the two language formula. We hon-
our that, We are not gomng for more
languages. What you want to do in
the North is only a lip service—I
mean the three language formula—
and I know what it is. I have travel-
led extefflvely not only in  this
period but even 1n the previoug period
also, Fortunately the people have
thought it fit to send me here for a
second tifie. I have travelled in
every corner of this country. I had
been to the willages where you have
not even blult m road. So, Sir, I say,
Tamil Nadu is proud of it. we have
Tamil in the State and English for
communication with fhe other States
and wifh the Centre. If you want to
keep Hindi, keep 1t along with English
I want to understand what is taking
place in Bihar and U.P., Punjab, Har-
yana and Rajasthan. If you ‘keep
Hindj alone I will be 1n the dark. This
will lead to unecessary misunders-
tanding and misfortune also. T am
not paying the way for it. I believe
and us I said categorically, thig is a
matter for review, I Wil further
say: You must give us a constitufional
guarantee, That is the reaspn why
Shri 8, D. Somasundaram moved =
Resolution in thiz mafter. Ag you
will remember, we had a lot of Qs-
cussion on this issue,

SHRI KANWAR LAL GUPTA: Is
it a fact that these rules were framed
after consulting the Chief Ministers
of those States, and that they agreed?



is no point in repeating them There
should be a review You leave it to the
future generations There are many
more problem for us to solve Let
there be English and Hindi But do
not complete, and do not ympose Hindj
covertly

In the Railway offices in Bangalore
all reservations are made onmnly in
Hindi The Rallway 1s the worst
example I know that one Member
asked the station master there fto
speak In Hindi That sation master
came to me I told him ‘I will protect
you" A lot of imposition is there
indirectly in the case of Government
servants

This country requires a review of
this policy By thig review, I mean
Let the fuiure generation tackle the
problem because we have some emo-
tions on this matter We can leave it
to the future We request the Prime
Minister not only to give a categori-
cal assurancz on the floor of this
House we also request that he must
say that a constitutional guarantee
will be given

In the last session a bill has been
{niroduced to say that Hindi must be
there in the Union Territory of Pondi
cherry also For what® Not even 1 per
cent of the people there understand
ft Do you want a small Union Terri-
tory to waste its money on (transia-
tion instead of giving food and other
essentials to the people” I appeal to
you let us put an end to this con-
troversy and let us leave it to the
future generations Thank you

The complaint is not about policy
The complaint 18 about implementa-
tion And here the main complaint
1s about imposition of Hindl Various
methods have been used to Impase
Hindi Some examples have been given
by Mr Sathe One circular was resd
out I have also brought one circular
But I was told that in Andhra in the
villages in the interior, the milestones
were wrtten only in Hindi What s
this people do not know what is
Hind: but the milestones are written
in Hindi?

The names of the railway stations
ate written i1n Hindi The lists of re-
servation are also in llindl

wf i weww - winft & o
o §, W w1 e dfed )

BHRI NIRMAL CHANDRA JAIN
{Seoni) They are also in English, You
go and see there



Just now I have got a copy of the
Report of the Ministry of Education
and Socal Welfare This Report is

past Government. Yes, it was pre-
pared by the past Government.

AN HON MEMBER During the
last year's budget

SHRI SAMAR MUKHERJEE: This
point was raised by Mrs Vibha Ghosh
during her last budget speach. She has
just now brought this book to me to
draw your attention. Some friends
were also asking her to draw your
attention, So, she had drawm your
attention to this propaganda of Hindl
is on page 11 of the Report
(1976-77) Dr. Chunder might have
known that he raised this question

?
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no remedy
yet.
Now I am to refer to one
letter written by comrade Namboodin-
pad to the Prime Minister. I want the
Prime Minister to listen. This letter i»
dated 14th August, 1077 by Shri

Namboodiripad to the Prime Mimster,
the General Secretary of our Party.
He says’

“I am enclomng a copy of an office
order issued by the Accountant-
General on 1761877 from Gwalior
imposing the use of Hindi n all
correspondence emanating from his
office.”

This order has been issued under rule
3(1) of the Natiohal Language Act
1976 whereby it has been enjoined that
correspondence from the central
government offices to the states of
Hindi belt, Bihar, Haryana, Himachal
Pradesh, Madhya Pradesh, Uttar
Pradesh and New Delly shall be in
Hindi, On the basis of this provision
of the Act it has been ordered by the
Accountant-genera] without recording
his specific reason for acting otherwise,
no correspondence from his office shall
empate in English and all branch
offices and section officers have been
asked to serupulously adhere to these
instructions” In these states these are
many non-Hindl speaking employees
who are working in these departments.
Whether it is Imposition of Hindi or
not, you should give a reply. ... ..
(Interruptions). From the reaction of
some of our friends, it appears they

AN HON MEMBER: We have un-
derstood.

SHRI BAMAR MUKHERJEE' If
you have understood it, you should
feotify it. The language issue is a very
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seusitive 1ssue. Our country Is oot a
uni-lingual country, it is a multiingual,
multi-national country .. (Interrup-
tions). You may pnof mwpt multi-
national’. But it is a historical fact, 1
am not quarreling over that word
multi-national’, but it is a multi-
lingual country and the states have
been dividled on the basis of the
language for the development of each
Linguistic group of people According
to us i1t 13 hnguistic nationality Full
scope must be given to all the lan-
guages to develop freely and fully
to keep the unity of the country ..
(Interruptions) we will discuss the
defimition of nationality later on
But Indwa, ke the Soviet Union 1%
also a multi-national country, each
nationality having i1ts own language
The states are divided on the basis of
the language, lingustic nationality. so
the state structure is federal To
keep the unity of India it is very
essential that all the languages must
have equal opportunity, equal status
for their full development and
growth,

SHRI VASANT SATHE: What
about China?

SHRI SAMAR MUKHERJXE: Do
ot divert me; 1 will talk with you
about China. The question of langu-
age must be considered in this back.
ground That is why all pationali-
ties, all linguistic people must be
given full scope 1o express their
views in their own mother tongue. This
arrangement must also be made iIn-
side Parlisment. They ghould not
simply say that some of the langu-
ages will be allowed and pthers will
not be allowed; that condition must
be changed.

PROF, R. K. AMIN (Buréndra-
nagar): Can I ask for a clarification®

MR, DEPUTY-BPEAKER: No; if
you ask, he will take more time,

SHRI SAMAR MUKHEMEE. If 1
ot time, 1 can explain,

AUGUST 1, 1978

C.Ms Conference E ! ]
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MRB. DEPUTY-SPEAKZR: I do nob
want members to put Questions and
allow more time to you to reply to
them.

SHRI SAMAR MUKHERJEE: So
this question is to be seen in the
broader sense of the overall unity of
India. That is why the guestion of
revision of the Centre and State re-
lationship hag also come in this con-
text. Do we want full growth of ail
the hngustic nationalities of India or
not? And for the full growth of the
Imguistic nationalities full autonomy
for each linguistic State is ahsolutely
essentinl That 13 why the question of
real federation has become the demand
arising out of all the hnguistic Btates
and it 13 becoming an issue for na-
tional discussion and national debate.
Bo the question of language must
also be viewed in the context of this
multinational composition of India.

Despite drawing the attention of
the Government things have not
changed and one sterp reality must
be admitted that there are Hindi
chauvinists Hindi chauvinisty are
there even insmde the Janata Party,
If this reality is not admitted, yau
will not be gble to fight this chauvin-
ism. Unlesg you fight Hindi chautin-
ism, the peaceful advance of Hindi
will be more and more obstructed by
the chauvinist stand by antagonising
the non-Hindi people, riusing against
Hindi, and taken advantage of by dis-
ruptivq elements. This does not
mean that we do not want encourage-
ment of Hindi, We are in fovour of
of Hindi but Hindl

people,

ge due to the far mmmﬂﬂmm
social, And gradually
develop one common language, It may
be Hindi slong with varieus othey
voabularies integrated In Hindi or It
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in Urdu, Urdu should be considered as
a secand langusge such as in U.P
But that status has not been given to
Urdu language We think that Urdu

C.M's Conference 382
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age to be icorporated in the Eighth
Schedule.  Recently—I fave got
a copy Tripura Assembly passed a
unanimoug resolution So, three As-
semblies passed unammous resolu-
tions Now, it 1z high time that the
Government should accept their view
and incorporate Nepali language n the
Eighth Schedule and give the
Nepali language the status of a
national language

The question of guage 18 very
sensitive 1t 13 very touchy That is
why, when the question of unity of
India is involved, the Janata Govern-
ment should give serlous considera-
tion to the Resolution passed by these
five Chief Ministers Conference

ot ow womw (TEAt)
o, WTW ¥H Wit e feare &
T & g i wewer ) T § e
wger &Y WAy 7oy g o ag W
¥ »TC W7 4% | sy gy § awm
¥ wgar § owad fow ot @ e,
TEW qw A § Y W w7 ok
fork ag w=maTe ® o § | W oW
g wy fs wedr 343 ¥ W@
dw & Travmer iy ot fafy -
ATy gAY | T wEAT fw WY 15 |
T wwa ¥ fagy w9y Tow qr, o @3
& gurrfasy ¥ T WA QAT 9O
@t o g & qm § | v Ay
auelt ¥Y 7EEa ¥ 78§ AN el wn
o % oyl WTEe) § ¥ ) IAEY ST
wifiid fs efere ag wady g€ wif ?
ag o eow 7k W ] 0 g Aw
g g€ ® ¥ wfew qow A
oy w1 I IAn faeerg @ sl Wi
owTR GuWRay ¥ 9w & faadw faar
ot g vyt e QR @ A e
gu § fie o il oo ff 3 T
oily wrar Wi o et § oY
wy ¢t ag dufwede &, ag ok ¥
fir fvw ooy & it d2w gt &,
vl uk Tar w4




[s T wroRw)]
wr ot & o e & w3 ofy WY ag
2#&«@(&1“ 351

“fgelr Wy W srureyfy s,
wu w1 fewre worr anfe Ay wrar &
wrnfas depfer & o ot o wiv-
wifr T areaw Y wF, w4 9W A
wreften & genig fed feer figpearlt
Wi w=w ot ¥ Sfenfay o
wrofrg werat & wy, W oY qo-
wfw ) wrwew o guoowr gt
wTaREs ar wied § o 9w i we-
wWErT ¥ fordy pwaw wep & T IR
& Sftwfay wianet & wer g w3R

gT wu ¥ nffa gfifeme s aw wr
webr g 1"
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‘g w et & wqw ol E,
e A ‘W A e e &
e A g, wfen gnt gsnfa
qeen oy wfee ¥ N wvh W ot
(warwraroor)

SHRI A BALA PAJANOR Let him
call me Bala Pajanor' This I8 & beau-
titul word in Tamil Let him prono-

unce Pajsnor’

oft oW areww ;W o W !

oW W O w51 vy
g fs og fer wifwfromy mff 8 ¢« ww
w13 wigw @ WY wym wgh Ffe wew
0 T agn qvw w ¥ fea,
qu w1z wnwr wt €, fowwr o

st § 1 et gt 3 el gy AR
§—umT 7€ wwr ot W g, v €



Rt vl @ wr sl oY
oy fipdt arecand fw ot off
F Wun o1 s fodt werrand /w
o1 aff § AT XT qA W7 ITAW
fichr wrerenlt Ra sTft §

ww gart anfown & a=nfe
weet ¥ W o arw ofr K, F gaer
ware & gt . o & are g gy
awT gt Iur o, fopT uw ¥
sfi B smfmwr gl O dyfea
awraer gt AN W IEwT T IC-
EW T ¢ gew X[, W W

oy wew W : W W07 TERT W
t

oft o wreraw: forfers W g
frar, Sat aoumer WY ¢

Y & wra-amq aw A woeT
Ty § Fo o & orar ot o eI
wré &, o wdr o« wEET §, s
frraw €A & W & a
wT dw ¥, fragsram § ¢
fgnlc wrarwrdt a7 s O ot
mrgy Pl S g
£, e deRlamamad dw & W
£ wyg figsvamer el dw o o
fearer wrft 8—ag oxraar §, fino Wt
fgrlt-swr ) @x aoArar &
8HRI VAYALAR RAVI, It is not a

voncession. It is on account of their
talent. Because they are talented....
(Interruptions).

off W wTeEaw : ¥E W) A Rw
forar w¥r fo o w1 Fowa firsar fom
gwr Y Rar arr &k 1 Wrar @
ey daw ¥ AT atw o fon
¥ oy far ¢

off o ot yrere (gie): deow
Y yo off ot ¢
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off vw aroww : gw ¥ ww Wt
mm'——m-ﬂm.ww;
afewsit aren 1+ oy & sy fw o

m ot wgn |

ST WS urgw Wik o ¥ §armare
§ o witw o oY fre oTa W@ G
ot §, 3% ¥ web 0 wifig e
¥ ¥ dfewm & wvdT 351 ¥ vyt
ferfr & ¥z %) w7 Wi wff fen, 9w
¥ fipdr % wx wroha wraey & W
w1 awrRw WY B wour | WMt Yy
frar wrm, oY feanr wer win gY vy
R

T agew, we Iy § fe
AT & e R ar-arede wrof
Wl Sewmdnypaied A
wra o+ % v s & el aqeme
o qweR €1 g Wi wen, i
wrtw Y T ) five Jo gwe T
wx Y, N agrwr AT IET Y
fe oy, gk w1 & qer Wt &
& war § 6 waeie aos @l
wis fx widelrer § wr e 8w
gl AW e @ e ¥
o opr e i o & wed W
b wiw fargeart ooy & ww g s
AR Wt v & Sy fifag
ot mft gt e g8 wdvx wiw ¥
¥ o ¥ Y wor v wk e &
wdy )

% fogre Sw G i & wmar )
& of fgwaw oer & s fe sy
et ot doft & ax werr | el
vy i) (e & wafifog o
¥ wr fe et ek ot o et &
wredoen vy weawar § o ek o
ot @ W, wre §
e W tur, o vy wf iy,
W o, # W qee W



[sft ey srreraw)

w f, xw g & e dol et
W ool swpare ¥ $ol vt g
2 ¥ frfiferw © fiexr aw well o
arat fex wrow ot warw soly, sfroefy
e aidft, wr Sy wwar | g
R aw g s Eg W @
wE gl ¥ W ETAN AT W fgomy
geur ¥ wyr fe T Aromw oft s
A3 amgy 1 &% wyr, it 1 A et fis
avtfarz arft mft ey ak b, 2wk K e
BR TR AT ¥ Wy ) mft
€ fior wrbanf welr s et faw wg
HIAWT WT W4T |

o 8% wyt e gu o & s
w1 R oft 3 8B e e fed
fau fs % 72 w2 %Y qu-ger™ wer,
oI W ¥ kA we fs ag e
wfrew, i W12, s firwe e,
#Y wieww & f are oot o7 dw ¥
ot e & fear § o aw AroIM W
AT AT W & W ¥ e R
€ ard, wg SohEw B T T, T9
w* | IR dawr wgw foar S &
dn W warwar 1 % vvtg aw & 58
e da A war g W AY 14, 15 WW
ot dw wrdr §; ow hag-ow wewr §
oY ow wge ¥ Wy w ¥ wgy WX
dgrem ar &

it a7 0% @ W o wgle,
fisdr W w7 w9 wHigdwT
weT, Ig wrar & A ¥ f W)

safmag Eanfefr § 1
whiterfedy o awr dwy 1 ow WY §
ot sifranft, gw § yame whdrerd)-
g o e oa § it sparrer Wi
gre § v W s weerhh § vy g
T Naw Yot @t &
% 9T wpy ¥ Ien, suk-gww, eviw,

o serer georfeowr o 4
womaMT Yawr L.,
(swwwmr) .. g Rmen Py
At & o
@, o ¥ 7 ¥ cifefew o v @
MWy 1 wwRw SR 8§
T W | gaTt gagngy o N §T
g wg vy @ ¥ fn g i o
¥ gefende ¥ 1920 ¥ wwfag Fawft
I %1 weg W g & weqw gk 8,
afy ot ¥ I er O v fear 8, ofe
wy ottt §, § mfy ofr & oy wedd
¥ w2 won g mfs qa & G-
frrr sreey gk & o o< YW wwEn W
AR 1 (wecwrermer) %
WY Wt ATy § f & iy oft & fegrad
¥ ufewry qofe g 1 fawd W
A R e it g T ¥
Lo L

At A W & Wiz v oo g
T w21 WY aferw sifen ¥ oy gy
o1, ¥z% W e ¥ §ogr ¥ aeefiw

1y weamaw qgr 42 ¥ 1 TR wy
L

Gandhi's reply was ‘This Is a
representative view  expressed by

SHRI VAYALAR RAVI Have you

done that*
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P. VENKATASUBBAIAH
(Nandyal): Which Sarkar?

(Interruptions
SHRI RAJ NARAIN If you have

want to know something, then have
patience

g N T ¢, whe g, daw
wgrae &, 3 ww v &, O ey On
Ao §, ST H qefa X
o § g i § 0

(Interruptions
gt o farrk 83 g €, ol onli-
arfl, YT & wad el winh ahd ot
faud ¥ 1 oo T fisara oF, o) st
wrw g 3 i & agw west wikf
o & ) (wwwor) sy gfiedr

A third argumeni favounng the
continuance of Enghsh was that
it maintaing the unity among the

Indians as un provides them with a
medium {o exchange vicws "

This Is your argument, this is the
argument of Mr Subramaniam.

“Countering this argument Gandhi

If it was the question of a few
thousands of our educated men,

. Lenguage Policy (Motn.) 9

SHRI A. BALA PAJANOR: But he
also said, “Don't close the windows.”

off T arow ;W & ao w3
ugw W v s wwer § oo
mawr g g e vk T
wifs ag awew O ff dW wAr
L

The vehemence of
position to English to
be illustrated from another source.
In a letter dated 24th July, 1918 fo
Balvant Rar Thakore, Gandlu wrote:

“I see that 1t will be necessary to
agitate for introducing a new sec-
tion 1n the Penal Code when we have
a Parliament of our own”

When two parties know the same
language and one of them writes to
others or talks with him in Englhish,
the party so doing will be hable to &
minimum of six months' rigorous i1m-
prisonment '

SHRI A BALA PAJANOR Dnd
Gandhi write in Hind: or English?

Gandhi’s op~
our Lfe can

SHRI RAJ NARAIN Englsh

ag gw % forg forem & 1w WIw
€ wihr § WY qorenft o § o
il ff o ( wrwerrer)
o W6 Fw Ay § aY & s
womn § v & 3w gand o o< wmew
wrt & feg e | § s a7 Tt
ote winflt | ff T o & 9w )

W Y e et g 0 oW
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T vgrat g o o W
7 ey fer & gt v € ok W
eum ¥ § | ¥ wyy oy Fy oy §,
T W o g, g o 8 g fe Qur
are g, we e ¥ A . O

Tt A wygr —aw W
qfaraee grfy, Ay gRag A T &
qNH B W w00 {1 oo ag e
¥ it o Ao S eEw R ar
T—¥w T w7 IAT GX AT &
oy A &

‘Gandhi was also opposed to the
use of English in legislative bodies

and even in Congress meetings
(Interruptions).

S8HRI O V. ALAGESAN (Arkonam):
8ir, we would like to know from what
he s reading.

MR. DEPUTY-SPEAKER Please
don't disturb

ot wrw wrewme ; H ahh off &
witwexr w1 deww  fenr §—wmay
! wew gt oie Iw N et
qw fire ¥ “steiw srwery 7 Sfour—
widy o' & arw ¥ v AN
e oo fer 1 WM ) ]
wg wre ¥ oY Prer wrft , ¥
W wox W @i, T ar @
M

'Bzﬁim

use Engiiah bodies
and aven in Congress meetings.
Ahuﬂtlmmwh

people Not more than one-seventh
of them could follow his English ™

Wo gl Ao FrwAwT (mfrre) .
o qg g% ey v ¥ dw q g ?

ot uw om0 fraf ey
gL e v g

st dto wfite wmawr @ ¥fer
wTIRET W §—ug A amETed o

&Y aw aroEw 1920 ¥ WG
w1 wiwdws gwt 1, 99 ¥ ifdw W
qjw Wittt Wi @ v il o
Feg—wih W AP F e
YR wy g et ot far § W
15 g I W gy ¢ e g,
@w wr t/e0 figenr Wt ww wraw ¥

Tw ety | g w
g )
& afaeerrg ¥ art & aewewsn

‘The proceedings of the Congress
shall be conducted, as far as possi-
ble, in Hindustani’

wx wriw A seffew & wt &
ot o e € .. .

ot whow e vl oy W
gt @ g
SHRI VASANT SATHE: 1 would like
%o know how long we are sitting. If
the debate Is t¢ oonlinue tomerzow

(lutevruptions), Lekt ug take the oon-
sent of the Fouse.
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can also reconsider. I
instead of sitting till 8 o'clock, we may
bhave it tomorrow and continue.
After all, going on indefinitely is also
a strenuocus thing.

MR. DEPUTY-SPEAKER: If we don't
sit late, we won't get any other time:
every day we are having business.

SHRI O. V. ALAGESAN: In any
case, this debate will spill over to to-
morrow,

MR, DEPUTY-SPEAKER. That is a
different matter. As far as today is
concerned, we are sitting till 8 o'
clock: whether you want to extend it
further after 8 o'clock to tomorrow
is a different matter. The Speaker
will come here and he will decde,

Mr. Ra) Narain, you may continue.
Please finish it as early as possible

SHR]} SHAMBHU NATH CHATUR-
VEDI (Agra): This discussion was to
be taken up at 200 p.m, but it was
not taken up at 2.00. If that decimon
could be changed, then this dacision
also could be changed.

MR. DEPUTY-SPEAKER: It was

et SRAVANA 10, 1000 C.M.
possad 10, Wﬁ) s Confersnce 394
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PROF, P. 0. MAVALANRAR: May
1 submit, Sir, that we have already
There-

upto 8.00 p.m. and then at £.00 pm.
we may decide, in view of the debate
being important, whether we want
more time ...

PROF. P. G. MAVALANKAR: We
have already agreed to that.

THE MINISTER OF PARLIAMEN-

ject. But when the matter was
brought up before the Business Advi-
sory Committee, it was made very
clear that, in view of the schedule of
work that this Session has to get
through, it will be possible to provide
only six hours for this It was, there-
fore, a unanimoug decision of the Busi-
ness Advisory Committee that the
House would discuss this subject from

to 8.00 pm, today. Thiy report, as
you have pointed out, has been accept-
ed by the House. If it is the pleasure
of the House to go on changing the
decisions as suggested, then it be-
comes very difficult for the Government
to arrange the business that it has to
get through in the House. Therefore,
I appeal to the hen, Members through
you, Sir, 1n spite of the importance of
the subject and the feelings, that we
continue this discussion upto 8.00 pm.
Government, at least, will not be in a
position to accept the proposal to ex-
tend the time or postpone the discus.
sion for another day. It may be ex-
tended upto 8.30 p.m,, but the discus-
stn musf tonclude tdday,

MR. DEPUTY-SPEAKER: Shall we
continue  till 8.00 p.m.?
SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The sense
of the House is that we sit upto 8.00
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MR, RAJ NARAIN: Please conclude
1 another five minutes,

ot Tw aroew  ofte, oy oY
v % frede gur i su & gura
WY T AT, JE WA A AN
wre €ifag W g3 Wi gwg fifie

wwrefe aged : ww &1 @9g A
qg® Y W §F 7y a7 e g W
ary fame s & far &

oft Trw wromw 2% forwr g% (&
wisfy o WY W1z wT g

“It was at his instance that Kan-
pur Congress made a Constitutional

amendment The amendment laid
down

‘The procoedings of Congress shall
be conducted, as far as possible, in
Hindustanl’ "

ag oY widy of ¥ whity & wielt
qu § e o

SHRI K P, UNNIKRISHNAN (Bs-
dagara) Hindustani,

Y ow wroew: ahdy ofr Wi &
fir g€ firgear wy & o dworrr@t
Tty % forafy orrg, 2 Figeelt v affererr &
ferefyorrg, oy 1 el ofy v 3 ok oY
v ¥ 1§ Oy shim ¥ W wE@
it

w & whit o ¥ fec ¥ s
! -

“‘To give rallitons a knowledge
of English I; to enslave them', wrote
Gandhi in Hind Swarajya. Thus
English was to be replaced forthwith
snd this could be done, Gandhl was
mm ptoa" -
it ot wg § fr e apr it oY,
wid? Wt ) il oy WY e

AUOUSET 1, 1978

C.M.’s Conference
te. Langusge Policy (Motn.) et
T wwww ay gur fr gy o oY
o gt {1 g e i §,
7% Wt § wwwr

W & oedr owlt §8 ol and
*E T g g

el vw gt i g
WA RN A a1 vEwy
man gand & |« wroiy o fag ot
WTCERTGTF | Aoy gt skt
W & awr ¥ 1 wrw ofr @l wT
o dvr T Taw § 1wty
T AT THVAH T7 AT gAY |
VAR, FTWT A WTHAT 9T QAT QI
¥ wr fear & 0 oveTeglr Wt
Tl wrr o TR T T §
7 § ¥ ¥ adfiw gean, awpfe
et st arnfas o | awm
e ¥ gt B e
§ fo v qodft oW o B
ag ¥w ol wnTe sy o W Wt
& Forardt sy v o ey fir o ), by
w19 7 Y o7 wiwsw srecy g1
A i e fe
ut et o freerf, sued owlr
€' sgrET w1 % I wEt et

% N wed A wrwr §, e
W owrt v ¥ gw Frmwer §
WM|W“WW|M
gwgraew o soft A, gart gt e
v wir woft o guTt oF W
TP o Sy el S oy
WICT WY W7 WX ¥ Ay § by
APl v 1 v & ow e Wi
e’ vy sy % fer @ Wi
frowre % wyr ot fir figefr wreramdy
¥ o o Sewr we F fr Wiw
T o T ey e Rnle st
% wigndt wrnrandy wiw  firk o,
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T ¥ are fipdr wrarwrdt W fed
W AATTW UTW qT O T ey
sy A g 8 99 e & A
7t fedw 2 QY | wifers wifl o« wff oY

T Fresar anrfig, g frrdy gimr i
= oy )

€@ §epd W ¥E 63T ¥ amy
T qgy & | @ g Wif Tew dw
Wy wr & ey ofr Wy W

WY ¥X Woww & anw o figedr WY e
# ©u, e doaw & e st W
vy wYY & g derer Y

et wiiforg o o siter & ool Yo
@ WY, wer WA X, O, Torew
sfitely ward | wre afreny &, e ;
afsrf ¥ watew ¥, wiswdw ¥, sfees
wrver i wiver sy @ i e 3 il wiY,
oY ww ¥ ¥ il ward o

2 g% wre fese wow gTaR
ok § 1 vt ey fewer o o § e
i frdt ov amly 7 aTq 1 g oW
woit ofr fieedy o ag o it ot &)
R wX ¥ Wi e wyr W fv g
A€ oo wgd €« & wgr o
W e wfitolt vy sy arer O €, fpely
ireiy Y wre wift oy § 1 Rl Wi e
wrw fieer &, fly PrgfRoein &, fidy

Policy wo;’ﬁ
ot TR T ¥ T A W W
ey wrar iy §, e A &, o
wiar Y & 1 fiedt o< AT A e
% wRet ¥ Jw o Wi off s g,
fakeY wrer Y ey wrm & o+ wafe
% wre wowred sk § 1 o wem
ok ¥ govrem Y 81 ¥ WX
graremat 9T fiedft gat fer F amger
g fis frarx gt

q® Wi awr & s e § o
AT 3 & WY N7 W Sy
¥ qw 9T Wiz wd g § 1§ o
£ I W wgr § ol g o oy
i risai ¥z
ot v § gy Azt ont et &
It qr R Wz w2, fefigadl o Wi &
w4t | eftfong Tror AT, T ATORT,
TH ATTAY &7 GENT oy gor & 1 ¥
war gur 7w e s v d ?
w e et wY god wrer ek i
ar? TIEY FOF ¥ T dw Wi ke
¥ o Averae ¥ Wige gt & O Iy
e Wit Y 7 e & oy Wi e ?
™ g A w1 WK e e e §

foqqo w7 & W

w9 & e ¥ g g o
t gt fears 1 3o wmEE e §,
qeerquy e ot Sur v §, wad
t fe oo aromer = e fadnlt
+ ¥ fag 9: ¥ v § fe @R
firlY vy 3 g 3 el o 1 g WY
¥ wor WO ¥ et b ok & o agrr
¥ fog, wrodft qy & fag, oy W
wfrs, 2, 3, 3,2, §, fw ¥ § & oy
TR tNtaR AW, w, ¥, ¥, ¥ | KT
Swrwy ...

& wierw  (fieaee) : o
I ¥ wrwr e wmd § 7
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oY ow momw : oyt & o g
:’ttttm!wm{i‘ﬁﬁifw
1

rﬁmt,m.!ﬂtwlt,
twsc @ & wwac aw 43

% Wit aw wft it § fe aw
wrouw AW v £ & qear wigmr
£ fs fig wrow & oo o et vl
T T Ptz w1 e gt & fwar 7

€ qot P sf wae ywff W)
fawp ot Tt wft et 1 T
T §1 WA AT wngw g ) I
A wraw ¥ — Ay ot wdfedt
w ot aaw 1| IR @A W
o wr fear g 1 =y fmr § —

‘Nationalities are referred 1o &

nation India consists of many na-

tionalities This is ot rwliinational !
There i{s a vast differefice between
nationality and nation

This is the definiion of nation’

1043 1 W weyPrez avét w1 Taheqeer
& Taw ww 36 | e P e b e
¥w ) w20 3wtz a1 ) fargre fprfray
¥ fag, e gt & fag, qome
guifeqy ¥ fag o9 ay YR O o
wrd 1+ & ow Jaredt AT wmger f | i
ot ® e ¥ ofroer ol o 1+ oW
o o ¥ wre weew o aw aw
defrrer YT wray w1 waver ff sy
# e g § i g3 e ¥ g oWy
oY wyar reneTor W frmy w7 wrsaw
Wi wwd Tewr W W @ aferg
¥ aftwr e wte fvert wr e
@, oferdt W % e ¥ ey
wt o o, wif & oy vyt ¢ fver Wt
e g1, ¥ ¥ wwy Wt v W,
weres Wt o Wi 7 qerew W,
oo W, aofy g o o} of el vy

AUGUST 1, 1978

wa 520 Conjermes 40
0 wu¥ T W, L
mﬁ,mwmﬂm
¥ wmiay gt o i wreelf oY, W
R g worwe ol < £ ofeng
# ot gudt W e

TINTA WY . AT T ATOW
W, ww vy e Aifed o

ot Trwaromw oY et T ey
@ 8 Friey wenr TR Fae fae
it fior wgw ) W awwT w7 Sy
ooy | wom ow fer % e & woen
w1 guaT T frewar § 1 w9 wnr
® sow w1 wa} fedt & oy @Y oy
e Wfgm ¥ Wik IR ary few
gfee T ST Agw W AT YW AT
# w1y W T gwer ot g o &
feror & oY wgt wgd @ fis s § samr
ot gt err A gy v vl ol
wt  zfeor ur w1 TwT X o W
Tk @ o § garr wlt o g o
oferor wow @Y AT 1 weY e oWy
ofr e forar | g ey ram wTer A
@) ghw wg, A3 AT W N e
t o wmt @ amqw g v fifew
oY oaf feor otz o1 dfer agw
o fafew godifafoon & dfiw ot
ol FoaT v it | I e
& qufew ool koo il Wit

the reschrtion passed ut $he Ooi-
fovénte of the Chist Ministers of
the Southern Sistes regarding the
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. the SHRI A, BALA PAJANOR: Bweet

&,,Jmmm'm' name—Aravinds, Bala, Pajanor. It is

1o @iktuss the etiire lenguage lisie de & sweet

mowe. Thet is not the Mhentlon of AN HON. MEMBER: Unliks the

this motion. The Chie? Ministers of person.

the Southern Biateg hagd passed a re-

partment are taking action and that
is affecting a large number of emplo-
yees employed in different Central
Government departments. Shri Samar
Mukherjee quoted gbout the Education
Department. Other letters were
quoted by other members. Even to-
day during the Question Hour the
Railway Minister had to tell us that
he will be instructing the Station
Masters or railway authorities that
the lst of reservation will be pub-
lished both in English ang Hindi

8ir, again, during the Question
Hour, the difficulties felt by other
people were pointed out,

Therefore, from all these, one thing
‘is vary clear.

Utilising the rules which were
«guofed by my hon, friend from Pondi~
.cherry. ... (Interruptions)

AN HON. MEMBER: ....Mr Ara-
-winds Hala Pajator....

ME DEPUTY-SPEAKER: It is 2
Tosig’ naime.

their understanding of it. This is the
chiet handicap which imposition of
Hindj i3 placing on them. The view
held by them is not merely the view
of only the five Chiet Ministers who
met in Madras, but this is the view
which js being shared by all the non-
Hindi spealting States. So this is a
seiloug question. The instance of

who are there in Bihar, Therefore,
the apprehensions pointeg out by the
Chief Ministerg Conference are genu-
ine and these should be removed,

Secondly, what is it that they have
demanded®” The controversy of lan-
ttflct' is one thing which has been
going on for a long time. And finally
the nation hag come to an agreement
on certain formulations accepted by
the previous Prime Minister, especial-
ly, Jawahar]al Nehru. That ig the
Three Language Formula , and the
guarantee that English would con-
tinue ag an associate additiona] lan-
nMM :;mu decision for the
c ta should be left to
the non-Hind] knowing people and
not to the Hindj knowing people.
That was the agreement. That was
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[Shri M. N. Govindan Nair]

some States and some departments.
Bo, what the people of the Southern
Btates expect is a re-assurance that
this agsurance given by Pandit Jawa-
barla] Nehry would be continued, and
that Hindi will not be imposeg on the
non-Hindi- regions without
their consent. My point is that ins-
tead of going into the entire question
of language. ...

SHRI RAM DHAN (Lalganj):
When Mrs. Vijayalakshmi Pandit pre-
sented her credentialy in English, do
you know what wag the reaction of
the Government of USSR?! Do you
remember how she wag humiliated?

SHRI M. N. GOVINDAN NAIR: I
do not know. You sre unnecessarily
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ot Fory wroww oo i
% & wn sy w ot wighe wow e
fiew i oty feur 7 g xwr esfie ?

MR, DEPUTY-SPEAKER: 1t is very
difficult to conduet the House, with
you gpeaking like this,

SHRI M. N. GOVINDAN NAIR: If
so eldrrly snd SO majure a persen
cannot differentiate between a friend
and an enemy, what can I do?

AN HON. MEMBER: And he is a
Mimster!

oft fow aremwy @ T fafmee
g ek opf f 7 wwe § fafinee
gy, oY W & oot e 6@
Awfear 7 fr % @, Sy
0N, wearan ¥ O )
SHRI M. N. GOVINDAN NAIR: T
do not want to provoke my friend;

but I tel] you that if thig is the attitude
that you take... (Interruptions)
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ment. I am
much of cross-talk with the result
that the speaker cannot just make his
point.

SHRI M. N. GOVINDAN NAIR: 1
request the Government that they
shoulg assure the Chief Ministers of
the Southern States that English will
continue as an additional associate
language till the change.over of Hindi
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diately withd so that the non-
Hindi speaking people feel that they
are not discriminated against in the
execution of their jobs. If these two
guarantees are given. I think that will
satisfy not only the Chief Ministers of
the five States and the peopls thare

aeveret APTT, WY S wvd e
wergt & ol o wir ko & W
®T FTy ¢ e ¥ o e g
fir sfivlr §w o o Poow wrer < o
e o v ¥ré e oy Tt T &

C.M’s Conference 406
Language (Motn,)
g W, W ddy & ot wwid wt §
o forerdy oY sogd vy Sl §
vy wndffy wrarge wrer dgw off of ar
sl ¥firer widy &F ar v ayrye
wrelt of @Y ar gar wharr e sy
oY, ¥ aw ot oy g fearmar &
& % a1y vz w7 ¥ vy e §
fir forad ot sarr ol § o9 awnw
W A ¥ oY oy wd ww  fe g
T are Wt § fir dor 2o 7 o, WAy
wTaw & WY A gw ) 7 A F Wk
sigwy), Mg smar N @y
W gfrwminiod o
wiaoft Y wew w & o e w
ficdt § 9w wroawy w7 R .
(weew) . .. aww wWY ST
wors forry e et d aworadt
dwr et ) srfEpET R AT W
wRatwifsie TommardwIET frdas,
1967 ¥ wTaT 9T 3% g9T wY Frfew
¥t ¥ &, W ST F FwAT frow
frar a7 i ot Wb ¥ o W ¥,
wigerfe & wite & wR ¥ ore fear
wt fi 7, o ooy s fardver & gt
# oY agr v g § s Wfiferr
w JETHT 3|, Fu sfwet gfr
AV I GG THT HAT 4, IR WY
¥ foarar A A AT a0
¥ &8 fiemr O IR wwr fie et
&k o, gud Rwer fady & O
it fear | ¥feT wIT @ & T
¥ At it i et g & vy
oy ¥ fi5 7dy ag w9 ¥ afr, gw At
wafy, s Qw1 At f wRr s
g fis oY sur o X SRt o frides
qTE gWT 4T, IA ST g W wgRdy
ant oft & qgu-voer WY wYer fear W

do WaATET WTH AWE W anT Fr
agt o wfy ok § 1 AR der wrelt @
wifie &, oY wriww §, o @ wer
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iy W W wort § 1 g Wi e ’ "

wiw rge ot (R st o hor ot i, wfell, weewall w7 Y i v ow

| e far oft wamge wr g
w1 o fear wr o §, @ €& it
«y dfir ogur § o & ey v
geedafiakd) oy 1950 Huw
oft $% oot firltaw wid @, oY v
wuTy ¥ ofe JyTET wrer g ¥ wyr Y
fig il wrefa s @ o e,
oy Rwgw ¥ it &) eftafer won
furorger gy St AR KN 1 Ay e
e wrawrse § 1 fax g s W
fis % oy mff v we s g qer o
40 QT WWAT W W XWT woAT
. 7 fr g8 guTT a1 TR W
2P WY | urit ww 5T I ez fvar
o1 s qr w9 ) o ged {1, a9
W qgm, s R gy ) & ow s
4 ¥fen areafes e, foad o
st fawra waft §, ofY § forg 3% ey
st fawre woeft &, forer ) g et
¢ o faw & aftr e wreTw
wfefimar grft § 1+ og anv do e
ore Age X st ety

g aidy oY amr sy of—
wieft oY ot 3w Ty WY K wp

§, W wer & xft wrk 1 wgren whit
k1s1s¥ogrwr fr wrar s &
warwr § oftc s oo dw g wifigd,
el pr it &
g ¥ o § 1 gl sror ey ¥ @t
1 ot Qur s wor wigl fe gw
, v & cora it 3, el ¥, wrefte
wenlt ¥ wer v gwrawre W
K yehni! 3 il wr g ot wey gré
w ok 1 g it &t sowgre fewgw
oy € o TP Y WYY WG AT
Wil S qToet ot oY
I ot @t wrore oy, ey Prafiog iy

SRl e fxqe
ot g W it Wt @1 g
wrr wgrer wilt & owft ofY

wagd wwrr Y gfier it s any
W §, T 13 wwey, 10870

ohft ¥ wit ¥ s gy wr fs W
enfiyde § otz T e Iver o g &7
wer o, vy frde ¥ Terqr ) iy dfre e
il & wyr o e it st wrer o
wT ot )

& ot ¥w wgr ot f5 e oft
e W 0 & el & v ¥ e
g & SN v T— ged ok &
% werHefY YT % T wrgr § )
frmx € gowaT w1 warer § Fr Fft
w1y ar oy fr & fasg o § o 3w
& ufy Rt wd § 1 9 I wwypd
t 1 ¥ w1 wown v & qowr wesy
qawar g + ¥ sd gy . won
wge, TR Y 8 reen g fr
iy wrfigea & ferd Foremay ek oY
¥ foar @, v gl et ey Wiy
we e fedft v & Prarfiet & wrae
€ foar Y 1 & xw anr o qover ¢
fie wanft o el srg-arer & Ay
i wch § e et wvow g §
wrie @ & poaredt 38 o o, fnd
e w v Qi figdy o pme
WY wraT St &Y e T ek ey
o figelt T Wi € | ag W ot
frowTe § 1 At wwrT o R oy
¢ fix o wror rer Wbt & fiver
o it vy e el & fovar it "
¥ fwre herftr g wx e B @1
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Then 1t was pointed out that impo-
sition of Hindi will lead to disrup-
tion of the country. It is correct.

IR Ty wrew N weerT § off
wwt ¥ #Y oy

wies ¥ oF e gi—
qEt TF N TR ORT . Ifar
¥ we X qr weiaw g, faw &
WY - urieaw Wl |
wgt Wt F e qrw gun o, faw ®
oy o w7y e oW e
fwr & frde 7 & T W W
wr W wfift e & fad, gl &
o wgEt o wfrfory W & =
¥ wpr woh W geey fadedy R0
afe it &t wftfor Tk e &
wgw w7 e @, o ¥ e

re. Language Policy (Motn,) ™

1085 A qiw of wwiy 1977 € 7w
wr wawr g "

SUTHW WY, I guq Ayt
anit faferer o ¥ oW Geem
T a1, faw i wwam ¥ fag gkl
B WA O v el ok o, Afer
felt AWy sw wewEw W aEdE
far, feft ¥t 3O & ow el
faar

JyTegEr oY, ag it e i k B
g zfiror st 3 fgdy v e fiee
t W 7z o v A § Fe gy
AT Al ¥ gy v @ fear g
gi% o avreraer 7 Y, ITN
w1e IOT ® Avr g A oo ¥ S,
foa &Y vl ¥ wherwm o Ww
frear &, & oY FyRT I X &)

1963 ¥ 4y fawmfawrew &
WAETH AT Wlo wegmA  fresly
TR @1 TEA CF IR T WG
qr—"wuT W B e Ay av
gwenr §, o W srow § fe feely w
T wRr ar g | o fe e oy
o § e e s R W, W
¥ Wit sreveiwar g awY Wi A
et wrer 81 R ag o v
“_)I lﬁgl{q'o to“ ﬁt—ﬁ L 1}
ety s & TR A O W
¥ cqavwar sToff frnft g w
v ¥ g wgaTd, I AW
wr qwar ¥ favmy oy 0 ...

SHRI VAYALAR RAVI: I am not a
DMK man. D.MK. iz a recognised
political party. It is wrong that
DMXK. j; against the unity of India.
An Hon. Member Shri thambi re-
represents DMK, party in this House.
It is & very derogatory remark which
may be expunged. Cap I say that the



[Shri Vayalar Ravi]

Janata Party is against the unity of
India? Cap I say that the Janata

Party is a regional party. But I do
not want to say s0.

MR. DEPUTY-SPEAKER: There is
no point of order.

st o faare e OTAw
e, ag aw T wedy wes &t e
g 3 Ty 1963 Auwew §,
uw we twd ) Aqe frefeorma
* wwwTw Wy Yo wargrew ww faw
Q@i §, IW §99 I qE WK
fear a1, ¥ o Pawmi A fr oy
g, %« ¥ oo ey afes
gax W@ & N ww fagel & AW
Wt fraar | At GTgw -
ofear &1 IgA vy a— T
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W & qe o o o ad o gt
e fre e wry kgt B g
Vot gt o ¥ Wt sy
nff ¢ ¥fewr & oy g § feuw
ot ooy, ot IRy, wot wt
wrewmm s W ww W fadeh
war & wqw Hodge 1wt
ft wr wrer & fag g R
%1 ww aferarife % arr e e
¥fag damc W dw W,
ur ofqe w7 agreg Wi 9T Sl
WY WY WY, Wi W wi ¥
wer # 9 gr k1 A e w
woww ot § fs wie dddT & wewe i
w ofsr ag aff v § fea
it ¥ fert e Srard £

SHRI A. C GEORGE (Mukanda-
puram): This ig an example of colos-
sal 1gnorance

ot vm fewreqrewnr: & oy
¥ yww ¥ arr f fraw o
fipfr oo §, agrafyor fpdt
§1 garlr sfteelt andeft yroupe,
Pt wre & ¥4t E, @R
wiyer wrowr fpfr R dwweht §,
wfywr fpfrwonfr ) Wfear
st Rfwafed ...,

114

3341

re. Language Policy (Motn.)
SHRIMATI PARVATHI KBISHN-
AN (Combatore); Please do not Hbel
me,

MR DEPUTY.SPEAKER: The very

SHRIMATI PARVATHI KRISHN-
AN: I heard the English translation.

ot v fewrw ey ;. Koy
wsgn wrgr §f Feowid Rt awr &



*SHRI A V P ASAITHAMBI
(Madrag North) Mr Deputy-Speaker,
Swr, I am heppy to participate in the
debate on the Language problem and
1 am proud too to belong to the Dra-
vida Munnetra Kazhagam, a political
party at the vanguard for protecting
the lingwstic rights of the people of
this country

The language problem is not a pra-
blem of today or yesterday As early
as 1937 the Dravidian Movement of
Tamil Nadu was spear-heading the

endeavours persusded Pandit Jawa-
harlal Nehru to give the solemn as-
surance, in his capacity as the Prime
Minister of the nation, that Hind:
would not be imposed on non-Hindi
wm::-owumun-yw
not want Today it to the

muﬁmuan&mmn.m
ardent sdvocate of Asignar Anna's

trivial matter which can be debated
for finding a solution within six hours.

1 have no hesitation m saymng that it
India is to survive as a nation then
Hinds has to be given a go-by In
1937 Periyar Ramaswamy, who is po-
pularly known as E V Ramaswamy
Naicker, started the anti-Hindi move-
ment He was not an ordinary man
My hon fniend Shn C Subramaniam,
mentioned in s speech that he had
the privilege of jomning Gandhyi's
movement 1in 1820 Perivar Rama-
swamy was in the Congress much ear-
Jier than that Il anyone went to
Mahatma Gandh: to get some clanf-
cations about the policy of Prohibi-
tion he would immediately direct him
to go to Perlyar Ramaswamy When
Rajaji introduced Hindi m 1938, Perl-
yar Ramaswamy led the anti-Hind:
agitation It was a mass movement,
taking 1001 people to prison and end-
ing the precious life of two peuple
We should ponder over as to what
prompted Periyar to lead this anti-
Hind: agitation in 1938 when lIndian
was under British rule

1 should say that there is no ani
mosity or hatred towards Hindi among
the people of South India As pointed

*The original speech was deliversed In  Tamil,
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regulations have overtaken the life of

deavidiang in our country, The alien
domination hes brought in its wake

BRAVANA 10, 1900 (SAKA)

C.M.'s Conferevce 8
re. Language Policy (Mots,)

in effect the lifeserfy of Hindi-epeak-

ing people. Periyar Ramaswamy had

this farsight in 1038 when he started

anti-Hind! struggle.

It would be pertinent to point out

we see? 22 States are there in the

*



3@ Res passed ot

(Shri A, V. P. Asaithambi]

was murdered. Hindustani was chang-
eod to Hindl. Why was it done? Bhri
Raj Narain wants that in Tamil Nadu
the people should learn Tamil, iIn
Kerala the people should learn Mala-
yalam, ete. We have also no objection
in the people of Bihar speaking and
learning only Hindi. But the problem
arises when the people of Bihar want
to communicate with the people of
Tamil Nadu. In what language they
should do this? We have got this
House, a representative body of 22
Btates in the country. What should
be the language in which this House,
if it desires, should communi-
cate with 22 States having different
languages? That is the problem we
are facing today. Hindi or any other
language—which should be the langu-
age of such a communication? Here
I have without any doubt to say that
English puty equal burden on all the
people. English is not an alien lan-
guage at all. Nagaland, a constituent
unit of our country, has adopted Eng-
lish ag the State language. Do you
want to throw out Nagaland by say-
ing that English is an alien language?
If that happens, naturally other States
will follow and if this is allowed to
happen, then disintegration of the
country gets in,

1 do not deny that the DMK, was
corpmitied to secession. What was the
reason? We were afraid of becoming
the slaves of Hindi imperialisin. Later
on we realised that we could pursuve
our struggle within the constitutional
framework and we surrendered our

AUGUST 1, 1978

Cal's Conferaion )
re. ‘Language Policy (Motn.)
Member is making geod pointe. Muy
I suggest that the Frime Minister puts
the earphonss so that he hears the
transiation,

ME. DEPUTY-SPEAKER; He s got-
ting it translated. Leave it to him.
Please don't disturb the speaker,

SHRI A. V. P. ASAITHAMBI: As I
stated at the beginning 1 wish to re.
peat that I have no hatred towards
Hindi. But 1 hate its imposition. It
is claimed that Hindi is apoken by
majority of the people in the country.
I would like to counter this argument
by quoting from the 1972 Census Re-
port of the Government of India, Ac-
cording to this Report out of the po~
pulation of 54.81 crores, 18 crores of
people speak Hindl. But, you will be
surprised to know that 47 dislects have
been grouped under the heading Hindi

rities must be given protection from
the oppression of majority, even if I
concede that Hindl is spoken by ma-
Jority of people. Here have you cho-
sen peacock as the national bird
the strength of ity numbesrs?
you chosen tiger
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to form the Government at the Cen-
tre and now within 19 months of Ja-
oata Government these groups are
vying with one another in becomung
supreme and that has created un-
seemly squabbes in the Janata Party
If this is the case with a political party
ruling at the Centre, you can imagine
what will happen in a country, which
is a sub-continent by itself because
of its diverse cultures and different
languages, if one linguistic group tries

to establish its supremacy over the
others

Bhri C S referred to the fall of
Congress Party 1n 1967 in Tami Nadu
and he analysed the cause for this in
a beautiful manner No accusing
finger could be raised against Shm
Kamaraj the leader of the Congress
Party in Tamil Nadu Yet he could
not save the Party from its rout The

not yet been able to raise its head,
in Tamil Nadu Similarly the Janats
Purty has also no senata in  Tamil
Nadu Indira Congress has also drawn
blank in Tamil Nadu On]y Bal Pa-
janor and myself—in other words,
Thiru Karunanidhi and Thiru M G

isters of Southern BStates have come

States would not
thus conference

It
Elections, no all-India party comes to

i
z‘

try? There will be iwnevitable and
unavoidable separation will
be let loose In spite of ant: secesmion
law, there will be demand for meces-
slon As 15 commonly known in )
circle, law cannot be based on
Justice and fairplay We on our

tion and after independence, Sardar
Pute] strengthened the bonds of umty
In 1956 language was the basis for re-
organising the States I want that dur-
ing Morarjy Desai’'s regime the coun-
try should not sunder apart Enghsh
is the world language and it can safe-
ly be the hnk language of the coun-
try also It 1s no longer an ahen lan-
guage Even now, as mentioned by
Shri C 8, non-Hind, speaking peopis
are second-class citizens If tomor-
row Hindi supplants English, what
will be the pomition” The fear of sla-
very makes us oppose thus move

Mahatma Gandhi got us freedom,
But within a short time after that,
one of his moves was minnterpreted
apd he was murdered Now we should
not break the country We want to
protect the nation Hind is the enemy
of India and we should thwart its
efforts to subjugate India Now four
non-Hind: States have come together
1 would like to warn the Government
that at not a very distant future 15
non-Hind: speaking States n the
country may come togetber to oppose
the impostion of Hindl

w;ththuuwudllmmmeluﬂew
speech, thanking you giving me
‘wﬂmﬁyhpﬂﬁuminm
debate

MR SPEAKER. The Prime Minis-
ter.
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THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir...

AN HON. MEMBER: Iz he rep-
lying or intervening?

SHRI MORARJI DESAI: I am
replying....

MR. SPEAKER: We shall resume
the debate after this,

SHRI MORARJI DESAL: You may
call it intervention it you like.

MR. SPEAKER: The Prime Minls-
ter is speaking.

B
{
I
y
2

the lemptation of replying to some
points which are not really necessary
for the consideration of this ques-
ton but which might creste even an
unintentional misunderstanding, 1 go
Dot want, therefore, 1o take that risk.
This is a question which is very
vital for the unity and strength of this
couniry. But how politics comes in-
to this can be lllustrated by the fact
that, when my hon. friend, the Mover.
Mr. Sathe, gald that ultimstely Mindi
slone the comman language, he
was & Hindl fanatic,
but § a s Hindi mnatie.
1 mever Hind{ should be
imposed o snybody. I do not be-
Seve in imposition of Hindi bossuse
such tungs cgnuot be tone by impo-
sition and gavwmmentsl imposttion
Soss not Tesd 10 flseired resulty,

m‘m'"‘ emotions ought
N to be ﬁlhl‘ﬂdh’-

AUGUS?Y 1, 1976

CMM Cohigoratits ' I3
e, Language Policy (Motn,)
ought not to be exacerbated. 1 have
no doubt about it In my mind. ‘That
does not help the process. T hive,
therefore, said that it Is not the com-
pulsion of the government but it is

will bring Bindl?!’!'hlt is all that 1
have slways saig and, patriotism is
not a thing which I have to inculcate
« -4 . (Interruptions)

SHRI P. VENKATASUBBIAH:
Why are you trying to cquate the two?

SHHI VAYALAR RAVI: We are
alsg patriots. It is not the monopoly
of anybody.

ME. SPEAKER: He never aaid
that we are not.

SHRI MORARJI DESAI: I have
not said that 1 am a better patriot
than the hon. Member. I have never
said 3. But why is sensitivity brought
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controversy. I accept that.
Don't it ‘associate’ if you do not
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tegration. Otherwise, I have no quar-
rel with controversies.

That Act was passed in 1087 in
which the following things have been
provided:

“It will be gbligatory to use Eng-
lish for communication between the
Union snd the non-Hindi States and
between the State and another
where sither of the two is a non-
Hindi State unless that State itself
desires a change.

(2) That both Hindi and the
English language shall be used for
notifications, resolutions, press com-
mumgques etc.

(3) While framing the rules
under the Act it will be kept 1n mind

both the languages; and

(4¢) That the provisions of Sec-
tion 8 regarding the use of English
for official purposes of the Union
shall remain in force until Resolu-
tions to the contrary have been pas-
sed by the Legislatures of all the
non-Hindi Btates and also by each
House ¢f Parliament.”

I stang it We are all com-
mitted to Therefore, there is
no' question of trying to circumwvent
it in eny way.

SHRI A. BALA PAJANOR: But
the ruler are against it.

SHRI MORARJT DESAI: I dig not
frame the rules. That again iy im-
portant. When they framed rules
finally in 1876 I wagy nowhere In Govw-
ernment but I was in detention at
that time

SHRI A, BALA PAJANOR: My
allagation js that these rules are very
badly implemeated.

DESAI: I cannot
has

SHRI MORARJ]
tell immedistely. My friend
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(Shri Morarji Desaj)

made a very impassioned speech. I
appreciate it.

SHRI A, BALA PAJANOR: Patriot-
ism brings Hindi; patriotism wil} siso
kili Hindi. ] seek a clarification from
the Prime Minister,

SHRI MORARJI DESAI: I did not
interrupt my friend when he was
speeking even when he was referring
t¢ me all the time. Why does he
not extend that courtesy to me? You
ask for clarification at the end. Why
interrupt me? That is not right. That
does not help in any way,

Therefore, after all, there are some
instances of lapses. I would say that
they have come to my notice a~d |
jramediately rectified them ang if iresh
instances come to my notice I will go
on rectifying them. I know thai there
were only Hindi forms availabwe in
Delhi. That is mnot right because
Delhi is not inbabited only by the
Hindi-knowing people. It appeared
that other forms were not there. It
is not possible to print all formws in
two languages because some formsare
long and go over two to three pages
und  therefore, it Is not possible 10
have them in English on the reveise
very conveniently. But, both should
be available. On that score, I have no

do tha.. But ig it not agreed? It
was agreed. 1 find thare is G0 quar-
rel about the language policy. Even
spoke.in w very impressiva magner, I
‘did mot follow the langusge but I
could understang what hag to ssy, He

is 3 multi-national country. It can.
not be a multi-national country,
There can be different communities

but that in a vast country they are
bound io be there. But it is o, na-
tion. It is not so now. Even when
we had not one government in this
country, the world recognised us one
nation, This is a peculiar fact of his-
tory. If you compare India with
Europe minug Eastern Europe, you
will find the same number of Jangua.
ges, the same amount of population
and many regions but Europe will
nuver be considered one nation or
cne country. India has slways beem
recognised as one country. That is
because of its one culture—a zulture
alsoc which has been brought ‘ogethar
from various sources. It i8 & compo-



e1 fanaties don't those who propa-
gate only English also qualify for the
samg cpithet® Why should we do
that? I say that both things should
not be done Let it develop Let

recognised But I will not do any-
thing to impose it That is all the
sssurance and complete assurance |
can give so far as it hies in the power
of this Government Let there be no
doubt about it If there are any
faults anywhere, we shall certainly
try to remove those Taults s0 that no
suspicions arise

Dut, if, in the name of suspicions,
it is sought {0 be so delayed that this
can never by achieved, I shall not be
a party to it That also must be
equally understood

This is where we have got tp strive

SRAVANA 10, 1000 (SAKA)
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1 want that every Siste shoud
carry on its affairs ;n its own langu-
age. All languages have been consi-
dered national. They are of equal
imporatance in my view

It 1s, therefore, that I have said that
Government affairs and Education
must be carried on in the language
of the btate

The Three language Formula also
was at one time devised almost un-
anunously, if I may say so And it
that had been followed, and if it 1s
followed, I am quite sure, many diffi-
culties can disappear

But there too, I am not gomg to
impose 1t on anybody becauss that
way nothing can be achieved I have
no coukr about 1t m my mind But
I am quite sure that the Centre has
a hnbditv It 18 carrying on in Eng
Iish and 117 Findi but ultimately, it
has got to see that the Constitution
is finaliv honoured not by any force
Can any instance be vointed out that
any Ceniral Governmernt servant has
been pun.shed on actount of inade-
quate knowledge of Hindi* If so0, 1
would like to see that If any such
case srises, please bring it to mv no-
tice That will pot happen

But that does not mean that I
shou'q not encourage them to learn
Hinca  They must learn both Englisn
and Hind: 1 am tryving to see also
that @ll the examinations for the IAS,
IPS, and IFS are conducted in all the
languages of this country so that
there is no question of any fear or un=-
cqual competition anywhere But
there too, thev will have to learn
English and Hindi compulsoridy
Otherwise they will not be able to
work

But all thes, things also have got
to be brought m such a manner that
they consolidate us, integrate us and
ake us strong and do not create
walls amongst us, if there are gny, We
must gemolish them
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That is the appeal that 1  would
like to make to my hon. friends. And,
with that appeal, I hope, my hon.
friends will not have any apprehen-
sions about this Government’s policy

S8HRI R. VENKATARAMAN (Mad-
ras South): Mr. Speaker, Sir, it is
very difficult to immediately follow
the hon. Primg Minister in a Debate
becaase he has the weight and the
authority and all the information at
hig command,

1 shall therefore confine myself to
a few points which o to show that
the
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SHRI A BALA PAJANOR: The
Miniuster gave Us an Assurance But
what about the points raised?

SHRI A. C. GEORGE: Maybe I

E
j
|
:

:
i

KK
i
jg

m
)
i
£7
o

!
?
i
i



in the middle and it will be
it is, snd more Member; spe
the mover may reply?

rules, as they are. T anybody points
out thai the last reply is compulsory
under the rules, I will insist on their
replying. If you are not able to show
it, I cannot help.

SHRI R. VENKATARAMAN: I was
saying that though thare have been
repeatsy asssurances both by the

I want to point out that there was
an All Parties’ Parliamentary Com-
mittee in 1958 which™ included such
stalwarts as Dr. Raghuvira, Pursho-
tam Das Tandon and they had recom-

Deputy Secretaries and above must
learn Hindi within the time bound
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first thing is whether the debate
should be extended....(Interrup-
tions).

SEVERAL HON. MEMBERS: No.

MR, SPEAKER: [ think the Noes
have it; I cannot extend it....(In-
terruptions). I cannot help it

So, I call upon Mr. Sathe,

{Interruptions)
SHRI K. P, UNNIKRISHNAN: et

it go by majority, Let there be a
Division,

MR. SPEAKER: Do you want
division?

SHR! K. GOPAL: You promised
mix hours,

SHRI RAVINDRA VARMA: I am
extremely porry....
(Ingerruptions)

MR, SPEAKER: Is there any point
of order? What 15 the point of

b et
, et wyw
ok & neer o ww wgw Wt

re. Language Policy (Motn.) -
W fawr wid 1 Ay @ wew
wdY §, fag wa® FCwad frwre
e vX K F owv it b
st wemr g fe xwa  Qdr wr€
wyax Gt v, v o faed fgq wvd
A caw warx we ifyg | el
wg g wTRYeT il fie avery Al fear,
wgr 6w WA E war 2w WK
o wFa g, Ty Al wedAr 0

PROF. P. G. MAVALANKAR: May
1 make a submission?

MR. SPEAKER: What ig the
point of order?- Let me know,

PROF. P. G. MAVALANKAR: You
will please see that six hours were
allotted to this discussion. We began
at 230 P.M. Even i we have to stick
to the time limits ,we huve to close
at 830 PM. In the remaiming 35
minutes we shall not be able to
accommodate a large number of
Members of Parllament specially rom
South who want to speak on this.

(Interruptions)

MR, SPEAKER: This 1¥ not a
point of order.

PROF, P. G. MAVALANKAR:
Point of order ig coming.

MR. SPEAKER: What is the point
of order?

PROF. P G MAVALANKAR: My
point of order is that the hon. Prime

MR, SPEAKER: Is it a point of
order? Which Rule is broken?

PROF. P, G MAVALANKAR: I
will sit down and I will not make a
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the Business Advisory Committes,
when thiy; matter was brought up, it
way decided that six hours will be
devoted to this debate. The House
accepted the Report of the Business
Advisory Committee,

Thig is & very important subject,
undoubtedly. Thig is a very sensitive
subject, undoubtedly. Perhaps, every
hon. member would like to express
his views. But within the time
schedule that Parliament has to
observe jt 15 imposuble for cvery
member to get a chance. Some hon.
members wanted the time to be ex-
tended. A suggestion hag been made
that it should be cxtended by two
hours, Even if you want to extend it
by five days, everybody cannot get a
chance to speak on this subject. No
last word can be #id on this gubject
There are at least 18 Members from

hag also its members who want 0
speak. Therefore, Sir, it wppears to
us that if this debate is to be extend-
ed, it can be extended for two hours,
but we will Dot be in a position to say
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time is correct, I am pot on
am on a different matter, I on
agreed time of six hours and that you
gave assurance t6 the members of the
Business Advisory Commities thmt
you wil] extend the time

MR. SPEAKER: 1 said, Howe
can extend the time. I never said 1
could,

SHRI A. BALA PAJANOR: The
House can extend the time upto what
time, when the discussion i3 incom-
plete? That is the reason why I refer
to 192. Under 178 you can pi
the time limit of 15 minutes. But
in thig. case, you allowed me 40
minutes because the matter was very
vital and so0, you allowed extira time.
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